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LOK SABHA DEBATES

LOK SABHA

Friday, March 27. 1992/Chattra 7, 1914 
(Saka)

The Lok Sabha mat at 
Eleven of the Clock

[MR. SPEAKER in the Chau]

OBITUARY REFERENCES

[English]

MR. SPEAKER: Hon. Members, I have 
to inform the House of the sad demise of two 
of ourformer colleagues Dr. Sankata Prasad 
and Shri Brij Basi Lai

Dr. Prasad was a/dember of the Fourth, 
Fifth and Eighth Lok Sabha during 1967*70, 
1971-77 and 1984-89 respectively, repre
senting Misrikh constituency of Uttar 

adesh. He had also been a Member of the 
ajya Sabha during 1982-84.

During his long parliamentary career, 
he took keen interest in the proceedings of 
the House and never lost opportunity to raise 
matters relating to upliftment of weaker sec
tions of the society. He was a Member of the 
Committee on Public Undertakings during
1985-86.

Dr. Prasad was a homeopathic medical 
practitioner and took keen interest in homeo
pathic medical science and study of socialist 
literature.

Dr. Prasad passed away on 19th March 
1992 at Sitapurin Uttar Pradesh at the age 
of about 65 years.

Shri Brij Lai was a Member of the Third 
Lok Sabha during 1962-67 representing 
Faizabad constituency of Uttar Pradesh 
Earlier he had been a Member of the Uttar 
Pradesh Legislative Assembly during 1952- 
62 where he also served on various financial 
Committees.

A veteran freedom fighter, he actiyely 
participated !n 1 Quit India Movement* and 
suffered imprisonment. He was awarded 
Tamra Patra in recognition of his services to 
the nation.

Shri Brij Basi Lai was a well-known 
social and political worker. He worked very 
hard forthe eradication of untouchabiHtyand 
other social evils.

An able parliamentarian, he actively 
participated in the proceedings of the House 
and made valuable contribution thereto.

Shri Lai passed away on 19th March, 
1992 at Faizabad at the age of 88 years.

We deeply mourn the loss of these 
friends and t am sure the House will join me 
in conveying our condolences to the be
reaved families.

The House may now stand in silence for 
a short while as a mark of respect to the 
deceased.

H jM  hr*.

The Members then stood in silence fora 
short whSe

ORAL ANSWERS TO  QUESTIONS 

[English]

Rubber Production

*429. SHRI N. DENNIS: Will the Minis
ter of COMMERCE be pleased to state:
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(a) the quantity of rubber produced 
during 1990-91, State-wise; and

(b) the steps taken to increase its pro
duction and to attain self-sufficiency?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) and (b). A Statement is 
placed on the Table of the House.

STATEMENT

(a) The Quantity of rubber produced 
during 1990-91. State-wise is as under-

State/Union Territory Production 
(Metric Tonnes)

Kerala 307.521

Tamil Nadu 13.645

Karnataka 6.665

Tripura' 1.066

Assam 100

Maghalaya 40

Mizoram 4

Manipur 10

Arunachal Pradesh 10

Andaman and
Nicobar Islands 453

Goa £ ’

Maharashtra 4 *

329.615

(b) The following Measures are now 
being implemented by the Rubber Board to 
enhance production of natural rubber.

(1) Granting Financial and technical 
assistance for new planting and 
replanting under Rubber Planta

tion Development Scheme.

(2) Producing and distributing high 
yielding planting materials.

(3) Rendering advisory, extension and 
training services.

(4) Encouteging community process
ing and marketing among small 
holders.

(5) Undertaking research on cultiva
tion. production and processing of 
rubber.

SHRI N. DENNIS: Sir. may I know the 
quantum of gap between indigenous pro
duction and also the demand from the rub
ber-based industries? I would also like to 
know the approximate period when we could 
be able to achieve self-sufficiency and 
whether there is shortfall in the stock of 
rubber.

SHRI SALMAN KHURSHEED: In the 
year1990-91, the estimated production was 
329.615 MTs. of rubber and the consump
tion was 364,310 MTs. This is an estimated 
figure and not the final figure. In 1991-92the 
estimated figure of production is 365 thou
sand tonnes as against an estimated con
sumption figure of 380 thousand tonnes. 
However, we expect that in the next ten 
years by 1989-99 the production figure will 
cross the f igure of consumption. But beyond 
1999and up to the year2000, the consump
tion figure will increase once again margin
ally. At present, we have fairly good stock 
available and thestock carry-over estimated 
surplus at the end of the year will be 21000 
tonnes.

SHRI N. DENNIS: Regarding the last 
question about the butter stock, there is a fall 
in recent months. My second supplementary 
is that the rubber tree is often attacked with 
a leaf fairing disease. The cost of production 
of rubber in our country is higher than that of 
Sri Lanka and Malaysia. And also per unit 
production of rubber is also higher than 
these two countries. IwouWHketoknowfrom 
the hon. Minister, to intensify production and
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to catch up with the demand, whether the and Nicobar Islandr was 453 tonnes of rub-
Government would step up subsidies, loans ber. We treat the Andaman and Nicobar
and other assistance to the rubber growers Islands as a non-traditional..
of traditional and non-traditional areas by a
special programme for intensive production. (Interruptions)

SHRISALMANKHURSHEED: We have 
a capital Subsidy Scheme which provides 
assistance at the rate qf Rs. 5000 per hect
are to small holders owning up to five hect
ares of land. This is in traditional area. And all 
growers in non-traditiona! area are provided 
assistance under this Subsidy Scheme. In 
addition, we have an additional assistance 
scheme for use of high yielding polybag 
plants at the rate of Rs. 6 per plant subject, 
of course, to a maximum ot Rs. 2.700 per 
hectare. This is available to all growers 
irrespective of whether they are in traditional 
or in non-traditional areas. Thirdly, we have 
an interest Rate Subsidy Scheme of three 
percent on loans availed from the Financial 
institutions by growers owning up to five 
hectares of rubber in traditional areas and to 
all growers in the non-traditional areas. In 
addition, a three-pronged strategy has been 
worked out along the following loans which 
includes expansion of the area under rubber 
cultivation, speeding up of replantation of the 
old and low yielding variety with modem and 
highyie Iding variety, raising of productivity 
of existing plantation by popularising the 
adoption of modem technology in plant pro
tection and manuring of harvest and all crop 
harvest.

SHRI MANORANJAN BHAKTA: I would 
iiketoknowfromthe hon. Minister what isthe 
tot?l area under rubber cultivation with the 
Rubber Board and whether there are some 
plantations in the Andaman and Nicobar 
Islands where for the last two to three years, 
there has been no milk collection done. 
Though you have given number of points to 
increase the production yet you are not in a 
position to collect the milk from the existing 
plantations. How wil you be able to do justice. 
That is why, I would like to know specifically 
whether you will go into this matter and take 
corrective measures.

SHRI SALMAN KHURSHEED: The pro
duction figure for 1990-91 for the Andaman

SHRI MANORANJAN BHAKTA: The 
Rubber Board is aiso having a plantation. 
They are not collecting the milk.

SHRI SALMAN KHURSHEED: The ba
sic responsibility of the Rubber Board is to 
ensure that there is suitable market for rub
ber that is grown and the rubber that is 
collected by private planters. If the hon. 
Member has any scheme in his mind which 
will help the Andaman and Nicobar Islands..

(Interruptions)

SHRI MANORANJAN BHAKTA: My 
point is, Rubber Board is having a plantation 
by themselves. They are managing and 
maintaining it. They have done it. But they 
are not collecting the milk..

(Interruptions)

MR SPEAKER: You please reply to the 
original question only.

SHRI SALMAN KHURSHEED: Sir, I do 
not have the figures at present of what the 
Rubber Board has in hand relating to 
Andaman and Nicobar Islands. I will certainly 
provide that figure to the hon. Member. But 
in addition to that, if the hon. Member can 
bring to us any specific problems that are 
arising in Andaman and Nicobar Islands, we 
will take immediate steps to set them right.

• ( Translation]

SHRI CHHEDI PASWAN: Mr. Speaker, 
Sir. there are only 12 states and Union 
Territories in the country where rubber is 
produced. Keeping in view the rubber re
quirements . may I know from the hon. Min
ister. whether the government proposes to 
produce rubber in the states where t is not 
produced’



7 Oral Answers MARCH 27, 1992 Oral Answers 8

SHRI RAJNATH SONKAR SHAS1RI 
Such as Uttar Pradesh and Bihar

SHRI SALMAN KHURSHEED So far. 
our policy has been to identify the areas 
where the production of rubber is low and it 
can oe raised Therefore, our policy is to 
increase it as soon as possible In addition to 
these rubber producing states, we aro ready 
for cultivation of rubber in those State s aiso 
where the land is available to us acquisition 
of land from the farmers and to produce 
rubber in that land are not an easy task If the 
hon Member has got any such mfor nation 
and land is available in sofoe State which can 
be acquired easily, we will surely consider it

Grants to states

*430 SHRI BRU BHUSHAN SHARAN 
SINGH Will the Minister of FINANCE be 
pleased to state

(a) the amount of grants given to States 
during 1991 92 State wise,

(b) whether the amount given to the 
Uttar Pradesh has been much low*r than 
requested tor

(c) if so, the reasons therefor a id

(d) the action taken/proposed to be 
taken in this regard’

[English]

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE) (a) A state 
ment is laid on the Table ot Ihe House as 
Annexure-I

(b) to (d) A statement is laid on the 
Table of the House as Annexure II

ANNEXURE-I

Grants provided to states during
1991-92

Special Category (Rs in Crores)
Stales

1 Arunachal Pradesb 274 04

2 Assam 912 92

3 Himachal Pradesh 407.58

4 Jammu & Kashmir 869 46

5 Manipur 247 62

6 Meghalaya 203 43

7 Mizoram 217 23

8 Nagaland 242 48

9 Sikkim 98 41

10 Tripura 27810

Total (I) 3751 37

II Non Special Category States

1 Andhra Pradesh 345 07

2 Bihar 515 66

3 Goa 49 00

4 Gujarat 196 53

5 Haryana 53.75

6 Karnataka 18522

7 Kerala 226.64

8 Madhay Pradesh 388.67

9 Maharashtra 264.66

10 Orissa 340.49

11 Punjab 103 78
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Special Category 
States

(Rs. in Crores)

12. Rajasthan 455.66

13. Tamil Nadu 251.92

14. Uttar Pradesh 1194.61

15. West Bengal 386.55

Total (II) 4958.21

Grand Total (l+ll) 8709.48

ANNEXURE-41

The Stale Government of Uttar Pradesh 
asked for the following further assistance to 
meet the expenditure on relief rehabilitation 
works in earthquake affect areas of the 
State;

(i) Release in advance of two quarterly 
instalments of Central share to States Ca
lamity Relief fund (GRF) amounting to Rs. 
33.75 crores out of the total Central share of 
GRF amounting to Rs. 67.50 crores for 
1992-93.

Two instalments of Centre's contribu
tion to the GRF of Uttar Pradesh will he made 
in the first week of April 1992 after the Central 
Budget for 1992-93 is passed.

(ii) The State Government has submit
ted a memorandum to the Ministry of Agricul
ture, Government of India seeking Special 
Central assistance of Rs. 152.00 crores for 
calamity relief under the Ninth Finance 
Commission's recommendation in para 6.118 
of their final report.

Ministry of Agriculture has proposed to 
send a Central Teamto earthquake affected 
areas of Uttar Pradesh to assess the dam
ages caused by the earthquake and require
ment of funds. Any additional Central assis
tance as asked for by the State Government 
in their memorandum may be considered on 
receipt of the report of the Central Team and 
a decision taken by the Government on the

recommendations of the Team.

[ Translation]

SHRI BRU BHUSHAN SHARAN 
SINGH. I would like to know from the hon. 
Minister about the amount demanded by 
Uttar Pradesh Government as grant-in-aid, 
and the amount provided by the Central 
Government to the State.

[English]

SHRI SHANTARAM POTDUKHE: Sir, 
the amount of grant that the central govern
ment has given to Uttar Pradesh was in 
1990-91, Rs. 1,149.50 crores; in 1991-92, 
Rs. 1.194.61 crores and in 1992-93, it is 
estimated at Rs. 1,526, 27 crores.

[ Translation]

SHRI BRU BHUSHAN SHARAN 
SINGH. You did not make it clear as to how 
much amount was demanded by Uttar 
Pradesh and how much have you provided 
to them. My second question is how much 
money is given by the Central Government 
in addition to the regular a grant-in-aid to 
Garhwal Relief fund.

[English]

SHRI SHANTARAM POTDUKHE: Sir, 
the relief and subsidy has been given from 
various items, that is. Prime Minister’s Relief 
Fund, Advance Relief, 4th instalment of 
Central share towards CRF, ways and 
means, advance amounts of Central assis
tance, Ministry of Rural Development, 
Jawahar Rozgar Yojana, Relief material and 
all this comes to the tune of Rs. 208.825 
chores.

[ Translation]

SHRI BRU BHUSHAN SHARAN 
SINGH: May I know the amount of money 
provided to the earthquake victims, in addi
tion to this amount, if not, the reasons, 
therefor?

SHRI SHANTARAM POTDUKHE: Mr.
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Speaker. Sir. the financial assistance pro
vided by the Central Government is on the 
bas:r> of the recommendations made by the 
Finance Commission and the same grant is 
giventothe state Government. UttarPradesh 
Government has aiso been provided assis- 
tance on the same Ifne.(tntemjptions)

MR. SPEAKER: You have to reply the 
question asked by Shri Brijbhushan Sharan 
Singh, and there is no need to reply to U<e 
question that are asked in between.

SHRI SHANTARAM POTDUKHE: The 
Agriculture Ministry is deputing a Central 
Team to visit Uttar Pradesh very soon, and 
after the team submits its report, the matter 
would be considered. ( Interruptions)

MR. SPEAKER: You are discussing 
earthquake, ft is useless. Why are you ask
ing questions like this. Please deni do that 
It is nqt proper to ask such questions repeat
edly.

[English)

SHRI HARISH NARAYAN PRABHU 
ZANTYE: A great injustice has been doneto 
Goa. You wiR be shocked to hear that the 
Approved outlay lor this year is Rs. 170 
Glares but only Rs. 49 crores has been 
provided. I would like to bring to the notice of 
the House through you that in the last five or 
ten years such a tow grant was never given. 
In 1987-88 Rs. 79 crores grant was given; in
1988-89 Rs. 86 crores given; in 1989 90Rs. 
100 crores given and in 1990-91 Rs. 110 
crores grant is given. But in 1991 -92 only Rs.
49 crores is given. I feel the Gadgil formula 
has been applied. It should not be only 
criteria. Goa is a developing state. Crores of 
rupees are given to the Central Exchequer 
by Goa Government by way of exports, by 
way of taxes, by way of foreign exchange 
etc.

1

MR. SPEAKER: You have to ask a 
question.

SHRI HARISH NARAYAN PRABHU 
ZANTYE; May I know from the hon. Minister 
whether he wffl reconsider the allocation

taking all these into consideration and help 
the Goa Government to come out of the 
crisis because it is a shock to the Goa 
Government

SHRI SHANTARAM POTDUKHE: Goa 
is in non-special category States. In the year 
1990-91 the Plan approved outlay of Goa 
was Rs. 130 crores. In 1991-92 it was Rs. 
172-50 crores. There was an increase of 
32.7 per cent. In 1992-93 it is Rs. 152.50 
crores.

SHRI HARISH NARYAN PRABHU 
ZANTYE: Sir, no answer is given by the hon. 
Minister.

SHRI BHUWAN CHANDRA 
KHANDURI: Sir. the earthquake took place 
m my constituency.

MR. SPEAKER: You have not read the 
question itself. This does not belong to the 
earthquake areas. This pertains to allotment 
to the States. Please read the question. Now 
please take your seat, not Ifce this.

SHRI BHUWAN CHANDRA 
KHANDURI: Sir. no reply is given.

MR. SPEAKER: You do not make the 
Question Hour also irregular like this, it is not 
allocation to the earthquake affected areas. 
Please take your seat now.

SHRIMATIMALtNI BHATTACHARAYA: 
In a letter to the mayor of Calcutta, the Prime 
Minister has said that there is a proposal to 
create special funds for four metropolitan 
cities, but this cannot be accepted at the 
moment due to resource constraint The 
Mayor has also been advised that the State 
Government should be approached to allo
cate funds from the State annual plan. In 
view of this I would like to ask the hon. 
Finance Minister whether the Government 
would consider increase in the central alloca
tion for State Plan, so thatthe needs of allthe 
big cities may be fulfilled.

SHRI SHANTARAM POTDUKHE: Sir. I 
do not have any information.
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MR SPEAKER: ft is a very big policy 
matter.

SHRI SHANTARAM POTDUKHE: As 
far as the Hon-.Plan Central assistance is 
concerned, as I said, it is given as per the 
recommendation of the Finance Commis
sion.

SHRI NIRMAL KANTICHATTERJEE: If 
it is a policy matter, let the Finance Minister 
reply; the Finance Minister is sitting here.

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Mr. Speaker, Sir, I do 
appreciate the need to spend more money in 
dealing with the problem of metropolitan 
cities. But I must confess to you that in the 
present state, the Central Government is in 
no position to increase the Central assis
tance tor the coming years.

Rehabilitation of The Retrenched 
Textile workers

*431. SHRI MOHAN RAW ALE: WHI the 
Minister of TEXTILES pleased to state:

(a) whether a sum of Rs. 53.65 crores 
has been reservedfor the rehabilitation pack
age for the workers rendered jobless due to 
closure of the textile mills;

(b) it so, the details of the workers who 
have been provided relief from this amount 
so far;

(c) the number of workers who are yetto 
be provided relief;

(d) the time since when these workers 
are jobless;

(e) the time by which the payment is 
likely to be released to these jobless work; 
ers;

(I) whether there is any proposal re
open the closed textile mills; and

(g) if sc. when and if not, the reasons 
thereof?

[Translation]

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES(SHRI ASHOK 
GEHLOT): (a) The Statement is laid on the 
Table of the House.

(a) to (e). There is a provision of Rs. 40 
crores during the year 1991-92 (revised 
estimate) for disbursement to the workers 
under the Textile Workers’ Rehabilitation 
Fund Scheme (TWRFS). As on 21st Janu
ary, 1992, 20349 workers have been pro
vided relief amounting to Rs. 36.27 crores 
and 23,855 workers are yet to be disbursed 
relief under the Scheme. These workers 
were affected during the period 1985-89. 
Certain Procedural difficulties in the way of 
disbursement of relief have been removed 
and instructions have been given for expedi
tious disposal of aH pending cases. As the 
position differs from mill to mitt, it is difficultto 
indicate a definite date by which all disburse
ment would be made.

(f) and (g). The matter regarding the 
reopening of the closed textile mills which 
have been referred to BIFR, are examined 
by BIFR, which draws up the rehabilitation 
package for the same. For others. Govern
ment would assist any efforts made by pro
moters/ workers* Cooperative to reopen 
closed mills.

SHRI MOHAN RAWLE: Mr. Speaker. 
Sir, I would Ike to know from the hon. 
Minister the date of inception of the Rehabili
tation Fund. The Mills are closed down in 
Bombay for the last 10 years. May I know 
from the hon. Minister whether the 
Maharashtra Government has demanded 
for rehabilitation fund and the amount pro
vided to them? I would also like to congratu
late the Government lor allowing the mills to 
operate on co-operative basis; but the poor 
labourers do not have money to run these 
closed mills. Will the Government provide 
equity capital to the labourers and will also 
participate in it? Otherwise it will provide a 
futile exercise

SHRI ASHOK GEHLOT: This fund was 
started after our policy of 1985, and the
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results that we have got so tar under the 
fund, are I can say. very satisfactory and a 
number of labourers have got benefits of this 
fund. Our efforts are to expedite it. We were 
facing some difficulties in doing so. Now 
those hurdles are removed.

As tar as the worker's co-operatives are 
concerned, I have already said that we are 
interested in it. We welcome it and if some
body forms a Workers’ Co-operative, the 
Government will extend its f uli co-operation. 
State Governments shall have to take initia
tive. )f they form a Co-operative by bringing 
woikers into co-operative Sector, it would 
solve a number of problems.

MR. SPEAKER: There was a question 
about equity contribution as well.

SHRI ASHOK GEHLOT: For the time 
being I can't say any thing about Equity 
shares. I can furnish information later on this 
subject.

SHRI MOHAN RAWLE: Mr. Speaker. 
sir, at the meeting of the meeting of the 
Plenary Committee of A. I.C.C.,LateShrimati 
Indira Gandhi announced the taking over of 
the taking over of the 30 mills by the 
Government, but these mills have not yet 
been nationalised Hon. Minister has assured 
that if it is not done within a period of 15 
years, the rrulis will be handed over back to 
their owners, and the land of the mills which 
remain closed in Bombay city, would be 
sold.ln this way the mill owner will get a lot of 
gains. In the above circumstances, I would 
like to ask the hon. Minister whether he is 
going to oppose this proposal or not

SHRI ASHOK GEHLOT: It has not been 
decided to nationalise it yet. because in the 
Policy of 1985, it was decidedthat no new mill 
would be nationalised. Our efforts are on to 
take decisions very soon in this regard

As far as granting permission to them to 
sell their land is concerned, we are not going 
to do any such thing nor are we allowing 
anybody to privatise it and earn profit after 
selling the plots of land. Therefore, we are 
not allowing them.

SHRI AYUB KHAN: Mr. Speaker, Sir, 
The Hon. Minister hails from Rajasthan, and 
I know him thoroughly. He is a man who can 
understand the problems of poor people ? 
May I know, through you, from the hon. 
Minister whether he is going to f rame a policy 
under which maximum number of mills can 
be re-opened so that maximum re-opened 
workers can be employed in those mills? is 
there any such scheme to be undertaken in 
future, because from every corner it is a 
pressing demand that more and more mills 
should be restarted. So that more and more 
workers any get employment. I would like to 
know whether the Government is going to 
formulate any policy in this regard.

SHRI ASHOK GEHLOT: Mr. Speaker. 
Sir, we are going to extend the existing textile 
Workers Rehabilitation Fund Scheme and I 
would inform the hon. Member through you 
that previously there was a condition that 
unless the mill was completely closed under 
I.D. Act 25 (0), the scheme could not be 
implemented. Now, we have decidedthat we 
will allow the scheme to be implemented 
even if a mill is partially closed. In this 
connection a study has already been con
ducted for Ahmedabad and Gujarat. Ac
cording to that scheme, there is a possibility 
that out of 25 milts, ten will resume work. So, 
even the labourers of partially closed mills 
would be benefited, it means that we are 
going to extend the scope ot the present 
scheme, and it will fetch a profit ot nearly Rs. 
22 crores, and there is aiso a scope that 7 
thousand unemployed labourers will get 
reemployment. Likewise, the labourers who 
get wages upto Rs. 1600, get the benefit ot 
the Textile Rehabilitation Fund, now we are 
going to increase this amount from Rs. 1600 
to Rs. 2500. Nowthe labourers getting wages 
upto Rs. 2500 would also be covered under 
this scheme, so that these labourers would 
also get the benefits this schemo.

SHRI TAR1T BARAN TOPEDAR: The 
programme framed for textile modenisation 
has not been circulated among the Members 
so far tor their information, no has it boen 
subjected to any criticism in the Consultative 
Committee. Besides, a seminar is being 
conducted tomorrow and the day after in a
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Five star hotel in Bombay to discuss the 
challenges being faced by the textile indus
tries What is the objective of this seminar 
Who are the people invited to participate in 
the seminar Without any information a com
mittee named Textile Committee, Govern
ment of India, Ministry of Textiles, is being 
formed I would like to know which commit 
tee is this

SHRI ASHOK GEHLOT* The supple 
mentary asked by the hon Member is not 
related to the mam question Textile commit 
tee was formed a long time ago and it has 
been doing its work

SHRI GABHAJIMANGAJITHAKORE 
Through you, I would like to submit to the 
hon Minister that I myself have worked in a 
textile mills, I have been a worker there and 
thus I know very well the problems of a 
worker In Gujarat and Ahmedabad about 30 
mills are closed Out of these 30 mill* three 
mills are being run by JTC and due to the 
closure of these mills about seven thousand 
workers have been rendered unemployed I 
am very well aware how miserable a worker 
feels if he is not given work even for a day 
The issue of reopening these mills ha'' been 
referred to B I F R I would like to know as to 
when the matter was referred to B I F R ’  
How many meetings of B IF  R have been 
held to consider this issue and what decision 
has been taken in regard to those mills’  I 
would like to know ail these things clearly

SHRI ASHOK GEHLOT Mr Speaker, 
Sir, the hon Member has referred to Gujarat, 
about 35,561 workers in that state will be 
benefited by this scheme The cases of other 
remaining workers who are not eligible for 
this, have already been referred to B I F R 
As stated by the hon Member unless B IF  R 
takes a decision on those cases, the Gov
ernment is unable to do anything

MR SPEAKER When the cases were 
referred to lt“> How many meetings have 
been held so far?

SHRI GABHAJI MANGAJI THAKORE 
Mr. Speaker, Sir, no attention is being paid to

workers and this is what bmches us I would 
like the government to ask B I F R  why the 
matter has been kept pending Government 
should get the matter daccided at the earli
est

SHRI ASHOK GEHLOT That is be
tween the management and B I F R  we 
would not be able to do anything in the 
matter

MR SPEAKER Perhaps you do not 
have the information You please get the 
information and furnish it to the hon Mem 
ber

SHRI ASHOK GEHLOT Alright

MR SPEAKER Question No 432

SHRI KALKA DAS Mr Speaker, Sir, 
there is also an issue re'ated to DCM Mill in 
Delhi You did not give me an opportunity 
even to raise supplementary question in
spire of raising hand by me for such a long 
time

MR SPEAKER, Please sit down

SHRI KALKA DAS I shall sit down 
But look at my helplessness I want your 
protection

[English]

MR SPEAKER You have been the 
Presiding Officer You know what are the 
difficulties

(Interruptions)

[Translation]

SHRI KALKA DAS Kindly pay attention 
to the injustice being done to me

[English]

MR SPEAKER You don’t have to ar
gue like this with me because am trying to 
accommodate all the Members
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[Translation]

Indigenisation of ship building
■f

‘432. SHRI MUMTAZ ANSARI
SHRIMATI SHEELA GAUTAM

Will the Minister of DEFENCE be 
pleased to state:

(a) whether the Garden Reach Ship 
builders and Engineers Limited, Calcutta is 
Importing various equipments and fire doors 
of ships;

(b) if so. the details thereof and the
amount spent theieon during the last three
years,

(c) the steps taken for indigenous pro
duction of fire doors and other items being 
imported at present; and

(d) the percentage of indigenisation 
achieved in the construction of ships7

(English)

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE(SMMI S. 
KRISHNA KUMAR): Yes. Sir.

(b) to (d). A statement is laid on the 
Table of the House.

STATEMENT

(b) The details of imports and the 
amounts spent thereon during the last three 
years are as under

(Rs in crores)

Period MachineryS Fire Doors
Equipment

1989-90 36.39 Nil

19W 91 25.16 Nil

12 19.83 0 06

(c) in respect of fire doors, efforts to 
develop the item indigenously have been 
made but these have not succeeded so far, 
due to the inability of the local manufacturers 
to meet the stringent specifications. Hence 
the immediate requirement to meet produc
tion schedule of the ships was allowed to be 
imported. For other items being imported, a 
very strict scrutiny is carried out by a Study 
Group, headed by a«enior officer of Direc
torate General of Quality Assurance (DGQA) 
organisation andcomprising representatives 
of NHQ, Coast Guards, shipyards andDGTD. 
Only those equipment are cleared tor import 
where the items are too small in number and 
value to make indigenisafion a commercially 
viable proposition, or where the technology 
is not available an d requires prohibitive 
costs for setting up of infrastructure, or 
where these cannot be indigenised within 
the time available. No equipment is cleared 
for import if it can be manufactured indig
enously The effort at indigenisation is an 
ongoing process, which has yielded remark
able results in the field of shipbuilding

(d) The percentage of indigenisation 
achieved which means the percentage that 
the cost of indigenously produced equip
ment bears to the total equipment, varies 
from ship to ship, depending on the design 
and the classification rules followed The 
indigenisation so far achieved ranges from 
60% to 90% on different types of ships.

SHRI MUMTAZ ANSARI. Mr. Speaker. 
Sir, from the statement laid on the Table, it is 
clear that the import ot all the equipment and 
machinery is dwindling down from 1989 to 
1991. That augurs well. At the same time, 
during the year 1991 -92, the import of fire 
doors has started. So. it is very much alarm
ing . it has also been pointed out that this is 
due to inability and inefficiency on the part of 
the indigenous manufacturers. These fire 
doors are being imported because they are 

. not coming up to the standard and they are 
not fulfilling the requests specifications laid 
down by experts So, I would like to know 
from the hon. Minister how much collabora
tion was negotiated upon with Norway. Ger
man and Danish firm in this regard and how 
much technical andf inancial help was sought



and received underthis scheme and how far 
R has increased the ability of the indigenous 
manufacturers so that they may come upto 
the standard and specifications laid down by 
the experts.

SHRI S. KRISHNA KUMAR. Sir. as will 
be seen from the answer to the main ques 
tion, the import which was made of tin; doors 
was only of the order of Rs. 6 lakhs in 1991- 
92. This quantum of order is not considered 
sufficient tor setting up any joint ventures or 
including any negotiations. We have been 
trying to indigence ail equipments and as a 
part of this, fire doors are also sought to be 
indigenised. Some firms have registered 
with us but they are yet to obtain l loyds'
certification as well as the technical resting
clearance which are required

SHRI MUMTAZ ANSARI tt has, been 
pointed out in d' part of the Statement by the 
hon. Minister that we are indigenising our 
ship building and we have achieved much 
success which ranges from 60 per cent to 90 
per cent and this also depends upoh the 
specific kinds ot ships. So, I would kke to ask 
one question to the hon. Minister regarding 
specific ships which were commissioned 
during 1989-90, namely, Lok Pratima, 
Abishekh, Avtar and 1PV Lakshmi Ba* What 
was the percentage of indigenous equip
ments and tools used in them and that was 
the percentage of imported machinery and 
equipment? I would Ike to know about these 
from the hon. Minister.

SHRI S. KRISHNA KUMAR: Sir. about 
35 ships of different kinds are under con 
struction in the three ship yards. I may not be 
able to give details ship wise but 1 win say 
that, I have a hst of 11 ships built at along 
GRSE with the percentage of indigenisation.
If the hon. Member wants that, I wiU read out. 
But there are infact six types of vessels which 
are normally under construction in out three 
ship yards. In survey Vessels, we have 
achieved indigenisation of 91 per cent, in 
Seaward Defence Boats of 89 percent, in P 
f6A(Frigate)of 82 percent, in Fleet Tinkers 
of 82 per cent, in P-25A (Corvettes) ot 60-70 
percent and in on-shore Patrol Vessels of 56 
percent -
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[Translation!

SHRIMATI SHEELA GAUTAM: Mr 
Speaker, Sir, hon Minister has jusl now said 
that five doors of the order of Rs. 6 lakhs 
have been imported. I would like to submit 
that such imports should not be made and 
small enterprenures should be allowed to set 
up such factories WillGovemmertf consider 
this suggestion?

SHRI S. KRISH N A KUM AR Sir, 
indigenisation is an on-going process and it 
u  given the highest priority in the Defence 
Ministry. There are some firms which are 
already registered in this particular item. We 
shall give the maximum possible support to 
them. They have not be enable to get the 

' Uoytfc’ Registration Certificate or their equip
menls tested and passed by the Central 
BuHdmg Research Institute

( Translation]

internal Savings

*433. SHRI GAYA PRASAD KORI: Will 
the Minister of FINANCE be pleased to state

(a)whether the Government have taken 
measures to mobilise resources by encour 
aging internal savings rather than taking 
loans from foreign countries;

(b) if so, the details of the plans framed 
in this regards; and

(c) if not. the reasons therefor? 

[Eng«sh]

THE MINISTER OF STATE » l  THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). Yes. 
Sir. The Government of IrwRa are fully aware 
of the importance of internal savings and 
have always taken measures to encourage 
the same. Our dependence on foreign sav
ings for implementing our Plan programmes 
has been minimal. More than 90 percent of 
the funds required for investment purposes

1914 (SAM ) Oral Answers 22
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have been met through internal resources 
Of the total gross domestic savings in the 
country, households savtngsconstitute nearly 
80 per cent Foreign loans are taken not 
simply to raise resources but to finance the 
balance of payments gap The receipts from 
non tax revenue are expected to register a 
significant increase in 1992 93 over 1991 -9? 
particularly from dividends and profits

The ratio of gross domestic samgs to 
GDP at current market prices was 20 5 per 
cent dunng the Seventh Plan penod (1985 
90) as compared with 19 7 per cent during 
the Sixth Plan period (1980 85) In 1990 91 
the Quick Estimates of the Central Statistical 
Organisation indicate a ratio of gross do 
mestic savings to GDP of 21 9 per rent

[English]
SHRI RAM KAPSE Sir there is an 

obvious mistake in the reply Can I point it 
out’

MR SPEAKER You may do it after 
wards I will give you a chance

[Translation]

SHRI GAYA PRASAD KORI Mr 
Speaker, Sir, in the Budget presented re 
centty various tax concessions available 
under 80L, 80 CCA and 80 CCB havo been 
withdrawn for the year 1992 93 This step on 
the one hand will discourage saving ten 
dency among the people while on the other 
State Governments share in the savings will 
also decline As a result of which the devel 
opmont ot states will come to stand sti'i The 
State Governments particularly Uttar Pradesh 
Government have not been provided funds 
for their annual plan by Central Govern 
ment At the same time the decision oi 
withdrawing the concessions will reduce the 
deposits under small savings schemes I 
would tike to know from the hon Minister 
what measures are being taken by the Cen 
tral Government to check present declining 
trend in savings’

SHRI RAMESHWAR THAKUR Only 
yesterday the hon Minister Finance in his

reply to the debate on the Budget stated that 
the State Governments will get more funds 
inthecunentyeane 1992 93 as compared 
to that provided earlier They will be provided 
this money as assistance The money they 
receive through savings is actually a loan He 
also assured to consider membeis in regard 
to 80L, 80 CCA and 80 CCB

SitRI GAYA PRASAD KORI All India 
Rural Bank Workers Organisation has sug 
gested to issue rural development bonds for 
encouraging savings in rural areas These 
bonds can be for a period of five years and 
tax free I would I ke to draw the attention of 
the Government to the fact that these people 
are going on striKe on 31st March in support 
cf their this demand I would like to know 
what action is proposed to be taken by the 
Government in regard to th s demand of 
Rural Bank Workeis’

SHRI RAMESHWAR THAKtJR The 
suggestion is not related to our savings 
scheme Rural Banks are implementing our 
rural area saving schemes very will

SHRI SUDHIR GIRI Sir, may I know 
from the hon Minister whether the decision 
of »he Central Government to deduct tax at 
source has caused decline in the domestic 
savings in different States, and if so, what 
remedial measures have been taken by the 
Government so that the domestic savings 
can be increased to a great extent

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH) Mr Speaker, Sir, 
there is no evidence that tax deduction at 
source has caused any decline in savings 
Nevertheless, in deference to the wishes 
expressed in this House, we have, this year, 
withdrawn the tax deduction at source as far 
as bank deposits are concerned

DR KARTIKESWAR PATRA I would 
categorically like to know from the Hon 
Minister what special measures have been 
taken by the Government to encourage the 
resource mobilisation so as to encourage 
the internal savings

MR SPEAKER He gave the reply while
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answering the first question itself.

DR. KARTIKESWAR PATRA: No, Sir, 
that has not been replied. I am asking about 
the steps taken after the introduction of new 
economic policy.

SHRI RAMESHWAR THAKUR Sir, a 
number of policy decisions have been taken 
by the hon. Finance Minuter in regard to 
raising the internal resources, which are part 
of the economic policy of the Government, in 
particular in regard to the small savings 
towards which the hon. Member has drawn 
our attention. A Committee under the Chair
man of Shri C. Rangarajan. Member of the 
Planning Commission, was appointed which 
gave its recommendations. A number of 
recommendations of the Committee have 
been accepted by the Government which 
inertia include raising the rate of interest on 
post office monthly income scheme from 12 
percentto 14 percent; calculation of interest 
on post office time depositon quarterly basis 
and reduction in the maturity period of Kisan 
Vikas Patra from five- and-a- half years to 
five years. These are the major recommen
dations which we have accepted. All efforts 
are being made to raise the internal savings 
in all respects through these measures of the 
Government.

SHRI RAM KAPSE: Sir, there is an 
obvious mistake in the reply given by the 
Minister. The question was about taking loan 
from foreign country and the reply is; M Our 
dependence on foreign savings for imple
menting our plan programe has been mini- 
mar. We depend upon our domestic sav
ings and not on foreign savings but the 
reference in the written reply is otherwise. I 
would like the Minister to correct the reply 
and then I will ask the question.

SHRI RAMESHWAR THAKUR. I think 
there has been some confusion. In my reply 
I have said, foreign loan and not foreign 
savings.

SHRI RAM KAPSE:" Of the total gross 
domestic savings in the country, households 
savings constitute nearly 80 percent. “ This 
is the sentence which is given in the reply that 
he beer circulated to us.

SHRI MANMOHAN SINGH: So. what is 
wrong in this? There is nothing wrong in that 
statement.

SHRI RAM KAPSE* Sir, out of the total 
gross domestic savings in thecountry, house
holds savings constitute nearly 80 per cent. 
The Minister of State has replied that the 
Finance Minister yesterday told the House 
that he will consider 80-IL, 80-CCA and all 
that. But if I heard him properly, I think he only 
talked about 80-L and not about anything 
else. So, I would like to know what will be the 
effect of the now income tax proposal on our 
domestic savings.

SHRI MANMOHAN SINGH: Mr 
Speaker, Sir various tax concessions do 
have some influence in influencing the 
composition of national savings. Whether 
they are held in one form or the other but it 
is farfrom obvious that these tax saving per 
se have an effect on the total amount of 
national savings.

SHRI NIRMAI KANTI CHATTERJEE: 
This time, he is wrong I

[Translation]

Gold Brought to India

+
* 435. SHRI B.L. SHARMA PREM 

SHRI PHOOL CHAND VERMA

Will the Minister of FINANCE be pleased 
to state:

(a) the quantity of gold brought to India 
after the facility to bring five kg. gold in me 
country was provided by the Government, 
and
•

(b) the amount of import duty realised 
therefrom?

'{English)

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMEShWAR THAKUR): (a) Under this 
facility, 39.587 kg. of gold has been imported 
upto March 24,1992.
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(b) Duty amount of Rs 17 63 lakhs has 
been realised therefrom

[Translation]

SHRI B L SHARMA PREM Sir how 
much gold has been seized while being 
smuggled mtothe country at vanous airports 
since the facility to bring five kg gold in the 
country has been provided by the Govern
ment? Has the Government enacted any 
new legislation to stop this smuggling or the 
old is being enforced?

SHRI RAMESHWAR THAKUR There 
are two procedures to bring gold in the 
country As per the lirst procedure women 
can bnng gold worth Rs 20 000/ and men 
can bnng gold worth about Rs 10 000 That 
procedure is still in vogue and no change has 
been made in It Besides, any person can 
bring 5kg gold with him Forthis.hewillhave 
to pay prescribed duty that comes to about 
15 per cent Apart from all this gold is 
smuggled into the country and the Govern 
ment have arrangements to seize the gold 
being smuggled into the country I have 
provided the figures in regard to the specific 
questions raised in the House If any hon 
Member wants to get an information for a 
specific penod and specific place, the Gov 
ernment will furnish the detail in that respect

SHRIB L SHARMA PREM Alright My 
second question is how much gold reseiveds 
do we have with Resen/e Bank of India What 
is the Government’s scheme to implement 
gold import policy and how long it will take to 
implement the scheme of issuing gold bonds’

SHRI RAMESHWAR THAKUR The 
Resen/e bank of India is chalking out the 
scheme of issuing gold bonds It will be 
announced shortly I will include all the deta'I 
such as maximum quantity of gold and the 
form in which it will be allowed to be depos 
(fed, the rate of interest, the duration of the 
scheme as also the exemption to be given in 
income tax and wealth tax we are going to 
announce It shortly

[English]

THANAN Mr Speaker, Sir, there are some 
intricacies in the Gold Import Policy such as 
the rupees becoming cheaper It is Rs 31 50 
a dollar and the landed cost after payment of 
duty comes to Rs 3 95 per gram The 
Premium available is only 11 percent which 
is not attracting the people who want to enter 
sales in the open market

Is it not fact .that the NRIs and others 
who want to import gold are f eanng that there 
will be a further depreciation of our rupees? 
If that is the case then, it will not be of any 
use

I want to know from the hon Minister 
whether the Government will create a confi 
dence on the NRIs that there will be no 
further depreciation of the rupee in the near 
future so that the expected gold may come 
Now, the result is not, as expected

SHRI RAMESHWAR THAKUR The 
Gold Import Policy has just been announced 
by the Finance Minister along with the Bud 
get and the full message and details includ 
mg that ot the Gold Bonds have not been 
brought out fully to the extent it is required in 
different countnes The number of NRIs who 
have come recently is not very large In spite 
of all that, we have made a good start The 
basic objective of the Gold Import Policy has 
been that the pnce in the internal market and 
even external market has gone down This is 
the first aim and hawala transactions in gold 
have gone down This has a salutary effect

So far as the second Part of the Ques 
tion is concerned, the NRIs are very ».appy 
with he policy of the Government and there 
has been a gradual increase in the deposits 
in India They have full faith in the Indian 
economy and the new poaches of the Gov
ernment We are confident that with the new 
policies of gold imports, in course ot time 
there will be more and more positive re 
sponse from the NRIs coming to India

SHRI M R KADAMBUR JANAR 
THAMAN I want to know whether there will 
be further devaluation of the rupee That Is 
more important

SHRI M R KADAMBUR JANAR- SHRI RAMESHWAR THAKUR More
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than once it has been announced by tho hon 
Finance Minister and myself also that there 
is no question of any further devaluation of 
the rupee in India There is no such question

SHRI PRITHVIRAJ D CHAVAN In view 
of the lact that most of the flights from abroad 
come late in the night and the people bringing 
in gold have to go to the villages, there is a 
security problem involved ln*view of this, I 
would like to know from the hon M mster 
whether the Government will consider a 
scheme of physical delivery of the gold by the 
Reserve bank of India After the passenger 
comes in within 24 hours or within a week he 
can take physically the delivery of the gold 
from the Reserve Bank afterpayment in the 
foreign exchange

SHRI RAMESHWAR THAKUR I think 
this is a good suggestion, well taken

MR SPEAKER This is a sort of an 
assurance

[Translation]

Export of Stone

*437 SHRI RAM NARAINBERWA Will 
the Minister of COMMERCE be pleased to 
state

(a) whether there is a great potential for 
export of garnet, marble and other stones 
from Rajasthan,

(b) if so, whether there is any scheme to 
give impetus and to regulate export of stones 
from Rajasthan, and

(c) if so, the details thereof?

[English]

THE DEPUTY MINISTER IN THF MIN 
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED) (a) Yes, Sir

(b) and (c) A Statement is attached 

STATEMENT

(b) and (c) Exports of processed stones

are eligible for benefits under Section 80 
HHC of the Income Tax Act Exports includ 
ing exports of stones are eligible for benefits 
under the Liberalised Exchange Rate Man 
agement Scheme of the Reserve Bank of 
India The State Government of Rajasthan 
has declared marble and granite resource 
based industry under the State Capital In
vestment Subsidy Scheme for New Indus
tries, 1990 to promote export of these min 
erals Besides, 100% EOUs are being ap 
proved for export production of cut and 
polish granite etc

[Translation]

SHRI RAM NARAIN BERWA Mr 
Speaker, Sir, the Indian Export Credit Guar 
antee Corporation Ltd provides guarantee 
to the exporters for the risk involved in 
exports I would like to know from the hon 
Minister whetherthe Government is consid 
ermg to provide that type of guarantee to 
these exporters also Part (b) machines like 
diamond cutter etc used in this work are 
imported from Italy, Japan and Germany As 
such I would like to know from the hon 
Minister weather the Government proposes 
to liberalise the foreign exchange rules tor 
this purpose

[English]

SHRI SALMAN KHURSHEED The 
question relates to export potential of mines 
and minerals from Rajasthan The question 
that has now been raised by the hon Mem
ber can be considered separately I will 
certainly have it looked into and inform the 
hon member of the Government's position

[Translation]

&HRI RAM NARAIN BERWA Mr 
Speaker. Sir, demand of marble is increas
ing in the country as well as abroad da\ by 
day Nagaur, Udaipur, Alwar, Bhilwara and 
Boondi districts are the marble centres in 
Rajasthan I would like to know from the hon 
Minister whether the Government propose 
to establish any organisation to provide 
security and do welfare activities for the 
marble labourers in the same line facilities 
are provide to coalmine labourers
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[English]

SHRI SALMAN KHURSHEED Once 
again, I am afraid that this is not within the 
purview of this question.

MR. SPEAKER: This does not come out 
of the question.

[Translation]

Widening of G. T. Road Between 
Vera nasi and Dehri-on-sone

‘438. SHRI ANAND RATNA MAURYA: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) whether the Grand Trunk road be
tween Varanasi and Dehri-on-Sone is not 
traffic worthy,

(b) if so. whether the Government pro
pose to widen the aforesaid section of the 
road;

(c) if so. the details thereof; and

(d) the amount spent on the develop
ment of this section during the last three 
years?

[English]

THE MINISTER OF STATE Of THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTLER): (a) to (c). Na
tional Highway No. 2 (G.T. Road) between 
Varanasi and Dehri-on-Sone is generally 
being maintained in traffic worthy condition. 
There is no proposal at present for widening 
to 4 lanes this section except for a 4 km. 
length of Sasaam Bazar for which an esti
mate of Rs. 177.48 lakhs has been recently 
sanctioned.

(d) An allotment of Rs. 230/.68 lakhs 
has been made for original works develop
ment in this section dunng the last three 
years (1988-89 to 1990-91).

[Translation]

SHRI ANANDKATNA MAURYA: Mr.

SpeaKi" the condition of G.T. Road
betweer „ :,i and Dehri-on-Sone Is very
bad. It it. j  : nameworthy. I have specifically 
asked the hon. Minister whether it is traffic- 
worthy or not. He did not give a clear cut 
reply. I would like to know from the hon. 
Minister as to how many accidents did take 
place and how many people died last year for 
want of trafficworthiness of this road. How 
long does the Government want to keep it an 
accident prone road.

[English]

SHRI JAGDISH TYTLER: I had men
tioned that we are maintaining it as a road 
worthy and the traffic can go. I cannot give 
you the number of accidents which had 
taken place. But I can assure the hon. Mem
ber that the money has been sanctioned for 
strengthening this part of the road. And 
rather I just mentioned that even the work of 
widening to four lanes on Sasaram for a four 
km. length is in progress. Also I would like to 
inform the hon. Member that a lot of money 
has been sanctioned to that particular State. 
But due to many reasons such as strikes; the 
contractors are being threatened, the people 
are not coming out to work there. I would 
request you to see that normal conditions 
prevail in that particular State. The contrac
tors have been coming from other States 
and they have been bringing in lakhs of 
rupees worth of machinery.there. The ma- 
chinenes are being stolen and the contrac
tors are being threatened. But we have 
sanctioned money from the Centre and the 
work is in progress. But I am afraidto say that 
work is not according to my satisfaction 
because of the reasons which I have just 
mentioned.

[ Translation]

SHRI ANAND RATNA MAURYA: Mr. 
Speaker, Sir, the hon. Minister said that the 
work of widening the road to four lanes is in 
progress at Sasaram At Varanasi also the 
G.T. Road covers about 7 kms. In view of this 
has the Government any scheme to start the 
work of widening the road to four lanes at 
Varanasi also If so, will it be done this year 
or next year keeping in view the density of 
traffic In the city?
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[English]

SHRI JAGDISH TYTLER: Sir, I cannot 
assure the hon. Member in this House you 
please send me this scheme. I will examine 
it.

f Translation]

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, he said th2t the condition of road from 
Varanasi to Dehri -on-Sone is very bad. In 
this connection I would like to know from the 
hon. Minister the criteria followed for con
struction of four lane roads. What should be 
the rate of traffic on the national Highway for 
constructing four lane roads. The road from 
Varanasi to Dehrion-Sone is one of the 
busiest roads in the country. I would like to 
know the criteria followed so that I can 
assess whether it is covered by the norms. 
What would the Government like to do, 
because the location of development which 
he has mentioned is just like a drop in the 
ocean.

[English]

SHRI JAGDISH TYTLER: I have myself 
mentioned many times in this House that I 
myself am not getting enough money. If I 
have enough money, I would even do the 
four laning myself.{Interruptions)

[Translation]

SHRI NITISH KUMAR: Please state the 
rate of traffic at which the Government 
constructs four lane roads?

(Interruptions)

SHRI JAGDISH TYTLER: It all depends 
on how much funds we get.

SHRI TE J NARAYAN SINGH: Mr. 
Speaker, Sir, I would like to know from the 
hon. Minister whether funds are short for 
Bihar only. Because the hon. Minister has 
said that the G.T. Road which runs via 
Varanasi to Dehri falls in Bihar. That is why 
I wanted to know whether like other Govern

ments this Government also runs sort of 
funds for Bihar.

[English]

SHRI JAGDISH TYTLER: I would like to 
inform the hon. Merrtber that I had men
tioned this.

[ Translation]

The Government has allocated Rs. 771 
lakh for Bihar and the construction work is 
going on. I have already given the reasons as 
to why the construction work is going slow. It 
is not ourfault. Please create such a situation 
which would help in expediting the work and 
utilising the funds property

[English]

I would like to inform the hon. Member 
who had made a reference to Varanasi that 
the Varanasi bypass is being made and the 
work is in progress.

[ Translation]

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, the hon. Minister said 
about the overcrowdedness of traffic at G.T. 
Road in Varanasi. In order to check this 
overcrowdedness a bypass of G.T. Road 
along a distance of 6 kms from Varanasi is 
being constructed and a bridge over Ganga 
is being constructed after the name of Shri 
Lal Bahadur Shastri. I would like to know 
from the hon. Minister whetherthe construc
tion work relating to the bridge and the 
bypass of G. T. Road have been held up? I 
want to know as to why it has been held up 
and when will it be restarted.

#SHRI JAGDISH TYTLER: Mr. Speaker. 
Sir, as per my information, the work has not 
been held up. Since the hon. Member has 
informed me, I will get it enquired into.

[English]

MR. SPEAKER: The question Hour is 
over.
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WRITTEN ANSWERS TO  QUESTIONS 

[English)

Road Accident Victims

*434. SHRI M.V. CHANDRA
SEKHARA MURTHY: 

SHRI V. SREENIVASA 
PRASAD:

Will the Minister of SOURCE TRANS
PORT be pleased to refer to the reply given 
to Unstarred Question No. 1862 on March, 6, 
1992 and state:

(a) whetherthe Govern ment propose to 
simplify the procedures for claiming com
pensation by victims of road accidents;

(b) If so, the salient features thereof;
and

(c) the extent to which it is likely to help 
in early disposal of cases ?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) and (c). the main features of the 
scheme are to simplify the procedure, and 
ensure payment of pre- determined amount 
of compensation to the claimants within six 
months form the date of filing the claim.

[Translation)

Foriegn Fishing Vessels

*436. SHRI SUSHIL CHANDRA VERMA 
: Will the Minister of DEFENCE be pleased to 
state:

(a) Whether ships of other countries 
have been found fishing in the Indian territo
rial waters;

(b) if so, the number of foreign ships 
intercepted while fishing during 1989-90and
1990-91; and

(c) The steps taken or proposed to be 
taken to prevent such incidents ?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes, Sir.

(b) Year No. of foreign ships 
apprehended

1989 36

1990 39
\

1991 31

(c): Coast Guard ships and aircraft 
maintain a constant vigil in the Indian Exclu
sive. Economic Zone, especially in the areas 
pome to poaching by foreign fishing vessels, 
in order to deter poaching activities.

[English]

Exports to China

*439. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of COMMERCE be pleased 
to state:

(a) Whether China has been importing 
iron-ore, chrome-ore and tobacco form In
dia;

(b) If so, the quantity and value of these 
items exported to China during each of the 
last three years;

(c) Whether China has recently agreed , 
to increase the import of these items; and

(d) If so. the details there of ?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Yes. Sir.
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Year Iron ore 
including 
iron-ore 
Concentrate

Chrome ore Tobacco

Qty.
(in lakhs * 
tonnes)

Value
(Rs.

lakhs)

Qty.
(in lakhs 
tonnes)

Value
(Rs.

lakhs)

Qty. Value 
(in lakhs (Rs. 
tonnes) lakhs)

1988 89 1.73 421 2.23 2808 220 63.25

1989-90 2.96 913 1.89 4562 100 34.32

1990-91 8 28 2836 1.78 ----1 3394 640 329.28

(c) and (d). India-China Trade protocol 
for the year 1992 envisages higher exports 
of iron-oro and chrome ore from India to 
China in so far as Tobacco is concerned 
while China has agreed to step up its import 
from lnd'.a, tho Protocol does not indicate 
any quantity or value against tins item

[Translation]

Loans Given By I F C I

* 440 SHRI MADAN LAL KHURANA : 
Wifi the Minister of FINANCE be pleased to 
state :

(a) tne budget allocations made forthe 
Industrial Finance Corporation of India dur
ing each of the last three years ;

(b) The amount of loans provided by the 
Corporation during the above period;

(c) Whether there is a decrease in the 
growth rate of the Corporation ; and

(d) If so, the reasons therefor7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The Government has not been 
providing any budgetary support to the In
dustrial Finance Corporation cf India (IFCI) 
tor meeting its funds requirements in carry
ing on its regular activities. Howover, Gov
ernment makes certain budgetary provisions 
in respect of the interest Differential Funds 
arising out of the German Lines of Crod t 
(from KFW, a credit agency) made available 
to IFCI. The budget provisions made during 
the last three years for the purpose are g iven

(FIs, m Crores)
below:

Year Loans Grants Total

1988 - 89 ( July-March, 9 Month) 2 28 6 94 9.22

1989-90 (April - March) 1.64 5.77 7.41

1990 -91 (April - March) 1.75 7.50 9.25
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(b) The financial assistance sanctioned 
and disbursed by the IFCI during the last 3

accounting years is given below:

(Rs. in crore)

Year Amounts

Sanctioned Disbursed

1988-89 (July -March; 9 Month *) 1333.34 737.38

1989-90 (April - March) 2294.90 1121.84

1990-91 (April-March) 2965.06 1574.94

* Due to change in accounting year from July-June to April-March.

as on February 1,1992;(c) and (d) While IFCI has been able to 
register a relatively steady growth profile in 
the quantum of assistance sanctioned and 
disbursed during these years, there has 
been a slight decline in the growth rate of 
sanctions anddisbursements during the year 
1989-90 (computed on an annualized basis 
). This has been primarily due to a decline in 
the flow of bankable proposals form the 
applicants. Thus while there was an 8.5% 
increase in the flow of applications during
1988-89, there was a decline of 7.6% during
1989-90 followed by a marginal increase of 
4.5% during 1990-91. Further, due to gener
ally buoyant capital market conditions in the 
last few years, many of the established and 
financiallysoundcompanies have been rais
ing finances through public and rights issues 
of equity shares and debentures, private 
placement of debentures with the invest
ment institutions and subscriptions to share 
capital by mutual funds and banks.

(b) Whether some states have requested 
to enhance the period of overdraft facility; 
and

(c) If so, the reaction of the Union Gov
ernment in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE) (a) Five States 
were in overdraft m their accounts with the 
Reserve Bank ot India as on 1.2.1992 as 
indicated below:

[English]

*441.

Overdrafts by States

PROF. K. V. THOMAS:
SHRI V.S. VIJAYA- 

RAGHAVAN:
Willthe Minister of FINANCE be pleased

to state:
(a) the overdraft position of each States

States Overdraft

(Rs. Crores)

1. Gujarat ' 24.90

2. Kerala 18.77

3. Manipur 7.89

4. Nagaland 3.66

5. West Bengal 55.57

(b) Yes, Sir.
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(c) Every State is allowed a ways and 
means limit upto which they can spend 
money even if there is no balance in their 
account. Only when even that limit is ex
ceeded, it is termed overdraft which has to 
be cleared within 7 working days. Thus the 
States have enough advance notice to take 
corrective steps when they start drawing 
funds in excess of the prescribed ways and 
means limit. Therefore it is really not neces
sary to increase the 7 day limit. Nor would 
such a step be consistent with the objective 
ot prudent financial management.

[Translation]

Deposits In Banks

*442. SHRI VISHWANATH SHASTRI: 
SHRI SATYA DEO SINGH :

Willthe Ministerof FINANCE be pleased
to state :

(a) Whether the amount deposited un- 
dor the savings and the fixed deposit Ac
counts decreased in the nationalized banks

during the period form April, 1991 to Febru
ary. 1992;

(b) If so, the details there of, bank-wise 
and month-wise;

(c) The reasons therefor; and

(d) The percental of decline in the 
above Accounts as compared to the corre
sponding period of the previous year ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). The figures for deposits 
of nationalized banks occurring to their type, 
namely, Current, savings and Fixed are 
available up to October, 91 only. The 
monthwise, bankwise details are not avail
able. However, the details of savings and 
Fixed Deposits of the twenty nationalized 
banks from April, 91 to October, 91 and the 
comparative position in the corresjwnding 
period of previous year is indicated below : 
There has been no decrease in the deposits 
mobilized.
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[English]

Pv» - Shipment Credit to Exporters

*443. SHRI MATI KRISHNENDRA 
KAUR (DEEPA):

SHRI CHETAN P.S. CHAUHAN:

Willthe Ministerof FINANCE be pleased 
to refer to the reply given to Unstarred 
Question No. 2641 on December 6, 1991 
and state:

(a) The amount of short term lones of 
credit in foreign currencies obtained by the 
EXIM Bank of India during 1991—  92 ;

(b) The names of export house/trading 
houses manufacturing units to whom the 
facility of pre-shipment credit in foreign cur
rencies was extended during the above pe
riod;

(c) The amount of credit provided to 
each of these units;

(d) Whether any amount has been re
covered so far from these units; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 
M INISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No short term 
ione of credit in foreign currencies has been 
arranged by EXIM Bank during 1991 — 92 so 
far.

(b) and (e ): Do not arise.

Operation of Mutual Fund by CHy 
Bank

* 444. SHRI RABI RAY :
SHRI GURUDAS KAMAT:

Will the Minister of FINANCE be pleased 
to state:

(a) Whetherthe Cite Bank has applied 
to the Securities and Exchange Board of 
India (SEBI)to set up an asset management 
company to operate a Mutual Fund; and

(b) If so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR) :  (a) No, Sir.

(b) Does not apply.

Yam Factories

*445. SHRI NARAIN SINGH 
CHAUDHARY:

SHRI BHUPINDER SINGH 
HOODA:

Will the Minister of TEXTILESbe pleased 
to state:

(a) The number of licenses granted for 
setting up of yarn factories during 1989-90,
1990-91 and 1991-92 State -wise;

(b) The number of requests pending for 
clearance, State-wise; and

(c) The time by which these are likely to 
be cleared’

THE MINISTER OF STATE OF THE 
MINISTRY TEX TILES (SHRI ASHOK 
GEHLOT) : (a) A State-wise number of 
licences, exempted industries registrations 
and information memoranda referred by 
Secretariat for Industrial Approvals, Depart
ment of Industrial Development to the TXC, 
Bombay in terms of notification dated 25th 
July, 1991 during the years 1989-90,1990- 
91 and 1991-92 are given in the attached 
statement.

(b) and (c). After the announcement of 
the New Industrial Policy notified on 25th 
July. 1991, no license is required for setting
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up of industries including spinning mills pro
posed outside 25 Kms. from the penphery of 
Cities having more than one million popula
tion, except in case ot 100% EOUs. A state
ment II indicating the pending list of such

units is attached. The application of these 
units are required to be examined in accor
dance with the prescribed procedures and 
norms.
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Annexure>l

Woolen Shoddy and Worsted Spinning

1989*90
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Sr.
No.

State ILs (New) EIRs (New Exp.)

Nos. Spindles Nos. Spindles

1. Andhra Pradesh - - 3 9,750

2 , Bihar - - 1 1,440

3. Gujarat - - 3 4,440

4. Haryana 1 6,000 2 3,160

5. H.P. - - - -

6. j& K - - - -

7. M.P. - - - -

8. Maharastra - - 1 836

9 Punjab 4 24,400 11 22,000

10. Rajasthan - - 3 9,180

11. U.P. 2 9,600 1 800

12. West Bengal - - - -

Total * 7 40,000 25 51,566

1990-91 (upto 23.7.91)

S. No State ILs (New) EIRs (NewS Exp.)

No. Spindles No. Spindles

1. Andhra Pradesh - - - -

2. Bihar - - - -

3. Gujarat 1 10,000 5 10.800

4. Haryana - - - -



S No State ILs (New) riRs (New&Exp )

No Spin dies No Spindles

5 H P 1 2 3,000

6 J 8 K 1 5,600

7 M P 1 4,800

8 Maharashtra

9 Punjab 4 21 400 5 13,400

10 Hajasthan 1 COO

11 U P  2 3,400

12 West Bengal

Total = 7 41,800 15 31,240
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STATEMENT M

STATEMENT INDICATING THE PENDING LIST O F CASES PENDING YARN
CASES

Ragn. No.
& Date.

638\90-IL
20.4.90

746V90-IL
14.5.90

1439V90- IL
29.8.90

348N90-IL
28.2.90

1297\90-JL
9.8.90

1455\90-IL
30.8.90

947V90-IL
19.6.90

1964N90-IL
19.11.90

1710\90-ll
4.10.90

1810\90*IL
25.10.90

158V90-IL
24.1.90

470N90-IL
22.3.90

1518N90-IL
5.9.90

Item of Manufacture Location

Polypropylene filament Y^m.

Cotton Yarn 

Polyester filament yam

Cotton Yarn

Yarn

Yarn

Polyester Drawn Yam 

Yam

Synthetic filament yarn 

Polyester \ Viscose Yarn

Synthetic Wollen & Biended 
Worsted Yam.

Yam

Fabric *Made of Wholly or in 
part of jute 23 (c ).

Gujarat (Vapi)

Gujarat (Ahmedabad)

Maharashtra
(Nagpur)

Punjab
(Sangrur)

Punjab
(Kapurlhala)

Punjab(Patiala)

Rajasthan
(Banswara)

Rajasthan
(Jhalawar)

Tamil Nadu 
(Chengai Ann)

Tamil Nadu 
(Coimbatore)

West Bengal 
(Hoogly)

West Bengal 
(Hoogly)

West Bengal 
(Hoogly)
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Regn. No. 
A Date.

item ot Manufacture Location.

1519N90-IL
5.9.90

1520N90-IL
5.9.90

374N91-IL
8.2.91

1330V91 -IL
5.9.91

82\SIA\IL\92
6.2.92

83VS!A\IL\92
6.2.92

85\SIA\IL \92
6.2.92

160\SIA\IL\92
16.3.92

Yarn

Yam

Cotton Yarn

Cotton Yam

Cotton Yam

Yam

Cotton Yarn

Dyed Silk Yam

West Bengal 
(Hoogly)

West Bengal 
(Hoogly)

Rajasthan
(Pali)

UP.
(Ghaziabad)

Tamil Nadu 
(Coimbatore)

Tamil Nadu 
(Coimbatore)

Tamil Nadu 
(Coimbatore)

Gujarat (Surat)

Development of Handloom Sector

*446. SHRI HARISINH CHAVDA: 
SHRI SRIKANTAJENA:

Wiilthe Minister ot TEXTILES be pleased 
to state:

(a) The target fixed by the Government 
for the development of handloom sector 
during the seventh plan period, state • wise;

(b) The allocation of funds made by the 
Government during'the above period to 
states, state - wise;

(c) The extent to which these targets 
have been achieved, state-wise;

(d) The details of the proposals under 
consideration of the Government for further

development of handloom sector in these 
states, and

(e) The steps taken/proposed to be 
taken in this regard during the Eighth Five 
Year plan period ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (e). Of Lok Sabha Starred 
no. 446 for 27.3.92

(a) Schemes in the handloom sector 
area based on the proposals and needs of 
the sector. No state - wise target Is, there
fore, fixed except in the case of Janata cloth 
production.

(b) A statement I is enclosed.
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(c) A statement II showing target and 
achievement state wise under the Janata 
cloth Scheme is enclosed

(d) and (e)'Although the scheme tor 
handloom for the Eighth plan are still under 
formulation stage, certain broad strategies 
are likely to be adopted for the Eighth plan 
Some of the ongoing schemes of soventh 
plan are likely to continue The basic change 
in approach in the new schemes would be an 
integrated approach suitable to weavers of a 
particular area, and or a particular target 
group or for a particular product Since the 
problem of weavers could vary from state to 
state and from region to region, one of the

new approaches for some of the schemes 
would be based on particular needs, that 
would be built in to the package type of the 
scheme During the current year six new 
schemes have already been approved viz 
(1) Margin Money for Destitute weavers, (2) 
Integrated Handloom Development scheme,
(3) Project package scheme, (4) Group In
surance scheme on pilot basis covering 
12000 weavers in Andhra Pradesh (5) Re
vised Thrift Fund Scheme, and (6) Revised 
Worksheet - cum - Housing scheme While 
these new schemes are proposed to be 
introduced, Government is also likely to 
continue schemes of universal nature which 
had a posit* /e impact during the seventh 
plan
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Sick Industrial Companies
(Special Provisions) Act, 1985

*447. SHRI DHARMANNAMONDAYYA 
SADUL: Will the Minister of FINANCE be 
pleased to state:

(a) Whether the Government propose 
to amend the sick Industrial Companies 
(Special Provisions) Act, 1985 for amalgam
ation of sick companies with non - industrial 
firms ;

(b) If so, the details thereof; and

(c) The time by which the amendments 
are likely to be enacted ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Various proposals for 
amendments to the Sick Industrial Compa
nies (Special Provision) Act, 1985, including 
an amendment permitting the amalgam
ation of a sick industrial company and any 
other company, are currently underthe con* 
sideration of Government.

Trade Agreement with Australia

*448. SHRI BHAGEY GOBARDHAN : 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether any bilateral trade agree
ment with Australia has been signed re
cently:

(b) if so, the salient features thereof;

(c) the balance of trade for 1989 - 
90.1990*91 and 1991 -92;

(d) whether the new arrangement with 
Australia is likely to result in favorable bal
ance of trade; and

(e) the items which are exported to

Australia ?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) and (b). No. Sir; the 
Trade Agreement with Australia was signed 
much earlier in 1976. Recently, the second 
meeting of the India - Australia Joint Ministe
rial Commission was held at New Delhi 
during February 26-27, 1992 which con
cluded with the signing of Agreed Minutes 
between the two sides.

(c) Balance of Trade has been against 
India during these years :-

Trade Deficit (In Rs. Crs.)
1989-90 —  552.41

.1990-91 —  1142.29

As per trade trends available, the trade 
deficit during 1991 -92 may be in ;the vicinity 
of Rs. 900 Crores.

(d) No new trade arrangement has been 
concluded with Australia.

(e) These comprise of cotton textiles, 
fabrics, clothing, accessories, engineering 
goods, cashew, coffee, tea, leather prod
ucts, precious and semi-precious stones, 
items of handicrafts etc.

Alleged misuse of Banking Chan
nels for Tax Evasion

*449. SHRI MATI BASAVA- 
RAJESWARI: Will the Minister of FINANCE 
be pleased to state :

(a) Whether the Reserve Bank of India 
has taken steps to check tho misuse of 
banking channels for evasion of taxes;

(b) If so. the details thereof;

(c) The extent to which these steps have 
helped in checking this oractice; and
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH):(a) and (b) . Reserve Bank of India
(RBI) have reported that they have been
issuing instructions to banks from time to
time to ensure that banking channels are not
misused for evasion of taxes. These instruc-
tions inter~alia, emphasize the need of proper
introduction for opening of bank accounts
and require payment of deposits and interest
inexcess of Rs. 20,0001- bycreditto account (a) The value of the homeopathic medi-
6rtr~~ of account payee chequses. cines imported during the last three years;
Instructions also p(01i~B !~atdemand drafts, and
mailtransfers,telegraphictra~,.. .
elers cheques for Rs. 50,000/- and above be (bJ -:-;;e-~Ies form where the rrn-
issued only by debit to customers account ports were made ? -----------~

and not against cash payment.

(d) The further steps proposed to be
taken by the Government in this reqard ?

Similarly, payments fer Rs. 5(1,000/-
and above are required to be made through
banking channels and not in cash.

\

(c) and (d). Reserve Bank of India have
reported that their data reporting system
does not facilitate assessment of the impact

Written Answers

of the steps taken to check evas.cr of taxes.
Whenever any instance of .nisuse o! bank-
ing channel is brought to U-,eif ',~;:co. appro-
priate action is taken by tilbf·l

[ Translation]'

Amport of Homeopathic Medicines.

4862. SHRI DAU DAYAL JOSHI : Will
the Minister of COMMERCE be pleased to
state:

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM) : (a) and (b).The year-
wise value of import of Homeopathic medi-
cines and major countries from where the
imports were made during the year 1986-87
to 1988-89 is as under :-

Year Value Major Importing Countries
(Rs. Lakhs)

1986-87 247.69 German FREP, Italy, USA.

1887-88 95.90 German FREP, Japan.

1988-89 149.80 German FREP, France, Netherlands, USA.

DATA BEYOND MARCH 89 IS NOT
AVAILABLE

(Source.: Monthly Statistics of Foreign
Trade of India, Vol. 11 (Imports) Published by
OOCI&S, Calcutta.)

[English]
Common Civil Code V'

4863. SHRI SHANKARRAO KALE:

SHRI BHAGWAN SHANKAR
RAWAT:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be 'pleased to
state:

(a) Whether the common civil code is
made applicable to some parts of the country

(b) If so, the details thereof; state wise;
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(c) Whether any of the religious minori-
ties in these areas had ever represented to
the Government against the continuance of
the common Civil Code;

(d) Whether the Govemment propose
to introduce uniform Civil Code for all citi-
zens;

(e) If so, the details thereof, and

(f) If not; the reasons thereof?

,THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANG_~}\ 1It>.1

KUMAR~dU:f(M) . a) and (b), Yes,
~

The common civil code is in operation in
the State of Goa only. The state is governed
by the Portuguese civil code (Codico Civil
Portuquese).

(c) No representation form any of the
religiOUS minorities from the state has been
received againstthecontinuance oft he code.

(d) and (f). No proposalforthe introduc-
tion of Uniform Civil Code is underconsider-
ation of the Government. Introduction of
Uniform Civ1 Code for all citizens will neces-
sarily involve changes in the personal laws of
minority communities. The consistent policy
of the Government has been not to interfere
on its own in the personal laws of the minority
communities unless initiative for the change
comes forms from such communities.

Exports to New Trading Blocks in
Eastern Europe

4864. SHRI ViJAY NAVAL PATIL: Will
the Minister of COMMERCE be pleased to
state:

96

(a) whether the Government have
chalked out a strategy of exports to new
trading blocks in eastern Europe;

(b) if so, the details thereof and the
guidelines issued to exporters in this re-
quired; and

(c) the items identified for exports to
these countries?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBAR£':;'): (a) and (b). The Govem-
ment is taking a number of steps to e~
that a new dynamism is im!?!riedtOourfrade~
with the c ' '-' sin eastern Europe. These
steps include: (a) promotion of direct con-
tacts at the commercial enterprise level (b)
establishing direct contacts with new repub-
lics of the commonwealth of independent
states and (c) greater emphases is on new
forms of economic cooperation like joint
ventures.

(c) The items identified for exports to
these countries include agricultural prod-
ucts, minerals and ores, chemicals and allied
products,leather and leather manufactures,
engineering goods etc.

Export of Natural Rubber

4865. SHRI A. CHARLES : Will the
Minister of Commerce be pleased to state:

(a) whether orders have been received
for export of natu~al rubber to countries like
MalaySia;

(b) if so, the details thereof;

(c) the quantity of-natural rubber ex-
ported during 1991 - 92 and the quantity for
which orders have been received; and

(d) the quantity of natural rubber pro-
posed to be exported during 1992 -93 ?
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THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P 
CHIDAMBARAM) (a) to (b) Yes. Sir The 
STC has concluded contracts for export of 
8.000 Metric Tonnes of RMA 5 Grade of 
natural rubber on f o b Cochin basis Ship 
ment of 6.000 Metric Tonnes of RMA 5 
Grade of natural rubber is expected to be 
completed by 31st March. 1992 The bal 
ance quantity is expected to be shipped by 
Apnl, 1992 The overall quantity which could 
be exported during 1992 93 would be known 
on'y after tho demand supply position tor the 
year i * firmed up It u *oo early to make this 
assessment now

[ Translation]

Exports To Germany

4866 SHRI VILAS MUTTCMWAR Will 
the Minister of COMMERCE be pleased to 
state

(a) whether the Government area aware 
that the changes in rules regarding packag 
mg materials by Germany are likely to affect 
adversely the export to Germany,

(b) if so. whetherthe Government have 
held any talks with German Government in 
this regard. and

(c) if so. the outcome thereof9

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P 
CHIDAMBARAM) (a)to(c) The contents of 
the German ordinance on avoidance of pack 
aging waste have been disseminated to 
Indian trade, industry and export promotion 
organisations

The implications of this Ordinance are 
being assessed by Indian exporters to en 
able them to meet the new requirements

Investment By LIC & GIC

Will the Minister of FINANCE be pleased lo 
state

(a) The amount of payment of interest 
andpnncipa! made by Life Insurance Corpo 
ration and General Insurance Corporation in 
regard to the loans taken b} states dunng 
each of the last three years, state wise, and

(b) the amount remained un utilised in 
housing sector advanced by the above* agen 
cies during tho la 1 thrco years ?

THE MIN1STCR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) It is presumed that tho Question 
relates to re payments made by state Gov 
emnents in respect of loans taken by the m 
from the LIC and the GIC, and interest 
received by the LIC and the GIC in respect 
of such loans Such information is not main 
tamed by the LIC the GIC Sta e wise 
Toll! re payments and intoiest received by 
the LICIromthc states in the last three years 
is as under

(Rs in Crores)

Year Re payments Interest
Received

1988 83 672 00 891 77

1989 90 739 63 1091 00

1990 91 649 70 1351 63

(b) in respect of loans in the housing 
sector by the LIC. the amount un utilised by 
the states in the last three years is as 
under -

(FIs m Crores)

Year Amount Unutilised

1988 89 0 85

1989 90 19 52

4867 SHRIRAMTAHALCHOUDHARY 1990 91 27 64
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As regards loans by the GIC in the 
housing sector, the assistance sanctioned 
and disbursed to states in the last three 
years is as under

(Rs in C rores) 

Year Sanctioned Disbursed

1989 90 39 16 34 80

19X 31 45 54 SS70

1991 92 47 79 Still being disbursed

[English]

Increase In Exports

4868 SHRIR SURENDhR RtDDY 
Will the Minister ot COMMERCE be pleased 
to state

(a) whether it is a tact that with the lifting 
ot all trade controls and the mtrodw tion of 
partial convertibility of the rupee far ahead of 
schedule it has given a push to export mthe 
country

(b) if so the extent to which the c xports 
are likely to be increased

(c) whether tne Government al j  pro 
pose to further liberalise the trade policy 
and

(d) if so the details thereof ?

THE M)M >TLR OF STATE Ol THE 
MINISTRY OF COMMERCE (SHRI P 
CHIOAMBAHAM) (a) and (b).There will be 
a time leg m the new measures such as 
partial convertibility of rupee, free import of 
all items except those in the negative list, 
etc , to have an actual impact on exports 
However, accordingtoprovisionalestimates, 
India’s exports to GCA countries amounted 
to Rs 30914 crores during April - January

1991 • 92 as compared to Rs 21427 crores 
during April January 1990 91 there by 
showing an increase of 44 3% In dollar 
terms, exports to GCA increased by 5 7% 
India’s exports to RPA countries amounted 
to Rs 3785 crores during Apnl January 
1991 92 as compared to Rs 4809 crores 
during Apnl January 1990 91 thereby show
ing a decline of 21 3% In dollar terms, 
exports to RPA declined by 42 3%

(c) and (d) The new Import and Export 
Policy for the penod affective from Apnl 1992 
is under formulation

Coffee Production

4869 SHRI H O DEVEGOWDA Will 
the Minister of COMMERCE be pleased to 
state

(a) the total area under coffee cultiva 
tion in the country

(b) the quant ity of coffee produced in the 
country particularly in Karnataka and the 
amount of foreign exchange earned from its 
export during 1990 91 and 1991 92 and

(c) the production and export targets of 
coffee fixed for 199? 93 and the foreign 
exchange likely to be earned therefrom ">

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P 
CHIDAMBARAM) (a) The total area under 
coffee cultivation in the country is 2,43,117 
hectares

(b) The estimated production of coffee 
in 1990 91 was 1,73,000 MT, out of which 
1,27,630 MT is estimated to have been 
produced in Karnataka For 1991*92, the 
production estimate is2,10,000 MT of which 
1,55,850 MT Is the estimate for Karnataka 
An amount of Rs 278 89 crores and Rs 
316 95 crores has been earned from export 
of coffee from the country during 1990-91
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and 1991-92 (upto February 1992) respec 
lively

(c) Production target of coffee during
1992-93 has been tentativelyfixed at 1 ,*>0,000 
tonnes Export target of coffee during 1992- 
93 has been tentatively fixed at 1 20 000 
tonnes to earn foreign exchange of Rs 380 
Crores

Benefits To Textile Workers In Kerala

4870 SHRI P C THOMAS Will f*ie 
minister of TEXTILES be pleased to state

(a) whetherthe textile workers in Kerala 
are getting E S I super-annuation arid other 
benefits at par with their counterparts in 
other states

(b) If not, the reasons therefor and

(c) The steps taken by Government in 
this regard ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
G EH LO T) (a) to (c) As per ’he information 
made available, E S I .super annutation and 
other benefits are available to all the textile 
workers including those of Kerala under the 
E S I Act provided their monthly wages are 
up to Rs 1600 per month For the workers 
above the monthly wages of Rs 1600, the 
individual managements take care of the 
medical expenses and insurance expenses 
from the accidents Further, such areas are 
covered by workers Compensation Act 1923

Seafood Industry

4871 SHRI SANAT KUMAR MANDAL 
Will the Minister of COMME. RCE be pleased

to state

(a) whether many structural weaknesses 
of India's seafood industry came to light at 
the business session ot the 3 day interna

tional seafood fair which concluded on Feb 
ruary9.1992 at Cochin ,

(b) if so, the details thereof and

(c) the steps being taken in this legard 
particularly for massive technological 
upgradation at par with the international 
standards and product diversification to re 
mam competitive in highly flexible interna
tional market ’

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED) (a) and (b) No specific 
structural weakness was highlighted by any 
of the participants However, the need for 
augmenting production both through deep 
seaf ishmg and aqua culture was stressed by 
most participants

(c) MPEDA has several schemes for 
increasing production and productivity and 
for modernisation of seafood industry There 
are as many as 52IOF plants in the country 
A large number of exporters have installed 
state of the art freezing machines Dunng
1990— 91 India exported seafood in value 
added form of Rs 100 crores, and there was 
a total export of Rs 893 Crores

[ Translation)

Export Tax Evasion

4872 SHRI RAM LAKHAN YADAV 
Will the minister of FINANCE be pleased to 
stated

(a) the number of cases of duty evasion 
in exports detected during the last three 
years and the amount involved therein

(b) the number of customs officials found 
involved in such cases during the above 
period and

(c) the action taken against them ?
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THE MINISTER OF STATE IN THE proposal to open more Naval NCC Units in
M INISTRY OF FINANCE (SHRI the country;
RAMESHWAR THAKUR) : (a) to (c) The
information is being collected and will be laid (c) If so, the details thereof: and
on the Table of the House.

(d) If not, the reasons therefor ?
[English]

Naval N.C.C. Units
THE MINISTER OF DEFENCE (SHRI 

4873. SHRI LALIT ORAON ■ Will the SHARADPAWAR) (a)Thedetailsaregiven
Minister of DEFENCE: be pleased to state. in the enclosed statement.

fa) The number ot Naval NCC Units, (b) to (d) On account of financial con-
state-wise, stramts, the Government do not intend to

sanction new Naval NCC Units, for the
(b) Whether the Government have any present.

STATEMENT

S. No. State Number of Units

1 Andhra Pradesh 7

2. Bihar 1

3. Delhi 2

4. Gujarat 3

5. J&K 1

6. Karnataka & Goa 6

7. Kerala & Lakshadweep 5

8. Madhya Pradesh 3

9. Maharashtra 5

10. North Eastern States 2

11. Orissa 3

12 Punjab. Haryana, Himachal Pradesh, and Chandigarh 5

13. Rajasthan 2

14. Tamil Nadu and Pondicherry 7

15. Uttar Pradesh 4

16 West Bengal 2
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[ Translation]

Introduction of Currency Note of Rs.
1000/- Denomination

4674 SHRI ANAND AHIRWAR Will 
the minister of FINANCE be pleased to state

(a) whether the Government propose to 
withdraw from circulation the currency notes 
of the denomination of Rs 500and introduce 
the currency notes of denomination of FIs 
1000/ .and

(b) if so the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) No. Sir

(b) Does not arise 

[English]

Performance of Banks

4875 SHRI VUAY KUMAR YADAV 
Will the Minister of FINANCE be pleased to 
state

(a) the details of the turn-over of the 
public sector banks and its percentagegrowth 
since 1989 90 to 1991-92 , and

(b) the number of enrployees at different 
category levels and their percentage of 
growth dunng the above period ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH)

(a) Banks generally judge their bust 
ness with reference to their level of working 
funds The aggregate amounts of working 
funds of the public sector banks in so far as 
their domestic operations are concerned 
and the percentage growth themn, for the 
years ended March 1989,1990 and 1991 as 
reported by Reserve Bank of India are given 
below

(Rs in Crores)

Year ended Working funds percentagegrowth

March 1989 167167

March. 1990 197102 17 9

March. 1991 225738 14 5

(b) The number of bank employees of different categories as on 31st March 1989.1990 
and 1991 as intimated by Reserve Bank ot India and the percentage growth there in are 
indicated below

Category of ^Number of employees)
employees

_  ASlOCI 31st March______ percentage Growth
1980 1990 1991 1990 1991

216457 222727 227980 ?9  2 4

438741 445967 446767 1 7 0 2

Officers

Clerks



107 Written Answem MARCH 27, 1992 Written Answers 108

Category of (Number of employees)
employees

percentage Growth
1980 1990 1991 1990 1991

Sub- staff 179466 187719 187650 4.6 -0.04

Total :- 834637 856413 862397 2.6 0.7

Fake Special Bearer Bonds

4876. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of FINANACE 
be pleased to state:

(a) whether fake Special bearer bonds, 
have been presented to the nationalised 
banks for encashment;

(b) if so, the number and value thereof
; and

(c) the action taken by the Government 
in the matter ’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE) : (a) and (b) 
According to the information received, 53 
fake bearer bonds valued at Rs 6 36 lakhs 
have been presented for encasement at the 
following offices of Reserve Bank of India 
and the state Bank of India

Reserve Bank of India. Bombay

Reserve Bank of India, N. D

Reserve Bank of India, 
Goregaon Branch, Bombay

No of fake bonds 
received

31

19

(c ) : The cases have been reported to 
the local police authorities Adequate 
precautio are being taken by the banks to 
check the genuineness of the bonds before 
payment is made.

Standard of Legal Education

4878. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of LAW. JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state:

Value 
(m Rs Lakhs)_

3.72

2.28

0.36

improve the standard of legal education by 
improving the working of various law institu
tions in the country;

(b) if so, the details of the steps pro
posed to be taken in this regard ;

(c) whetherthe Government propose to 
derecognise those institutes where the stan
dard of education is not up to the mark; and

(d) if so. the details in this regard ?

(a) whetherthe Government propose to THE MINISTER OF STATE IN THE
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MINISTRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM
PANY AFFAIRS : (SHRI RANGARAJAN 
KUMARAMANGALAM ): (a) to (d). The 
matter concerning standard or legal educa
tion was considered by the Legal Education 
Committee ot the Bar Council of India at its 
meeting held on 4.10.1991 and it was de
cided to request the University Grants Com
mission to call a conference of the academi
cians, representatives of the committee, the 
Bar Council and Law Teachers to consider 
the matter so that steps to improve the legal 
education be taken. The Government would 
take further action in the light of decision as 
may be taken by the Bar Council of India.

Export orders obtained By Tobacco 
Board

4879. SHRI M.V.V.S. MURTHY: Will 
the Minister of COMMERCE be pleased to 
state:

(a) the export orders obtained by the 
Tobacco Board during 1990-91;

(b) whether all the orders have been
cleared ; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MIN
ISTER OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) Export orders are ob
tained by the exporters directly, and not by 
the Tobacco Board.

(b) and (c). Do not anse .

[Translation]

Production and Smuggling of Narcotics 
in Rajasthan

4880. SHRI KUNJEE LAL : Will the 
Minister of FINANCE be pleased to state :

(a) whether the Jhalawar district of 
Rajasthan is a centre for the production of 
opium and other narcotices; and

(b) if so. the steps taken or proposed to 
be taken by the Government to check the 
production and smuggling of narcotics in 
Jhalawar ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Cultivation of 
opium is undertaken in the notified tracts in 
the Jhalawar district of Rajasthan under 
strict licensing control and supervision of the 
central Bureau of Narcotics. The said district 
is however, not a centre lor production of 
other narcotics.

(b) Drug enforcement agencies keep 
strict vigil and stringent penal measures 
have been provided in the Narcotic Drugs 
and Psycho tropic Substances Act, 1985 to 
check such smuggling.

[English]

Achievements of National Sericul
ture Project

4881. SHRI SYED SHAHABUDDIN : 
Will the Minister of TEXTILES be pleased to 
state;

(a) the targets and achievements of the 
National Sericulture project in terms of addi
tional acreage brought under mulberry cul
tivation and worm rearing, the additional 
production of cocoons and the additional 
reeling capacity established;

(b)the number of additional families and 
persons involved in silk production at various 
stages;

(c) the total financial assistance given 
by the world bank and the amount spent by 
March, 31,1992;
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(d) whether the original target is likely to 
be achieved in time and at the estimated cost 
; and

(e) the targets and achievements in the 
state of Bihar under this project, with particu
lar reference to Kishanganj District ?

THE MINISTER OF STATE OF THE 
MINISTRY O F TEXTILES (SHRI ASHOK 
GEHLOT ) : (a) and (b) The targets of 
mulberry acreage and cocoon .production 
underthe National sericulture Project (NSP) 
and the achievement up to December, 1991 
are as under

Mulberry acreage (in acres )

Cocoon production (in metric 
tonnes)

' EOP Target Achievement

1,44,875

1,52,625

1,27.626

60,267

* End of the project Target the number of reeling units and the number of additional 
persons benefited underthe project are 1548 & 1,69,988 respectively.

(c) The National Sericulture Project en
visages financial assistance from the world 
bank Swis Development Co-operation of the 
order of Rs. 323.2 Crores besides Central/ 
State investment of Rs. 65.7 Crores and 
Institutional Credit of Rs. 166.4 Crores.

The expenditure reported by the state 
implementing agencies is Rs. 16.98 Crores 
(up to Dec., 1991) and the expenditure of the 
Central silk Board up to 31.3.92 is estimated

to be Rs. 45.32 Crores .

(d) As per the Staff Appraisal Report, 
the currency of the project is for 7 years i.e. 
ending 1995-96. Appropriate action has been 
initiated to achieve both physical and fiscal 
targets dunng the project period.

(e) The details of targets fixed for vari
ous components of National Sericulture 
Project in Bihar andthe achievements are as 
under: -

S.No. Component Target for the project 
period

Cumulative 
Achievement 
(up to Dec. 91)

1. PHYSICAL COMPONENT

A. Mulberry acrege (Acres) 2000 561.87

B. Raw Silk (Metric tonnes) 60 -

C. Beneficiaries (NOs.) 2000 691

D. Seplings (lakh Nos.) 100 44.26

E. Farmers Training (NOs.) ?000 663
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5. No Component Target for the pro; yet 
period

Cuniuidtive 
Achievement 
(up to Dec 91)

il INFRASTRUCTURE

A Basic Seed Farm 1 1

B Grainage 1 1

C Technical Service Centre 4 4

D Chawki Reanng Centre 20 12

E Cocoon Market 1 1

F Cocoon Testing & Grading Unit 1 1

G Cocoon Drying Chamber 20 1

III Financial Progress Rs 348 57 Lakh Rs 50 28 Lakh (allocation)

Specific progress id Kishanganj Under 
National Sericulture Project

Infrastructure
1 One silkworm seed production 

Centre

2 One Technical Service Cen’re

3 Four Chawkie Rearing Centres

area as National Waterway

4882 SHRI SATYAGOPAL MISRA 
Will the Minister of SURFACE TRANSPORT 
be pleased to state

(a) whether there is any proposal under 
the consideration of his ministry to declare 
the sundarban water area as National Wa 
terway ,

4 One Cocoon Market (b) if so the details thereof and

5 One Cocoon Testing and Grading 
Unit

(c) if not. the reasons therefor9

6 One Cocoon Drying chamber

7 One Demonstration-cum-Trainmg 
Centre

8 One Farmers Training School 

Declaration of Sundarban Water

THE MINISTER OF §TATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) to (c) The 
Inland waterways Authority of India had sub
mitted a proposal to declare the Sundarban 
stretch along the international steamer route 
as National Waterway The proposal was 
examined in consultation with the concerned 
Ministries / Departments and the IWAI *>as
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been asked to workout details of cost sav
ings as a result of development of the pro
posed National Waterway andiiiC {jetails of 
Physical works that could be take up with 
minimal expenditure

Trade Potentials In Gulf Countries

4883 KUMARIPUSHPA DEVI SINGH 
Will the Minister of COMMERCE be pleased

to stated"

(a) hether there is a tremendous trade 
potential in the Gulf countries ,

(b) if so. the steps taken to establish 
trade with those countries , and

(c) the area in which the trade has 
already been established , country wise 7

THE DEPUTY MINISTER IN TH t MIN 
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED ) (a) Yes, Sir

(b) and (c) There is a continuing flow of 
trade between India and the Gulf countnes 
Trade with Iraq is. however subject to the 
economic sanctions imposed by the UN 
security council Major items exported to 
other Gulf countries viz , Bahrain, Kuwait 
Oman, Qatar, Saudi Arabia, UAE arid Re 
public and Yeman, include engineering 
goods, fruits & Vegetable, processed foods, 
nee, tea, textiles, gems & jewellery r hemi 
cals etc Steps taken to increase trade and 
commercial cooperation with the Gulf coun 
tries include discussions at Govt to Govt 
level at the for of Joint Commissions Com 
mittees, participation in trade fairs & oxhibi 
tions, encouragement to Indian companies 
to establish direct contacts with their coun 
terpart organisations in these countries etc

Warship Andaman

4884 SHRI SUKHENDU KHAN Will 
the minister of DEFFNCE be pleased to

state

(a) whether the warship Andaman had 
idiisn »n aoc:d*nt on August 20,1990,

(b) if so, the fate of the movaoic c?d 
immovable properties belonging to the offi 
cial and non official employees of that ship.

(c) number of persons present on board 
and the persons who lost their lives dunng 
accident,

(d) whether the next of km of all the 
officers and seamen drowned have since 
been provided with compensation or em 
ployment

(e) if so, the details thereof, and

(f ) if not, the reasons thereof ?

THE MINISTER Of- DEFENCE (SHRI 
SHARAD PAWAR) (a) In Andaman a petya 
Class patrol vessel sank in the Bay of 
Bengal at 1405 hours on the ?1st Augjst, 
1990

(b) Personal belongings of all the per 
sonnel on board were lost at sea along with 
the ship

(c) The ship had a complement of 11 
officers and 121 sailors on board 1 b of thern 
lost their lives

(d) Yes Sir

(e) T he next of kin of all the deceased 
personnel have been paid compensation 
which includes special Family Pension / 
Dependents Pension Death Gratuity, Fam 
ily Transfer and Luggage Allowance Be 
sides the above, payments from Non public 
Funds like the Indian Naval Benevolent Fund 
and the Naval Group Insurance scheme 
have also been made E mployment assis
tance has been sanctioned in four cases
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The Naval wives welfare Association have 
also be6n active in assisting the next of Km 
of the deceased personnel tn finding appro- 
pnate employment

(f) Does not arise

Tribal Development Schemes of Spices 
Board

4885 SHRIMATI DK BHANDARI Will 
the Minister of COMMERCE be pleased to 
state

(a) whetherthe Spices Board havt* tnbal 
Development Schemes also,

(b) whether the large cardamom grow
ers of Sikkim, of which more than 80% are 
tribals. have been benefited by such Tnbal 
Development Schemes,

(c) if so, details thereof, and

(d) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THt MIN
ISTRY IF COMMERCE (SHRI SAl MAN 
KHURSHEED) (a) Yes. Sir

(b) Yes Sir

(c) The Spices Board is implementing a 
number of development schemes (both short 
term and long term) for helping tribal grow
ers engaged in cardamom cultivation The 
schemes include -(1) Extension support to 
farmers for imparting technical know how 
to farmers on all aspects of cultivation pro 
cessing and marketing, (n) Certified nurser 
tes for making quality planting materials 
available to them for replantation & gap 
filling, (hi) Supply of plint protection equip
ments like sprayers and dusters for ensuring 
timely pests & disease control operations,
(iv) Supply of agncultural implements at 
nominal costs, (v) Providing special mcen 
tives for replanting old and senile gardens,

(vi) Supporting community irrigation & curing 
facilities by extending financial assistance, 
(v»i) Supporting construction of water stor
age devices like check dams, ponds and 
wells by extending financial support

(d) Does not arise

Export of Fish

4886 SHRI HARIBHAI PATEL Willthe 
Minister if COMMERCE be pleased to state

(a) whether there is a great potential m 
export of fish from Gujarat particularly from 
Porbandar, and

(b) if so, the steps taken/proposed to be 
taken to boost export of fish from the state7

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED) (a) Yes. Sir

(b) There are at present 15 seafood 
processing plants in Gujarat of which 4 are 
engaged in production of value added prod 
ucts A processing plant in the pnvate sector 
with Japanese collaboration is being estab
lished to process exclusively the low value 
fish available in the state to produce value 
added products such as Surimi MPEDA has 
aiso proposed to set uptoxicological labora
tory at Veraval to help the seafood trade ub 
tugs region to export material tree form toxic 
elements

Trade Protocols with RPA Countries

4887 SHRI MOHAN SINGH Willthe 
minister of COMMERCE be pleased to state

(a) the rupee payment area countries 
with which the Government have trade pro 
tocols for imports / exports on barter system 
or otherwise .

(b) the norms / critena laid down for 
imports / exports ,
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(c) the items being imported and ex- 
ported from these countries and the latest 
balance of payment position ;

(d)whetherthe Government have made 
a trade protocol with Israel also ; and

(e) rf so, the details thereof and the items 
proposed to be imported / exported 7

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM)' (a) Protocols and Agree- 
ments providing for trade In non - convertible 
Indian rupees are in force with Czechoslova
kia, Romania, Uzbekistan and Russia.

(b) Trade with the rupee payment coun
tries is governed by the provisions of the 
Import and Export policy as amended form 
time to time.

(c) In case of Czechoslovakia and Ro
mania, the trade, at present is in India's 
favour. Items of export to rupee payment 
countries include agricultural products, min
erals and ores, chemicals and allied prod
ucts. leather and leather manufactures, en
gineering goods etc., and those of import 
include machinery equipment fertilizers, 
crude oil and petroleum products, non • 
ferrous metals etc.

(d) No. Sir.

(e) Does not arise.

Involvement of HMT Officials in 
Smuggling and duty evasion cases

4888. SHRI J. CHOKKA RAO
SHRI SANAT KUMAR 

MANDAL:

Will the Ministef of FINANCE be pleased 
to state:

(a) Whether several officials of HMT

have been found involved in smuggling and 
evasion of customs duty worth crores of 
rupees as reported in the Business stan
dard, Calcutta, dated January 25.1992.

(b) If so, the details thereof alongwith 
the details of the persons involved there in; 
and

(c) The action taken or proposed to be 
taken by the Government in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR ) : (a) and (c). 
Customs authorities gathered intelligence 
that HMT were procuing their imported re
quirements through SSI Units eligible for 
concessional rates of imported goods through 
Front/Non- Existent firms. Hence, searches 
were conducted by Customs authorities in 
different Units of HMT Limited, and in all, six 
cases were registered against HMT watch 
Factories Goods totally valued Rs. 5.78 
crores were also sized. In allthe cases, show 
cause notices have been issued to the com
pany and on certain officers of HMT Limited 
for their involvement in these cases. The 
persons involved are as under:

1. Shri Raju. General Manager. HMT 
Ltd , Tumkur. Karnataka.

2. Shri J.S.Prakash, Assistant Gen
eral Manager, HMT Ltd, Tumkoor, 
Karnataka.

3. Dr. M.R. Naidu, Former Chairman 
and Managing Director, HMT Ltd.

4. Shri K.S. Gergan, Director 
(Watches), HMT Ltd.

5. Shri M. Jagannath. General Man
ager. Watch Marketing. HMT Ltd.

6. Shri H. V. Lalit Kumar, Forme: 
General Manager, HMT. Rani Baoh.
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Complaint* against functioning of 
Coffta Board

4889. SHRIC.P. MUDALAGIRIYAPPA 
: Will the Minister of COMMERCE be pleased 
to state:

(a) Whether the Government have re
ceived complaints from coffee growers 
against the functioning of Coffee Board ;

(b) If so, the details thereof and the 
action taken or proposed to be taken thereon

(c) Whether the Government propose 
to make the Coffee Board as an autonomous 
body; and

(d ): If so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) and (b) Complaints 
have been received from coffee growers 
against the functioning of Coffee Board, 
which generally relate to :

1. Losses to the Growers poo! fund 
due to the inefficient functioning of promo
tion

units.

2 Malpractice in the Curing Works.

3. Inadequacy of returns to growers

4. Delay in payments to growers on 
account of delay in finalisatlon of Accounts.

5. Inadequacy of Research efforts.

Action taken on the above are as f ollows

1. Selling price of Coffee powder and Beans 
have been revised recently to be on a 
more rational basis and in tune with the

prices prevailing in the market. It is 
expected that subsidy to promotional 
units would come down. Further, aCom- 
mittee has been constituted by the Board 
to look in to the functioning of promo
tional Units and to suggest steps to be 
taken to rationalise the functioning ot 
promotion Department and improve 
performance of Promotional Units.

2. Verification of stocks in Curing Works 
has ben taken up and action initiated 
wherever shortages have ben found. 
Growers have been given and opportu
nity to witness the curing of their coffee. 
Utilisation jt runds given by Coffee Board 
to the Cures is also closely monitorea.

3. Payment to growers depends upon the 
prices which the coffees fetch in the 
local market and also in international 
market. The sharp decline in prices in 
internatiaonal market during the last 
over 2 years has got reflected in total 
returns to growers.

4. Efforts are being made to finalise ac
counts as early as possible so that 
payments could be effected early after 
the closure of accounts.

5. The Central Coffee Research Institute 
(CCRI) of the Coffee Boards is instru
mental in developing a new strain of 
coffee by name M Cauvery " which not 
only has high fruit density but aiso is 
early yielding. A comprehensive Berry 
Borer control measure has been taken 
to ensure containing of berry Borer. 
Extensive studies have aiso been un
dertaken on drought hardiness of differ
ent varieties of coffee and on Drip irriga
tion. The CCRI has undertaken work on 
tissue culture also.

(c) and (d ): Coffee Board is a creation
of a Coffee Act and has adequate powers for
the discharge of functions and responsibili-
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ties assigned to It under the Coffee Act / 
Rules under the overall control and supervi
sion of Government.

Spying and Espionage Activities of 
Army Personnel

4890. SHRI RAJNATH SONKAAR 
SHASTRI: Will the Minister of DEFENCE be 
pleased to state *

(a) The number of serving / retired, 
service / civilian personnel charged with 
spying espionage activities during last one 
year alongwith separate figures for service 
and civilian personnel and the status the-eof

(b) The action taken against each one of 
them; and

(c) The steps taken to check or plug 
such activities In future ?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) During the iast one 
year 6 serving Armed Forces personal, 1 
retired Service Officer and 4 civilians were 
alleged to be involved in spying / espionage 
activities

(b) Disciplinary action has been initiated 
against 5 serving Armed Forces personnel. 
One Defence Service personnel and one 
retired Service Off icer have been remanded 
to police custody The remaining four are 
under interrogation.

(c) Security measures to prevent leak
age of information to unauthorised persons 
are Previewed periodically. Appropriate 
counter measures are taken in the light of 
lapses which come to notice.

Ban on Import of Luxury goods and
Export of essential Commodities

4891 SHRI P.M. SAYEED : Will the

Minister of COMMERCE be pleased to state-

(a) Whether the Government have re
ceived any representation regarding the ban 
on the import of luxury goods and on export 
of essential commodities;

(b) If so, the details thereof; and
a

(c) The reaction of the Union Govern
ment thereto?

THE MINISTER OF STATE OF THE 
MINISTERY OF COMMERCE (SHRI P. 
CHIDAMBARAM) (a) to (c). The new Export 
and Import policy effective form 1st April, 
1992 is presently under formulation. Sug
gestion / representations received from vari
ous quarters in this regard will be kept in view 
while finalising the new policy.

[Translation]

Agreement with Mauritius on shipping 
transportation

4892. SHRI PANKAJ CHOWDHRY: 
SHRIMATI BHAVNA 

CHIKHALiA:
DR. RAMESH CHAND 

TOMAR:
SHRI RATILAL KALI DAS 

VARMA:
SHRI DEVi BUX SINGH:

Will the Minister of SURFACE TRANS
PORT be pleased to state:

(a) whether Jhe Government have 
signed any agreement with Mauritius during 
the last three months in the field of shipping 
transport;

(b) if so, the details thereof; and

(c) the time by which it is likely to be 
implemented?
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THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGADISH TYTLER): (a) No. Sir.

(b) and (c). Do not arise.

Smuggling of Diamonds In Madhya 
Pradesh

4893. SHRI RAM BADAN:
SHRI DAVENDRA PRASAD 

YADAV:

Will the Minister of FINANCE be pleased 
to state:

(a) whetherthe Government are aware 
of the large scale smuggling of diamonds in 
Madhya Pradesh particulaily in Panna dis
trict;

(b) if so. the details thereof and steps 
taken in this regard;

(c) the quantity and value of diamond 
seized during the years 1989, 1990 and 
1991; and

(d) the number of persons arrested for 
smuggling diamonds during the above pe
riod?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). Smug
gling is a clandestine activity and hence It is 
not possible to estimate the quantum of 
smuggling. However, available reports do 
not indicate any large scale smuggling of 
diamonds in Madhya Pradssh and particu
larly in Panna district

(c) The value of diamonds seized in the 
country by all the agencies under the Cus
toms Act during 1989,1990 and 1991 are 
Rs. 4.91, Rs.4.37 and Rs. 9.52 crores re
spectively. Figures of quantity of diamonds

seized during the last 3 years are not avail 
able.

(d) Separate figures of persons arrested 
in connection with smuggling of diamonds 
are not being maintained.

[English]

Closure of M.S.K. Mills at Gulbaiga

4894. DR. B.G. JAWALI. Will the MK>\ 
ter of TEXTILES be pleased to state.

(a) whether weaving section of the M. S 
K. Mills at Gulbarga in Karnataka is pro
posed to be closed;

(b) if so, the reasons therefor and the 
number of workers likely to be retrenched; 
and

(c) the steps taken/proposed to be taken 
by the Government to rehabilitate the work
ers?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir.

(b) and (c). Do not arise.

Privatisation of General Insurance 
Corporation

4895. SHRI RAM NiTHORE RAI: 
SHRI M. V. V S MURTHY:

WUIthe Minister of FINANCE be pleased 
to stats:

(a) whether there is any proposal to 
privatise the General Insurance Corporation 
of India; and

(b) If so, the details thereof'?
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No, Sir.

(b). Does not arise.

[ TranslationJ

Duty Free import of Newsprint

4896 SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the Minister of COM
MERCE be pleased to state:

(a) whether the Govea nt propose to 
allow duty-free import of newsprint inspite of 
its availability in adequate quantity with the 
pdper mils in the country;

(b) if so, the reasons therefor; and

(c) the extent to which it is likely to affect 
our foreign exchange reserves?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) to (c). Indigenous pro
duction of newsprint is not adequate to meet 
the domistic requirements. In view of this, 
import of newsprint is allowed to fill in the gap 
between demand and supply. In order to 
ensure adequate supply at reasonable rates, 
Its import has been exempted from payment 
of coustoms duty and the indigenous pro
duction exempted from excise duty.

[English]
Abolition of Posts

4897. SHRI AJOY MUKHOPADHYAY: 
Wii! the Minister of FINANCE be pleased to 
state:

(a) whether circulars have been issued 
to the oflices under different Ministries for 
abolition of posts at various levels; and

(b) it so, the details of the scheme?

THE MINISTER OF STATE IN THE  
M INISTRY O F FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) and (b). 
Ministries/Departments of the Govemmei 
of india have been asked to conduct a review 
and Secretariat as wall as in the field forma
tions including the autonomous bodies etc. 
under their control that could be considered 
for surrender/abolition.

[Translation]

Tea Production

4898 SHRI JAGMIT SINGH: Will the 
Minister of COMMECE be pleased to state:

(a) whether India is the largest producer 
of tea in the world;

(b) whether the tea production is in
creasing continuously in the country;

(c) if so, the increase in tea production 
during 1991-92 in comparison to the produc
tion in 1st year;

(d) the target fixed for tea production 
during 1992-93;

(e) whether the Government have pre
pared any scheme to provide special facili
ties for encouraging tea industry to achieve 
the target; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) and (b). Yes, Sir.

(c) the production of tea in India during 
April, 1991-January, 1992 is estimated at 
696.49 Million kgs. as against 677.49 M.Kgs. 
during the same period last year.

(d) 765 Million kgs (Provisional)
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(e) and (f). The Tea Board has already 
been operating various developmental 
schemes for increasing tea production. These 
schemes provide for long term loan, subsidy 
and grants-in-aid tor the purpose of new 
planting, replanting, rejuvenation and infilling, 
creation of irrigation facilities, procurement 
of processing machineries, etc,

Support Price to cotton Growers

4899. SHRI SURYA NARAYAN 
YADAV:

SHRI VILASRAO
N A G N A T H  R A O  
GUNDEWAR:

Will the Minister of TEXTILES be pleased 
to state:

(a) the average support prices paid by 
the Cotton Corporation of India of the various 
varieties of cotton during 1990-91 and 1991 -
92 and prices fixed for 1992-93 season;

(b) whether the support prices of cotton 
varies from State to State; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The Cotton Corporation of 
India procures cotton at the minimum sup
port prices fixed by Government when the 
market prices of kapas fall below the MSP 
fixed by Government. Since the market prices 
of kapas were ruling above the support 
prices during 1990-91 and 1991-92 cotton 
st ascns the CCI did not effect any pur- 
:r.ases under price support operations in 
.nos** years. Government has not yet fixed 
re  MSP for cotton for 1992-93 cotton sea
son.

;t; and (c). The support price of cotton 
varies from variety to variety, depending 
upon the spinnabHity of the variety.

[English]

Farming of Remunerative Products by 
Tobacco Growers

4901. SHRIG.M. C. BALA YOG: Will the 
Minister of COMMERCE be pleased to state:

(a) whether in view of worfwide cam
paign to discourage cigarette smoking, the 
Government propose to encourage farming 
of other remunerative products to help farm
ers growing tobacco; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) No, sir.

(b). Inspite of anti-smoking campaigns, 
the demand for tobacco is continuing and is 
likely to continue for some more years.

( Translation]

Production of Silk

4902. SHRI V. KRISHNA RAO;
SHRI K.H.MUNIYAPPA:

Will the Minister of TEXTILES be pleased 
to state;

(a) whether the Government have any 
plan to provide better quality of silk eggs to 
the farmers of Karnataka to boost the pro
duction of silk; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). In Order to provide 
quality silkworm eggs to the farmers of 
Karnataka, the Central Silk Board has taken 
up the follwoing programmes in the State:-



131 Written Answers MARCH 27,1992 Written Answers 132

1. Establishment of 5 Baste Seed Farms 
(1 P4, 1P3 and 3 Basic Seed Farm) for 
production of Basic Seed required in prepa
ration of quality silkworm eggs.

2. Establishment of 7 Silkworm Seed 
Production Centres for the production and 
supply of quality disease free layings (silk
worm eggs)

3. Establishment of 2 Cold Storage 
Plants tor preservation of silkworm layings, 
moths etc

4. Establishment of a Silkworm Seed 
Technological Laboratory for undertaking 
research for production of quality silkworm 
seed.

5. Establishment of 44 Chawkie Rear
ing Centres.

Restriction on Import of goods

4903. DR. LAL BAHADUR RAWAL : 
Will the Minister of COMMERCE be pleased 
to state:

(a) whetherthe Government propose to 
impose restriction on import of goods to 
encourage the maximum use of indigenous 
goods;

(b) if so, the details thereof ; and

(c) the steps proposed to be taken by 
the Government to stop the crage of people 
for foreign goods?

[English}

Export of Copra and Betelnuts

4904. SHRI HARIN PATHAk: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether copra and betelnuts are 
exported from Car Nicobar islands;

(b) if so, the quantity of export made 
during the last three years; and

(c) the agency through which these are 
exported?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) to <c). Export of copra is 
not allowed as per the Import & Export 
Policy, 1990-93. Export of betelnuts is freely 
allowed. India's total exports of betelnuts for 
the last 4 years are as under:-

Quantity
(MT)

Value 
(Rs. 000)

1988-89 570 15547

1989-90 353 13029

1990-91 355 17276

Apnl Dec. 91 436 26951

Figures ot exports from Car Nicobar 
islands are not maintained separately

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) to (c). The new Ex
port arid Import Policy effective from 1st 
April, 1992 is presently underformulation. It 
is premature to furnish any details thereof at 
this stage.

[Translation]

Poppy Cultivation

4905. SHRI SWAMISURESHANAND: 
Will the Minister of FINANCE be pleased to 
state:
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(a) the total area in hectares under 
poppy cultivation in the country;

(b) the percentage of poppy produced in 
Bareiily district of Uttar Pradesh out of the 
total poppy production in the country during 
the last two years;

(c) whether any proposal to revise the 
prices of opium is under consideration of the 
Government;

(d) if so, the details thereof; and

(e) if not the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Total area 
licensed for poppy cultivation during crop 
year 1991 *92 is approximately 14,211 hect
ares.

(b) opium produced in Bareilly District of 
Uttar Pradesh out of the total production in 
the country during the years 1989-90 and 
1990-91 was about 2.45 percent and 2.92 
percent respectively.

(c) No, sir,

(d) Does not arise.

(e) Production of opium in India is mainly 
export oriented. The procurement price of 
opium is therefore directly related to its 
export price, which has not changed signifi
cantly during the last few years bocause of 
the stiff competition which Indian opium has 
been facing from an alternate source of raw 
material viz. cps (Concentrate of Poppy 
straw) in the international market.

EEC's Decision on one Trade-one 
Currency

4906 SHRI DILEEP SINGH BHURIA: 
WiH the minister of COMMERCE be pleased 
to state:

(a) whether foreign trade of india is likely 
to be adversely affected due to European 
Economic Community's decision of one Trade 
and one Currency; and

$>) if so, the steps proposed to be taken 
to safeguard tho economical interests oflho 
country?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM}- The emergence of the
single European Market and its likely effects 
are constantly mentored Seme stops taken 
'0 improve the economic relationship in
clude:-

(a) rhe decision tn establish a technical 
working group for exp.o^ng possibilities of 
upgrading economic and technical coopera
tion;

(b) Signing of ’ho India EEC Interna
tional partners Scheme to provide for EC 
assistance to establishing Indo-EEC Joint 
Ventures in India;

(c) providpy for EC financial and tech
nical assistance for trade promotion 
programmes in selected sectors, besides 
support in upgradalion of standards, and

(d) establishment of the Indo-EEC Busi
ness Forum.

[English]

National Sericulture Project

4907. SHR! S.B. SIDNAL: Will the 
Minister of TEXTILES be pleased to state:

(a) the number and locations of tradi
tional and Pilot states selected under the 
National Sericulture Project launched with 
the financial assistance from world bank and 
Swiss development Corporation;

lb) the details of the financial assistance
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received so far from the World Bank and 
Swiss development corporation for the 
project;

(c) the time by which the project is likely 
to be implemented; and

(d) the objectives of the National sericul
ture Project

SI No. Name of the State

1. Assam

2 Bihar

3 Gujarat

4. Haryana

5. Himachal Pradesh

6. Kerala

7. Madhya Pradesh

8. Maharashtra

9. Orissa

10. Punjuab

11. Raasthan

12. Uttar pradesh

(b) & (c). As per the staff Appraisal 
Report of National Sericulture Project the 
currency of the project is upto 1995-96. The 
project envisages financial assistance of 
Rs. 323.2 crores from the World Bank &

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) In the five traditional sericul
ture Sates of Karnataka, Andhra Pradesh, 
Tamil Nadu, West Bengal and Jammu & 
Kashmir, the National Sericulture Project is 
meant for entire State. However, in twelve 
Pilot States, the project is limited to one or 
two districts as indicated below:-

Project area/district

(A) Jorhat
(B) Sibsagar

(A) Pumes
(B) Kishangenj
(C) Araria

(A) Surat
(B) Valsad

(A) Abala

(A) Solan

(A) Paiakkad
(B) lUdduki
(A) Bastar

(A) Akola
(B) Buldana

(A) Koraput

(A) Hoshiarpur

(A) Udaipur
(B) banswara

(A) Dehradu n
(B) Saharanpur

Swiss Development Co-operation besides 
Central/States investment of Rs. 65.7 crores 
and Institutional credit of Rs. 166.4 crores.

The expenditure reported by the State
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Implementing agencies in Rs 16 98 crores 
(UptoDec, 1991) andtheexpendltureof the 
Central Silk Board unto31 3 92 Is estimated 
to be Rs 45 32 crores The assistance from 
the World Bank/ SOCte based on settlement 
of reimbursement claims filed by the imple
menting agencies from time to time

(d) The objectives envisaged under NSP 
are as under -

1 Expansion of mulberry area and 
introduction of sericulture in New 
States/areato develop57,600 hect 
ares of additional mulberry planta
tion

2 Increasing raw silk production in 
the country by 6000 metric tonnes

3 Generating additional employment 
of one million persons in rural ar 
eas

4 improving the quality and produc 
tivrty of Indian Silk

5 Increasing export of silk products 
by Rs 5700 millions

6 Strengthening the infrastructure 
form Research Extension Seed 
Production, processing, Quality 
Control and marketing of cocoons 
as well as raw silk

7 providing financial support to 
reareas, reelers, twisters and seed 
produces

8 Strengthening socially desirabie 
features such as employment of 
women, use of smokeless chulhha 
and involvement of NSGs

Armament Factory in Private Sector

4908 SHRI RAMESH CHENNITHALA 
WiUthe Minister of DEFENCE be pleased to 
state

(a) whetherthere is any proposal to start 
armament factory n pnvate sector or to 
handover any government-owned armament 
factory to this sector, and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR) (a) No, Sir

(b) Does not arise 

Development of National Highways

4910 DR A K  PATE
SHRI SARAT CHANDRA 

PATTANAYAK 
SHRI H D DEVEGOWDA 
SHRI LAL K ADVANI 
SHRI BHAWANI LAL VERMA 
SHRI BHUPINDERA SINGH 

HOODA 
SHRI YASWANTRAO PATIL 
SHRI HARISH NARAYAN 

PRABHUZANTYE 
SHRI GOVINDRAO NIKAM, 
SHRIMATI VASUNDHARA 

RAJE
SHRI M V V S MURTHY 
SHRI DILEEPBHAI

SANGHANI

Will the Minister of SURFACE TRANS 
PORT be pleased to refer to the reply given 
to Starred Question Nos 245 and 247 on 
march 13.1992 and state

(a) the names of the road/State High 
ways for which the State Governments have 
recommended to give the status of national 
Highway, and

(b) the names of the national Highways 
and nature of development work for which 
the State Government have submitted pro 
posals, State-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a)and(b) the 
requisite details are contained in the en
closed statements I and II
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S.BJL Regional Office in Orissa

49f1. SHRI SARAT CHANDRA 
PATTANAYAK: Wlllthe\Ministeril FINANCE 
be pleased to state:

(a) whetherthe Union Government have 
received any representations to shift the 
regional office of State Bank of India from 
Sambalpur to Bolangir in, Orissa;

(b) if so, the details thereof; and

(c) the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes. Sir.

(b) These representations contain sug
gestions for shifting the Office of State Bank 
of India from Samalpur to bolangir Orissa.

(c) Regional Offices of banks are estab
lished by them having regard to the number 
of branches, their level of business, geo
graphical contiguity, availability of 
inf rastructural facilities, cost benefit analysis 
as also the need for supervision and conve
nience. At present SBI have only 24branches 
in bolangir district and it will be uneconomical 
to have a Regional office there.

Widening of N.H. No. 43

4912 SHRI K. PRADHANI: Willthe Min- 
isterof SURFEACE TRANSPORT be pleased 
to state:

(a) whether the widening work of Na
tional Highway No. 43 from Kotpad to Salur 
has been completed;

(b) if not, which are the portions pending 
completion; and

(e) the reasons for the delay?

THE MINISTER OF STATE OF THE 
MINISTRY OF SUFRACE TRANSPORT 
(SHRI JAGADISH TYTLER): (a) No, Sir.

(b) Out of 158.60 km length of NH-43 
between Kotpad (km. 330) and Salur (Km. 
488.60) widening to two lanes in 38.455 kms 
has been compieted.Nidening in 20.05 kms 
in widening in 7.60 kms in Anahra Pradesh 
stands sanctioned. In an aggreagate length 
of 92.495kms in different stretches widening 
is yet to be approved.

(c) widening work is taken up in a phased 
manner subject to availability of funds and 
inter-se priority of other works all over India.

Revenue collection In Tamil Nadu

4913. SHRI JEEWAN SHARMA: Will 
the Minister of FINANCE be pleased to refer 
to the reply given to Unstarred Question No. 
7482 on April 28,1989 and state:

(a) whether the pending cases have 
since been adjudicated and if so, the details 
thereof;

(b) the amount of revenue collected 
therefrom;

(c) the number of new cases of central 
excise and income tax evasion in Tamil Nadu 
that have come to the notice during the last 
three years; and

(d) the steps taken to revitalise and 
revamp the central excise and income tax 
departments in Tarm! Nadu to check evasion 
of taxes and to increase the revenue earn
ings?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMEStfWAR THAKUR): (a) and (b). Yes, 
Sir. An amount of Rs.4.55 lakhs has been 
realised from these cases.
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(c) During the last three years 874 cases 
of evasion of Central Excise duty by manu
facturers of fire works and safety matches 
have been detected in the State of Tamil 
Nadu and in the same period search was 
conducted by the income Tax authorities 
only in one case of fireworks and safety 
matches manufactures inTamilNadu result
ing in detection of concealed income of 
Rs .58.68 lakhs.

(d) Combating tax evasion is a continu
ous exercise and the Government takes 
necessary administrative and legislative 
steps as deemed appropriate from time to 
time to check evasion of taxes and to 
maximise revenue collections. Searches and 
other investigations in appropnaie cases are 
undertaken for detection of tax evasion For 
this purpose central excise transit cheeks 
have been further intensified Production of 
the manufacturers is being constantly moni
tored to check clandestine removals. The 
Chief Commissioners of Income Tax have 
been advised to accord highest priority tothe 
work of collection of outstanding demands 
atony with the realisation of current dues.

Loans for Cooperative sugar factories

4914. SHRI ANNA JOSHI
SHRIMATI RITA VERMA. 
SHRI P.S. CHETAN 

CHAUHAN:
SHRIMATI MAHENDRA 

KUMARI:

Will the Ministerof FINANCE be pleased 
to state:

(a) whether a large number of proposals 
for financial assistance to new cooperative 
sugarfactories are pending with the financial 
institutions like the Industrial Finance Corpo
ration of India;

(c) the stepe proposed to be taken by

the Government to expedite grant of finan
cial assistance to these new cooperative 
sugar factories?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH)* (a) and (b). industrial Finance Cor
poration of India (IFCI) has reported that 
there are 40 applications pending with the 
financial insutions in respect of grass root 
sugar factories from the Co-operative sec
tor. State-wise list of these Co-operative 
sugar factories is given in the enclosed 
statement.

(c) IFCI has reported that in view of the 
steep increase in the capital cost o* grass 
root sugar factories, apart from increase in 
the cost of raw-material and other inputs 
without commensurate increase in the net 
realistion from sugar, these projects are no 
longer considered viable on the basis of the 
existing debt equity ratio of 60:40. Govern
ment is consequently aware of the need for 
a review in the incentives, as also other steps 
necessary for Improving the viability position 
of sugar factories.

STATEMENT

(a) MAHARASHTRA

1. Shivashakti Adivasi SSK Ltd. Buldhana 
District.

2. Akola SSK Ltd. Barshitali, Distt. Akota.

3. Sant muktabai SSK Ltd. Adiiabad, Dis 
tnct Jalgaon.

4. Ram Ganesh godkari SSK Ltd., Saoner, 
Distt Nagpur.

5. Shetkari SSK Ltd. Hinganghat. District 
Waidha.

6. Amba SSK Ltd.. Anjangaon District 
AmravatL



7. Shri Kondeshwar SSK Ltd Village 
Nandgaon Khandeshwar District Amrabvati.

8. Jarandeshwar SSK Ltd. Taiuka 
Komgaon, Aistrid Satara.

9. Sangoia Taiuka SSK Ltd., Waki, District 
Soiapur.

10. Kedare&hwar SSK Ltd., Bodhegaon, 
Distt. Ahm&dnagar.

11. Vidarbhd SSK Ltd., District Nagapur.

12. Shree Sageshwari SSK Ltd.. Warpai, 
Distt. Jaina.

13. Indira SSK Ltd., Akkalkot, District 
Soiapur.

14 Indira SSL Ltd., Pusegaon, Distt. 
parbhahi.

15. Jai Ambka SSK Ltd., Pusegaon Disst.

16. ShriSantTuKaramSSKLtd .Hinjanwack, 
Distt. Pune.

17. Snivajirao patU Niiangekar SSK Ltd., 
Janjur, Distt. Latur.

18. Ghodganga SSK Ltd.. Shrasgonekata, 
District Pune.

19. Baiaghat Shetkari SSK Ltd. Ujana Dis
trict Latur.

20. AjaraSSKLtd., Gavase, Distt. Kolhapur.

21. Pushpadanteshwar SSK Ltd., 
Samsherpur, Distt. Dhuie.

22. Padam Shri Dr. Vithairao Vikbe Patti 
SSK Ltd. kaij Taiuka.

Dist’ict Beed.

23. Narasimha SSK Ltd. Lohgaon, 
Aahmedpur Taiuka, Distt Paibhani.

24. Bhaurao chauhan SSK Ltd., Distt. 
Babhuigaon.

25. Jat Taiuka SSK Ltd.. Distt. Sangti.

26. Pushpawati SSK Ud.. Distt.YavatmaJ.

27. JaiwantraoPatlSSKLtcL DistLNanded
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(B) GUJARAT

28. Shri Narmada Khand Udyog Ltd.. Vil
lage Dharikheda, Distt. Bharuch.

29. Shri Kaveri Vibhag SKUM Ltd.. Village 
Dharikheda, Distt. Bharuch.

30. Ukai Pradesh SKUM Ltd, Village Seruia, 
Distt. sural

31. Shn Khedut SKUM Ud., Rohid. Taiuka 
Hamsot, Distt. Bharuch.

32. Vadodara Distt. Coop. Sugaracarte 
Growers Union Ltd.. Mandala. Distt. 
Vadodara.

33. Shri Damanganga SKUM Ltd. Saronda, 
Taiuka Umbergaon.

(C) KARNATAKA

34 Bhagyalakshmi SSK Ltd. Distt. Belgaum.

35. The Krishna SSK Ud.. Village Athani, 
Distt. Belgaum.

36. Narahja SSK U d . Distt. Bidar.

(D) PUNJAB

37. Desuya Coop. Sugar Mills Ltd. Dislt. 
Hoshiarpur.

38. AmlohEx-servioemen Coop. Sugar Mills 
Ltd.. Amloh, Distt. patiaia.

39. Pattap Coop. Sugar Mitts Ltd., Village 
Patran, Distt.Pattiaia.

(E) UTTAR PRADESH

40. KSCM Ch&waria. Village Chilwaria, Distt. 
Bahraich, U.P.

[Translation

Employment to Ex-Servicemen through 
District Salrdk Boards

4915. SHRI AVTAR SINGH 
BHADANA:

SHRI S.N. VEKARlA:

Will the Minister OF DEFENCE be 
pleased to state:

1914 (SAKA) Written Answers 194



195* Written Answers MARCH 27,1992 Written Answers 196

(a) the number of ex-servicemen rank- 
wise, who were provided with employment 
through District Sainik Boards in each State 
during the last three years, district-wise;

(b) whetherthe Government have taken 
new policy decisions with regard to the rights 
and duties of these Boards;

(c) if so, the details thereof; and

(d) if not, the details of the rights as
signed to them at present?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Rank-wise infor
mation regarding provision of employment 
to ex-servicemen is not maintained While 
the District-wise figures of placement of ex- 
Servicemen are not readily available, the 
total number of ex-Servicemen provided 
jobs during the last three years is enclosed 
in the Statement.

(b) to (d). No new policy decision has 
been taken by the Government with regard 
to Zila Sainik Boards, have been laid down 
on the recommendaions of a Committee 
constututed in 1981. Main duties, functions 
of these Boards are;

(ii) Dissemination of Information re
garding conditions of service in the 
Armed forces for purposes of re
cruitment.

(iii) Grant of financial relief to need ex- 
Sen/icemen/ dependants.

(iv) Assistance in the settlement of re
tirement/release benefits/dues to 
ex-Servicemen and their 
dependants.

(v) Promote, under the supervision of 
State Rajya Sainik Boards, welfare 
measures in the Districts such as 
old age pensioners’ homes, rest 
houses, vocational raining cnetres,. 
etc.

(vi) Maintain data of war widows and 
dependants of those disabled in 
action with a view to ensuring their 
Welfare and security.

(vii) Resettlement assistance through 
employment/self-employment of 
ex-serviceman/w^r widows/ 
dependants of war casaulties or 
those who die or are disabled in 
service due to attributable reasons.

(i) Looking after the welfare of families 
of servicemen and of Ex-service
men and assisting them in the 
redressal of their grievances.

(viii). Organisation of Flag Day, rallies/ 
re-unions of ex-Servicemen. voca
tional training for ex-servicemen/ 
dependants etc.

STATEMENT I

Details of progress in respect of Panchayat Villages with Telephone Facility for 1991-92.

SI. No. Circle Panchayat Telephones upto 29.2.1991

1 2 3

1. Andhra pradesh 1200
2. Assam 214
3. Bhiar 583
4. Gujarat 1417
5. Haryana 647
6. Himachal Pradesh 093
7. Jammu & Kashimer 913
8. Kerala 020
9. Karnataka 913

10. Madhya Pradesh 2479
11. North-East 232
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SI. No Circle Panchayat Telephones opto 29 2 1991

1 2 3

12 Maharashtra 1569
13 Orissa 829
14 Punjab 558
15 Rajasthan 1106
16 Tamilnadu 841
17 Uttar Pradesh 1662
18 West Bengal 354
19 MTNL, Delhi 121

Total . .. . _ M.358

STATEMENT U

Details of Progress In Respect of I sl'ct Headquarters lih S W  > i\t i v  for 1991 92

State Vo of DHQs Hkolv to oe >11) provided so *bi
provided dunng 1991 32

Arunachal Pradesh 1 1
Assam 5 4
Bihar 1 I
Haryana 1 1
Himachal Ptadesh 3 3
Jammu & Kashmir 7 2
Madhya Pradesh 13 5
Maharashtra 1 1
Manipur 2 2
Nagaland 2 2
Tamil Nadu 1
Uttar Pradesh 5 4
West Bengal 3 1

45 26

STATEMENT

Total number of Ex servicemen PI it od n Employment m Centrdl Govt >tjte Govts aid
Pnvato Sector dunng *989 1991

1989 1990 1991

(A) CENTRAL GOVT
1 Ministries 1284 1288 556
2 Public Sector Undertakings 988 1210 520
3 Nationalised Banks 2364 347 549
4 Para Military Forces 659 573 367
5 Ordnance Factories 41 39 34
6 Defence Security Corps 2774 2064 2133

Total 8114 6121 4159
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1989 1990 1991

(B) STATE GOVERNMENT/UNION TERRITORIES/PRIVATE SECTOR
1. Andhra Pradesh 165 122 162
2. Assam 41 35 34
3. Arunachal Pradesh 19 38 NA
4. Bihar 126 236 28
5. Goa 04 01 -
6. Gujarat 46 97 29
7. Haryana 822 532 410
8. Himachal Pradesh 493 424 346
9. Jammu & Kashmir 55 54 108
10 Karnataka 298 9> 133
11. Kerala 182 175 16C
12 Madhya Pradesh 229 118 103
13. Maharashtia 603 1085 1166
14. Manipur - - 01
15 Meghalaya 02 02 05
16. Mizoram 04 12 02
17. Nagaland - - NA
18 Orissa 24 42 33
19 Pun|ab 2317 1930 191
20 ' Rajasthan 1123 1344 361
21 Sikkim 05 06 02
22. Tamil Nadu 506 508 453
23. Tripura 33 31 40
24. Uttar Pradesh 1460 1651 1904
25 West Bengal 140 100 107
26. Andaman & Nicobar * 01
27. Chandigarh 562 530 28?
28 Delhi 61 64 08
29 Pondicherry 27 50 2S
3C Others 1306 1383 <»89

(Placement by DGR/DGE&T for which
State wise breakpu is not available*

Total 10743 10673 7087

Grand Total ((A) + (B)) 18857 16794 11246

Note : The figures of 1991 under (A) and (B) are provisional as the information from a number 
of Departments of the Central Governmeni/State Governments is awaited

[English]
Cases Pending In MRTP

4916. SHRI K THULASIAH 
VANDAYAR: Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS be plaased 
to state:

(a) the number of cases of muftina*icr;at 
companies pending with the Monopolies and 
Restrictive Trade Practices Commission at 
present, and

(b) the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMAR AMANGALAM). (a) and (b) Under 
the MRTP act, 1969 multinational compa
nies are not separately defined However, a 
statement containing the details of cases 
pending with the MRTP commission against 
FERA companies which were registered 
under the MRTP act, 1969, is attached
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Tax on Profits from Mutual Funds

4917 SHRI HARI KISHORE SINGH 
Will the Minister of FINANCE be pleased to 
state

(a) whether the Mutual Funds are ex
pecting substantial profit from the sale of 
their shares in Public Undertakings,

(b) if so, the details thereof, and

(c) whetherthe Government propose to 
tax there profits?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWARTHUAKUR) (a)and(b) The 
Mutual Funds have invested in the shares of 
Public Undertakings under their different 
schemes The profits from the sale of these 
shares would depend on the market condi 
tions prevailing at the time these shares are 
listed on stock exchanges and traded The 
actual sale of these shares would depend on 
the liquidity and return requirements of indi 
vidual schemes of Mutual Funds

(c) Mutual Funds are exempt from tax 
on their profits from sale of shares

Repairing of Ships

4918 SHRI SANTOSH KUMAR 
GANGWAR Will the Minister of DEFENCE 
be pleased to state

(a) whether the jobs of repairing ships 
which are to be earned out by the shipyards 
are given to external agencies,

(b) if so, whether the Government pro 
pose to order an inquiry into the matter, and

(c) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR) (a)to(c) The facilities

available outside the shipyards are utilised 
for ship rapair jobs to the extent necessary 
The question oi ordering an inquiry in this 
regard does not arise, as this practice is not 
in conflict with Govt policy

[ Translation]

Losses In Textile Mills

4919 SHRI NITISH KUMAR 
SHRI MOHAMMAD ALI

ASHRAF FATMI

Wiilthe Minister of TEXTILES be pleased 
to state

(a) whether working of the textile mills 
was broadly reviewed dunng 1986,

(b) if so, whether the Government have 
taken any action with regard to avoiding 
these causes,

(c) if so, whetherthe Government have 
taken any action with regard to avoiding 
these causes,

(d) if so, the details thereof, and

(e) the steps taken by the Government 
in the matter?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT) (a) No, Sir

(b) to (e) Do not anse in view of (a) 
above

Export of Garments

4920 DR K V R  CHOWDARY Will 
the Minister of TEXTILES be pleased to 
state

(a) the details of garments exported to 
the foreign countries dunng 1991 -92 and the
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foreign exchange earned markets to EEC memberstaftes, USA, Japan. Canada,
maximise the exports; and Switzerland, Sweden, Austria, Australia.

Norway etc. which together account for about
(c) the achievements made, if any, so 88% of the exports. Figures of export to

far? these countries are given in the sttached
Atatement.

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK ( b) and (c). For tapping more interna*
GEHLOT); (a) during April *91-February’92, tional markets, Buyer Seller meets. Fairs
garment exportsamountedto Rs. 5462crores andexhibitions have been organised in over,
(provisional). Exports are effected to almost seas markets and exports have continued to
all countries. The major destinations are increase over the years.

STATEMENT

Export of garments during April '91-February ‘92

S.NO Country Value
(in FIs Crs) 
(Provisional)

1. E.E.C 2321

2. U.S. A 1429

3. U.A.E 229

4. Japan 207

5. Canada 165

6. Switzerland 149

7. Sweden 99

8. Austna 71

9. Australia 66

10. Nonway 46

Rest 680

Total 5462

Source; APPAREL Export promotion council.
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Production of Cloth Textile Modernisation Fund, State-wise?

4921. SHRIMATI RITA VERMA THE MINISTER OF STATE OF THE
SHRI D ATTATR AYA MINISTRY OF TEXTILES (SHRI ASHOK

BANDARU:
SMT. MAHENORA KUMARI. 
SHRI BALRAJ PASSI:

WiMthe Minister of TEXTILES be pleased 
to state:

GEH LOT):(a)Theestimatedproductionof 
cloth during 1991 -92 is as foliows;-

Sector

Mill
(a) the production of doth in powerloom,

handloom and mid sectors, separately, dur- Handloom 
ing 1991-9?, statewise; and

Powerloom
(b) the amount of assistance given t o -------------------

the states dunng the above year from the Total

Production of doth 
(Mn Sq. mtrs)

2541

4847

12712

20100

The State-wise production figures are maintained only in respect of organised mill sector 
which are indicated below:

State' Production of doth 
(Thousand So. Mtrs.

1. Andhra Pradesh 5459

2. Bihar 9526

3. Gujarat 716010

4. Haryana 4447

5. Karnataka 56722

6. Kerala 18853

7. M.p. 161432

8. Maharastra 1017205

9. Orissa 2537

10. Punjab 46675

11. Rajasthan 55765

12. Tamil Nadu 170726



211 Written Answers MARCH 27. 1992 Written Answers 212

State' Production of doth 
(Thousand So. Mtrs.

13. U.P. 106288

14. West Bengal 82337

15. Delhi 17135

16. Pondicherry 44000

Total 2541119

(b) The Disbursal of assistance to Textile Units during 1991-92 (Aprii-December latest 
available) is as follows:

State Amount Disbursed 
(Rs. crores)

1. Andhra Pradesh 12.93

2. Gujarat 11.12

3. Haryana 7.43

4. Karnataka 1.87

5. Kerala 4.59

6. Maharashtra 8.00

7. Punjab 3.27

8. Rajasthan 3.60

9. Tamilnadu 33.07

10. U.P. 3.00

11. West Bengal 3.73

Grand Total 92,61
[Translation]

T  ax Evasion by Transportation of 
Goods Through Railways.

4922. SHRI M RUUTYUNJUAYA 
NAYAK: Will the Minister of Finance be

pleased to state:

(a) whether the Committee constituted 
to study the problem of tax evasion by 
transportation of goods through the railways 
and to suggest remedial measures has sub-
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mitted Its report to the Government;

(b) if so. the main recommendations of 
the Committee; and

(c) the reaction of the Government to 
each of these recommendations?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No. Sir

(b) and (c). Do not arise.

Investment by IDBI In States

4923 MOHAMMAD ALI ASHRAF 
FATMI: Will the Minister of FINANCE be 
pleased to state:

(a) whetherthe Industrial Development 
Bank of India is making less investment in 
Bihar in comparison to the other States;

(b) it so, the details thereof and the 
reasons therefor; and

(c) the amount proposed to be invested 
by IDBI in the forthcoming year. State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Upto the end of March,
1991, the cumulative assistance sanctioned 
by IDBI to projects in Bihar aggregated to 
Rs. 1088.70 crores. Of the 25 States that 
have received assistance from IDBi, Bihar’s 
ranking is 14th in terms of quantum of assis
tance received. There are thus 11 other 
States where IDBI's cumulative assistance 
sanctioned upto the end March, 1991 is less 
than that of Bihar.

IDBI has reported that although it has 
been encouraging a larger flow of assistance 
to the industrially less developed regions of 
the country, the flow of assistance is essen
tially determined by locational decisions of

entrepreneur which, in turn, depend on fac
tors such as easy availability of raw material
& skilled labour, closeness to markets and 
adequacy of basic infrastructural facilities. 
While IDBI has taken a number of steps to 
promote higher levels of ebtreneeurial activ
ity in industrially less developed regions 
including Bihar, the flow of institutional assis
tance to the backward areas finally depends 
upon the number of viable proposal coming 
from these areas. IDBI has reported that no 
viable proposals coming from industrially 
backward areas has been denied assis
tance.

(c) IDBI does not fix state-wise targets 
of investment. The investment decisions 
depend on the number of viable project 
proposals coming from various regions.

[English)

Ships for A A N Islands

4924. SHRI MANORANJAN BHAKTA: 
Will the Minister of SARFACE TRANSPORT 
be pleased to state:

(a) whetherthe Andaman and Nicobar 
Islands Administration had placed orders for 
building of ships in various shipyards of the 
country and abroad during the last three 
years; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). No 
orders have been placed by Andaman & 
Nicobar Administration during the last three 
years for construction of ships on Shipyards 
in India and abroad. However, during 1987 
and 1988, the Andaman & Nicobar Adminis
tration had placed orders for three vessels 
for operation on mainland-Andaman servies 
and twenty five vessel for inter island, fore
shore and harbour ferry services. Out of the
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three mainiand-istand vessels, one vessels 
was delivered in June, 1991 andthe second 
vessel Is expected to be drived shortly. The 
contractual delivery date of the thrid vessel 
is end December 1992. Our of the twenty five 
vessels ordered for inter island, foreshore 
and harbour ferry services, thirteen vessels 
have been delivered sof ar and the remaining 
twelve vessels are under construction

Export of Fro It* and Vegetai es.

4925. SHRI S. B. THORAT. Will the 
Minister of COMMERCE be pleased to 
state:

(a) whetherthe Union Government have 
received some proposals from the Govern
ment of Maharashlraforexport of fresh fruits 
and vegetables;

(b) if so, the details thereof and the 
action taken or proposed to be taken by the 
Union Government thereon;

(c) whetherthe Government havo (den 
titled the areas having huge export potential 
for Indian exotiic fruits and vegetables; and

(d) if so, the programme drawn up to 
boost exports of these during the EogMh 
Five Year Plan period?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHUSHEED): (a) and (b|. No specific pro
posal has been received from Government 
ot Maharsthra for export of fresh fruits and 
vegetables.

(c) and (d). For boosting exports of 
horticultural produce, including fruits and 
vegetables. Government has formulated a 
programme for establishment of 
infrastructural facilities, enhancement of 
export oriented pi oduction market develop
ment etc

SEEUY Scheme in Maharashira

4926. SHRI SUDHIR SAWAN r. Will the 
Minister of FINANCE be pte&ased to star©

(a) the rurober of benefican^s under the 
SfrEUY scheme in Sindhdurg ana Ratnag>ri 
oi&tncts since its inception, and

(b) the total amount loaned out and 
revcovered year-wise?

1HE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE {SHRI DALBIR 
SINGH)' (a) and (b). the number of cases 
sanctioned by banks and amounts isburseo 
underthe SEEUY scheme in the two districts 
were as under:

Sindhudurg 
Year Cases sanctiuoned by

banks

Ratnagin
Cases sanctioned by 
banks

No. Amount 
(Rs. in lakhs)

No. Amount 
(Rs. in lakhs)

1984-85 215 44.89 300 55.99

1985-86 184 41.27 254 61.74

1986-87 193 41.92 125 20.36

1987-88 72 13.02 143 27.18
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Smdhudurg 
Year Cases sanctioned by

banka

No Amount 
(Rs m lakhs)

1988-89 130 30 07

1989-90 94 22 6b

1990-91 80 14 65

The data reporting system ot the banks 
does not generate specific mfromations re 
garding scheme-wise and district-wise re 
covery of the loans granted However the 
percentage of total demand to total recover) 
under the schemes has been estimated to 
be wrthin the range of 20% to 30%

Unking of N.H. 9 with N.H 5

4927 SHRI V SOBHANDHEESWARA 
RAO VADDE

Will the Minister of SURFACE TRANS 
FOR T be pleased to refer to the reply given 
to Unstarred Question No 5255 on August 
30,1991 and state

(a) whether the High Court stay on the 
pro)ect for connecting of NH 9 with NH 5 has 
since been vacated

(b) if so, the present stage of the project 
and its estimated cost, and

(c) the date by which it is likely to be 
completed’

THE MINISTER OF STATE OF THE 
MiNfSTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) according to 
the information received from the State Gov
ernment, the claimants have agreed to with

Ratnagin
Cases sanctioned by 
banks

No Amount 
(Rs mtakhs)

192 35 35

115 20 62

121 25 02

draw the case 1rom the High Court, Andhra 
Pradesh provided the alignment is slightly 
modified by the State P W D

(b) and (c) the work in reach from N H 9 
to gollapudi to the entrance ot the Tunnel is 
almost complete The work from exit of 
tunnel to R O B I is yet to be taken up The 
total estimated cost of the entire project 
would be Rs 116 68 lakhs The balance 
work is expected to be completed by May,
93

Trade with West African countries

4928 SHRI RAJENDRA AGNIHOTRI 
Will the Minister of COMMERCE be pleased 
to state

(a) whether the Government are aware 
that according to a study conducted by the 
confederation of Indian industry, there is a 
tremendous scope for cooperation between 
India and West African countries, and

(b) if so, the measures proposed to be 
taken by the Government to boost the trade 
with West African countries'?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P 
CHIDAMBARAM) (a) Yes, Sir

(b) the Government intends to take the
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_ following measures to boost the trade:

(I) Organisation of trade Fairs & 
Exhibitions, exchange of political and 
offficial ievel delegations, intensifying 
marketing efforts etc.

(ii) Greater exchange ot specialised busi
ness delegations between Inoia and 
selected West African countries

(iii) Considering the possibility of utilising 
the forum ot Indo-French Joint 
Commisssion for making m-roaos into 
the (Francophone) West Africa

B y«-P a u  on National Highways in Goa

4929. SHRI HARISH NARYAN PR ABHU 
ZANTYE. Will the Minister of SURFACE 
TRANSPORT be pleased to state.

(a) whetherthe Government propose to 
construct any bye-pass to National High
ways in Goa dunng 1992-93; and

(b) if so, the details thereof?

THE MINISTER O f STATE Of THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGTDISH TYTLER): (a) No, Sir,

(b) Does not arise.

Trade with SAARC countries

4930. DR.SUDHIR RAY: Will the Minis
ter of COMMERCE be pleased to state:

(a) whetherthe Government propose to 
build closer ties with other third world coun
tries so as to fight a better international 
economic order;

(b) if so, whether India’s trade with 
SAARC countries have increased dunng the 
last year; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Efforts are being made 
to strengthen economic and commercial ties 
with all countries.

(b) and (c). The details of trade with the 
SAARC countries during the fiscal year 1990- 
91 as compared to the corresponding year
1989 90 are given below:

________________________ (Rs. in Crores)
1989-90 1990-91

Exports 696.96 957.06

Imports 10210 235.77

Balance of
Trade (+) 594.86 (+)721.29

(Source- D G C.I.S., Calcutta)

Trade with Commonwealth of Indepen
dent Stale?

4931. SHRI GEORGE FERNANDES: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whethertrade between India and the 
Commonewealth of Independent States will 
no longer be through the cemtralised ac
count with the bank for foreign trade of the 
former Soviet Union;

(b) whetherthe Government propose to 
close all trading accounts with the Soviet 
Union and re-open these in the names of the 
newly independent republics; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Yes. Sir.
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(b) and (c). New trading accounts have 
been opened in the name of Russia and 
Uzbekistan for conducting trade with them 
Opening of accounts in the names ot other 
Republics wouid follow finalisation of Trade 
Agreements and Banking Agreements with 
them.

Boycott of Raids by Income Tax 
Officers

4932. SHRI PIUS TIRKEY: Will the 
Minister of FINANCE be pleased to state:

(a) whether a large number of Gazetted 
Officers in Income Tax Department are boy
cotting the income tax raids forthe last nine 
months and thereby causing heavy loss to 
the exchequer;

(b) if so, the reasons therefor; and

(c) the action taken/being taken by the 
Government in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). A num
ber of serious incidents of violence dunng the 
course of search operations in 1989 and
1990 led to countrywide protests and agita
tion by the officers and staff associations of 
the Income tax Department demanding ad
equate security to those deputed for search 
and seizure operations. Suitable administra
tive steps in this regard have been taken in 
consultation with the Home Ministry and 
other Departments as also the State Gov
ernments. Normal search and seizure op
eration have since started from December, 
1991.

Even though in a particular case the 
actual conduct of search may be delayed by 
a few months, it may not necessarily affect 
the revenue adversely and the alleged loss 
cannot therefore be quantified.

[ TranslationJ 

Credit Deposit Ration In Rajasthan

4933. PROF. RASA SINGH RAWAT. 
Will the Minister of FINANCE be pleased to 
stated:

(a) the amount deposited in small sav
ings schemes, Life Insurance Corporation of 
India. Unit Trust of India, nationiised banks 
and other deposit schemes during each of 
the last three years and upto February, 29, 
1992 in Rajasthan;

(b) the amount invested in various 
schemes of Rajasthan out of the said depos
its;

(c) whether the government propose to 
invest three fourth of said deposits only on 
the development projects of the State; and

(d) if not, the reasons, therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) to (d). In
formation is being collected and will be laid 
on the table of the house.

[English]

Cargo Handled by Major Ports

4934. SHRI R. DHANUSKODI
ATHITHAN:

DR.V. RAJESHWARAN:
SHRI C. SRINIVASAN: 
SHRIGOPINATHGAJAPATHI:

Will the Minister of SURFACE TRANS-' 
PORT be pleased to state:

(a) the quantum of cargo handled bythe 
majorports during July 1991 to march, 1992, 
month-wise and port-wise along with the 
targets fixed; and
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(b) the reasons for shortfalls with refer
ence to the targets if any ?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) A statement

is annexed.

(b) The main reasons for shortfall is the 
less materialisation of traffic, particularly 
Thermal coal, Iron Ore, fertilizers/fertilizer 
Raw material and General cargo.
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[Translation] (c) if so, the oetatls thereof, and

Loans to Youth In Madhya Pradesh

4935 SHRI BARE LAL JATAV Will the 
Minister of FINANCE be pleased to state

(a) the amount of loans given by the 
public sector banks to unemployed youth 
and persons living below poverty line under 
the self-employment schemes in Madhya 
Pradesh dunng each of the last three years, ,  
district-wise,

(b) whetherthe Government propose to 
provide the said facilitity to more applicants 
dunng the year 1992 93

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY o r  FINANCE (SHRI DALBIR 
SINGH) (a) Presumably the Hon’ble mem
ber is referring tothe loans sanctioned under 
the Scheme for providing Self Employment 
tothe Educated Unemployed Youth (^EEDY) 
introduced dunng the year 1983 84 The 
number of cases and amount of loan sanc
tioned by the public sector banks to the 
unemployed youfh under SLfrUY scheme 
dunng the last three years le 1988 89, 
1989 90 and 1990 91 in the State of Madhya 
Pradesh are as under

Year Tragets No of cases 
sanctioned

Amount of ban sane 
tioned by banks 
(Rs in lakhs)

1988 89 17600 14154 2638 93

1989 90 8800 7636 1617 86

1990 91 8800 6751 1489 36

(b) to (d) The state-wise targets under 
the Scheme are fixed by tne development 
commissioner, Small Scale Industries in 
the Ministry of Industry who administers the 
same For the year 1992-93, they have nol 
so far finalised the said targets

[English]

Fraud In State Bank of Indore

4936 SHRI DATTARAYA BANDARU 
Will the Minister of FINANCE pleased to 
state

(a) the number of misappropriation/fraud 
cases reported/detected in vanous branches 
of the state Bank of Indore from July 1 1991 
upto Feruary 29,1992,

(b) the amount involved therein,

(c) the action taken oy the Government 
to recover the amount involved in these 
cases, and

(d) the numbei of persons found in 
volved therein and action taken against 
each of them?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBiR 
SINGH) (a) to (c) State Bank of Indore has 
reported that during the period 1st July 1991 
to February 1992,15 cases of frauds involv
ing Rs 4 96 lakhs were reported/detected in 
its vanous branches The bank has further 
reported that in 5 cases an amount of Rs 
44,000/- has already been recovered The
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bank has also lodged claim with the Insur- 
arice Company wherever admissible Com
plaints with the Police have also been lodged 
in 9 cases

r d) The bank has reported that out of 10 
employees who were found to be involved/ 
suspected to be involved in these cases 8 
emoloyees have been placed undersuspen 
sion from the bank’s service

Translation]

Audit of Banks in Kashmir valley

4937 KUMARI UMA BHARTI will the 
Minister of FINANCE be pleased to state

>a) whether the audit of the accounts 
oertaininq to income and expenditure of the 
janKS working in Kashmir valley has not 
been conducted from t 989 to 19991 ^nd

(b) if so. the reasons therefore ~

THE: MINISTER OF STATE IN THE 
MINISTRY OF FINANCE *SHRI DALBIR 
^INGHt (a) and (b) Reserve bank of India 

{RBI) have reported that due to disturbed 
ujnomons and frequent imposition of curfew 
n the State of Jammu & Kashmir, it has not 
been possible for the statutory branch audi 
ors to o iSit the designated branches and 

ooiiouct tne audit of accounts for the years
1989-90 and 1990 91

I English]

Pension Schema in Banks

4938 PROF RAM KAPSE Will the 
Minister of FINANCE be pleased to state

(a) whether there is any proposal to 
introduce pension scheme for employees of 
the public sector banks,

(b) if so, the details thereof, and

(c) if not, the reasons therefor?

THE MINIS TFR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
3INGH) (a) No. Sir

(b) Does not arise

/c) The demand of the employees of 
banks/financial institutions for pension as a 
third retirement benefit has not been pos- 
<ible forthe Government to accept in view of 

the financial liabilities involved

Posts reserved for SCS In Reserve 
Bank of India

4939 SHRI SANAT KUMAR MANDAL 
Will the Minister of F- 'NANCE be pleased to 
state

(а) whether there is any quota reserved 
or Scheduled Castes in the various uatego 
nes of posts in the Reserve Bank of India

( b) If so the details thereof grade 
ategory wise

(c; If not the resons therefore

(б) The follow up action taken to see 
hat this quote is stnctly filled up,

> >uch quota is not being
< ed up in the RBI Office Calcutta, and

(fN if so the reasons therefor and the 
reps being taken in this behalf7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) to (c) Reserve Bank of India has 
reported that it has been providing reserva
tions in all appointments made by direct 
recruitment to all categones and in promo 
tions, within the subordinate cadre and den- 
cal cadres from clerical to lowest rung ot 
Officers’ cadre (Staff Officer Grade A) and
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ejola_pekjo kbpda naoanr]pekj nkopano i]i+
ä]eja` ^u pda ^]jgão kbbe_ao pk ajoqna pd]p
ejopnq_pekjo ]^kqp naoanr]pekjo ejb]rkqn k(
P@-PQo ej na_nqepiajpo ]j` lnkikpekjo ]na
_kilhea` sepd ^u pdkoa kbbe_ao*

&ej' Qda oaha_pekjo bkn na_nqepiajpo ]j`
lnkikpekjo kb P@-PQ ailhkuaao ]na kj
nah]ta` op]j`]n`o*

&er' Qda P@-PQ _]j è`]pao ]na ceraj
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Qda @]h_qpp]Lbbe_a d]o oej_a _kilhea`sepd
ìdaoa ejopnq_pekjo

Pqllhu kb `]p] pk FJC

272@ PEOF >Q>I PFE>OF
S>GM>VIB

AO I>GJe K>O>V>K
M>K@BV>

TehhpdaJejeopankbCFK>K@B^alha]oa`
pk op]pa

&]' sdapdan Dkranjiajp d]ra ]cnaa`
pkoqllhu`]p] kj pda da]hpd kb pdaa_kjkiu
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the Articles of Agreement.

[Translation]

Excise duty on yam

4941. SHRI KASHI RAM RANA: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Government have de
cided to impose an additional excise duty in 
place of man-made fabrics as per the recom
mendations made by Abid-Hussoin Commit
tee;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and the 
difficulty being faced in this regard?

THE MINISTER OF STATE IN THE 
M INISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). the 
question of shifting the additional excise duty 
on fabrics to the yarn stage was discussed in 
the inter-State Council meeting held in Octo
ber, 1990. In that meeting, it was decided to 
shift the additional excise duty on the fabrics 
to the yarn stage. Subsequent to the meet
ing, some of the State Governments have 
expressed strong reservations in the matter 
and a suggestion has been made to keep the 
proposal pending so as to discuss the matter 
of rash in the next Inter-State Council meet
ing. The issue would, thus require further 
consultation with the State Governments.

Export of Industrial Products

4942. SHRI KAMLA MISHRA 
MADUKAR: Will the Minister of COMMERCE 
be pleased to state:

(a) whether the export of agricultural 
products and minerals has increased in com
parison to the industrial products; and

(b) if so. the step6 proposed to be taken

by the Government to increase the export of 
industrial products?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM); (a) According to the pro
visional estimates, the export of Agricultural 
products (including Plantations) and ores 
and Minerals amounted to Rs. 5740 crores 
during April-December 1991 as compared to 
Rs. 4274 crores during April-December
1990, thereby registering an increase of 34. 
3%. The export of manufactures amount to 
Rs. 24592 crores during April-December
1991, as compared to Rs. 18915 crores 
during Arpil-December 1990, thereby regis
tering a growth of 30%. However, it needs to 
be mentioned that the primary products 
(plantations, Agriculture and Ores and Min
erals) accounted for about 13% of our total 
expons while manufactures accounted for 
81% of our total exports.

(b) several changes in trade policy were 
introduced in July/Augusi, 1991, aimed at 
strengthening export incentives, eliminating 
a substantial volume of imports of sensitive 
items like POL, fertilizers, etc.. all other 
imports of raw materials and components 
were linked to export performance. REP 
licences were replaced by Eximscrips. The 
advance lincences as an instrument of ex
port promotion has been strengthened, by 
reducing discretionary controls and delays. 
The procedure for import of capital goods 
has been strengthened. The EP2 and 100% 
EOU Schemes have been re-vamped. A 
number of export and import items have 
been decanalised. Exporters have been al
lowed to open foreign currency accounts in 
approved banks and to raise external cred
its, pay for export related imports from such 
accounts and credit export proceeds to such 
accounts. These steps have been further 
strengthened by the partial convertibility of 
Rupee and reduction in import tariff rates, 
besides, the Government has taken other 
steps which include reducing controls through
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licensing, simplification of procedures for 
export, activation of Board of Trade, bilateral 
discussions with select countries, interaction 
with national organisations of trade and in
dustry, etc.

[English]

Revenue Earned by selling Real Es
tates

4943, SHRI JANGBIR SINGH: Will the 
Minister of FINANCE be pleased to state:

(a) the revenue earned by the Govern
ment by selling real estates in Bombay ac
quired under the Chapter XXA of the Income 
Tax act, 1961 during the last six months; and

(b) the criteria adopted by the Govern
ment for selling the real estate in the Metro
politan cities?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) There has 
been no such sale during this period

(b) Provision of Chapter XXC of the 
Income-Tax Act provide for purchase by 
Central Government of Immovable proper
ties in certain cases of transfer. The proper
ties so purchased are disposed of by the sale 
in public auctions after fixing reserve price.

Allocation of Funds for Textile Mill*

4944. SHRI INDRAJIT GUPTA: Will the 
Minister of TEXTILES be pleased to state:

(a) whether there has been sharp re
duction in budgetary allocation of funds for 
the textile mills during 1992-93;

(b) whether due to reduction in alloca
tion of funds most of the textile mills are likely 
to be closed during the period;

(c) whether the Government have re
ceived any representations against such

proposed action from various quarters in
cluding trade unions; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE 
MINISTERY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (d). Budgetary proposals 
indicate a decline in the proposed allocations 
of funds forthe year 1992-93forthe NT C and 
BIC Mills. It is difficult to predict the impact 
there of keeping in view vanous changes in 
economic policies. Certain representations 
regarding reduced allocation have been re
ceived asking for higher allocations from 
labour representatives.

[ Translation]

Export of Molasses

4945 SHRI RAM PUJAN PATEL: Will 
the MINISTER OF COMMERCE be pleased 
to state:

(a) the quantity and value of molasses 
exported during each of the last two years 
and the current year;

(b) the reasons for its export; and

(c) the steps proposed to be taken to 
minmise the export?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALAMAN 
KHURSHEED): (a) to (c). The export of 
Molasses during the last two years and that 
during the current year are as follows:-

Qty: 000 Tonnes 
Value: Rs. Crores

Year Qty. Value

1989-90 265 1741

1990-91 230 21.84

1991-92 303 37.21

(Aprii-Feb.)
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As Molasses fetch higher price in the 
international market, the same is being ex
ported. There is no restriction on the export 
of value added products of Molasses by 
exporters if they are able to get sufficient 
orders for the same.

[English]

Export of Low Value Added Items

4946. DR. D. VENKATESWARA RAO. 
Willthe Minister of COMMERCE be pleased 
to state.

(a) whether the export of low value 
added items has increased in comparison to 
high value added items during the current 
financial year;

(b) if so, the reasons therefor, and

(c) the steps proposed to be taken by 
the Governmentto encourage export of high 
value added items7

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHINDAMBARAM): (a) according to the 
provisional estimates, the export of primary 
productions (Agriculture, Plantations and 
Ores and Minerals) amounted to Rs 5740 
crores during Apnl-December 1991 as com
pared to Rs. 4274 crores during April-De- 
cember 1990, thereby registering an in
crease of 34.3% The export of manufac
tures amounted to Rs. 24592 crores during 
Apnl-December 1991 as compared to Rs. 
18915 crores during April-December 1990, 
thereby registering a growth of 30\5 How
ever, it needs to be mentioned that the 
primary products (plantations, Agriculture 
and Ores and Minerals) accounted for about 
13% of our total exports while manufactures 
accounted for 81% of our total exports.

(b) The reasons for a relatively higher 
growth in primary products in relations to

manufactured products include slow-down 
in global trade and recession in advanced 
countries which could have affected our 
manufactured exports adversely as also 
seasonal factors, wherein the exports of 
agricultural products are higher in certain 
seasons.

(c) Severalchanges in trade policy were 
introduced in July/August, 1991, aimed at 
strengthening export incentives, eliminating 
a substantial volume of import licensing and 
optimal import compression. Barring essen
tial imports pf sensitive items like POI, fertil
izers etc.. all other imports of raw materials 
and components were linked to export per
formance. REP licences were replaced by 
Eximsorips. The advance licences as an 
instrument of export promotion has been 
strengthened, by reducing discretionary con
trols and delays The procedure for import of 
capital goods has been strengthened, the 
EPZ and 100% EOU Schemes have been 
revamped. A number of export and import 
items have been decanaii&ed. Exporters 
have been allowed to open foreign currency 
counts in approved banks and to raise exter
nal credits, pay for export related imports 
from such accounts and credit export 
procededs to such accounts. These steps 
have been further strengthened by the par
tial convertibility of Rupee and reduction in 
import tariff rates Besides, the Government 
has taken other steps which include reduc
ing controls through licensing, simplification 
of procedures for export, activation of Board 
of Trade, bilateral discussions with select 
countries, interaction with national 
organisations of Trade and Indiustry. letc

American Ferigate Ships

4947. DR. RAJAGOPALAN 
SRIDHARAN: Will the MINISTER OF SUR
FACE TRANSPORT be pleased to state:

(a) whether any American frigate ships 
forming part of the Seventh fleet had been
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berthed atthe madras Port in January, 1992;

(b) if so, the details thereof; and

(c) the steps taken to keep a watch on
the movements of these ships near Indian
coast?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a)to(c). U.S.S.
Robert E. Ready visited the port of madras
from 6th to 8th January, 1992 on a goodwill
visit. Whether or not the vessel forms part of
the Seventh fleet not known. Surface main-
tained as a standard function of Indian Navy
and the Cost Guard to enable the monitoring
of all sea borne traffic within the maritime
Zones.

PaSSGI1ger ship service betw&en
Mangalore - Bombay

4948. SHRI V. DHANANJAYA KUMAR:
Wiilthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the Government propose to
introduce a passenger ship service between
Mangalore and Bombay;

(b) if so, the details thereof; and

(c) the time by which it likely to be
started?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYLER): (a) No, Sir.

(b) and (c). Do not arise.

C & AG Report against Coffee Board.

4949. SHRI KMURALEEDHARAN:WiII
the Minister of COMMERCE be pleased to
state:

(a) the action taken by the Government
.on the C & AG report against Coffee Board
regarding coffee curing works; and

(b) the steps proposed to be taken to
ensure that such irregUlarities do not happen
in future?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a)and (b). Necessary
action has been initiated in consultation with
the Coffee Board on the C & AG report on the
review ot the functioning of Coffee Board,
which inter-alia includes curing of coHee
also. As a interim measure, the following
action has been taken by the Coffee Board
to improve control over Curing Works;

(i) A Scheme for 100% stock verification
in the Curing Works has been taken up
during 1991-92 to verify Shortage cf coffee
and/or misappropriation of coffee.

(ii) the entire system of opening of LCs
for payment to growers has been stream-
lined and the returns from the Curing Works
are being watched and analysed to ensure
that there is no mis-use of funds;

(iii) corrcutenaetton of the data on
stocks, issuing of LCs etc., as well as the
returns of the curing Works is planned for
quicker and better inventory management;

(Iv) Responsibility has been placed on
attached officials for periodic verification of
stocks as well as proper utilisation of funds
by the Curing Works; and

(v) The Coffee Board has appointed a
Sub-committee to inquire into the whole
question of utilisation of funds by Curing
Works in the past and also to look into
instances of mis-use of funds not only to
initiate action against the Curing Works but
also to evolve and implement a fool-proof
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system of opening of LCs, monitoring the 
utilisation of funds, etc.

Recruitment In National Saving 
Organisation

4950. SHRI RAM VILLAS PASWAN: 
will the Minister of FINANCE be pleased to 
state:

(a) whetherthe activities of the national 
Savings Organisation have been gradually 
declining;

(b) whether fresh recruitment in the 
Organisation is being continued despite de
cline in its activities; and

(c) if so. the justification for continuing 
recruitment7

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBI5 
SINGH): (a) The activities of the National 
Saving Organisation (NSO) for popularising 
small savings schemes continued during 
1991 -92 as in the previous years.

(b) and (c). Government has decided to 
restructure the NSO in order to make it more 
effective. In view of this, while direct recruit
ment has been suspended, posts in the NSO 
falling underthe promotion quotea are being 
filled up at various levels excepting the dis
trict Saving Officers.

Satellite port at Enncore

4951. SHRI D. PANDIAN: Will the Min- 
isterof SURFACE TRANSPORT be pleased 
to state:

(a) the progress made so far in the 
development of stellite port at Ennoore in 
Tamil Nadu;

(b) whether an expert committee has 
recommendedforabiggerpoilthan that was

contemplated earlier;

(c) if so. the reaction of the Government 
thereto; and

(d) the time by which the project is likely 
to be completed?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI HJAGDISH TYTLER): (a) A Pre-PIB 
(public Investment Board) meeting for the 
proposal has been held in the Ministry on 
16.3.92.

(b) No Sir.

(c) Does not arise

(d) It will take about 5 years for comple
tion of the project from the date of Sanction

[Translation]

Conversion of National Highway No. 2 
to Expressway

4952. SHRI CHHEDI PASWAN: Will the 
MINISTEROFSURFACETRANSPORT be 
pleased to state:

(a) whetherthe Govern ment propose to 
bring the National Highway No. 2 passing 
through Varsanasi, Dehari, Onsone. Barhi 
under ‘ National Express System’ ;

(b) if so, whether the Government 
propose to accord priority to Varanasi-Dehri- 
Onsone-Barhi segment in view of the heavy 
traffic on this highway; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). Na
tional Highway No. 2 including Varanasi- 
Dehari-Onsone-barhi Section b  one of the
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14 high density traffic corridors which have 
bean broadly Identified for development as 
Expressway type facility. However, the deci
sion in this regard can be taken only after 
detailed technical feasibility and economic 
viability studies have been carried out and 
will be subject to mter-se priority and avail
ability of funds during the Eighth Plan.

out the amount so deposited.

(e) and ff). Indian citizens residing abroad 
may open and operate accounts or make 
term deposits in bank abroad but the ap
proval of RBI is necessary for resident Indi
ans to maintain a bank account abroad 
under Section 8 of FERA, 1973.

Indians having Bank Accounts In 
Foreign Countries.

4953. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of FINANCE be 
pleased to state:

(a) whether the Government are aware 
that Indian citizens are holding accounts in 
sevoral banks in foreign countries including 
Switzerland;

(b) whetherthe Government have made 
efforts to find out the amount deposited in 
each of these banks;

(c) if so, the details thereof;

(d) if not, the reasons therefor;

(e) whether it is necessary to obtain 
prior approval of or to inform the Union 
Government or any institution of the Govern
ment to open accounts in banks abroad and 
to made term deposits there; and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) the govern
ment is aware that Indian citizens residing 
abroad are holding accounts in several banks 
in foreign countries including Switzerland.

(b) to (d). there is no mechanism to find

[Englishj

Construction of National Highways in 
A.P.

4954. SHRI OHARAM 8AIKSHAM: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the details of roads in the grid of 
National Highway which are under construc
tion in Andhra Pradesh; and

(b) the amount spent thereon so far?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Six 
national Highways bearing numbers 4, 5, 
7,9,16 and 43 are covered in the grid of 
National Highways passing through Andhra 
Pradesh. Development of National High
ways is a continuous process and the expen
diture incurred on the development ot Na
tional Highways in Andhra Pradesh during 
the last three years is as below:

Year Expenditure on development
works

fits, crores)

1988-89 12.82

1989-90 21.69

1990-91 22.20
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[Translation]

Withdrawal of restrictions on Export of 
Agriculture Produce

4955 SHRI GOVINDRAO NIKAM: Will 
the Minister o1 COMMERCE be pleased to 
state:

(a)whetherthetarmersorganisations in 
Maharashtra had launched ‘ Rasta Roko ' 
agitation in more than 500 places with a view 
to raise their voice against the restrictions 
imposed on the export of agriculture pro
duct:

(b) if so, whetherthe Government pro 
pose to withdraw the restrictions imposed on 
the agriculture produce;

(c) if so, details thereof, and

(d) if not the reasons therefor7

THE DEPU1Y MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) No, sir.

(b)to(d). Except incase of certain items 
of mass consumption there are no restric
tions on exports of* farm products. In fact 
Government is keen to promote exports of 
farms products and has provided various 
incentives.

Opium recovered from growers In Uttar 
Pradesh

4956. SHRI LAKSHMI NARAIN MANI 
TRIPATHI: Will the Minister of FINANCE be 
pleased to state:

(a) the value of opium recovered during 
each of the last three years from the opium 
growers in Barabankidistrict of Uttar Pradesh;

(c) the number of opium growers de
prived ot getting opium licences with the 
result of this recovery; and

(d) the steps proposed to be taken by 
the Government to provide relief to such 
farmers 7

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR) (a) the value of 
opium recovered during each of the last 
three years from the Opium growers in 
Barabanki'District of U.P. is as under

wear Value of Opium recovered

1988-89 Rs 2,23,341/-

1989-90 Rs 6, 57,341/-

1990-91 Rs. 2, 07, 990/-

(b) the recovery ot payment from the 
cultivators in these cases was made on 
account of difference in the yield of opium 
tendered by the cultivators as determined by 
haridparakh initially and by factory analysis, 
subsequently. As the cultivators are initially 
paid 90% of the price of the yield of opium 
tendered ‘by them on the basis of 
handparakh, the excess amount paid to, 
them is liable to recovery if their yield r ; 
opium is found toi be less on the basis of 
subsequent factory analysis.

(c) The number of opium growers 
deproved of getting opium licences with the 
result of this recovery are as follows:

Year No. of cultivators de-ii
censed.

1988-89 239

1989-90 203

(b) the reasons therefor; 1996-91 226
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(d) There is no proposal for providing 
any relief to such cultivators

Silk Design cum Research Centre

49b7 SHHIYASWAN1 RAO FAT It Will 
the Minister of TEXTILES be pleased to 
-tate

(a) whether the Indian silk Export Pro 
motion Council roquostod thr Union 
Government lo uf a Silk design Cum 
research Centre,

(b)tfso whether tht, Government pro 
pose to set up such a Centre and

(c) if so the details thereof"'

THfc MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRi ASH< /► 
GEHLOT) (a) In his speech at the Annual 
Award Function of the Council held on 24th 
January 199? the chairman Indian SiIk 
Export Promotion Council had sugqested 
that Government may allocate funds fu 
establishment of Silk Design Cum Research 
Centre underthe National Sericulture Protect

(b) and (c) The Central Silk Board hac* 
already initiated action for establishment o: 
a Design Centre under the National Sericul
ture Project at an approximate expenditure 
ofRs onecrore The Centre which is being 
established at Board's Central Silk Techno
logical Research institute at Bangalore will 
have the following sub-units

(i) Design Collection and Documenta
tion (Museum)

(ii) Art Studio

(ill) Operational Research Studies

(iv) Computer Aided Textile Design 
(GATD) and Colour Matching

(v) innovation of Woven and printed 
Designs

Problems of Powerloom Industries

4958 SHRI SIMON MARANDI Will the 
Minister of TEXTILES be pleased to state

(a) whether the powerloom industries 
are facing problem of raw materials due to 
steep nee in Polyster filament yarn, Nylon 
filament yarn, Visoos filament yam. Acitate 
filament yam and Coperemomum filament 
yarn,

(b) the action taken by the Government 
since January 1991 to control the prices of 
essential items/products of this industry

(c) the details of the concessions pro 
posed to be provided to the Powerloom and 
Handloom mdustnes, and

(d) whether OGL facilitity is proposed to 
be provided to these industries to enable 
them to import raw material’

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT) (a) and (b) There have been 
fluctuations in the prices of filament yarn 
during the last one year However, in orderto 
keep the prices under check, a meeting was 
convened by the Ministry of Textiles in Octo 
ber, 91 with the manufacturers of PFY, NFY 
and VFY and it was impressed upon them to 
make available yarn to the weavers at rea
sonable and affordable pnees In the Janu 
ary, 1992, Textile Commissioner also con
vened a meeting with VFY manufacturers 
and user industry and requested the manu 
facturers to arrest any further increase in the 
prices of VFY and bring down the prices

(c) The Government is aware of the 
development requirement of Powerloom and 
Handloom Industry Dunng the Vlllth Five
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year Plan, which is yet to befinalised, various 
schemes have been proposed with the de
velopment of Powerloom and Handloom 
Industry.

(d) The matter is under consideration. 

{English)

Norms for take over of Firms

4959. SHRI NIRMAL KANTI 
CHATTERJEE: Will the Minister of Finance 
be pleased to state:

(a) whetherthe Securitiesandexchange 
Board of India has proposed new norms for 
take over of firms;

(b) if so, the details thereof; and

(c) the reaction of the Union Govern
ment thereto?

THE MINISTER OF STATE IN THE 
M INISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR). (a) and \b) Un 
der section 11 (2) (h) of securities & Ex
change Board of India Ordinance 1992, 
SEBI has been vested with powers for 
regulating substantial acquisition of shares 
and take over of companies. Regulation  ̂for 
take over of firms have not yet beer' pro
posed to the Government by SEBI

(c) Does not arise in view of the reply to
(a) & (b) above.

Committee to Review Motor Vehicle 
Act, 1988

4960. SHRI JAGATVIRSINGHDRONA: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) the main recommendations of the 
high level review committee headed by the 
Secretary, in the Ministry regarding tne Mo

tor Vehicle Act, 1988; and

(b) the details of the recommendations 
accepted by the Government ?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). The 
recommendations of the Review Committee 
are the enclosed statement. Almost ail the 
recommendations of the Review Committee 
with slight modifications have been accepted 
by the Government.

STATEMENT

important recommendations of the re
view Committee on the basis of which 
changes are proposed to be brought out in 
the provisions ot the Motor Vehicles Act are:

medical certificate* need not be in
sisted upon from the applicants to 
drive a non-transport vehicle if he 
has not completed 50 years ot age;

where the applicant for a driving 
licence fails in the test ot compe
tence to drive he may be permitted 
io appear for a retest after a lapse
of 7 days;

dt'Me the provision regarding 
fixing of ag* of the motor vehicles;

the power to fix fees conferred on 
the Central Government under 
clause (b) of section 64 to be trans
ferred to the rule making powers of 
the State Government;

the holder of a permit of an articu
lated vehicle may use the prime- 
mover for any articulated vehicle 
ow Tied by him with a semi-trailer 
or a prime-mover of any a semi
trailer or a pnme-mover of any ar
ticulated vehicle either owned by
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him or belonging to another owner,

to delete the provision regarding 
the maximum number of stage car
riage permits that can begranted to 
any individuals/companies (not 
being a transport undertaking),

to empowerthe State Govern ments 
to direct by notification in the Otfi 
cial Gazette the regional Transport 
Authority/State Transport Author 
tty to fix maximum number of per
mits on any route taking into con
sideration the road conditions and 
capability of the road to take addi
tional traffic,

to empower the Regional Trans
port Authority to formulate rules for 
plying stage carnages and invite 
applications for the grant of per
mits,

to cast a duty on the driver or other 
person m-change of the vehicle to 
convey the injured to the nearest 
medical practitioner or hospital and 
to make it obligatory for medical 
practitioner to attend to the injured 
and render ail medical aid without 
waiting for the procedural formali
ties of treating the injured after 
receipt of pohoe report,

to make it obligatory on the part of 
manufacturers to issue a certificate 
to the effect that every vehicle of
fered for sale shall be covered by a 
warranty certificate issued by the 
manufacturer that the vehicle will 
be conforming to the pollution stan 
dards for a penod of two years 
subject to proper maintenance by 
the owner, and if during the war 
ranty period the vehicle is tc mrj to 
violate the emission standards the 
vehicle shall be liable to tx re called

by the manufacturer and suitable 
replacement/compensation given 
to the owner

Trade Strategy to Tap Markets in Israel

4961 SHRI GANGADHARA
SANIPALLI 

DR Y S RAJESEKHAR 
REDDY

Will the Minister of COMMERCE be 
pleased to state

(a) whether the Union Government is 
preparing a compreshensive trade strategy 
to tap markets in Israel,

(b) if so, the details thereof,

(c) whether these strategies have been 
prepared after establishing diplomatic con
tacts with Israel,

(d) if so. whether a framework for 
establishing commercial ties has been worked 
out, and

(e) if so, the details thereof and the time 
by which a final decision in this regard is likely 
to be taken?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSH EED) (a) No such proposal has 
been formulated so far

(b)to(e) Do not arise

NTC Mills in Orissa

4962 SHRI ARJUNCHARAN SETHI 
Will the Minister of TEXTILES bepleasedto 
state

(a) the nurnhp- of textile mills in Orissa

(b) the number of mills under the private
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management and those under the control ot 
National Textile Corporation ; and

(c) whether the Government of Orissa 
has requested the Union Government to 
Provide funds and other facilities to this mills 
to meet the requirements of raw materials?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b ): There are 13 textile 
mills located in the State of Orissa , out of 
which 1 textile mill is run by National Textile 
Corporation.

(c) Union Government has been provid - 
ing funds to Orissa Cotton Mills, the mill 
under NTC. No reference has been received 
from the Government of Orissa for Providing 
funds to Orissa Cotton Mills .

Share of Erstwhile USSR in India’s 
trade

, 4963. DR. Y. S. RAJASEKHAR REDDY:
«V'fl the Minister of COMMERCE be pleased 
to state:

(a)the share of erstwhile USSR in India’s 
exports and imports of essential commodi
ties in 1989-90 and 1990-1991;

(b) the amount payable by India in 
roubles and rupees terms;

(c) whether any rupee-rouble exchange 
rate has been fixed; and

(d) is so, the details there of and the rate 
before the dissolution of USSR?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM):(a) The share of the erst
while USSR in India's exports and imports 
during 1989-90 and 1990-1991 is given be
low

1989-90 1990-91

Exports 16.12% 16.14%
Imports 5.76% 5.90%
(Source : DGCI & S)

(b) As per the provisions of the Traae 
Agreement with the erstwhile USSR ail pay
ments of commercial and non-commercial 
nature were to be affected in Indian rupees

(c)and(d) TheRupee-Roubieexchange 
rate was fixed in terms of the Indo-Soviet 
Protocol of November, 1978. The exchange 
rate as on 17.11.91 was Rouble 
1=Ri-.31.7874.

Will the Minister of FINANCE be 
pleased to state:

(a) whether the Government are aware 
of callousness on the part of the Life Insur
ance Corporation towards claimants as re
ported in the Times of India, dated February 
7,1992;

(b) if so, the steps the Government 
contemplate to take in this regard;

Harassment of Customers by LIC (c) whetherthe Government propose to
evolve a monitoring machinery in order to

4964. SHRI B UO Y KRISHNA expedite the settlement of claims; and
HANDIQUE: 

SHRI RAM NAIK: (d) if so, the details thereof?
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) to (b ): The information is being 
collected and will be laid on the Table of the 
House.

Special Moratorium on repayment of 
Loans

4965. SHRI CHITTA BASU : Will the 
Minister of FINANCE be pleased to state:

(a) whether the West Bengal Govern
ment has requested the Government for a 
special moratorium on the repayment of 
loans which the State received under the 
World Bank's assistance Programme, and

(b) if so, the reaction of the Government 
therto?

THE MINISTER OF STATE IN THE 
M INISTRY O ^  FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) No , Sir.

(b) Does not arise.

Export house status to Industrial 
houses

4966. DR. C . SILVERA: Will the Minis
ter of COMMERCE be pleased to state:

(a) whether Maruti Udyog Limited has 
been granted the status of an export house;

(b) if so, the details thereof and the 
criteria fixed for granting such status;

(c) whether some more industrial house 
in private as well as in public sectors are also 
proposed to be granted the status of export 
house in the next two financial years, and

(d) if so, the sector-wise details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY O F COMMERCE (SHRI P.

CHIDAMBARAM): (a) Yes. Sir.

(b) The Company was granted the sta
tus as they fulfilled the criteria laid down for 
the purpose namely:-

(i) achievement of the minimum 
annual average Net Foreign Exchange earn
ing of Rs. 4 crores in the base period (the 
preceding 3 licensing years).

(ii) the Net Foreign Exchange 
earned was not less than 25% of the average 
in any one of three preceding licensing 
years.

(c) and (d). Yes Sir. However, it is not 
possible to anticipate the number and sectoral 
break up of industrial houses who would 
become eligible for this status as it would 
depend on their export performance and the 
eligibility criteria laid down in successive 
years.

Recovery of Income-tax in Bombay

[Translation]

4967. SHRI VILASRAO 
NAGNATHRAO: Will the Minister of FI
NANCE be pleased to state:

(a) the amount of income-tax recovered 
in Bombay during 1990-91 ;

(b) whether the recovery was in accor
dance with the target;

(c) the names of big capitalists in Bombay 
whose houses were raided dunng the above 
period and the details of articles seized 
during these raids ; and

(d) the steps taken to curb income-tax 
evasion?

THE MINISTER OF. STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The collection
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of income-tax (including Corporation Tax) 
form Bomby charge during 1990-91 was Rs.
3, 278 crores

(b) No. Sir. Thera was a shortfall.

(c) Details of the major searches are 
given in the enclosed statement.

(d) The steps taken to curb income tax 
evasion include the following:-

(i) Systematic survey operations;

(ii) Search and seizure operations in 
appropriate cases;

(Hi) Verification of information by Cen
tral Information Branches in a 
planned manner.

(iv) In-depth investigation h  a selected 
number of cases; and

(v) Pre-emptive purchase Of Immov
able properties by the Central Gov
ernment under the provisions of 
Chapter XXCot the Income-tax Act 
in certain notified cities.

Further, Parsons found to be indulging 
in tax evasion are being dealt with severely 
by imposing penalties and launching pros
ecution proceedings against them.

Written Answers 260MARCH 27.1992
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Recovery of loans by IDBI

4968. SHRI KRISHAN D U TT 
SULTANPURI: VMIthe Minister of FINANCE 
be pleased to state:

(a) the number of companies/establish
ments which were askedto make repayment 
to Industrial Development Bank of India 
during the last six months. Slate-wise; and

(b) the steps taken or proposed to be 
taken to recover the outstanding loan 
amounts/interests from them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) It has been reported by the 
Industrial Development B?nk of India (IDBI) 
that there were in ĵl 2183 companies with 
loan assistance granted to them by IDBI 
under direct loan assistance and outstand

ing as on 31.3.1991. Statewise details of the 
companies are given in enclosed statement 
Aggregate demand made by IDBI during 
1990*91 (April-March) related to 2004 com
panies (excluding 179 suit filed cases) . 
Similar information for the half-year ended 
Sep. 1990-91 * is not readily available.

(b) The arrears position is reviewed by 
IDBI continuously on a case to case basis 
and appropriate follow-up measures are ini
tiated for recovery, these measures include 
vigorous pursuing with the borrowing com
panies for early clearance of overdaes and, 
incase of recalcitrant borrowers, recall and 
filing upsuirs for recovery. Reschedulemerrts 
are granted wherevernecessaryonthe merits 
of each case. In the case of units facing long 
term problems . joint meeting of all the 
participating institutions and banks involved 
in the financing of projects are held for 
arriving at aconsensus for evolving possible 
rehabilitation or revival packages.

STAMENT

Stale-wise classification of outstanding direct loan assistance as on 31.3.1991

Sr.
No.

Name of 
States

Outstanding
loans

No. of 
Companies

Amount

1. Andhra Pradesh 217 1268.25

2. Assam 22 79 G1

3. Bihar 34 113.79

4. Goa 12 31.44

5. Gujarat 201 1483.97

6. Haryana 70 234 14

7. Himachal Pradesh 23 53.44
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Sr.
No.

Name of 
States

Outstanding
loans

No. of 
Companies

Amount

8. Jammu & Kashmir 7 21.00

9. Karnataka 132 507.26

10 Kerala 62 255.86

11. Madhya Pradesh 103 515.64

1 .̂ Mahai ashtra 407 1441.55

13 Mariipjr 3 3.22

U Moohalaya 5 9 99

1b. Nagaland 4 2 43

16 0*"li»Sc 45 318/7

17. Puni&b 83 350.29

18. Rajasrhan 85 353 53

19 Sikkirr 6 4 07

20 Tamil Nadu ?f>3 913 32

21 Uttar Pradesh 221 1048 65

22 West Bengal 119 692.02

23. Tripura 2 3.06

24. Union Territories 61 161.35 4

Total 2183 9866 56

Listing norms for Shares (a) wether the Indian stock market has
be come highly unstable and speculartive for

4969. SHRI SOMJIBHAI DAMAOR : the last nine months;
Will the Minister of FINANCE be pleased to (b) whether the listing norms for shares
state: in various Stock Exchange’s are uniform;
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(c) if so, the details thereof;

(d) if not, the oreasons therefor; and

(e) the details of the securities which
were refused listing under the class speci-
fied' in each of the Stock Exchanges in the ,
country during 1991 and the reasons there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The share
prices have shown rising trend during the last
nine month due to market factors including
the recent liberalised policies of the Govern-
ment . Trading in securities is regulated by
the Bye-Laws and Regulations of the Stock
Exchanges . The Stock Exchange authori-
ties keep a constant watch on trading in
Securitiues and the movement in theirprices
for ensuring growth and stability in the mar-
ket.

(b) and (c) Yes, Sir. Uniform listing
norms for shares of companies are followed
by Stock Exchanges which include inter-alia
thatthe company seeking listing should have
minimum issued capital of Rs.3 crores and
the mlnimium public cffer shall not be loss
than Rs. 1.80 crams.

(d) Question does not arise. '

(e) The question of refusing listing under
the class" specified" shares does not arise '
as there is no classification in to specified &
non-specified for the purposes of listing.

National highway status to Rlshikesh
Badrinath road

4970. SHRI BHUWAN CHANDRA
-KHANDURI : Will the Minister of DEFENCE
be pleased to state :

(a) whether the Govern ment propose to
declare the Rishikesh-Badrinath road as a

National Highway in view of its strategic
importance and Heavy pilgrim and tourist
traffic in the area; and

(b) if not, the reasons therefor'?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) No, Sir.

(b) The traffice intensity does not justify
, declaration of this road as National High way,
at this stage.

[TranslC!lion]

Production of Textiles In Bihar

,4971. SHRI NAWAL KISHORE RAI:
Will the Minister of TEXTILES be pleased to
stata:

(a) whether the production in textile
industries in Bihar is far less as compared to
other States, and

(b) if so , the reasons theretor and the
steps taken by the Government in this re-
gard?

THE MINiSTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, sn..

. (b) The production of Textiles in Bihar is
less as compared to other states because of
smaller number of textiles mills and very low
capacity in terms of spindles and looms,

The Government nas taken following
mea' ures..

(i) There are no restrictions for setting
up of textiles units, subject to loeational
guidlines, in view of New Industries policy.

(ii) Issue of licences have also been
dispensed within for location other 1',an loca-
tion falling within 25 kms. from tt1e re:Dhe"ry
of cities' having more than 10- lakhs :!
population as per 1991 census.
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(c) if so, the outcome trereof',(Ui) The Government have set up cl
Nodal Agenccy to evolve and manage
rehabilation pakages for viable units aand
established the Board for Industrial and fi-
nancial Reconstruction which also draws
rehabilitation packages.

[English]

ccnstructlenet 8yepass along national
Highway No.6

4972 SHRI SRIBALLAV PANIGRAHI:
Will the Minister of SURFACE TRANSPORT
be pleased to state:

(a) whethertheGovernmenthavemade
a survey for construction of bye-pass along
NH-6 at Deogrh;

(b) if so, the details thereof; and

(c) the time by when the w~rk on this
project is likely to be started?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJADISH TYTLER): (a) and (b): sur-
veyonlyfol"selecting a suitable alignment for
the Bypass along NH-6 at Deogrh has been
carried out by the State Government.

(c): Since 8th Five Year Plan has not yet
been finalised, it is too early to indicate any
time-frame forcommencernent of this project.

Export Prices of Iron Ore

4973. SHRI DHARMANNAMONDA YVA
SADUL: Will the,Minister of COMMERCE be
pleased to state;

(a) whether there is any proposal to
raised the export prices of iron ore;

f)) if so, whether lhil matter was dis-
cus..eo with Japan or any other country to
',.\~·h i!c" ore is exported-and
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THE MINISTE;R OF STA:~ OF THE
MINISTRY OF CCOMMERCE (SHRI P.
CHIDAMBARAM): {a} to (c). The Indian
Delegation which visited Japan for price
negotiations for 1992-93 discussed with JSMs
and sought some. price increase. JSMs,
however, did not agree to this. Iron ore
prices finally negotiated for 1992-93 wnh
JSMs are in line with the settlements
reached by the other major suppliers of
iron ore to Japan.

(Translation]

Complaints to MRTP against Sipani
Automobiles limited

4974.SHRI VISHWANAlH SHASTRI:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the customers who pur-
chased cars manufactured by Mls Sipani
Automobiles Limited, Bangalore have COrTh

plained to M.R.T.P. regarding the quality of
the car; and

(b) if so, the action takenlprop<lsed to
be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLlAMENTRY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ~ANGARAJAN KUMARA-
MANGALAM): (a) Six customers ot MOil-
tana Diesel passangerscar have complained
to the MRTP Commission alleging certtain
defects vis-a-vis the advertisment issued by
the re_spondent company for the sale of car.

(b) The MRTP Commission ordered an
investigation to be conducteo by Director--
General (Investigation§. Registration). The
preliminary investigation report of the Inves-
tigation Officer has since been received.
The Commission being a quasi-judiclal body
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is empowered to take further necessary 
acction under the provisions of the MRTP 
Act.

German's Proposals for Joint Business 
Development in India

4975. SHRI V. SREENIVASA PRASAD: 
Win the Minister of COOMMERCE be pleased 
to state:

(a) the proposals received from the 
German Government in connection with joint 
business development in India.

(b) the details of assistance and grants- 
m-aid worked out by the German Govern* 
>nent for the purpose;

(c) the terms and conditions on which 
the assistance has been extended;

(d) whether these conditions have been 
■ <amined by jthe Government; and

(e) if so, the details in this regard?

1 HE MINISTER OF STATE OF THE MINIS- 
IR Y OF COM MERCE (SHRI P. 
CHIDAMBARAM): (a) No. of proposal has 
been received from the Government of Ger
many for joint business development in In

Qty.fin Mts)

dia. However, financial and technical assis
tance have been provided for the Indo- 
German Export Promotion Project and the 
Indo-German Investment Promotion Ser
vice. These projects have been in operation 
since 1988 and 1984 respectively.

(b)to(e). Do not arise.

Earnings from Export of Marine 
Products

4976. SHRI VUAY NAVAL PATIL: Will 
the Minister of COMMMERCE be pleasedto 
state:

(a) the earnings from export of marine 
products during the last three years and 
1991-92;

(b) whether devaluation of rupee and 
attractive incentives have helped export 
earnings; and

(c) it so, the expected target of earnings 
from export of marine products during 1992- 
93?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) The export of marine 
products during the last three years and 
during April 1991-February, 1992 are:-

Value (Rs.Croms)

1988-89 99777 597.85

1989-90 110843 634.99

1990-91 139419 893.37

April,91-

i eb.,1992. 146378 1200..5

(Source: MPEDA, KOCHI)
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(b) Yes, Sir, Inspite of economic reces
sion in thee major seafood importing coun
tries, ourexport has shown inccrease both in 
volume and value.

(c) The export target of marine products 
for 1992-93 is tentatively fixed at Rs.1586 
crores (US $600 Mo).

Seizure of Gold, Sliver and other 
Contraband Goods in Delhi

4977. SHRI BHUPINDER SINGH 
HOODA: Will the Minister of FINANCE be 
pleased to state:

(a) the quantity and value of gold, silver

and other contraband goods seized In Delhi 
since January, 1990;

(b) the number of persons arrested in 
this connection andthe number of foreigners 
out of them; and

(c) the action taken by the Government 
against them?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b): The 
year-wise figures of gold, silver and other 
contraband goods seized and the number of 
persons arrested by Delhi Customs authori
ties since January, 1990 are given in the
table be low:-

item Quantity Value No. of persopns
(in kgs.) (Rs. in crores.) arrested
1990

Gold 483.8 18.72239 including
67

foreigners
Silver 8763.0 5.79

Other contraband - 23.69

1991

Gold 470 2 19.16 254
including

16
• foreigners

Silver 3634.0 2.39

Other contraband - 27.94

1992

Gold 87.2 4.23

Silver 5301.0 4.19 34

Other contraband - 0.37

NOTE: Figures for the Year 1991 & 1992 are provisional.
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(c) Cases am registered against the 
persons invoked and adjustication proceed
ings and prosecutions are launched against 
the offenders as per the provisions of the 
law.
[Translation]

Export of Crabs

4978. SHRI VILAS MUTTEMWAR: Wilt 
the Minister of COMMERCE be pleased to 
state:

(a) whether the Government propose to 
export crabs;

(b) if so, the steps taken by the Govern
ment in this regard; and

(c) if not, the reasons therefor'?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) to (c). Crabs both in live 
and in frozen are being exported from India 
and are eligible for all normal export incen
tives.

[English]

import of Goods Through stolen REP 
Licences

4979. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of COMMERCE 
bee pleased to refer to the reply given to 
Understand Questioon No. 1461 on Novem
ber 29,1991 and state:

(a) whattwrtheGovemment have since 
collected the information;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the time by which the Government 
propose to collect the information?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) to (d). Information 
recceived from 26 Port Licensing Authorities 
indicates that during trhe period 1 -1 -1991 to 
31 -8-1991, REP Licences for a value of Rs. 
2,80,97,769/- were lost. Efforts are being 
made for expeditious collection of informa
tion from the other offices.

Silk Unttsln Kerala

4980. SHRI P.C. THOMAS: Will the 
Minister of TEXTILES be pleased to state:

(a) the details of silk textiles untis in 
Kerala; and

(b) the steps taken/proposed to be 
taken to encourage the silk industry in the 
State?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTIL (SHRI ASHOK 
GEHLOT): (a) The information is being 
collected

(b) In order to encourage the production 
of silk, the Central Silk Board is implementing 
a World Bank/Swiss assisted National Seri
culture Project in Kerala since 1989-90 at a 
total cost of Rs. 348.57 lakhs over the project 
period. The project envisages establish
ment of the following infrastructure for devel
opment ot2000acres of land under mulberry 
for the production of 60 metric tonnes of raw 
silk:-

1. One P2 Farm

2. One F1 Grainage

3. Four Technical Service Centres

4. Twenty Chawkie Rearing Centres

5. One Cocoon Market
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6 One Cocoon Testing & Grading Unit

7 Twenty Cocoon Drying Chambers

8 One Demonstration-cum-Training 
Centre

9 One Sericulture Training School

Besides, the Central Silk Board is also 
extending assistance to the State under 
various developmental programmes like 
supply of mulberry cuttings/sapimgs/disease 
free layings, farmers training programmes 
etc

Production Cost of Natural Rubber

4981. SHRI P C  THOMAS Will the 
Minister of COMMERCE be pleasedto state

(a) whetherthe Government have made 
any study on the cost of production of natural 
rubber for the purpose of fixing bench mark 
or support price, and

(b) if so, the cost of production of one 
kilogram natural rubber, as per the study?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P 
CHIDAMBARAM) (a) and (b) A study on 
the cost of production for natural rubber 
(RMA-4 Grade) was carried out in Novem 
ber, 1990 which had indicated the cost for 
this grade to be approximately Rs 21 45 per 
kg Due to reported increases in various 
inputs, a fresh Cost Study has since been 
earned out This study is being examined by 
Government

Utilization of Defence Budget

4982 SHRI BHAGEY GOBARDHAN 
Wilt the Minister of DEFENCE be pleased to 
state

(a) the steps proposed to be taken for 
cost-effective utilisation of the Defence bud
get,

(b) the savings Nkely to be effected 
dunng 1992-1993 through implementation 
of cost-effective measures,

(c) whetherthe measures include stop
page of fresh recruitments also in some of 
the departments, and

(d) if so, the details thereof7

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR) (a) and (b) Economy 
measures initiated include reduction in con 
sumption of FOL (Fuel, Oil & Lubncants) 
review of all ongoing projects/schemes ef 
fective personnel management, review of 
inventories, sale of surplus/obsolete stores 
and land, review and rationalisation of the 
scale and duration of all training courses/ 
exercises/practice camps, optimum utilisation 
of transport, modernisation of the existing 
equipment, indigemsation, use of simulators 
etc

(c) and (d) Rationalisation of man 
power is a part of the economy measures 
initiated

Export of Garments during Eighth Plan

4983 SHRI BHAGEY GOBARDHAN 
Will the Minister of TEXTILES be pleased to 
state

(a) the export potential of garments at 
present and dunng the Eight Five Year Plan 
period,

(b) whetherthe Government propose to 
fix floor price of garments for exports,

(c) if so, the reasons therefor,

(d) whether the garment trade has 
created employment opportunities in rural 
areas aiso, and

(e) if so, the details thereof?
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THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) In the current year, exports 
from April 1991 to February 1992 have 
reached Rs.5462crores (Provisional) There 
is good poitentlal for increasing exports sig
nificant  ̂during the 8th Plan Period

(b) and (c) Floor prices for export of 
garments which are subject to quota restric
tions in various importing countries are fixed 
every year with the main objectives of i) 
maximising export earnings, ii) eliminating 
unhealthy competition resulting in export of 
cheap products against limited quotas, iii) 
reducing the scope for under invoicing and 
iv) minimising price adjustments between 
different quota allotment systems

(d) and (e): Garment export trade is 
hitherto concentrated mainly in urban ar
eas

Export of Silk

4984. SHRI GOPINAlVl GAJAPATHI. 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether the Government have any 
proposal to increase the export of silk,

(b) if so, the target fixed for the Eight 
Five Year Plan; and

(c) the details of the steps proposed to 
be taken to increase the export in the above 
plan period?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Government are 
making concerted efforts to increase export 
of silk textile products. The tentative target 
for export of silk textile products for the Vlllth 
Five Year Plan is Rs. 3074.00 crores.

Council set up tor promotion of export of siik 
textile products is taking various steps for 
promotion of exports which inter-aiia, in
clude participation in trade lairs, organisation 
of ‘Buyer-Seller Meets', sponsoring of Sales- 
cum-Study Teams, undertaking market sur
veys and special markevproduct promotion 
programtnes etc

Import of Newsprint

4985. SHRI GOPINA FH GAJAPATHI: 
Will the Minister ot COMMERCE be pleased 
to state:

(a) the approximate requirement of 
newsprint in the country:

(b) whether newsprint is being imported 
to meet the growing requirement;

(c) whether State Trading Corporation 
had signed an agreement with earstwhiie 
Soveit Union to import newsprint;

(d) it so, the total quantum of newsprint 
which was to be imported;

(ej the quantum of newsprint already 
imported from that country during the cur
rent year, so far;

(f) whether the recent political develop
ment has any aqdverse impact on the agree
ment, and

(g) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM), (a) and (b) The approxi
mate requirement of standard newsprint in 
the country during the current year has been 
estimated at the level of 5.5 lakh tons andthe 
newsprint is imported to bridge the gap 
between indigenous demand and supply.

(c) The Indian Silk Export Promotion (c) Yes Sir,
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(d) and (e). Against the contracted 
quantity of around33,330MTTs of newsprint 
during 1991 -92, an overall quantity of 49.700 
MTs (Provisional) of newsprint has been 
received which includes a quantity of 16,940 
MTs as ‘Carried Forward* from the previous 
year.

(f) No, Sir,

(g) Does not arise.

[Translation]

Inconvenience to Passengers at 
Ahmedabad Airport

4986. SHRI HARISINH CHAVDA: 
SHRI HARIN PATHAK:

Willthe Ministerof FINANCE be pleased 
to state:

(a) whether the passengers coming 
from abroad are experiencing inconvenience 
at Ahmedabad airport at the hands of cus
toms officials;

(b) if so, the details thereof; and

(c) the steps taken or proposed to be 
taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No. Sir.

(b) Does not arise in view of reply given 
in part (a) above.

(c) Customs Officers at all International 
airports are under instructions to be courte
ous and helpful to all international passen
gers Senior officers of the departments are 
also available on the spot to oversee clear
ance operations.

Development of Powerloom Sector

4987. SHRIMATI BASAVA- 
RAJESWARI:

SHRIMATI VASUNDHARA 
RAJE:

SHRI KASHI RAM RANA: 
SHRI KARIKEWAL PRASAD. 
SHRI R.SURENDER REDDY:

Willi the Minister of TEXTILES be 
pleased State-wise:

(a) The number of powerloom regis
tered in the country as on date, State-wise:

(b) whether the powerlooms sector has 
remained unregulated for the last several 
years;

(c) if so, the reasons therefor and the 
number of units closed due to prevailing 
crises faced by these units, S tate-wise;

(d) whetherthe Government propose to 
set up a fund exclusively forthe development 
of the powerloom sector in the country;

(e) if so, whether this fund would be 
patterned after the Textile Modernisation 
Fund meant for the organised mill sector;

(f) if so, whether any norms have been 
laid down for the utiliasation of this fund by 
the above sector;

(g) if so, the allocation of fund made so 
far to the States. State-wise; and

(h) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Number of looms registered 
as on 31 12.1991 is 11,34,966. The State- 
wise details are as given in the enclosed 
statement I.

(b) Registration of Powerloom was 
regulated after the announcement of Textile 
Policy in 1985.
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(c) There has been under utilisation of 
capacity due to powercuts, non-availability 
of working capital/loan etc. During quarter 
ending December *91 idle percentage was 
6.96%. State-wise details are given in the 
enclosed statement II.

S.No. . Name of the State

1. Andhra Predesh

2. Asam

3. Bihar

4. Goa

5. Gujarat

6. Haryana

7. Himachal Predesh

8. Jammu and Cashmir

9. Kamataks

10. Kerala

11. Mashya Predesh

12. Maharashtra

13. Orissa

14. Punjab

15. Rajasthan

16. Tamil Nadu

17. Uttar Pradesh

18. West Bengal

19. Sikkim

(d) The Government is aware of the 
development requirements of the powerloom 
industry. During the VIII Plan, which is yet to 
be finalised, various schemes have been 
proposed to modernise powerloom.

(e) to (h). Does not arise.

Number of powerloom 
________________________ Registered.

20,701

2,450

2,689

132

2,45,877

8,750

1,258

NA

48,681

1,935

32,884

4,28,583

3,091

21,236

28,073

2.17,396

64,663

4,172

5
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S.No. Name of the State Number of powerloom 
Registered.

20. Chandigarh, U.T. 42

21. Dadra, Nagar Haveli, U T. 424

22. Delhii, U.T. 1,094

23. Pondicheery, U.T. 830

Total 11,34,966

STATEMENTU

S.No.. Name of the State Idle Capacity

1. Maharashtra 6.39%

2. Gujarat 1.19%

3. Tamil Nadu & Pondicherry Not available

4. Karnataka, Kerala A P. Not available

5. Uttar Pradesh 15.97%

6. MadhyaPradesh 9.33%

7. Punjab, Haryana. Delhi, Himachal 
and Jammu & Kasmir

6.33%

8. Rajasthan 18.46

Overall percentage 6.96%

Sick Industrial Companies Referred to 
BIFR

4988. SHRI M.V.V.S.MURTHI. Will the 
Minister of FINANCE be pleased to state:

(a) the details of the sick industrial 
companies refered to the BIFR by various 
State Governments and also by the private 
sector, seperateiy;

(b) the decision of the BIFR over the 
projects so far referred; and

(c) the number of the winding up units?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The Board for Industrial and 
Financial Reconstruction (BIFR) has reported 
that while the onus of reporting sickness is
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laid on the Board of Directors of sick indus
trial companies u/s 15 (1) of the Sick indus
trial Companies (Special Provisions) Act, 
1985, the Central Government or the Re
sen/e Bank or a State Government or a 
Public Financial Institution or a State Level 
Institution or a Scheduled Bank may aiso 
make a reference u/s 15 (2) if n *hs sufficed 
reasons to believe that any parimjiar indus 
trial company has become a sick industrial 
company. As on 29.2.92,1146 companies 
were registered with the BIFR which in
cludes 78 cases u/s 15 (2). BIFR has further 
reported that it does not separately compile 
the references made by various State Gov
ernments.

(b) and (c). Data on disposal of refer
ences registered as on 29.2.92, as furnished 
by BIFR, is as follows:

References registered 1146

Dismissed as not maintainable 194 
Approval accorded u/s 17(2)

of the Act after the 127
Board is satisfied that the 
company itself can make its 
networth positive.

Schemes sanctioned u/s 
18(4) of the Act 229
Winding up recommended 
to the concerned
High Court u/s 20(1) 161

Others 4

BIFR has reported that the remaining 
431 cases are under various stages of pro
cessing

Aids In Servicemen

4990. SHRI GURUDAS KAMAT:
SHRI SANAT KUMAR 

MANDAL:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether AIDS the dreaded disease 
has made inroads into Indian Armed Forces;

(b) if so, the reasons therefor; and

(c) the steps being taken to prevent 
this dreaded disease intothe Armed Forces?

THE MINISTEROF DEFENCE. (SHRI 
SHARAD PAWAR): (a) and (b). 81 cases of 
Human Immunodeficiency Virus infection 
have been detected in the Indian Armed 
Forces from 1987 (inception of surveillance) 
to January 92. There has been no case of full 
blown Acquired Immuno Defeciency Syn
drome (AIDS). 62 of them had history of 
promiscuous sexual exposure.

(c). Some of the important preventive 
steps taken are-

(i) Blood is obtained only from voluntary 
donors among the Service personnel. 
Facility for testing donated blood has 
been expanded

00 Specialcaretoensuredisfinfec tionof 
instruments. Disposable syringes are 
used.

(iii) infected cases are kept under surveil
lance to limit the transmission of infec
tion to others

(iv) 7 Centres carry out surveillance for 
HIV infection in the Armed Forces. 
Blood donors and high risk cases are 
screened for HIV infection at these 
Centres.

(v) Troops and their families are apprised 
of the dangers and the methods of 
prevention of this disease.
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[Translation]

Smuggling In Orissa

4991. SHRI VILAS MUTTEMWAR: Will 
the Minister of FINANCE be pleased to state:
(a)

whether the attention of the Govern
ment has been drawn to the news-item 
captioned, "Orissa Se Prati Varsh 1 Arab Se 
Adhik Mulya Ke Ratnon Ki Taskari Hoti Hai" 
appeaming in the daily 'Rashtriya Sahara' 
(Delhi Edition) dated February 6,1992,

(b) if so, the details thereof and the 
reaction of the Union Government thereto;

(c) the steps taken or proposed to be 
taken by the Government to check such 
smuggling; and

(d) the number of persons involved in 
such smuggling arrested during the last two 
years?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes, Sir.

(b) to (d). Information is being col
lected and will be laid on the Table of the 
House.

Debt Relief to Fanners

4992. SHRI VUAY NAVAL PATIL: Will 
the Minister of FINANCE be pleased to 
state;

(a) whether there is any scheme to 
write-off the loans of farmers badly affected 
due to natural calamities;

(b) if so, the amount of loans written-off 
during each of he last three years;

(c) whether there is any instructions for

banks not to charge penalty rate of interest 
from the farmerc when they are unable to 
pay the loans; and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH); (a) and (b). No, Sir. Reserve Bank 
of India (RBI) had issued standing instruc
tions to banks in August 1984 for providing 
relief and rehabilitation assistance to the 
persons affected by natural calamities such 
as floods, droughts, cyclones, etc. These 
guidelines envisages, inter-alia, (i) conver
sion of short term production loans into 
medium term loans, (ii) rescheduling/ post
poning of existing term loan instalments, and 
(iti) provision of additional need based crop/ 
investment loans, etc.

(c) and (d). RBI has issued instructions 
to commercial banks regarding interest on 
agricultural advances as under:

(i) The policy of levying penal rates 
should be implemented with dis
crimination and selectively. In 
order to avoid indiscriminate levy
ing of penal rate, the decisions 
on penal rate should be taken at 
a fairly higher level in each bank;

(ii) No penal interest should be 
charged for loans up to Rs. 
25,000/-;

(iii) For limits over Rs.25,000/- the 
penal rate may vary from 1 per
cent to 2.5 percent over and 
above the normal rates of inter
est;

(iv) Interest on current dues should 
not be compounded;

(v) Total interest debited to an ac
count should not exceed the prin
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cipal amount in case of short 
term loans to small and marginal 
farmers,

(vi) Where default is due to genuine 
reasons, banks should schedule 
the instalments underterm loans

Export of Leather Goods

4993 SHRI N DENNIS
SHERI B L SHARMA PREM 
SHRI VILASRAO NAGNATH- 

RAOGUNDEWAR 
SHRI PHOOL CHAND VERMA

Will the Minister of COMMERCE be 
pleased to state

(a) the details of the leather goods 
exported particularly from Delhi, during each

of the last three years and the current year, 
country-wise,

(b) the amount of foreign exchange 
earned, country-wise,

(c) the steps taken or proposed be 
taken by theGovemmentto boost the exoport 
of leather products,

(d) whether the export of leather/skin 
has been restricted, and

(e) if so, the details thereof and the 
reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P 
CHIDAMBARAM) (a)to(e) A Statement is 
enclosed
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(c) To encourage export of leather 
products, Government has taken a number 
of promotional measures which inter-alia 
include

(1) dutyfree impoort of leather in raw, 
semi finished from to supplement domestic 
availability of leather,

(ii) impoort of other raw materials, 
consumables, accessones, chemicals and 
capital goods with cooncessional duties

(iii) strengthening design and develop 
ment programmes,

(iv) augmenting man power training 
both within the country or outside,

(v) establishing industrial estates <*nd 
promoting co nmon facility centres and

(vi) improving quality of Indian leather 
products and making them more competitive 
in the world market

(d)and(e) The Government policy is to 
progressively displace the exports of raw 
materials by value-added leather products 
and towards this end, exports of raw hides 
and skins and semifinished leather have 
already been banned Export of finished 
leather, though allowed at present, is subject 
to an export duty of 10%

Merger of AFCL with NABARD

4994 SHRI MOHAN RAWALE Will the 
Minister of FINANCE be pleased to state

(a) whether various coommrtties set up 
by the Union Gopvemment from time to time 
have suggested that the Agricultural Finance 
Corporation Limited be converted into a 
subsidiary of the National Bank for Agricul
tural and Rural Development to ensure 
bettter results in the field of agriculture and 
rural development,

(b) whether any decision has since 
been taken,

(c) if so the details th >reof and,

(d) if not, the reasons therefore and the 
time by which the decision is iikely to be 
taken?

THE MINISTER Or STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a)to(c) The rcie of Agricultural 
Finance Corporation Ltd (AFC) was re
ceived by the Commmee to Roview Atange 
ment for Institutional Credit for Agriculiture 
and Rural Development (C fW  iCARD) in 
1981 The Comnvttee had recommended 
the continuance of AFC as an independent 
consi Ita-icy organisation with ciose links 
wth the Nation n Bank for Agriculture and 
Rural Development i NABARD) A F C c o n - 
t'nues o be an autonomous body, providing 
consultancy seivces both in Ird.a and abroad 
and carrying ou its activities in an objectrive 
manner, as an independent organisation

(d) in view of the above, the quuestion 
does not anse

[Translation]

Patrolling Boats in EEZ

4995 SHRI MUMTAZ ANSARI
SHRIMATI SHEELA GAUTAM

SHRI RAJESH KUMAR

Will the Minister of DEFENCE be 
pleased to state

(a) the total area of the Exclusive 
Economic Zone,

(b) the estimated number of patrolling 
boats required to keep vigil in this area,

(c) the number of boats which are in 
operation at present, and
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(d) the number ot boats which are Maly 
to beengagedforthis purpose mthe next two 
years?

THE MINIS <ER O r Dfc*ENOE (SHRI 
SHARAD PAWAR): (a) 1 he total area of the 
Indian Exclusive Economic Zone is 20.13 
lakh sq Km

(b) to (d ): The force levels of the Coast 
Guard are being developed in accot dance 
with the Coast Guard Plan 2000 and the five- 
yearly Coast Guard Deveiopemnt Plans, 
subject to the availability of funds The 
number of patro* boats witn the Coast Guard 
is allso being enhaned progressively to en 
able them to discharge their patrolling duties 
effictively

pleased to state:

(a) whether some cases of smuggling 
of electronics and other items by passengers 
passing through green channel at Bombay, 
Delhi, Madras and Ckcutta airports have 
come to the notice of the Government

(b) If so, the details thereof; and

(c) the steps taken/proposed to be 
taken to check such evasion of customs 
duty’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR)* (a) Yes, Sir,

Smuggling Through Green Channel

4996. SHRI MUMTAZ ANbARt
s»HRlMA ri SHEELA GAUTAM 
SHRI RAJESH KUMAR

Will tne Mmu.tef o« FINANGL oe

(b) 1 he number of cases and value of 
goods including electronic goods seized 
dutmg the last one year by the customs 
authorities f rompassengers passing through 
green channel at the international airports 
located at Bombay, Madras and Calcutta ar 
as follows -

AIRPOHTS NU OF CASES VALUE
(Rs. m lacs)

Bombay 1986

Madras 14

Calcutta 165

At Delhi airport, the total number of 
cases of conceV*ne * Imisctec’araion by 
passangers wa& 11 IT  and value of goods 
involved was Rs 240 lars for the year 1901 
At Delhi airport record is rot maintained for 
cases of conceairflent/in;< declaration sepa
rately in respect of red and green channels.

(c) Custom? authorities are alert against 
smuggling activities. Intelligence is taargeted 
against such activities. Sophisticated equip

375.0

30.9

165.0

ments such as X-ray, beggage metal detec
tors etc are being increasingly used. Pre
ventive and Intelligence officers maintain 
surveillance and take appropriate action for 
interception of suspicious persons.

Efcpoit of Price

4997. SHRI B.L. SHARMA PREM : 
SHRI PHOOL CHAND VARMA. 
SHRI DHARMA BIKShAM:
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Will the Minister of COMMERCE be 
pleased too state:

(a) the companies which exported rice 
during 1991-92,

(b) the quantify of rice exported by each 
of the companies during the above period; 
and

(c) the amount of foreign exchange 
earned therefrom?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) to (c) . Information is 
being collected and will be laid on the Table 
of the House.

Alleged Illegal Dealihg&of Liquor in 
Canteens

4998. SHRI AN Alfc> RATNAMAURYA: 
SHRI BARE LAL JATAV

Will the Minister of DEFENCE be 
pleased to state :

(a) whether some incidents of alleged 
illegal dealings of liquor in various armed 
forces canteens have come to the notice of 
the Government during the last three years;

(b) if so. the details thereof;

(c) the number of persons found pur
chasing liquor more than the prescribed 
quantitty and the action takenagainst them; 
and

(d) the steps being taken by the Gov
ernment to prevent the liquor supplied to 
canteens being sold in the open market on a 
large scale?

THE MINISTER. OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b ). One UNk 
drew 8 bottles of RUM by forging signatures

of an officer from HQrs Pune Sub-Area 
Canteen and sold them in league with two 
Sales Assistants of the Canteen. After 
investigation the 3 personsfoundguilty were 
duly punished underthe Service Rules appli
cable to them.

(c) and (d): There is no report regarding 
puunchase of liquor, from the Unit Run Can
teens, more than the prescribed quantity. 
The distribution of liquor to Armed Forces 
Personnnel is regulated and monitored by 
the Officer Commanding of each Unit as per 
guidelines on the subject issued by the Army 
HQrs, from time to time. The existing guide
lines provide adequate safeguards against 
unauthorised sale of liquor from any URC.

[English]

New Bye-Pass Connection for Cochin 
Port

4999. PROF.K.V THOMAS‘.Will the 
Minister of SURFACE TRAANSPORT be 
pleased to state;

(a) the progress made in connecting 
Cochin Port with the Cochin Bye-Pass via 
the new thevera bridge; and

(b) the time by which the work on this 
road is likely to be completed?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Construction of NH 47-A Link Road connect
ing Cochin Port with Cochin bypass is being 
done in two phases. In Phase I, length 3.75 
kms, construction of Venduruthy bridge has 
been completed and the balance workts are 
in various stages of progress. It is likely to be 
completed by December, 1992. In phase II, 
length 2.17 kms, land aoquistition has al
ready been competed. An estimate amount
ing to Rs. 43.09 crores for the project has 
been sanctioned in January. 1992, and Ten
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ders for the construction work are being 
invited from prequalified contractors ity is 
tentatively targetted to be completed by 
1996.

Profits/Losses of Major Ports

5000. PRORK.V. THOMAS: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the details of the profitis/losses of

major ports during 1991-92. till date, port- 
wise; and

(b) the major revenue eamning areas of 
each port, particularly Cochin Port?

THE MINISTER OF STATE OF THE 
MINISTRY O F SURFACE 
TRANSPORT(SHRI JAGDISH TYLER): (a) 
The operating surplus/deficit, the indicat of 
profits/losses of major ports during 1991 -92 
up to December. 91 are as under

Name of the Port Operating surplus 
(Rs.in crores)
(provisional)

Bombay 19 97

Calcutta 43.22

Cochin 9.15

Jawaharlal Nehru 10.06

Kandia 25.72

Madras 45.59

Mormugao 8.05

New Mangalore 12.52

Paradip 16.21

Tuticorin 8.07

Visakhapatnam 23.76

(b) The major revenue earning areas of iv) Estate rentals.
major ports including those of Cochin Port 
are as follows: Exlm Scrips

i) Cargo handling and storage charges 5001. PROF. K.V. THOMAS :WUI the

ii) Port and dock charges 

iil) Container handling chanrges

Minister of COMMERCE be pieasedto state:

(a) whether the Government haws de
cided to replace the system of Exim scrips'
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(b) if so. the details thereof;

(c) the total value of the Exim scrips still 
with the exporters; and

(d) the action proposed to be taken in 
regard to these scrips?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) and (b). The Eximscnp 
Scheme has been replaced by a Liberalised 
Exchange Rate Management System 
(LERMS).

(c) Statistics aboutthe value of unutilised 
Eximscnps is not maintained.

(d) The designated branches of State 
Bank of India would be purchasing the 
Eximscnps from those holders of Eximscnps 
who wish to dispose of them, upto the end of 
May 1992 at a premium of 20% of the face 
value

Loan to Government of Haryana

5002. SHRI NARAIN SINGH 
CHAUDHARYrWill the Minister of FINANCE 
be pleased to state*

(a) the amount of loan sought by the 
Government of Haryana during 1991 -92 and 
the purpose thereof ;

(b) the amount of loan advanced to the 
State Government;

(c) whether the amount of loan ad
vanced was much less than the amount 
sought by the State Government; and

(d) If so, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
SHANTARAM POTDUKHE); (a) During
1991-92, the Government of Haryana has

not sought any loan assistance in addition to 
the amounts allocated by the Planning Com
mission for funding their Annual Plan 1991 -

(b) Small Savings loan of Rs. 147.18 
crores hassofarbeen advancedtothe State 
Government during 1991-92. Further, loan 
portion of Central assistance oof Rs. 85.68 
crores against the allocation made by the 
Planning Commission has so far been ad
vanced to the State Government during
1991-92.

(c)and (d). Question does not arise. 

Defence Industrial Projects in Haryana

5004. SHRI BHURINDER SINGH 
HOODA:

SHRI DHARAMPAL SINGH
MALIK:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether the Government have any 
proposal to set up some defence Industrial 
projects including Ordnance factory in 
Haryana;

(b) If so. the details thereof and the time 
by which these are tikely to be completed; 
and

(c) the number of persons likely to get 
employment there*?

THE MINISTER OF DEFENCE (SHRI 
SHARADPAWAR) (a): No, Sir.

(b)and (c). Do not arise.

Losses In Banks

5005. SHRI BHAGEY GOBARDHAN:

Will the Minister of FINANCE be pleased 
to state:
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(a) the losses incurred by UCO Bank. 
New Bank of India and Punjab and Sind Bank 
during 1990-91 and first hald of *1991-92;

(b) the reasons therefore

(c) the action taken to prevent losses in 
furture; and

(d) the performance of nationalised 
banks vis-a-vis foreign banks and private 
sector banks?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). As per the published 
accounts for the year 1990-91, UCO Bank. 
New Bank of India and Punjab and Sind Bank 
have shown losses of Rs. 42.96 crores, Rs. 
45.00 crores and Rs. 5.45 crores respec
tively. The accounts for the year 1991 -92 of 
all public sector banks including these banks 
will be closed on 31st March, 1992

The operational losses are primarily 
due to deficiencies in their credit administra
tion at the appraisal and postsanction stages.

(c) Government and Reserve Bank of 
India have taken a series of measures to 
improve the performance and profitability of 
the public sector banks including these banks. 
These include augmentation of their capital, 
rationalisation of service charges and inter
est rates structure and levy of commitment 
charges on unutilised portion of operating 
limits. Banks have also been advised to take 
measures to control expenditure on con- 
sumption of petroleum, publicity etc, draw 
up action plans to improve their operational 
efficiency and take steps to strengthen their 
viability and profitability by means of effec
tive business planning and development.

(d) The better performance of foreign 
banks is comparison to public sector banks 
could be attributed, among other things, to 
their concentration in metropolitan and port

towns, mechaniation and computerisation of 
operations, lower priority sector lending and 
higher level of non-fund business.

Selection of Officers and Staff of DOS 
& D for Transfer

f

5006. SHRI RAMESHWARPATIDAR: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whetherthe work of adhoc procure
ment is proposed to be transferred from 
DGS & D to concerned indenting Ministries/ 
Departments alongwith officers and staff 
engaged in such work;

(b) if so. the criteria followed in selection 
of such oicers and staff for the transfer; and

(c) whether such transfer will be for 
short period or on permanent basis?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED). (a) to (c). Yes Sir. Orders 
have been issued transferring ad hoc pro
curement from DGS & D to the indenting 
Ministries/Departments concerned. The cri
teria foilowed is to transfer the officers and 
staff hitherto engaged in such ad hoc pro
curement work to the indenting Ministries/ 
Departments along with the work. These 
transfers are of inter-ministerial or inter
departmental nature excepting in some cases 
providing for absorption. The Department of 
Supply will continue to be the cadre control
ling authority for officers belonging to the 
Indian Supply Service.

Privatisation of Major Ports

5007. SHRIMATI BASAVA 
RAJESWARI: Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) whether the Government have re
ceived any specific proposals from private
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sector regarding their participation in certain 
areas of major ports;

(b) if so, the details thereof, portwise;
and

(c) the reaction of the Government 
thereto'?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a)Yes Sir.

(b) Government have received some 
proposals like, operation of a berth at HakJia. 
taking over of dry dock facilities on lease at 
Calcutta, operation of a Container Terminal 
at JNPT

(c) Gove« nnient have approved in prm* 
ctple the proposal of leasing of dry docks on 
competitive tender basis Government wel
comes pnvate participation in the ports sec
tor Each case will be decided on Its merits.

Export of Cashew Kernels

5008. SHRIMATI BASAVA RAJE- 
SWARI- Will the Minister of COMMERCE be 
pleased to state:

(a) whether there has been a decline in 
the expo/t of cashew kernls during January- 
November, 1991;

(b) if so, the details thereof and the 
reasons therefor,

(c) the steps taken to boost the export 
of cashew kernels, during 1992-93, and

(d) the extent to which the exports are 
likely to improve?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) No. Sir.

(b) As per the compilation brought out

by the IXSOI&S, during January-November,
1991, cashew worth Rs.541.39 crores were 
exported as compared to Rs.387.77 crores 
during the corresponding period In 1990.

(c ’[ The Government introduced a pack
age of rade ooltcy reforms aimed at strength
ening of export incentives. This process has 
been accelerated with the measures out
lined in the Budget proposals presented to 
Parliament by the Hon'bli* Finance Wnister 
on 29th February, 199?

In addition to the above, Export Promo
tion Councils will be participating in certain 
selected fairs abroad and delegations ot 
exporters will mter-act with importors in dif
ferent countries and also by participating in 
Buyer-Sailer Moeii.

(d) It will not be possible to quantify the 
likely improvement in exports.

Prices of Imported Raw Materials and 
Components

5009. SHHl ANNA JOSHi Will the 
Minister of COMMFRCE be pleasedtostate

(a) whether the Government are aware 
tnat as a result of devaluation of Indian 
Rupee last year, the prices of imported raw 
material and components have gone up,

(b) whether the indigenous Industries 
have requested the Government for suitable 
pnce escalation lot of their products to the 
Government,

(c) if so, the details thereof; and

(d) the reaction of the Union Govern
ment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM), (a) The prices ol im
ported raw materials and components largely 
depend on the movement of prices for such
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kb Oqlaa abba_pa` ej a]nhu Gqhu /77/ s]o
atla_pa`pkn]eoapdah]j`a`_kopkbeilknpa`
n]s i]pane]h ]j` _kilkjajpo

&^' pk &`' Qda oqllheao pk pda
Dkranjiajp ]pa i]`a kj pda ^]oeo kb
_kjpn]_po ajpana` ejpk ^u pda Dkranjiajp
]j` pdaAkiaope_ofllhean ]j``a_eoekjo kj
namqaop bkn lne_a ao_]h]pekj sdajaran
na_aera` ^u pda _kjpn]_pejc `al]npiajpo
]na p]ga%Ç ^]oa` kj pda panio
]j` _kj èpekjo _kjp]eja` ej pda ej ère`q]h
_kjpn]_po

Aai]j`o kb Pi]hh P]rejco >cajpo

3./. PEOF >KK> GLPE nn Tehh pda
Jejeopan kb CFK>K@B ^a lha]oa` pk op]pa

&]'sdapdanpdaRjekjDkranjianp d]ra
na_aera` ]ju ikiknaj`qnn bnki pda >hh
Fj è] J]deh] Me]`d]j ] e` Pi]hh P]rejco
>cajpo @kjba`an]pekj*

&^' eb ok* pda `ap]eho kb pdaen `aQp]j`o*
]j`

&_' pda na]_pekj jg pda Rjekj L]krai
iajp pk a]_d kp pdaoa `ai]j`o=

QEB JFKFPQBO LC PQ>QB FK QEB
JFKFPQOV LC CFK>K@B &PEOF A>I?FO
PFKDE' &]' X`n Pen

&^']j`&_' Qda `ai]j`okbpda>cajpo
Ca`an]pekj bkn ej_na]oejc pda n]pa kb _ki
ieooekj pk oi]hh o]rejco ]cajão eooqa kb
e àjpepu ohelo pk dkh`ano kb K]pekj]h P]rejco
@anpebe_]pao SFFF Fooqa ]j` ejpnk`q_pekj kb
jaso_daiao d]ra jkp ^aaj ]cnaa` pk >o
nac]n`o pda `ai]j` bknmi_g oapphaiajp kb
_kiieooekj _h]eio kb ]cajpo* ja_aoo]nu
ejopnq_pekjod]ra^aaj eooqa`ejpdeo nac]n`

W Pm\ing\odji-

FFilknp kb Ckk`cn]bjo

3.// PEOF P>QV> ABL PFKDE
PEOF POF?>II>S M>KFDO>EF

Tehh pda Jejeopan kb @LJJBO@B ^a
lha]oa` pk op]pa

&]' pda_kqjpneaobnkisde_dbkk`cn]ejo
sana Filknpa` `qnejc pda h]op ua]n ]j` pda
mq]jpepu pdanakb* ]j`

& '̂ pda_kqjpneaobnkisde_dbkk`cn]ejo
]na lnklkoa` pk ^a eilknpa` `qjjc pda
_qnnajp ua]n ]hkjcsepd pda mq]jpepu ]j` pda
ik`a kb l]uiajp=

QEB JFKFPQBO LC PQ>QB LC QEB
JFKFPQOV LC @LJJBO@C &PEOF M
@EFA>J?>O>J' &]' Aqjjc /77.+7/ ]
mq]jpepukb. 23 h]gdJQkbjaas]o eilknpa`
bnki Seapj]i ]o nal]uiajp kb _kiik`epu
hk]j Kk eilknp kb sda]p s]o qj`anp]gaj
`qjjc /77. 7/

&^' Kk sda]p ]j` ne_a d]o ^aaj ei
lknpa` `qnejc /77/ 70 ok p]n Eksaran* ep
d]o^aaj`a_e`a`pkeilknpkjaiehhekjpkjjao
kbsda]p`qjjc /770sepd]reaspk ej_na]oa
epo ]r]eh] êhepu ]j` pk _kjp]ej pda i]ngap
ljaao* ^qp jk_kjpn]_po d]ra ^aaj bej]heoa`
ok b]n

Man @]lep] Q]t Oarajqa @khha_pekj

3./0 PEOF O>J I>HE>K PFKDE
V>A>S Tehh pda Jejeopan kb CFK>K@B ^a
lha]oa` pk op]pa

&]' pda lan _]lep] p]t _khha_pa` `qjjc
pda h]op pdnaa ua]no Pp]pa seoa*

&^' sdapdan pdalan_]lep]p]t_khha_pa`
ej ?ed]n eo decdan pd]j kpdan Pp]pao* ]j`

&_' eä ok* pdaabbknpo* eb]ju* i]`a^u pda
Rjekj Dkranjiajp pk na`q_a pdalan_]lep]
p]t ^qn`aj ej ?ed]n=
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THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) State-wise 
figures of per capita Income tax (including 
Corporation tax) collected during the last 
three years are given in the enclosed state
ment.

As regards Customs and Central Excise 
duties, since the goods on which these 
duties are levied are free to move in any part 
of the country, the collection of duty and its

sharing by the population of a State is not 
directly related.

(b) The per capita Income tax (including 
Corporation tax) collected in Bihar, during
1990-91, is less than all other states except 
Mizoram, Sikkim, and Tripura. It is also 
much less than the All India average per 
capita income tax collection.

(c) In view of reply to part (b), Question 
does not anse.
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Foreign Aided Projects

5013. SHRI RAM LAKHAN SINGH 
YADAV

SHRI DHARAM PAL SINGH 
MALIK:

Willthe Minister of FINANCE be pleased 
to state:

(a) the on going projects with foreign aid 
in the country, state-wise;

(b) the nature of assistance being given 
in each cases;

(c) the amount spent on these projects 
during the last three years; and

(d) the details of the newly sanctioned

foreign aided projects, Stale-wise?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE(SHRI 
RAMESHWAR THAKUR): (a) & (c). The 
number of externally aided ongoing projects 
and the amount of foreign assistance dis
bursed State-wise during the last three years 
are given in the enclosed statement-1.

(b) The external assistance is received 
in the form of loans and grants for financing 
project and non-project requirements in vari
ous sectors such as Agriculture, irrigation. 
Industrial Development, Urban Development, 
Water Supply, Social, Telecommunication, 
Energy Development etc.

(d) The details of newly sanctioned 
foreign aided projects state-wise are given in 
the enclosed Statement-!!.
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*

[English]

Opening of RRBs Branches

5014. SHRIMATI RITA VERM A .
SHRICHETAN P.S. CHAUHAN: 
SHRI MAHESH KANODIA: 
SHRIMATI DIPIKA

H.TOPIWALA:

Will the Minister of FINANCE be pleased 
to state:

(a) the number of branches of regional

rural banks opened in each state during 
1991*92, district-wise, and

(b) the number of branches of these 
banks proposed to be opened in each state 
during 1992-93, district-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH)*.(a) During 1991-92, 7 branches of 
Regional Rural Banks (RRBs) were opened. 
The State-wise and District-wise details are 
given below:-

Name of State

Arunachal Pradesh 

Jammu & Kashmir 

-do-

Name of District

West Siang

Jammu

Kathua

No. of
branches opened 
during 1991-92

-do-

Kamataka

Rajoun

Uttar Kannada

(b) Under the extant policy of Reserve 
Bank of India (RBI) applications from Re
gional Rural Banks (RRBs) for new branches 
in their areas of operations will be considered 
by.RBI on merits of each case, specially 
looking into the viability of such branches, 
the Service Area Approach to rural lending 
and the existing number of branches of the 
RRBs.

For opening of branches in rural areas, 
the fist of identified centres with necessary

particulars, in each District has to be given to 
the lead bank of that District. The lead bank 
after consolidating the lists received from all 
banks submits'rtr&the District Collector for 
recommendation and onward transmission 
to RBI through the State Government con
cerned. Therefore, under the Branch Li
censing Policy (1 990-95) opening of branches 
of public sector banks including RRBs is a 
continuous process and it is not possible to 
project the number of branches of RRBs that 
are proposed to be opened in each state 
during 1992-93.
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Seizure of Electronic Goods

5015. SHRIMATI RITA VERMA:
SHRI CH ETAN  P.S.

CHAUHAN:
SHRI D ATTATR AYA 

BANDARU:
SHRI BALRAJ PASSI:
SHRI VILASRAO NAGNA- 

THRAOGUNDEWAR:

Will the Minister of FINANCE be pleased 
to state:

(a) the value of smuggling electronic

goods seized during 1990-91 and the last 
four months;

(b) the number of persons arrested in 
this connection; and

(c) the steps proposed to be taken to 
check the smuggling of these items?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKtJR): (a) and (b) The 
value of smuggled electronic goods seized 
and the persons arrested during 1990-91 
and the last four months are as follows.

Year Value of goods seized 
(Rs. in crores)

No. of persons 
arrested.

1990— 91.

Nov. 91 to Feb.‘92

56.26

3.18*

109

4

* Figure is provisional
** Does not Include persons arrested for smuggling in baggage cases

(c) The Customs authorities are vigilant 
against smuggling including that of eiec- 
tronicgoods. Intelligence is targetted against 
such smuggling and field formations alerted 
suitably. Sophisticated equipments such as 
X-ray baggage machines are being increas
ingly used.

CustoQte and Excise Duties Evasion by 
Pharmaceutical Units

5016. SHRI S.B. THORAT: Wiii the 
Minister of FINANCE be pleased to state:

(a) the number and names of the 
pharmaceutical untis which committed seri
ous irregularities in regard to payment of 
customs and excise duties during the last 
one year;

(b) the amount of customs and excise 
duties evasion, separately, by each of these

units;
(c) the action taken against defaulting 

units particularly those in Maharashtra and 
Gujarat;

(d) the amount of penalty realised from 
each of these units; and

(e) the steps proposed to be taken to 
check recurrence of such cases in future?

THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAft THAKUR): (a) to (e ). The 
information is being collected and will be laid 
on the Table of the House.

Export of Computers

5017. SHRI VUAY NAVAL PATIL: Will 
the Minister of COMMERCE be pleased to 
state:
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(a) whether Indian Computer is facing 
tough competition in export market;

(b) if so, the reasons therefor, and

(c) the steps taken or proposed to be 
taken by the Government to boost export of 
computers to European markets?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Yes, Sir.

(b) The main reasons are as follows:*

(i) The high cost due to low volume 
production and imported inputs.

(ii) The difficulties in maiketing in a field 
which is dominated by well-known brand 
names.

(in) The rapid changes in technology 
which the local industry is unable to keep 
pace with.

(c) A number of steps have been taken 
by Government to boost exports of comput
ers especially to European markets They 
include visits byt the industry to tap new 
markets in Europe, participation by trade in 
fairs abroad and encouragement of foreign 
collaboration.

Development of Western Coastal 
Highways

5018. SHRI SUDHIR SAWANT: WHi 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether the Government have re
ceived any proposal for development of 
western coastal highways;

(b) if so, whether the Government 
propose to seek assistance from the Asian

Development Bank for development of these 
roads; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI. JAGDISH TYTLER): (a) and (b). No, 
Sir. The demand for the road in question by 
the Maharashtra Govt, is basically for its 
inclusion in the National Highway network.

(c) Since the State Government of 
Maharashtra have not sent any proposal in 
this regard the Government is not contem
plating at present to pose this State Road to 
the Asian Development Bank for funding.

Catamarans for Bombay-Panaji 
Route

5019. SHRt HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of SUR
FACE TRANSPORT be pleased to state:

(a) whetherthe companies which were 
given permission for acquisition of high speed 
catamarans, for plying on the Bombay-Panaji 
route, have since acquired the same;

(b) if so, the time by which the catama
rans are likely to start plying on the route; and

(c) if not, the further steps taken by the 
Government in the matter?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a)and(b). No, 
Sir. The Govemr .lent have given permission 
to the following three shipping companies for 
acquisition of catamarans for Bombay-Panaji 
route :-

1) M/s., Binkam Shipping Private 
Limited.
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2) M/s. Satyagiri Shipping Private 
Limited.

3) M/s. Linkon Sealink Private 
Limited.

The validity of the sanction given to M/ 
S. Binkam Shipping Private Limited has 
since expired. M/s. Satyagiri Shipping 
Private Limited and M/s. Linkon'Sealink 
Private Limited have yet to complete the 
formalities for acquisition of the vessel.

(c) The Government grants permission 
for a specified period. The shipping compa
nies therefore seek extension of time if they 
fail to acquire the vessel within specified 
period. At the time of granting extension, the 
progress made by the company to acquire 
vessels is reviewed with a view to expediting 
the acquisition of vessel. The Government 
would also consider granting permission to 
other shipping companies H they propose to 
acquire vessels for operation on this route.

Curtailing of Expenditure

5020. DR. SUDHIR RAY: Will the Min
ister of FINANCE be pleased to state.

(a) whether in view of resource crunch, 
the Government propose to stop expendi
ture on activities like festivals of India in 
foreign countries, arrangement of major 
sports events and international film festivals 
for two years;

(b) if so, the steps taken by the

Government in this regard; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) to (c) It is 
not possible to put acomplete ban on all such 
activities. Each case has to be considered 
on its merits.

Curtailing of Loans and Advances at 
subsidised Rate of Interest

5021. DR. SUDHIR RAY: Will the Min
ister of FINANCE be pleased to state:

(a) whetherthe Government propose to 
curtail granting of loans and advances at 
subsidised rates of interest to the high salarie 
employees in the Government and public 
sector units in view of economic crisis;

(b) if so, the steps taken by the Govern
ment in this regard; and

(c) if not. the reasons therefor?

' THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) to (c). The 
total disbursements on account of loans to 
Government servents for house building/ 
acquisition purposes and for purchase of 
motor conveyances (cars, motor cycles, 
scooters, etc.), net of recoveries, from 1990- 
91 onwards show the following trend:

(Rs in crores)

1990-91 1991-92 1992-93
(R.E.) (.R.E.)

HBA 71 91 102

Purchase ofmotor 
conveyances 13 16 19
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The HBA is met from the Budget to the 
extent of Rs 30 crores only every year (for 
the last decade or so) and the balance is met 
from the Government servants, own contri
butions to the group insurance funds The 
HBA in excess of Rs 2 5 lakhs up to Rs 
2 50 lakhs (highest slab) carnes intei est at 
the rate of 12% per annum Advance for 
purchase of motor car carries interest at the 
rate of t2% per annum, while other motor 
conveyances 9 5% per annum

The provisions made for the purpose 
are kept to the barest minimum and are 
much 'owerthan the demands projected by 
the Mmis*rui Departments It may also be 
noted that nouriy half of the net dr-burse- 
r>>9P*s un 'not or conveyances i elate to motor 
cyoles/scootass which a*e mostly sj«.ed by 
middie income group

A? regards public sector enterprises, 
the information is being collected

[Translation!

Defence Research Centres

5022 SHRI ANAND AHIRWAR Wiil 
the Minister of DEFENCE be pleaded to 
state

(a) whetherGovemmentproposeroset 
up Defence Research Centres in Madhya 
Pradesh and m other parts of the country,

(b) if so, the details thereof, and •

(c) the names of the places where these 
Centres are proposed to be set up?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR). (a) Government pro
poses to set up a Defence R &D Centre in 
Madhya Predesh

(b) and (c) The R &D Centre is 
proposed in general area of jagdalpur in

Bastar district Certain transit/support facili
ties would be set up near Raipur

Refinance Assistance by NABARD

5023 SHRI C U E ! AN P S  
CHMJHAN 

SHRI N K BALiYAN 
SHRI BALRAJ PASSI 
DM LAXMINARAYAN 

PANDEYA

<Viii the Minister ot flfssANCE be pleased 
to state

the vnoun of refinance assistance 
prov>d&d by the National Bank for Agriculture 
and R m l Dweiopr-e/it i NABARD) to coop
erative banNS fcii tmancing the production 
and marketing ictivitie  ̂of primary weavers 
cooperative soctotios and procurement of 
marl'etihq of clotn b/ Apox and Regional 
weavai i. Co ope'aii </e societies during 1990- 
91 and 1991-92 , State wise,

(b) the rate cf interest charged by the 
NABARD thereof

(C) whetner the rate of interest charged 
by the Co-opeiative banks from the above 
societies is very high,

(d) it so, the reasons therefor, and

vei the arrangements proposed to be 
made to reduce such intermediator agen
cies so that the assistance is provided to 
needy at lower rate of interest*?

THE MINISTER OF S TATE IN THE 
MINISTRY OF FINANCF (SHRI DALBIR 
SINGH) (a) State wi&e position of the 
refinance assistance provided by the Na
tional Bank for Agriculture and Rural Devel
opment (NABARD) to cooperative banks for 
financing production and marketing activi
ties of primary weavers, societies and pro
curement and marketing of cloth by Apex
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and Regional Weavers, Cooperative Societ
ies during the years 1990-91 and 1991-92 
(upto January 1992) is indicated in State
ment I & II.

(b) The rate of interest charged by 
NABARDfor refinance assistancesanctioned 
to cooperative banks for the purpose men
tioned at (a) above is 2.5% below bank rate 
(i.e. 9.5% at present).

(c) and (d). In respect of handloom 
weavers, cooperative societies eligible for 
refinance from NABARD, The State Coop
erative Banks (SCBs)/Central Cooperative

Banks (CCBs) are required to charge from 
weavers, societies the same rate of interest 
at which refinance is obtained from NABARD, 
which at a concessional rate. However, the 
cooperative banks are permitted to charge a 
higher rate of interest of their lendings to 
societies not eligible from Government for 
interest subsidy.

(e) To make all handloom weavers, 
cooperative societies eligible for frefinance 
and to improve their working and to speed up 
settlement of their dues, the NABARD is in 
frequent dialogue with the authorities con
cerned.
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Loans to Sick Units

5024. SHRI J. CHOKKA RAO: Will the 
Minister of FINANCE be pleased to state:

(a) the amount of loans given by banks 
and other financial inistitutions to the sick 
industrial units at present; and

(b) the steps, the Government propose 
to take to get back the said amounts?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE(SHRI D ALBIR 
SINGH): (a) The Industrial Development 
Bank of India (IDBI) has reported that the 
direct assistance sanctioned by the four All 
India Financial Institutions for revival of sick 
units during 1988-89,1989-90 and 1990-91 
aggregatedRs. 42,635.48lakhs. As regards 
loans given by the banks the Reserve Bank 
of India (RBI) has reported that as on 31st 
March, 1991, the bank credit outstanding 
topwrtis sick units was Rs.9530.45 crores.

(b) RBI has advised the banks to identify 
sickness in the early stage itself and to 
initiate remedial measures immediately. 
Banks have also been advised to impress 
upon other companies in the group to assist 
the sick units. Viability studies are under
taken by financial institutions and banks for 
ail units identified as sick and those units 
which are f ourwNiabte on strictly commercial 
considerations are taken up by banks and 
financial institutions for revival under the 
rehabilitation packages evolved for poten
tially viable non-SSI sick or weak industrial 
units, the dues of banks and financial institu
tions are being recovered in a phased man

ner with a suitable reschedulement not ex
ceeding 10 years. Wt ire the units are 
considered non-viable, banks and financial 
institutions generally issue recall notices, for 
the recovery of dues in the first instance. 
Other courses of action adopted by banks 
and financial institutions for recovery of dues 
from non-viable units include the filing of 
suits, sale of stocks and entering into com
promise proposals for non-time settlement.

Special Courts to Deal With Tax Cases

5025: SHRI S.B. SIDNAL:
SHRI M.V.V.S. MURTHY: 
SHRI DHARAM PAL SINGH 

MALIK:

Wilithe Minister of FINANCE be pleased 
to state:

(a) the amount of direct and indirect 
taxes realised during the last six months and 
the amount held up in the disputed cases 
relating to taxes;

(b) the number of cases pending in the 
courts;

(c) whetherthe Government propose to 
set up Special courts to clear the cases 
relating to taxes;

(d) if so, the details thereof; and

(e) the time by which these courts are 
likely to start functioning?

THE MINISTER £F STATE IN THE 
M INISTRY OF FINANCE ( SHRI 
RAMESHWAR THAKUR):

(a) Direct Tax6s Indirect Taxes
(Rs. Crores)

Amounts Collected 8,274 25,934
(Provisional figures)

Approximate amounts held 3,000 4,200
up in disputed cases
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(b) Approximate number of 
cases pending in Courts
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Direct Taxes
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Indirect Taxes 

20,000

(c) to (e). The Government is planning 
to set up an Appellate Tribunal for Customs 
and Central Excise for adjudication of dis
putes relating to determination of the rates of 
duties of Customs and Central Excise and 
the value of goods. The details of the pro
posal are being worked out. As regards the 
time frame, it is not possible to indicate it at 
present.

The Finance Minister has also given an 
assurance in his Budget Speech on 29.2.92 
that the Government is planning to set upthe 
National Court of Direct Taxes. Necessary 
steps would be taken to fulfil this assurance 
at an early date.

Jet Trainers

5026. SHRI R. SURENDER REDDY: 
Will the Minister ofDEFENCE be pleased to 
state:

tained several years ago have become in
valid.

(c) It is«not possible to fix any time- 
schedule for a final decision in the matter.

Assistance for Development of Jute 
Sector

5027. SHRI R. SURENDER REDDY: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whetherthe Government have urged 
the Food and Agricultural Organisation and 
other Multilateral organisations to provide 
more assistance for the development of the 
jute sector; and

(b) if so, the details or the assistance 
sought for this purpose during 1991 -92 and 
1992-93?

(a) whether the Government have asked 
the British and the French companies to 
submit proposals from the supply of ad
vanced jet trainers to be inducted by the 
Indian Air Force;

(b) if so, the reasons for inviting fresh 
proposals and the fate of earlier obtained 
proposals in this regard; and

(c) the time schedule fixed for accep
tance of the proposals and decision to be 
fnade in this regard?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). Fresh pro
posals for the acquisition of Advanced Jet 
Trainers for meeting the requ; ■ ■ J  the 
IAF have been invited from the short-listed 
foreign suppliers, as earlier proposals ob

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES(SHRI ASHOK 
GEHLOT) (a) and (b). A National Prograrhme 
forthe development of the jute sector in India 
envisaging an assistance of US$ 23 million 
during Eighth Five Year Plan from UNDP has 
been formulated and submitted to UNDP.

Trade with French Businessmen

5028. SHRI PARATAPRAO B. 
BHONSLE:W«lthe Minister of COMMERCE 
be pleased to state:

(a) whether French businessmen are 
keen to have trade with India;

(b) H so, the details thereof; and

(c) the action taken or proposed to be
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taken by the Government In this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) to (c). There is con
stant interaction between French and Indian 
businessmen to enhanoe bilateral trade. With 
this objective a delegation of French busi
nessmen visited India in October, 1991 The 
French Government would also be sponsor
ing trade and industry delegations to assess 
prospects of increased trade between the 
two countries.

[Translation]

Seizure of Ivory and Ivory Product*

5030 DR. LAL BAHADUR RAWAL: Will 
the Minister of FINANCE be pleasedto state:

(a) whetherthe cases of seizure of ivory 
and ivory products have increased during 
the last one year;

(b) if so, the details thereof;

(c) the names of the states where such 
cases have come to light;

(d) whether the export and marketing of 
the seized ivory and ivory goods is permis
sible;

(e) if so, the details in this regard; and

(f) the quantity and the value of these 
items exported during the last year?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (f) The 
required information is being collected from 
various Departments of the Government 
and concerned field formations, and the 
compiled information will be laid on the Table 
of the House.

Export of Spices

5031 DR. LAL BAHADUR RAWAL: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether the export of spices has 
decreased during 1991 -92;

1 (b) if so, the reasons therefor and the 
value of loss of foreign exchange due to this;

(c) the steps being taken by the Govern
ment to boost the export of spices;

(d) whether the prices of spioes pro
duced in the country are very high; and

(e) if so. the steps being taken to make 
them competitive in the international mar
ket?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHID): (a) No Sir.

(b) Does not arise.

(c) Steps taken by Spices Board for 
increasing the export of spices include send
ing delegations abroad arranging buyerseller 
meets participating in important international 
fairs & exhibitions promoting export of spices 
in value added forms such as spice oils & 
oleoresinsconsumerpackedspices upgrad
ing the quality of Indian spices Brand Promo
tion Logo promotion and other regular pub
licity measures.

(d) the prices of most of the spices 
produced in the country are high compared 
to the spices from other producing countries.

(e) For increasing the production and 
productivity of spices a Central Sector 
Scheme for integrated development of spices 
is being implemented in various states dur
ing 1991-92 with an outlay of Rs. 5 crores
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Various measuresforincreasing the produc
tion of spices include - (i) Production and 
distribution of improved high yielding plant
ing material of pepper, ciove and nutmeg; (ii) 
Production of nucleus planting matenal/foun- 
dation seed of pepper, ginger, turmeric, 
chillies and minor spices, (iii) Distribution of 
input-kits for pepper and minikits for minor 
spices; (iv) Supply of plant protection spray
ers, for pepper, (v) Rehabilitation of old 
peppergardens; (vi) Laying out pepper dem 
onstration plots; (vil) Establishment of dem- 
onstration-cum-progeny gardens for spices 
in North Eastern region including West Ben 
gal; an<f(vin) t raining of farmers on process
ing of unices.

[English]

Setting up of Bank Note Pra«js

5032. SHRIC.P. MUDALAGIRIYAPPA 
Will the Minister of FINANCE be pleaded to 
state:

(a) whether the Government have any 
proposal to set up more Bank Note Presses/ 
Mints in the country in future, and

(b) if so, the details thereof'7

The MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No, Sir.

'(b) Question does not arise.

Sainlk School

5033. SHRI V.S. VUAYARAGHAVAN: 
Will the Minister of DEFENCE be pleased to 
state.

(a) whether several Sainik Schools in 
the country including one at Kazhakkoottam 
in Kerala are in a deplorable condition;

(b) if so, the reasons therefor; and

(c) the steps being taken by the Gove m- 
ment to improve the deplorable condition of 
the Sainik Schools in the country'?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR). (a) to (c). The condition 
in none of the 18 Sainik Schools is deplor
able. However, some of the Schools have 
projected, to the concerned State Govern
ments, the need to undertake certain re
pairs/maintenance and for creation/provi
sion of additional facilities. As necessary, the 
Ministry of Defence has also taken up these 
issues with the concerned State Govern
ments, who are responsible for providing the 
requisite facilities.

Expenditure Tax Collections
*

5034. SHRI V S VUAYARAGHAVAN’ 
Will the Minister of FINANCE be pleased to 
state.

The total revenue collected bythe Union 
Government through Expenditure tax on air- 
conditioned restaurants and hotels during
1991-92, State-wise’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): The data regard
ing collection of expenditure tax in the Finan
cial year 1991 -92 has not yet been compiled 
state-wise. Provisional figures of collection 
upto February, 1992, Zonal Accounts Office 
wise are given in the statement enclosed. ‘
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(In lakhs of Rupees)

Si. No. Name of 7onaf Accounts Offices Amount

1. Agra 28.36

2. Ahmedabad 103.36

3. Allahabad 40.28

4. Amritsar 5.64

5. Bangalore 699.07

6. Bhopal 43.16

7. Bhubneshwar 2.30

8. Bombay 3970.56

9. Calcutta 1947.64

10. Cochin B40.14

11 Hyderabad 122.13

12. Jaipur 173.93

13. Jalandhar t.94

14. Kanpur 25.30

15. Lucknow 70.39

16. Madras 1724.37

17. Meerut 2.86

18. Nagpur 29.70

19. New Delhi 2282.88

20. Patiala 54.89
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SI. No. Name of Zonal Accounts Offices Amount

21 Patna 10.80

22 Pune 134.43

23 Rohtak 899

24 Shilong 0 01

Total 11442.85

Revenue Receipt and Expenditure on 
Administration

5035 PROF RAM KAPSE Will the 
Minister of FINANCE be pleased to state

(a) the proportion of the revenue re
ceived by the Union Government dunng last 
three years spent on the Government ad
ministration.

(b) whether the Government have fixed 
any standard proportion between revenue 
receipt and expenditure to be incurred on 
administration,

Administrative Expenditure as %  age 
of Revenue receipt

(c) if not, whetherthe Government pro
pose to fix certain norms regarding optimum 
relationship between revenue receipt and 
expenditure on administration, and

(d) if so, the time by which these norms 
are likely to be f ixed’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE) (a) Adminis
trative expenditure as a percentage of rev
enue receipts of the Union Government 
dunng the last three years are as follows,

1988-89 89-90 90-91 (Prov)

66 66 65

(b) to (d) Though no specific norms of 
relationship have been evolved, it has al
ways been the endeavour of Government to 
keep administrative expenditure to the mini
mum consistent with the needs including 
requirements of internal security The deci
sion of Government to progressively reduce 
fiscal deficit also calls for further intensifica
tion of efforts to eliminate unnecessary or 
low priority expenditures

Nationalisation of Peerless

5036 SHRI SURENDRA PAL PATHAK

Will the Minister of FINANCE be pleased to 
state

(a) whether there is any proposal for 
nationalisation of Peerless company,

(b) if so, the details thereof, and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI 
DALBIR SINGH) (a) and (b) There is no 
proposal to nationalise the Peerless General 
Finance and Investment Company Limited
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(c) The activities ot Peerless General 
Finance and Investment Company Ltd. are 
regulated under the provisions of the Re
siduary Non-Banking Companies ( Reserve 

r Bank) Directions, 1987 which provide rea
sonable safeguards for the funds <?f the 
depositors.

[Translation]

Investment by UTI

5038. SHRI SRIKANTA JENA: Will the 
Minister of FINANCE be pleased to state:

the amount invested by Unit Trust of 
India in each State during 1991-92 and 
proposed to be spent in 1992-93.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): The resources 
raised by UTI are invested in various instru
ments such as equity, debentures, loans, 
deposits with the companies, Government 
Securities and Money Market Instruments. 
Most of these investments are not state 
specific, hence statewise details cannot be 
given.

[English]

Proposals from Karnataka for Develop* 
ment of State Roads

5039. SHRI H.D. DEVEGOWDA: Will 
the Minister of SURFACE TRANSPORT be

pleased to state:

(a) whether the Government have re
ceived any proposals from Karnataka forthe 
development of State roads under Central 
Road Fund during the Eighth Plan;

(b) if so, the details of the schemes 
submitted by the State Government together 
with estimated costs in each case, and

(c) the reaction of the Government 
thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Yes. 
Sir. 167 schemes costing Rs. 101.79 crores 
have been forwarded by the Government of 
Karnataka under Central Road Fund 
programme forthe 8th Plan penod. A state
ment indicating the name of schemes and 
their estimated cost is at enclosed.

(c) Since actual augmentation of Cen
tral Road Fund against which the proposals 
were invited, has not yet taken place in 
accordance with revised resolution adopted 
by Parliament on 13.5.1988, it has not been 
posible to process all the schemes proposed 
by the State Government under Central 
Road Fund. However, in absence of actual 
augmentation of Central Road Fund, 6 
schemes costing Rs. 270.00 lakhs have 
been approved taking into account free- 
balance available upto 31.3.1992 out of the 
accruals as per Old Resolution.
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Weavers Engaged In Handloom Sector

5040. SHRI SYED SHAHABUDDIN: Will 
the Minister of TEXTILES be pleased to 
state:

(a) the estimated number of handloom 
weavers in the country, state-wise;

(b)the estimated production of handloom 
textile in the country per year;

(c) the estimated average individual and 
family income of the weavers in the country; 
and

(d) the steps taken by the Government 
to upgrade the income of the weavers and 
the family from the production of handloom 
textiles'?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) A statement indicating the 
State-wise details of number of persons 
engaged in the weaving and preparatory 
activities in the handloom sector, as re
vealed by the National Handloom Census 
conducted in 1987-68, is attached.

(b) During the years 1989-90 and 1990- 
91, the estimated production of cloth in the 
handloom sector has been 4155 million 
metres and 4541 million metres respec
tively.

(c) One of the findings of the National

Handloom Census on the economic status 
of the weavers revealed that 50.0 percent of 
the total weaver households In the country 
earned more than Rs. 500/- per month. 
Those earning between Rs. 201/-to Rs. 500/ 
-constituted 43.3 percent of the households. 
Only 6.7 percent of weaver households 
earned upto Rs. 200/- per month.

(d) In addition to the existing ongoing 
schemes being implemented by the Govern
ment forthe economic upliftment of handloom 
weavers through modernisation andtechno- 
logical upgradation, the following new 
schemes have been announced during the 
current year :-

(i) A scheme of Margin Money for Des
titute Weavers’ which envisages capital 
support to the cooperative societies 
organised by the destitute weavers. 
The scale of assistance provided under 
this scheme is Rs. 2000/* per destitute 
Weaver subject to a maximum of Rs.
1.00 lakh per society;

(II) Integrated Handloom Village devel
opment Scheme envisaging a package 
of facilities in terms of skill upgradation. 
productivity etc., to give concerted and 
special attention to the handloom weav
ers in identified villages.

(iii) Project Package Scheme providing 
for benefit to specific need based target 
groups or to specific area or to produc
tion of a specific product.
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HancKoom Reservation Order

5041. SHRI SYED SHAHABUDDIN:
SHRIMATI G E E TA

MUKHERJEE:
PROF. UMMAREDDY 

VENKATESWARLU:

Wi8 the Minister of TEXTILES be pleased 
to state:

(a) the present status of the Handloom 
Reservation Order;

(b) whetherthe Government propose to 
amend the Constitution to indude the Order 
in the Ninth Schedule of the Constitution;

(c) If not. the reasons therefor, and

(d) the steps taken by the Government 
to expedite the hearing of the writ petition 
against the Order, pending in the Supreme 
Court which was last heard in October, 
1989?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) at present, the Handloom 
Reservation Order is inoperative due to stay 
granted by Hon1>le Supreme Court

(b) No, Sir.

(c) The Handlooms (Reservation of Ar
ticles for Production) Act, 1985 and the 
orders issued thereunder are at present 
stayed by the Supreme Court. The case is 
pending for disposal in the Supreme Court. 
Government wants to await the Judgement 
of the Court before taking a decision regard* 
ing inclusion of the Act in the Ninth Schedule 
of Constitution of India.

(d) Since the, Government is constantly 
pursuing with the Law Ministry and through 
the Central Law Agency for getting an 
expenditious disposal of the matter. As a

result special mention was made before the 
learned Chief Justice of India and the matter 
was subsequently listed for hearing on 23rd 
& 24th January, 1992. However, it could not 
come up for hearing.

Election In New Delhi Parliamentary 
Constituency

5042. SHRI JANGBIR SINGH; Will the 
Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) whetherthe Government propose to 
hold election in New Delhi Parliamentary 
Constituency;

(b) if so, the time by which it is likely to 
be held; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINIS
TRY OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF STATE IN THE MINISTRY 
OF LAW, JUSTICE AND COMPANY AF
FAIRS (SHRI RANGARAJAN 
KUM ARAMANGALAM): (a) to (c). The Elec
tion Commission has not so far fixed any 
programme for holding elections in the New 
Delhi Parliamentary Constituency. It is, there
fore, not possble to indicate the time by 
which the elections will be held in that con
stituency.

Stick Banks

5043. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of FINANCE 
be pleased to state:

(a) whether some nationalised/sched
uled banks have been declared as sick units;

(b) if so, the names of such banks and 
the reasons therefor; and

(c) the steps taken by the Government
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for improvement of their performance?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a): No, Sir.

(b) Does not arise.

(c) Government and Reserve Bank of 
India have taken a series of measures to 
improve the performance and profitability of 
the public sector banks. These include aug
mentation of their capital, rationalisation of 
service charges and interest rates structure 
and levy of commitment charges unutilised 
portion of operation limits. Banks have also 
been advised to take measures to control 
expenditure on consumption of petroleum, 
publicity etc., draw up action plans to im
prove their operational efficiency and take 
steps to strengthen their viability and profit
ability by means of effective business plan
ning and development.

[ Translation]

Elections in Cantonment Boards

5044. SHRI GIRDHARI LAL 
BHARGAVA:

SHRI KAMLA MISHRA 
MADHUKAR:

Will the Minister of DEFENCE be 
pleased to state:

(a) whetherthe elections to the Canton
ment Boards have been held recently;

(b) if so. the details of the results thereof;

(c) the Cantonment Boards in which 
elections have been conducted and the 
Cantonments where It is yet to be con
ducted;

(d) the date on which the elections are 
proposed to be conducted in the rest of the

Cantonments;

(e) whether the Government have re
ceived several complaints regarding irregu
larities and rigging during the elections;

(f) if so, the details thereof; and

(g) the action taken thereon?

THE MINISTER OF DEFENCE (SHRI 
SHARADPAWAR): (a) Elections to 56 out of 
the 62 Cantonment Boards were held on
2.2.1992.

(b): The results of the elections have 
been notified in the official gazette vide SRO 
No. 9-E dated 3.3.1992.

(c): A list of Cantonment Boards in 
respect of which elections were held is en
closed in the statement ‘A’. Elections to 
Cantonment Boards of Dehradun, Fatehgarh, 
Ambala, Khasyol, Jammu and Badami Bagh 
are yet to be conducted.

(d) Elections to Cantonment Boards 
Dehradun and Fatehgarh on completion of 
their normal term are scheduled for
12.4.1992. Elections to Cantonment Boards 
Amaia and Khasyol will be due in July 1992 
and December 1992, respectively, on expiry 
of the present tenures of these Boards. It has 
been decided not to conduct elections to 
Cantonment Boards of Jammu and Badami 
Bagh immediately, due to administrative rea
sons.

(e) to (g). On the basis of reports from the 
Polling Officers and the Returning Officer, 
Secunderabad Cantt, of snatching of Ballot 
papers and rigging in 3 Polling Stations, the 
president. Cantonment Board, had adjoumod 
polling in Booth Nos. 64 and 77 in Ward No. 
4 and Booth No. 90 in ward No. 5. Repolling 
in these 3 Polling Stations has since been 
peacefully conducted on 8.3.1992.
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Though a few complaints alleging car- 
tain irregularities and stray incidents have 17.
been received from the public of Delhi, St. 
Thomas Mount, Jaiiandhar, Meerut, Kanpur, 18.
Danapur, Ferozepur, Lansdowne and 
Barrackpore Cantonments, no such reports 19.
have been received from the Presidents of 
the concerned Cantonment Boards. 20.

STATEMENT 21.

List of cantonment Boards hi which 22.
Elections were Conducted on 2.2.1992.

23.
SI. No. Name of the 

Cantonment Board 24.

1. Agra 25.

2. Ajmer 26.

3. Ahmedabad 27.

4. Ahmednagar 28.

5. Allahabad 29.

6. Almora 30.

7. Amritsar 31.

8. Aurangabad 32.

9. Babina 33.

10. Bakloh 34.

11. Bareilly 35.

12. Barrackpore 36.

13. Belgaum 37.

,14- Cannanore 38.

15. Chakrata 39

16. Clement Town 40.

Dagshai

Dalhousie

Danapur

Dehu Road

Delhi

Deolali

Faizabad

Ferozepur

Jabalpur

Jalandhar

Jalapahar

Jhansi

Jutogh

Kamptee

Kanpur

Kasauli

Kirkea

Landour

Lansdowne

Lebong

Lucknow

Mathura

Meerut

Mhow
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SI. No. Name of the

41. Mohar

42. Nainltal

43. Nasirabad

44. Pachmarhi

45. Pune

46. Ramgarh

47. Ramkhet

48. Roorkee

49. Saugor

5Q. Secunderabad

51. Shahajahanpur

52. Shillong

53. St. Thomas Mount

54. Subathu

55. Varanasi

56. Wellington

Loans Advance By Banks

5045. SHRI JAGMIT SINGH BRAR: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether order of priority has been 
fixed by the nationalised banks for grant of 
loans;

(b) if so, the details in this regard serial* 
wise and sector-wise;

i.) the amount of loans distributed dur

ing each of the last three years, priority-wise;

(d) whetherthe Government have ever 
assessed the annual requirements of fund 
tor these priority sectors; and

(e) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The sectors which 
require assistance from the banking system 
having preference over other sectors due to 
their importance and the role played by them 
in the national economy are included in the 
priority sector. At present, agriculture and 
small scale industries are the two major 
segments of priority sector. The details of 
each category of borrowers entitled to prior
ity sector lendings are given in the enclosed 
statement-1. All banks are under instructions 
of the Reserve Bank of India that at least 
40% of their advances should be granted to 
borrowers in the priority sector and at least 
25% of the priority sector advances or 10% 
of the tatal advances should be granted to 
weaker sections in the priority sector which 
comprise (i) small and marginal farmers, 
landless labourers, tenant farmers and share 
croppers (ii) artisans, village and cottage 
industries (lii) Differential Rate of Interest 
(DRI) beneficiaries (iv) Integrated Rural 
Development Programme (IRDP) beneficia
ries (v) SC/ST beneficiaries and (vi) Self 
Employment Programme for Urban Poor 
(SEPUP)) beneficiaries. In addition to above, 
banks are also required to provide 18% of 
their total advances as direct finance to the 
agriculture sector.

(c) the sector-wise amount of outstand
ing loans extended by public sector banks as 
at the end of December 1988, September 
1989«nd March 1990 (latest available) are 
given in the enclosed Statement-11.

(d) and (e). Under the Service Area 
Approach to rural lending introduced with
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effect from 1.4.1989, rural and semi-urban 
brandies of banks prepare Annual Credit 
Plans (ACPs) for their respective service 
area, based on the potentialfor development 
of various activities in each of the villages 
under the jurisdictions of the concerned 
branch. The service area credit plans are

consolidated into Block Credit Plans and 
further into District Credit Plans. As per the 
ACPs referred to above the targets and 
achievements (disbursements) of loans to 
various sectors during the years 1988,1989- 
90 and 1990-91 were as under:
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STATEMENT-1

List of items Included in Different Seg
ments of Priority Sector

1. Agriculture

Direct finance to farmers for agricultural 
purposes

(i) Short-term loans for raising crops:
i.e., for crop loans. In addition, advances 
upto Rs. 5,000/- to farmers against pledge/ 
hypothecation of agricultural produce (in
cluding warehouse receipts) for a period not 
exceeding 3 months, where the farmers 
were given crop loans for raising the pro
duce.

(ii) Medium and long-term loans:

(provided directly to farmers for fi
nancing production and development 
needs.)

(A) Purchase of agricultural implements 
and machinery:

(a) purchase of agricultural imple
ments:

Iron ploughs, harrows, hose, land 
levellers, bund formers, handtools, 
sprayers, dusters, hay-press, sugar
cane crushers, thresher machines, etc.

(b) purchase of farm machinery:

tractors, trailers, power tillers, tractor 
accessories viz., disc ploughs, etc.

(c) Purchase of trucks, bullocKs carts 
and other transport equipments, etc.. to 
assist the transport of agricultural inputs 
and farm products.

(d) Purchase of plough animals.

(B) Development of irrigation potential 
through:

(a) Construction of shallow and deep 
tube wells, tanks, etc., and purchase of 
drilling units.

(b) Constructing, deepening, clear
ing of surface wells, boring of wells, 
electrification of wells, purchase of oil 
engines and installation of electric mo
tors and pumps.

(c) purchase and installation of tur
bine pumps, construction of field chan 
nets (open as well as underground), etc.

(d) Construction of lift irrigation project.

(e) Installation of sprinkler irrigation 
system.

(C) Reclamation and land Development 
Schemes:

Bunding of farm lands, levelling of 
land, terracing conversion of dry paddy 
land into wet irrigable paddy lands, de
velopment of farm drainage, reclama
tion of soil lands and prevention of 
salinasation reclamation of revine lands, 
purchase of bulldozers etc.

(D) Construction of farm buildings and 
structures, etc.:

Bullock sheds, Implement shed, trac
tor and truck sheds, far stores, etc.

(E) Construction and running of storage 
facilities:

Construction and running of ware
house, godowns, silos and cold stor
ages.

(F) Production and processing of hybrid 
seeds of crops:
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(G) Payment of irrigation charges, etc.

Charges for hired water from wells 
and tubewells, canal water charges, 
maintenance and upkeep of oil engins 
and electric motors, payment of labour 
charges, electricity charges, marketing 
chaiges, service charges to Custom 
Service Units, payment of development 
cess, etc.

(H) Other types of direct finance to 
farmers:

(i) short-term loans

(a) To non-traditional plantations and 
horticulture

(b) For allied activities such as dairy
ing fishery, piggery, poultry, bee-keep
ing etc.

(ii) Medium and long term loans

(a) Development loans to all planta
tions horticulture, forestry, etc.

(b) Development loans for allied ac
tivities:

(1) Development of dairying and ani
mal husbandary in ad its aspects.

(2) Development of fisheries in all its 
aspects: from fish catching to stage of 
export, financing of equipment neces
sary for deep sea fishing, rehabilitation 
of tanks (fresh waterfishing),fish breed
ing etc.

(3) Development of poultry, piggery, 
etc., in ail its aspects including erection 
of poultry houses, pig housed, bee keep
ing etc.

(4) Development and maintenance 
of stud farms, seri-culture etc. How

ever, Breeding of race horses cannot be 
classified here.

(5) Bio gas plants.

II. Indirect Finance to AgricuRure

(1) Credit for financing the distribu
tion of fertilisers, pesticied, seeds, etc.

(2) Loans to Electricity Boards*for 
reimbursing the expenditure already 
incurred by them for providing low ten
sion connections from step-down point 
to individual farmers for energising their 
wells.

(3) Loans to farmers through PACS, 
FSS AND LAMPS.

(4) Other types of indirect finance 
such as,

(i) Credit for hire-purchase schemes 
for distribution of agricultural machinery 
and implements.

(ii) Loans for construction and run
ning of storage facilities (warehouse, 
market yards, godowns, silos and ‘cold 
storage) in the producing areas fif the 
loans to the cold storage are covered by 
the guarantee of the Deposit Insurance 
and Credit Guarantee Corporation 
(DICGC). they should be classified un
der SSI advances.

(iS) Advances to Custom Service Units 
managed by individuals, institutions or 
organisations who maintain a fleet of 
tractors, bulldozers, well-boring equip
ment, threshers, combines, etc.. and 
undertake work from fanners on con
tract basis. If these advances are cov
ered by the guarantee of DICGC, they 
shouldbeciassified under SSI advances.

(iv) Loans to individuals, institutions
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or organisations who undertake spray* 
ing operations.

(v) Loans to co-operative marketing 
societies, co-operative banks for 
relending to co-operative marketing 
societies (providedacertificatefromthe 
state Co-operative Bank in favour of 
such loans Is produced) for disposing of 
the produce of members.

(vi) Loans to co-operative banks of 
producers (e.g. Aarey Milk Colony Co
operative Bank, consisting of incence- 
cattle owners)

(vH) Financing the farmers indirectly 
through the co-operative system (oth
erwise than by subscription to bonds 
and debentures issues) provided a cer
tificate from the State Co-operative Bank 
in favour of such loans is produced.

(viii) Advances to State-sponsored 
Co-operations for onward lending to 
weaker sections.

2. Small Scale Industries

Small scale industrial units are those 
engaged In the manufacture, process
ing or preservation of goods and whose 
investment in plant and machinery (origi
nal cost) does not exceed Rs. 20 lakhs. 
These would, inter alia, include units 
engaged in mining or quarrying, servic
ing and repairing of machinery. In the 
case of ancillary units, the investment in 
plant and machinery (original cost) 
should not exceed Rs. 25 lakhs to be 
classified under small scale industry.

Service oriented entrerprises having 
investment in plant and machinery in 
each case not exceeding Rs. 2 lakhs 
and which are located In rural areas and 
towns with apopulation of 5 lakhs or less 
am also to be treated as small scale

industrial units such smalt scale estab
lishments would typically cover personal 
or household services required in ur
ban, semi-urban/rural contexts such as 
laundry, zeroxing, repair and mainte
nance of consumer durables, etc.

Indirect finances in the small-scale 
industrial sector will include credit to:

(i) agencies involved in assisting the 
decentralised sector in the supply of 
inputs and marketing of outputs of arti
sans. village and cottage industries, 
and

(ii) Government-sponsored Corpora
tions/organisations providing funds to 
the weaker sections in the priority sec
tor.

Industrial Estates

Loans for setting up industrial es
tates.

3. Small Road and Water Transport 
Operators

Advances to small road and water 
transport operators owning a fleet of 
vehicles not exceeding six vehicles, In
cluding the one propoeedto befinanced.

4. Retail Trade
Advances granted to (i) private retail 

traders dealing in essential commodi
ties (fair price shops) and consumer co
operative stores (ii) other private retail 
traders with credit limits not exceeding 
Rs. 25.000/- (Retail traders in fertilisers 
will form part of indirect finance for 
agriculture and retail traders of mineral 
oils under small business).

5. SmaM Business

Small business would include incfl-
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viduais and firms managing a business 
enterprise established mainly for the 
purpose of providing any service other 
than professional services whose origi
nal cost price of the equipment used for 
the purpose of business does not ex
ceed Rs. 2 lakhs with working capital 
limits of Rs. 1 lakh or less and who are 
eligible for DICGC cover. Advances for 
acquisation. construction, renovation of 
house-boats and other tourist accom
modation will be included here. Distribu
tion of mineral oils which was earlier 
classified under ‘ retail trade* shall now 
be included under ‘small business’.

6. Professional and Self-Employed per
sons

Loans to professional and self-em
ployed persons include loans, for the 
purpose of purchasing equipment, re
pairing or renovating existing equip
ment and/or acquiring and repairing 
business premises or for purchasing 
tools and/or for working capital require- 
mentsto medical practitioners including 
Dentists. Chartered Accountants, Cost 
Accountants. Lawyers or Solicitors, 
Engineers. Architects, Surveyors, Con
struction contractors or Management 
consultants of to a person trained in any 
other art or craft who holds either a 
degree or diploma from any institutions 
established, aided or recognised by 
Government or to a person who is 
considered by the bank as technically 
qualified orskiHed in the field in which he 
is employed. Preference may be given 
by banks to finance professionals like 
doctors, etc. who are carrying on their 
profession in rural or semi-urban areas. 
The term also includes firms and joint 
ventures of such professional and self- 
employed persons. This category will 
include ail advanced granted by the 
bank under special schemes, if any* 
introduced for the purpose. Only such

professionals and self-employed per
sons whose borrowings(limits) do not 
exceed Rs. 2 lakhs of which not more 
than Rs. 1 lakh should be for working 
capital requirements and who are eli
gible for DICGC cover should be cov
ered here.

7. State Sponsored Organisations for 
Scheduled Castes/Scheduled Tribes

Advances sanctioned to state spon
sored organisations for Scheduled 
Castes/Scheduled Tribes for the spe
cific purpose of purchase and supply of 
inputs to and/or the marketing of the 
outputs of the. beneficiaries of these 
organisations.

8. Education

Educational loans should include only 
leans and advances granted to individu- 
%  for educational purposes and not 
those granted to institutions and will 
include all advances granted by banks 
under special schemes, if any, intro
duced for the purpose.

9. Housing

(a) Direct Finance

Loans upto Rs. 5,000/- for construc
tion of houses granted to Scheduled 
Castes/Scheduled Tribes and the other 
weaker sections of the society Irrespec
tive of DICGC coverage.

(b) Indirect Finance

(i) Assistance given to any governmen
tal agency for the purpose of construct
ing houses exclusively for the benefit of 
Scheduled Castes/Scheduled Tribes 
and low income gipups and where loan 
component does not exceed Rs. 5.000/ 
- per unit.



437 Written Answers CHAITRA 7,1914 (SAKA) Written Answers 436

00 Assistance to any governmental 
agency for slum clearance and rehabili
tation of slum dwellers subject to other 
conditions specified above.

10. Consumption 
Pure consumption loans granted un

der the consumption Credit Scheme 
should be included in this item.

STATEMENT*

(Rs. In croms)

S. No. Segments of Priority Sector Dec. 1988 Sept. 89 MarchOi

1. Agriculture 13570 14981 16516

2. (I) SSi 11235 13766 15015
(ii) Industrial Estates 1011 90 61

3. Small Road & 
Water Transport 2166 2265 2377

4. Ratail Trade 1963 2173 2374

5. Small Business 1178 1350 1427

6. Professional & Self 
Employed <102 1208 1332

7. State Sponsored 
Organisations for 
Scheduled Casts/ 
Scheduled Tribes 25 66 43

8. Education 55 64 67

9. Housing 229 276 330

10. Consumption Loan 24 24 24

[English]

Exports of Textile Products of 
Indonesia

5046: DR. RAJAGOPALAN
SRIDHARAN: Will the Minister of TEXTILES 
be pleased to state:

(a) the quantity of textile products ex

ported to Indonesia during the last two years; 
and

(b) the steps taken to increase these 
exports?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The total value- of textile ex
ports to Indonesia during 89-90 and 90-91 
amounts to Rs. 20.71 Cr and Rs. 11.21 Cr
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respectively.

(b) Government have taken a number of 
steps to boost textile exports, such as allow* 
ing Inport oftextite machinery at concessional 
duty, providing export incentives etc These 
measures are meant to boost textile exports 
to all countries, including Indonesia

Employees In Coffee Board

5047. SHRI V. DHANANJAYA KUMAR. 
Will the Minister of COMMERCE be pleased 
to state:

(a) the number of various categories of 
employees working in the coffee board, and

(b) the grant or assistance provided by 
the Union Government to coffee board dur
ing each of the last three years?

THE MINISTER OF STATE OF THE 
M INISTRY O F COM MERCE (SHRI 
P.CHIDAMBARAM): (a) The number of vari
ous categories of employees working in the 
Coffee Board as on 1 1.1992 were as fol
lows:

Group A - 108

Group B * 205

Group C - 1765

Group D - 1127

(This includes 187 Group D staff work
ing on daily wage basis)

(b) The Grant or assistance provided by 
the Union Government to Coffee Board dur
ing each of the last three years was as 
follows:

1988-80 - Rs. 978.50 lakhs

1990-91 Rs. 1010.00 lakhs

[Translation]

Development of National Highways In 
Bihar

5048 SHRI LALfT ORAON:
SHRI RAMDEV RAM:

Will the Minister of SURFACE TRANS
PORT be pleased to refer to the reply given 
to Unstarred Question No 1853 on March 6, 
1992 and state:

(a) the details of the 37 proposals re
ceived in this regard during 1991-92;

(b) the details of the proposals sanc
tioned and the allocation made to each of 
them and the part of the State Highway likely 
to be developed/repaired,

(c) the details of the proposals returned 
to Bihar Government for making amend
ment therein,

(d) the amended proposals received 
back by the Union Government and the 
present position of these proposals; and

(e)the position of the remaining propos
als which are being examined?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The details of 
the 37 proposals are given in the enclosed 
Statement-1

(b) Details of the 20 proposals approved 
for National Highways areghren in Annexure-
I. So far as State Highways are concerned, 
these are the responsibility of the State 
Government.

1909-90 - Rs. 1110.50 lakhs (c) and (d). Details of the 7 proposals
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returned to Government of Bihar for modlfi- (e) The position of ten remaining pro
cations etc. including one received back are posals is indicated in the enclosed State*
given in the enclosed statement*!! ment-lll
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Opening of Divisional Offics by LIC In 
Bihar

5049 SHRI LALIT ORAON Will the 
Minister of FINANCE be pleased to refer to 
the reply given to the Unstarred Question 
No 1768 on March 6,1992 and state

(a) the total transact ion made by each of 
the five zonal offices of LIC in Bihar during 
each of the last three years,

(b) whether the Government propose to 
open the sixth zonal office of the State in

Ranchi, and

(c) if so, by when and if not, the reasons 
therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) At present five Divisional Of
fices of Life Insurance Corporation of India 
are functioning in Bihar No Zonal Office of 
LIC is situated in Bihar The total new busi 
ness under individual assurances completed 
by each of these five Divisional Offices of LIC 
dunng the last 3 years is as under

Divisional Office Year No of policies Sum Assured 

(Rs incrores)

Jamshedpur 1988 89 97063 274 06

1989 90 127454 406 95

1990 91 143577 486 13

Muzaffarpur 1988 89 109175 374 65

1989 90 115816 410 21

1990 91 123055 450 10

Patna 1988 89 82840 305 31

1989 90 77505 313 57

1990 91 96089 412 65

Bhagalpur* 1988 89 * -

1989 90 52280 225 04

1990 91 60268 266 10

Hazanbagh£ 1988 89 -

1989 90

1990 91 ' '

* opened dtmng 1989-90 
£ opened dunng 1991 -92
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(b) No. Sir.

(c) Considering various factors such as area 
under control of the existing Division, busi
ness potential, premium income, economic 
viability, availability of infrastructure, etc.. 
opening of the sixth Divisional Office in Bihar 
is not found viable at present.

[English]

Exlm Scrip Racket

5050. SHRI MADAN LAL KHURANA:
SHRI SANAT KUMAR 

MANDAL.

Will the Minister of COMMERCE be 
pleased to state:

(a) whether attention of the Govern
ment has been drawn to the news-item 
captioned, 'Fake Wxim scrips racket de
tected in Madras’ appearing in the Indian 
Express dated March 10,1992;

(b) if so, the salient points brought out 
therein and the action taken thereon,

(c) the details of the exim scrip rackets 
unearthed by the Government dunng the 
iast 12 months; and

(d) the action taken by the Government 
in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) to (d). Yes, Sir. The 
Government is aware of the reports alleging 
issuance of Eximscrips based on forged 
documents. On varifications. it has been 
found that 49 Eximscrips were issued by the 
Officer of the Joint Chief Controller of Im
ports & Exports. Madras based upon the 
documents subsequently found to be forged.

Similarly, some cases have also been de
tected where such Eximscrips were issued 
by the other License issuing authorities. 
These Eximscrips were issued by the other 
Licence issuing authorities. These Eximscrips 
were cancelled, in most of the cases, the 
matter has already been handed over to the 
policefor appropriate action. The othercases 
are being handed over to the police for 
similar action.

Raids on Share Brokers In Bombay

5051. SHRI MADAN LAL KHURANA: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether the income tax department/ 
the Central Bureau of Investigation recently 
conducted raids on the premises of share 
brokers in Bombay;

(b) if so, the details thereof ;

(c) the details of unaccounted money, 
other assets and incriminating documents 
recovered during these raids;

(d) the action taken so far against the 
persons found guilty; and

(e) the number of such other raids car
ried out by the income tax department in the 
country during the last twelve months and 
the results thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (d). 
Searches were conducted recently by the 
income-tax Department at the premises of 
three groups of share brokers in Bombay. 
Some of the searches are not yet complete. 
However, besides incriminating documents 
showing tax evasion, the following assets 
have already been seized:-
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Asset --------- Value
(Rs. lakhs)

(0 Cash 29.85

(H) Jewellery 15.45

(Hi) Others 380.76

Total 426 06

Follow-up actions on the materials found 
in the course of searches have been taken 
up.

(e) Apart from the above, a share
broker was searched in Madras in January, 
1992, resulting in seizure of assets worth Rs. 
32.45 lakhs and disclosure of Rs 22.50 
lakhs under section 132(4) of the Income-tax 
Act.

Development of Haldia-Farakka Stretch 
of Inland Waterways

5052. SHRI SATYAGOPAL MISRA. Will 
the Minister of SURFACE TRANSPORT be 
pleased to state.

(a) the total amount spent so far for the 
development of Haldia-Farakka stretch of 
Inland Waterways;

(b) whether the Government have taken 
any decision to further development works in 
the project ; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Atotalamount 
of Rs. 204.82 lakhs was spent upto March,
1990. During the period April, 1990 • Febru
ary, 1992 a total amount of Rs. 246.50 lakhs 
(provisional) was spent forthe development 
of Haldia-Ballia stretch of the waterway which 
includes development of Haldia-Farakka

stretch also.

(b) and (c). Yes, Sir. The details of 
provisions made in the Annual Plan 1992-93 
are as foMows:-

(Rs. in crores)

(i) Construction of cargo handling terminal at 
Calcutta
1 00

(ii) Provision of navigational aids in Ganga 
including Haldia-Farakka stretch
0.90

(m) River Conservancy works on the Ganga 
including Haldia-Farakka stretch
1 50

Insurance by GIC

5053. SHRI SAYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased to 
state:

(a) the number of proposals for insur
ance policies submitted and received by the 
General Insurance corporation under the 
Public Liability Act from manufacturers and 
users of hazardous substances upto 31st 
December, 1991;

(b) the total amount sought to be in
sured and the premium payable;

(c) whether any proposals were ac
cepted by the G.I.C.;

(d) whether these proposals were to be 
insured by an underwriter; and

(e) if so, the name of the under-writer?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No proposal was received by
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GIC upto 31st December, 1991.

(b) to (e). Do not arise.

Recruitment by U C

5054. SHRI SAYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased to 
state:

(a) the break-up of class*! officers in UC 
as on date by designation and grades and by 
state of domicile;

(b) the break-up of supervisory staff and

subordinate staff by state of domicile and the 
number of employees belonging to SC and 
ST. separately, in each category; and

(c) the method of recruitment to the 
Class-1 level with the scheme of recruitment 
and the weightage given to written test and 
interview separately?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The break-up of Class I Officers 
by designation and grade is given below:

Designation Grade of Pay Total number in position.

Chairman Rs. 8000(fixed) 1

Managing Director Rs. 7500-8000 2

Zonal Manager 
(Selection Scale) Rs. 6400-7000 16

Zonal Manager 
(Ordinary Scale) Rs. 5950-6550 27

Sr. Divisional Manager Rs. 5350-5950 140

Divisional Manager Rs. 4520-5350 294

Asstt. Divisional Manager Rs. 3660-5050 1610

Administrative Officers RS. 2940-4520 2960

Asstt. Admn. Officers Rs. 2100-4250 5861

The records of domicile of officers are not maintained by the LIC.

(b) Records regarding break-up and domicile of Supervisory and Subordinate Staff are 
not maintained by the LIC. The number of employees belonging to SC/ST class-wise is as 
under:-

Category Total SC ST

Class I 

Class II

10911

15366

789

1477

154

434
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Category Total SC S T

Class III 59520 * 7132 2960

Class IV 10492 2644 709

Total 96289

(c) The recruitment to the cadre of Asstt. 
Admn. Officer is through open competitive 
examination by inviting applications from 
graduates with 50% marks in the aggregate 
of recognised universities. Weightage for 
written test is 70% and for interviews, it is 
30%.

Single Window Loan Scheme

5055. SHRI MOHAN SINGH: Will the 
Minister of FINANCE be pleased to state:

(a) whether the refinance scheme for 
assistance to entrepreneurs to set up outlets 
for sales of Small Scale Industries products 
has been enlarged and to be covered under 
the Single Window Scheme of Small Indus
trial Development Bank of India (SIDBI) both 
for term loan as well as working capital and 
to be operated through Commercial Banks;

(b) if so. the details thereof;

(c) whether cost of project under Single 
Window Scheme for marketing support has 
been enhancedfrom Rs. 10 lakhs to 25 lakhs 
after clubbing working capital with term loan 
announced by SIDBI on February 18.1992 
andto be operated by the Commercial Banks;

(d) if so. the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Yes, Sir. The Small

12042 4257

Industries Development Bank of India (SIDBI) 
introduced a Refinance Scheme for assis
tance to marketing entrepreneurs in July
1990 for strengthening and expanding mar
keting infrastructure of village, small town, 
semi-urt>an areas etc. to provide support to 
all segments of the small scale sector viz. 
cottage, village, tiny and small units. The 
Scheme is operative through SFCs, SIDCs 
and banks, including commercial banks. 
Under this Scheme, assistance is provided 
to individuals, partnership concerns, private 
and public limited companies with experi
ence in marketing to set up sales outlets for 
marketing products of SSI, tiny, cottage and 
village industries. Assistance to marketing 
entrepreneurs is covered under the Single 
Window Scheme(SWS).

(c) and (d). SIDBI has reported that in 
line with the policy measures for promoting 
and strengthening small, tiny and village 
entrepreneurs announced by the Govt, of 
India, Ministry of Industry on August. 6,
1991, it has enlarged the scope of the com
posite loans under SWS to cover projects 
upto Rs. 10 lakhs, which was earlier avail
able only through SFCs and twin function 
IDCs; and also extended the scheme to 
scheduled commercial banks from February
18.1992. Accordingly, marketing entrepre
neurs with a project cost upto Rs. 20 lakhs( 
excluding margin money for working capital) 
and whose total working capital requirement 
at the optimum level of production is upto Rs. 
10 lakhs are eligible for assistance under 
SWS.

(e). Does not arise.
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Schemas off Delhi Flnanca Corporation

5056. SHRI MOHAN SINGH: Will the 
Minister of FINANCE be pleased to state:

(a) the names of various schemes started 
by the Delhi Finance Corporation (DFC) for 
liberal financial assistance:

(b) whether the DFC has recently intro
duced Equipment and Commercial Vehicles 
Leasing Schemes at very attractive and 
liberal terms; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Delhi Financial
Corporation(DFC) has reported that it has 
various schemes for financial assistance to 
small scale and medium scale industrial 
concerns. There are general schemes for 
providing term loan to small scale units and 
medium scale units, hospitals, tourism re
lated activities, hotels and restaurants. There 
are schemes for special categories, schemes 
for specific purpose, schemes for weaker 
sections of society, the Single Window 
Scheme for tiny and small units, non-project 
financial assistance, schemes for marketing 
support to small, cottage and village indus
tries and the equipments/vehicle lease fi
nancing scheme.

(b) and (c). Yes, Sir. The Corporation 
has recently introduced the Equipment/Ve
hicle Lease Financing Scheme for lease 
financing of equipment as well as transport 
vehicles. All existing and financially viable 
small scale and medium scale industrial 
units located in Union Territory of Delhi or 
Chandigarh and preferably registered with 
the Commissioner of Industries, Delhi or 
Chandigarh or DGTD are eligible for availing 
assistance under the Scheme. Further, the 
minimum limit of financing is Rs. 1 lakh and 
the maximum is Rs. 90 lakhs. In addition to

execution of lease agreement/bond, the les
see shall also furnish third party guarantee/ 
collateral security acceptable to the Corpo
ration as per its norms.

( Translation)

Tea Plantation In Uttar Pradesh

5058. SHRI SWAMISURESHANAND: 
Willthe Minister of COMMERCE be pleased 
to state:

(a) the amount spent by the Govern
ment to encourage tea plantation in Uttar 
Pradesh during each of the last three years;

(b) the percentage production of tea in 
Uttar Pradesh to the total tea produced in the 
country;

(c) the names of places in the State 
where main tea gardens are situated; and

(d) the measures being taken by the 
Government to encourage export of tea from 
Uttar Pradesh?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) The amount spent by 
the Tea Board during the last three years is 
as follows:-

Year Amount

1989-90 Rs. 3.59 lakhs

1990-91 Rs. 2.36 lakhs

1991-92 Rs. 1.86 lakhs

(b) The percentage of production of tea 
in Uttar Pradesh compared to the total pro
duction of tea in the country during 1991 was
0.06% (approx.).

(c) Main tea gardens in Uttar Pradesh
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are situated in Ooon Valley and Kumaon
regions.

(d) At present, no tea is exported from
Uttar Pradesh in view of low production of tea
in the State.

[English]

Raids Conducted by Income Tax
Department In Gujarat During 1990-91

5059. SHRI KASHIRAM RANA: Will the
Minister of FINANCE be pleased to state:

(a) the number of raids conducted by
the income tax department in Gujarat during
1990-91 ;

(b) the number of cases in which
unaccounted money and wealth amounting
to over Rs. 50 lakhs was detected;

(c) the number of case!': ;,I respect of
which investigations tl~ve••ince been com-
pleted;

('j)tneparticulars of personslfirms/com-
panies on whom penalty has been levied;
and

(e) the amount of penalty recovered so
far from each of them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) 477

(b) 35

(c) to (e). Assessments are required to
be completed within the limitation period
prescribed under the stature. Penalty pro-
ceedings are taken up only after the
finalisation of assessments. In the aforesaid
cases, investigations have been taken up on
the basis of materials found in the course of
the searches.

Complaints Against Public Sector Units

5060. SHRI GURUDAS KAMAT: Will
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether some complaints have been
received by the Monopolies Restrictive Trade
Practices Commission against the Public
Sector Units;

(b) if so, the details thereof, unit-wise;
and

(c) the action taken/proposed to be
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRYOFPARlIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir ..

(b) and (c) The MRTP Commission has
instituted 9 enquiries against the public sec-
tor units, details of which are given in the
Statement enclosed. The MRTP Commis-
sion being a quasi-judicial body is empow-
ered to take necessary action under the
MRTP Act.
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Transition from Controlled Economy to 
Market Economy

5061. SHRI GURUDAS KAMAT Will 
the Minister of COMMERCE be pleased to 
stae:

(a) whether the Government have ap
proached European Community for facilitat
ing the countries transition from a controlled 
economy to market economy;

(b) if so, the reasons therefor; and

(c) the response of the European Com
munity in this regard?

THE MINISTER OF STATE Or THE 
MINISTRY OF COMMERCr (SHRI P. 
CHIDAMBARAM): (a) No. Sir

(b)and(c) Do not arise.

Sate of Foreign Exchange by 
Authorised Dealers

5062. SHRI GURDAS KAMAT.
SHRI VUAY KUMAR YADAV:

Will the Minister of FINANCE be pleased 
to stale:

(a) whether authorised dealers have 
been permitted to sell foreign exchange;

(b) If so, the details thereof and the 
reasons therefor;

(c)the number of banks where the dollar 
windows have been opened, State/Union 
Territory-wise;

(d) whether these dollar windows are 
monitored by the Resents Bank of India; and

4e) tf not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes. Sir.

(b) Currently 72 banks. 11 full-fledged 
money changers and one travel and tourism 
operator and authorised to sell foreign cur
rency. Authorised Dealers are licensed to 
deal in foreign exchange and undertake 
various types of transactions which have 
international financial implications.

(c) Underthe liberalised Exchange Rate 
Management System (LERMS) in operation 
from 1st March, 1992. ad exporters of goods 
and services and recipients of remittances in 
convertible currencies are permitted to re
tain up to 15% of the receipts out of the 
amount surrendered at free market rates, in 
foreign-currency aocount with banks in In
dia. State-wise details of such accounts/ 
banks are not available.

(d) The RBI monitors the activities of 
Authorised Dealers by scrutinising the vari
ous returns submitted by the dealers and 
also by periodical inspections of their offices/ 
branches

(e) Does not arise.

Implementation of Approved Joint 
Venture Proposals

5063. SHRI R. SURENDER REDDY 
Win the Minister of COMMERCE be pleased 
to state:

(a) whether 80% of the proposals for 
Indian Joint Ventures abroad cleared by the 
Government have not become operational 
as reported in the Economic Times Decem
b e r^ 1991;

(b) V so, the reasons for not executing 
the approved proposals and when these
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proposals w m  approved by the Govern
ment; and

(c) the efforts being made by the Gov
ernment for early execution of these propos
als?

THE MINISTER OF STATE IN THE 
MINISTRY O F COMMERCE (SHRI P. 
CHIDAMBARAM): (a) No. Sir.

(b) and (c). Some reasons for projects 
not being implemented are unfavourable 
economic conditions in the host gountry. lack 
of cooperation among Joint-venture part
ners, financial difficulties, increase in project 
cost, and inadequate pre-investment prepa
ration. Even though assistance from Indian 
Embassies is available, execution of venture 
projects depends largely on the efforts made 
by the partners on either side.

Supply of Raw Materials to Tribal 
Weavers In Sikkim

5064. SHRIMATI DILKUMARI 
BHANDARI: Will the Minister of TEXTILES 
be pleased to state:

(a) whether the Government have any 
schemes to provide raw materials to tribal 
weavers in Sikkim at subsidised rate.

(b) if so. the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No. Sir.

(b) Does not arise.

(c) While there is no scheme for provid
ing raw materials at subsidised rate, there 
are several schemes of Government of India 
related to procurement of raw materials and 
for marketing thelrproducts. These schemes

include Share CapftatAssistance to weavers 
of primary societies, tfrant of Margin Money, 
to Destitute Weavers, Project Package 
Scheme, Market Development Assistance 
Scheme, Publicity and ExhbWon and Supply 
of Raw Materials through National Handloom 
Development Corporation (NHDC). Govern
ment also supports setting up of Weavers 
Cooperative Spinning MRIs by providing 
Share Capital Assistance through the Na
tional Cooperative Development Corpora
tion.

Production of Silk

5065. SHRI GIRDHARI LAL 
BHARGAVA: WHI the Minister of TEXTILES 
be pleased to state:

(a) whether the Government have urged 
the State Government to promote sericul
ture in rural areas,

(b) if so. the details of the guidelines 
issued in this regard;

(c) whetherthe Union Government have 
since modernised the functioning of the 
Central Silk Board in order to promote silk 
production;

(d) if so. the details thereof;

(e) whetherthe Government propose to 
take steps to boost the silk production in the 
country particularly in the State of Rajasthan; 
and

(f) if so. the detaHs in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). The Schemes for 
development of sericulture are primarily for
mulated and implemented by the State Gov
ernments. Under sericulture, the prime ac
tivities like mulberry cultivation, silkworm 
rearing and production of cocoons. sMk reel
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ing etc. constitute the rural activities. The 
State Governments have been advised to 
take ftepe to Integrate their sericulture 
programmes with rural development 
(programmes. Further, the Central Silk Board 
advises the State Governments about the 
modem sericulture practices and encour- 

' ages them by providing the necessary Re
search & Development, Extension and Train
ing support Besides, the CSB arranges 
supply of mutoerry cuttings/saplings to the 
State Governments at subsidised cost for 
expansion of sericulture in new areas

(c) to (f). in order to boost the silk 
production in the country, the Central Silk 
Board is supplementing the efforts of various 
State Govts, by providing necessary support 
through Its country-wide network of Research. 
Extension & Training units. Further, conse
quent on launching of the Work! Bank/Swiss 
assisted National Sericulture Project in the 
country and introduction of sericulture in 
non-traditionai/new areas, the Central Silk 
Board has expandedfctrengthened addi
tional/supporting infrastructures to meet the 
requirements of various States including 
Rajasthan for promotion of sUk production.

The details of new units and units 
strengthened under National Sericulture 
Project in Rajasthan are as under:-

1. Silkworm Seed Production Centre, 
Udaipur.

2. Four Technical Servioe Centres, 
one each at Jhadol. Dhariwad, Banswara 
andGarhi.

3. Project area inchar&e office at 
Udaipur.

4. One P2 farm at 
FatehnagarfExtying REC converted as 
P2farm)

5. One Technical Service Centre at

Kota(Hkefy to be shifted to other loca
tion)

6. One Demonstration cum Training
Centre at Dabok.

7. One Farmers Training School at
Udaipur.

The project envisages development of 
2000acres of land undermufberry plantation 
for production of 60 metric tonnes of raw silk.

Widening of Howarah-Kharagpur 
Strech of N.H. No. 6

5066. SHRI SATYAGOPAL MISRA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state the steps taken/proposed to 
betaken by the Government to develop and 
widen the Howrah-Kharagpur strech of Na
tional Highway No. 6?.

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) Development of 
National Highways is a continuous process 
and Improvement works are taken up keep
ing in view the existing conditions of the 
National Highways, traffic intensity, inter-se 
priority on All India basis and availability of 
funds. Seven works amounting to Rs. 762.45 
lakhs have been sanctioned for strengthning 
of the Howrah-Kharagpur section of National 
Highway No. 6 during the last three years 
(1988-8910 1990-91).

In addition, strengthening work from 
km. 99 to km. 106 has been recently 
senctloned during 1991-92. Also technical 
appraisal for strengthening of reach from 
km. 34 to km. 37 has been approved.

[Translation)

Production of Silk

5067. SHRI GOVHMDRAO NIKAM: Will 
the Minister of COMMERCE be pleased to 
state:
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(a) whether the Government had con
stituted a committee tor formulating a long 
term policy on tea export;

(b) whether the committee had submit
ted its report;

(c) if so, the recommendations thereof ;

(d) whether the Government propose to 
implement those recommendations; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY O F COMMERCE (SHRI P 
CHIDAMBARAM): (a) and,(b). Yes. Sir.

(c) to (e). The Committee constituted to 
formulate the long-term strategy and plan for 
tea including increase in export of tea had 
made 133 recommendations regarding ail 
round developments of tea industry. The 
Working Group formed by the Central Gov
ernment to go into the recommendations of 
the Committee finally recommended 84 rec
ommendations for implementation such as 
regulat arch for reduction in the produc
tion cost i  a, active involvement oi SI te 
Govt, on various aspects r •'•"'ted ;o tea, 
strengthening of Tea Board, detailed market 
research on a regionwise basis etc. These 
recommendations have since been accepted 
by Govt, for implementation and Tea Board 
has been advised to take follow-up action 
thereon.

Export of Leather to Germany

5068. SHRI GOVINDRAO NIKAM: Will 
the Minister of COMMERCE be pleased to 
state:

(a) whether there is a great demand of 
leather from Germany;

(b) If so, the totaldemand thereof during 
the year 1991-92 and the quantity of leather

actually exported; and

(c) the steps proposed to be taken by 
the Government to increase the leather ex
port?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) and (b) While there is 
no estimate of the total demand of leather in 
Germany, that country was our biggest 
market in 1990-91 for leather and leather 
products. During 1991-92 upto December,
1991, our exports of leather and leather1 
products toGermany were Rs.478.09crores 
(Quantitative figures %ve not available).

(c) The Government policy is to pro
gressively displace the exports of raw mate 
rials by value-added leather products and 
towards this end. exports of raw hides and 
skins and semi-finished leather have already 
been banned. Export of finished leather, 
though allowed at present, is subject to an; 
export duty of 10%.

Operation of Private Bueee without 
STA Permits in Delhi

5069. SHRI RAJ NATH SONKAR 
SHASTRI: Wtt the Minister of SURFACE 
TRANSPORT be pleased to refer to the 
answergiven to Unstarred Question No. 762 
on 28 February. 1992 and state:

(a) the details of the Instructions given to 
Delhi Administration to deal with the illegally 
operating buses in Delhi on DTC routes 
without permits; and

(b) the total number of such buses ancf 
the number out of them booked during each 
month of the last three years?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT



(SHRIJAQDiSHTYTLER)- (a) Government found plying unauthonsedfy 
had requested the Detol Administration to
mtjpTate the action taken to cancel the certifi- (b) The details are attached in the State-
cate of registration/fitness of the vehicles merit

* STATEMENT
Month-Wise Prosecution of Private Buses on DTC Routes without Permit/Violation of

Permit Conditions*
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S No Month Number of Buses

1 March, 89 13

April, 89 11

3 May, 89 14

4 June, 89 13

5 July, 89 11

6 August, 89 18

7 September, 89 45

8 October, 89 25

9 November, 89 24

10 December, 89 17

11 January, 90 15

12 February, 90 14

13 March. 90 32

14 April. 90 29

15 May. 90 21

f* June, 90 14

17 July, 90 17

18 August, 90 25

19 September, 90 08
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S. No. Month

20. October, 90

21. November. 90

22. December. 90

23. January, 91

24. February, 91

25. March, 91

26. April, 91

27. May, 91

28. June, 91

29. July. 91

30. August, 91

31. September, 91

32. October, 91

33. November, 91

34. December, 91

35. January, 92

35. February, 92

Total

City Compensatory Allowance

5070. SHRI P.M. SAYEED* Will the 
Minister of FINANCE be pleased to state*

(a) the critena adoptedforfixing the City 
Compensatory allowance lor the Govern
ment employees working in various parts of 
the country;

(b) whether there is any proposal to

Number of Buses 

24 

18

10
09

19

27

16

30

39

19

21

22

18

15

21

17

81

»_______________772_______________

enhance the amount of City Compensatory 
allowance for the Government employees.

(c) whether the Government also pro
pose to exclude the House Rent Allowance 
and City Compensatory Allowance for th€ 
purpose of income tax;

(d) if so. the details thereof; and

(e) if not. the reasons therefor?
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THE MINISTER OF STATE IN THE 
M INISTRY O F FINANCE (SHRI 
SHANTARAM POTDUKHE): (a) For the 
purpose of grant of Compensatory (City) 
Allowance, dties/towns have been classified

Population of the U.A./Municipal 
Area of the City.

More than 16 lakhs

Above 8 lakhs but not exceeding 16 lakhs 

Above 4 lakhs but not exceeding 8 lakhs

Actual amount of Compensatory (City) 
Allowance admissible to a Govt, servant 
depends upon the pay range and the classi
fication of the city.

(b) No, Sir.

(c) No. Sir.

(d) and (e). Do not arise.

Export of Sports Goods

5071. SHRI GOPI NATH GAJAPATHI- 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether the Indian sports goods are 
in great demand in the International mar
kets;

(b) if so, the steps proposed to be taken 
by the Government to encourage the export 
of these goods;

(c) whether the Government have given 
necessary instructions to the Sports goods 
industry to bring in new technology in order 
to make the Indian sports goods more ac
ceptable in the foreign markets; and

(d) If so. the response of the sports 
industry thereto’

with referenoe to population of the Urban 
Agglomeration (U.A.) of the city, where-ever 
it exists, otherwise that of the Municipal area 
as given below:-

Classification

‘A’

*B-r

•B-2’

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM), (a) Yes, Sir.

(b) Market promotion measures abroad 
and product development efforts to make 
Indian sports goods competitive in world 
markets have helped in increasing exports 
and these measures are proposed to be 
continued and intensified, wherever required.

(c) and (d) The Government has no\ 
issued any specific instructions to the Sports 
goods industry which is primarily in the small 
scale sector. However, to accelerate 
modernisation and technological upgradation 
in the small scale sector in general, it has 
been decided to allow equity participation by 
other industrial undertakings, not exceeding 
24% of the total shareholding. Besides, the 
existing Process-cunrvProduct Development 
Centre at Meerut is also proposed to be 
modernised with assistance from UNDP. It is 
expected that industry would take maximum 
advantage of these measures.

Export Growth

5072. SHRI R. DHANUSKODI 
ATHITHAN:

SHRI ANKUSHRAO 
RAOSAHEB TOPE.



WW the Minister of COMMERCE be 
pleased to stale:

(a) whether the Government are aware 
that the growth in exports is hindered by 
steep increase in interest rates in the coun
try; and
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Smuggling at AJiports/Porte

5073. SHRI RAJNATH SONKAR 
SHASTRI: Wilt the Minister of FINANCE be 
pleased to state:
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(b) if so, the steps taken/proposed to be 
taken in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) and (b). in the context 
of devaluation of the rupee in July 1991, 
abolition of interest subsidy andthe inflation
ary pressure on the economy the rates of 
interest on export credit were revised up
wards to enable the banks to extend export 
credit more liberally.

While export credit rates is an important 
factor, the export performance of the country 
depends on a number of factors such as 
quality, competitive price and delivery of 
goods besides nature of international de
mands and supplies by other countnes.

New schemes have been introduced by 
the Government to provide pre-shipment 
and post-shipment credit at lower interest 
rates.

Ports/Airports

‘Bombay Airport 7922

*Bombay port 33

Nava Sheva Port, Bombay 1

Madras Airport 733

Madras Port 58

Delhi 487

Calcutta Port and Airport 1666

(a) the total number of incidents of 
smuggling came to light at ports and airports 
of Bombay Madras, Delhi and Calcutta this 
year along with the total value of smuggled 
goods seized therein;

(b) whether the Government are aware 
that certain officers and other employees 
responsible for preventing smuggling are 
also involved in smuggling activities; and

(c) the number of such employees 
against whom action has been taken tor their 
connivance with smugglers?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The total num 
ber of cases of smuggling detected at ports 
and airports of Bombay, Madras, Delhi and 
Calcutta during the current financial year, 
(1991-92), alongwith the total value of 
smuggled goods seized therein are given in 
the table beiow:-

Value 
(Rs. in lakhs)

8821.00

196.97

0.35

901.49

4.95

654.56

1621.53

No. of cases
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Mn addition, 124casas Involving seizure 
of smuggled goods valued Rs. 49.56 crores 
were also registered within Bombay Port and 
Airport limits by officers of Bombay Customs 
Preventive Collectorate.

(b) and (c). Four Customs officers of 
Delhi Customs Collectorate were found in* 
voived In the smuggling activities. They were 
arrested and detained under the provisions 
of law. Departmental disciplinary and adjudi
cation proceedings have also been initiated 
against the Government officers.

[English}

Insurance Scheme for Motor Vehicles

5074. SHRI V. SOBHANA- 
DREESWARA RAO VADDE Witt the Minis
ter of FINANCE be pleased to state:

(a) whetherthe Government propose to 
introduce one time payment insurance 
scheme for Motor Vehicles;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). The long-term policy 
involving one time payment of insurance 
premium in respect of two wheelers only, has 
already been introduced with effects from 
1st August, 1991. The Scheme is restricted 
to 'Act Liability’ Cover only and is voluntary at 
the option of the insured. The policy remains 
in force so long as registration of the vehicle 
is valid. A single premium varying from Rs. 
176/- to Rs. 390/- for vehicles upto 250 C.C. 
and Rs. 220/- to Rs.488/-for vehicles above 
250 C.C., depending on the age of the 
vehicle, is collected from the Insured in ad
vance.

Value of Rupee

5075. SHRI V. SOBHANAREESWARA 
RAO VADDE: Win the Minister of FINANCE 
be pleased to state:

(a) the value of a rupee at present 
treating 1947 as a base year; and

(b) the reasons for downward trend in 
value of rupee?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). The 
value of a rupee measured as the reciprocal 
of consumer price index for industrial work
ers treating 1947 as base year, is 6 paise.

The downward trend in value of rupee Is 
attributed to the increase in prices over the 
years on account of supply and demand 
imbalances in essential commodities such 
as cereals, pulses, edible oils, fuels, light and 
lubricants, etc. Domestic production could 
not keep pace with growth of population and 
shortfalls in domestic supply could not be 
met through imports on account of difficult 
balance of payments position. Large and 
persistent fiscal deficit resulted in excessive 
growth in money supply and liquidity over
hang creating pressure on demand.

[Translation)

Construct ion of Roads In Uttar Pradesh

5077. SHRI KASHIRAM RANA: WUIthe 
Minister of SURFACE TRANSPORT be 
pleased to state the names of the areas of 
Uttar Pradesh in which the construction work 
has been done under the scheme for roads 
of inter-State and economic importance dur
ing the year 1991-92?

THE MINISTER OF STATE OF THE. 
MINISTRY OF SURFACE TRANSPORT
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(SHRI JAGDISH TYTLER) The names of 
the districts in Uttar Pradesh in which con
struction work has been done under the 
scheme for roads of Inter-State and Eco
nomic importance during the year 1991 >92 
are Bareilly, Unnao and Ballia.

Legal Aid to Social Action Groups In 
States

5078. SHRI KASHIRAM RANA: Willthe 
Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) the names of the Social Action Groups 
in States particularly in Gujarat provided with 
legal aid under legal aid scheme during the'' 
last three years;

(b)the areas of activities of these groups;

(c) whether any complaints about the 
working of these groups has been received; 
and

(d) if so, the details thereof and the 
action taken thereon?

THE MINISTER OF STATE IN THE 
MINK5TRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM) (a) No financial as
sistance was sought from the Committee for 
Implementing Legal Aid Schemes (CILAS) 
by any Social Action Group in Gujarat during 
the financial years 1988-89,1989-90. and
1990-91.

A Statement containing the names of 
the Social Action Groups in other States 
which have been provided financial assis
tance by CILAS during the financial years
1988-89,1989-90, and 1990-91 is enclosed.

(b) Social Action Groups normally 
organise Legal Aid Programmes in their 
District or State. The field of operation of the 
Social Action Groups is determined by their 
respective constitution.

(c) No. Sir.

(d) In view of reply to part (c), the 
question does not arise.
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Lok Adakrte

5079. SHRI RAMNARAIN BERWA: 
SHRIMATI BASAVA- 

RAJESWARI:

WUi the Minister of LAW, JUSTICE. 
AND COMPANY AFFAIRS be pleased to 
state:

(a) whether the Lok Adalats have 
achieved great success in disposing of the 
long pending cases;

(b) if so. the number of cases disposed 
of by these Adalats during the last three 
years and the cases pending before them at 
present State-wise;

(c) the number of Lok Adalats held in 
each State dunng the last three years, year- 
wise,

AND MINISTER OF STATE IN THE MINIS
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes. Sir.

(b) As per information available with the 
Committee for Implementing Legal Aid 
Schemes (CILAS). 14.67.172 cases has 
been settle by the Lok Adalats during 1989 
and 1991. The Statement-1 indicating the 
disposal of cases. State-wise, is enclosed. 
No cases can remain pending with the Lok 
Adalats because if the cases are not settled 
by the Lok Adalats. they are sent back to the 
Courts.

(c) According to the information avail* 
able with the CILAS. 2,706 Lok Adalats had 
been held dunng 1989 to 1991. The State- 
wise statistical information for the years 
1989.1990 and 1991 is given in the State
ment-11 enclosed.

(d) whetherthe Government propose to (d) and (e). Lok Adalats are not akin to
et up such Adalats in every district in the regularly constitute Law Courts. They are

Country, and voluntary efforts for resolution of disputes
through persuasive and conciliatory method.

(e) if so, the details thereof? ’ The Lok Adalats are being organised by the
State Legal Aid & Advice Boards and District 

THE MINISTER OF STATE IN THE Legal Ai Committees in different parts of the
M INiSTRY OF PARLIAMENTARY AFFAIRS country time to time.
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The Numttbr of Lok Adalats held, Statewise during the Catander years 1989, 1990, 1991 
(Based on the information available with CILAS)
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S.No. Name of the State 
Laga! Aid & Advice 
BoardL

No. of Lok Adalats held during

1989 1990 1991

1. Andhra Pradesh 5 1 16

2. Assam 7 10 1

3. Bihar 3 4 4

4 Goa 2 4 A

5. Gujarat 142 73 93

6 Haryana 53 50 50

7 Himachal Pradesh - 1 2

8. Jammu & Kashmir - - 1

9. Karnataka *9 156 116

10 Kerala - - 11

11. Madhaya Pradesh 40 67 13

12. Maharashtra 85 92 127

13 Manipur - 3 -

14 Meghalaya 1 2 -

15. Mizoram - - 2

16. Orissa 309 153 253

17 Punjab * 2 8

18 Rajasthan 3 1 4

19 Tamil Nadu 21 34 26

20. Tripura 1 1 1

21. Uttar Pradesh 169 205 192
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S.No. Name of the State 
Lagai Aid S Advice 
Board.

No. of Lok Adalats held during

1989 1990 1991

22. West Bengal - 5

23. Delhi 3 2 2

24. Pondicherry 1 1 1

Grand Total 914 860 932=2706

[English] dunng each of the last three years?

Financial Assistance by IDBI and ICICI 
Kerala

5080. SHRI VUAYARAGHAVAN Will 
the Minister of FINANCE be pleased to state 
amount of financial assistance provided by 
the Industrial Development Bank of India 
and Industrial Credit and Investment Corpo
ration of India for projects located in Kerala

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): The amount of financial assistance 
sanctioned and disbursed by Industrial De
velopment Bank of India (IDBI) and Indus
trial Credit & Investment Corporation 
of India Ltd. (ICICI) for projects located in 
Kerala during the last three years is given 
below:

(Rs. in Crons)

(AprU-March) IDBI ICICI

Year Sanctions Disbursements Sanctions Disbursements

1988-89 164.5 124.0 7.7 5.0

1989-90 192.6 140.4 4.9 85

1990-91 119.0 76.2 29.8 8.5
(230.4) (167.7)

Notes: 1. IDBI’s figures for 1988-89 and 1989-90 include assistance to the small sector.

2. IDBI's operations in respect of the 
small sector have been transferred to 
SIDBI from April 2,1990.

5081. SHRI V.S. VUAYARAGHAVAN: 
Will the Minister of COMMERCE be pleased 
to state:

3. Bracketed figures include SlDBI’s
assistance to the small sector.

(a) the quantity of tea produced in Kerala 
dunng the last three years;

Taa Production In Karala (b) the countries to whom tea is ex-
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ported; and

(c) the foreign exchange earned from 
the export of tea during 1991 -92 till January 
31.1992?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) The production of Tea 
in Kerala during the last three years was as 
follows:-

Year ProductionfM. Kgs)

1989

1990*

1991*

*Estimated

(b) Indian Teas are exported to U.K., 
Germany, Russia, Poland, USA, ARE Tuni
sia, Morocco, Syria, Japan, etc

53.88 

64 03 

6711

(c) Total exporteamingsfrom April 1991 
to January, 1992areestimated at Rs. 1014.30 
crores.

Export of Handlooms and Handicrafts

5082. KUMARIPUSHPA DEVI SINGH: 
Will the Minister of TEXTILES be pleased to 
state:

(a) the value of handlooms and handi
crafts exported during each of the last three 
years;

(b) whether there is a vast scope for 
increasing the export of these items; and

(c) if so, the steps taken in this regard 
during 1991-92’

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT)- (a) The export of cotton handloom 
fabrics/made ups and handicraft items dur
ing the last three years has been as follows:

Exports (Rs. in crores)

Handloom fabrics Handicrafts
& made-ups items

1989-90 341 8S 1008.64

1990-91 407.26

1991-92 609 18 
(April 91-February 92)

(b) and (c). Government have taken a num
ber of steps to maximise export earnings 
from handlooms and handicraft items dunng
1991-92 which include sending sales-cum- 
study teams, releasing advertisements in 
foreign trade magazines and distribution of 
publicity materials, participation in fairs in 
major markets, grant of export incentives 
etc. Besides, Handloom Exports Promotion 
Council, Madras has commenced a

1220.00

1730.24

programme for upgradation of handloom 
production facilities mainly for exports in co
ordination with the weavers Service Cen
tres, Directorate of Handloom and other 
concerned organisations.

Export of Pepper

5083. SHRI K. MURALEEDHARAN:Will 
the Minister of COMMERCE be pleased to 
state:
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(a) the quantity of pepper exported dur
ing the year 1991 -92;

(b) the State which produced the maxi
mum quantity; and

(c) whether there is any increase in the 
export of pepper this year as compared to 
previous three years?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) Provisional figures of 
export of pepper during 1991 -92 (Apnl-Feb- 
ruary) are 13,305 MT valued at Rs. 48.81 
crores.

(b) The major pepper producing State is 
Kerala.

(c) No, Sir, the export of pepper has 
declined this year as compared to the previ
ous three years due to a number of reasons 
which include low production and uncertain 
situation in the earstwhile USSR.

[ Translation]

Loan Assistance to Uttar Pradesh

5004. SHRI GAYA PRASAD KORI: Will 
the Ministerof FINANCE be pleasedto state:

(a) the amount of the loan assistance 
provided by the Union Government to the 
Government of Uttar Pradesh during each of 
the last three years;

(b) the details of the works/programmes 
undertaken/implemented with this assistance 
during each of the above years; and

(c) the areas in the State where such works/ 
programmes are being undertaken/imple
mented during 1991-92?

THE MINISTER OF STATE IN THE 
MINISTRY O F FINANCE (SHRI

SHANTARAM POTDUKHE): (a) The 
amounts of loan assistance provided to the 
Government of Uttar Pradesh during each of 
the last three years under normal Central 
assistance, additional Central assistance for 
externally aided projects and the Hill Areas 
Development Programmes are as under:-

Yaai____________ (Rs. in croms)________

1988=89-----------------------5933)2---------------------

1989-90 725.84

1990-91 902.58

------- (57'ah<r(E)'.' Assistance To States Tor
financing their Annual Plan outlays and other 
Area Programmes are provided as Block 
Loans and Block Grants and are not related 
to any particular works/programmes.

[English]

Export of Granite

5058. SHRIMATI VASUNDHARARAJE: 
Will the Minister of COMMERCE be pleased 
to state:

(a) whether the target set forthe export
of granite for the year 1991-92 has been 
achieved; 4

*
(b) if not, the reasons therefor; and

(c) the targets fixed for its export during 
Eighth Five Year Plan or by 1994-95?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Yes. Sir.

(b) Does not arise.

(c) Exports of Granite and Granite Prod
ucts are expected to reach Rs. 700crores by 
1994*95 subject to availability of various
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facilities, such as declaration of Granite as a 
major mineral, extension of 100% EOU 
Scheme for Granite mining and quarrying 
etc.

[ Translation]

Silk Production In Tribal A iw a  of Bihar

5086. SHRI LALIT OR AON: Will the 
Minister of TEXTILES be pleased to state:

(a) the steps taken by the Government 
to increase the production of silk in tribal 
dominated (Vanachal) areas of Chota Nagpur 
Santhal Pargana in Bihar; and

(b) the amount provided by the Govern
ment to Bihar during 1989-90, 1990-91,
1991 -921or the purpose?

THE MINISTER OF STATE O f THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) In order to supplement the 
efforts of the State Government, the Central 
Silk Board has created the following infra
structure for providing research, extension. 
Seed Production, Marketing & Training sup
port for development of sericulture in tribal 
dominated (Vanachal) areas of Chota Nagpur 
& Santhal Pargana districts in Bihar -

1. Regional sericulture Research Sta
tion for mulberry at Ranchi (Chota 
Nagpur)

2. Silkworm Seed Production Centre 
at Ranchi (Chota Nagpur)

3. Research Extension Centre for 
mulberry sericulture at Gumla (Chota 
Nagpur)

4. Technical Service Centres at 
Maheshpur & Sahibganj (Santhal 
Pftrgana) and Chaibasa & 
Lolhardaga (Chota Nagpur)

5. Sericulture Training School at 
Ranchi (Chota Nagpur)

6. Central Tasar Rasearch & Training 
Institute at Ranchi (Chota Nagpur)

7. Regional Tasar Research & Train
ing Institute at Dumka (Santhal Pargana)

%

8. Basic Seed Multiplication cum 
Training Centres at Madhopur & 
Kathikund (Santhal Pargana) and

* Naomandi & Kharswan (Chota Nagpur) 
and

9. Raw Material Bank at Chaibasa 
(Chota Nagpur)

Central Silk Board has also extended 
facilities tor development of sericulture in 
South Bihar, such as supply of mulberry 
cuttings, extension support, training, supply 
of DFLs, marketing support etc.

(b) The amount spent/allocated by Cen
tral Silk Board (CSB) towards development 
of sericulture in Bihar during 1989-90,1990-
91 and 1991-92 are as under

wear Amount spent/allocated

(Rs. in lakhs)

1989-90 35.78

1990-91 196.01

1991-92 350.51

Rehabllltatlon Centres for War Widows 
In Bihar

5087. SHRI LALIT ORAON: Will the 
Minister of DEFENCE be pleased to state:

(a) the number of rehabilitation centres 
set up for the war widows In Bihar district- 
wise;
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(b) the details of the activities of these 
centres;

(c) whether these rehabilitation centres 
are functioning properly; and

(d) if not, the remedial measures pro* 
posed to be taken by the Government to 
streamline their functioning?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). No rehabili
tation Centre for the war widows presently 
exists in the State ot Bihar. However, four 
Vocational Training Centres have recently 
been approved for being set up at Patna, 
Bhojpur, Ranchi and Chaibasa in Bihar to 
provide training to ex-servicemen/Widows in 
activities like stitching, typing, embroidery 
etc.

(c) and (d). Do not arise.

[English]

b088. SHRI V. DHANANJAYA KUMAR; 
Will the Minister of FINANCE be pleased to 
state:

(a) whether there is any proposal to 
regularise the services of pigmy deposit 
collectors as regular employees of the re
spective scheduled banks;

(b) if so, the details thereof, and

(c) if not, the other benefits that are 
proposed to be given to them?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Indian banks’ Association 
(IBA) has reported that in terms of the Award 
given by the Industrial Tribunal, Hyderabad 
Iq I.D. 14/80 deposit collectors have to be 
given option to get absorbed in regular cad
res in the banks after passing a selection test 
as part time employees. Those who do not

opt for regular appointment have to be given 
higher commission and other benefits. The
I.B.A has also reported that on behalf of the 
affected member banks it filed a writ petition 
in the Andhra Pradesh High Court against 
the Award and has obtained a stay. At 
present, the matter is sub-judice.

Strike in General insurance Corpora
tion and ft* Subsidiaries

5089. SHRI RAJESH KUMAR: Will the 
Minister of FINANCE be pleased to state:

(a) the numboi of officers working in the 
General Insurance Corporation of India and 
its four subsidiaries;

(b) whether there was any strike in the 
offices of General Insurance Corporation 
and its subsidiaries on March 4,1992; and

(c) it so, the act ion taken by the Govern
ment against those employees who partici
pated in the strike’

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) 14,567

(b) and (c). Yes, Sir. Some of the em
ployees of the companies were on 
unauthorised absence on 4th March, 1992. 
The GIC had advised its Subsidiaries to 
effect wage-cut in respect of officers who 
were on unauthorised absence on that day.

Development of West Coast Canal

5090. SHR1MATI SUSHEELA 
GOP ALAN: Will the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) the progress made so far in develop
ing the West Coast Canal between Kollam, 
Kochi, Kottapuram section along with 
Chempakkara canal and Udyogmandal ca
nal as National Waterway;
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(b) the funds provided for this scheme 
during the Seventh Plan, and the amount 
actually spent during that plan period; and

(c) the details of the proposals, formu
lated for this scheme during the Eighth Plan 
period?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) A Bill tor 
enactment of a Central legislation to declare 
the Kollam-Kochi-Kottapuram Stretch of West 
Coast Canal and Champakara and 
Udyogmandal Canals as National Waterway 
has been introduced in the Lok Sabha on

Waterway Development

a) Land Acquisition

b) Compensation for buildings.

c) Dredging and other 
miscellaneous works.

d) Aids to navigation

e) Bank protection

f) Modifications to locks 
and bridges.

IW  T  Terminals (15 Nos.)

a) Civil works

b) Cargo handling equipments

Total

The 8th Plan has, however, not been

28.2.1992. Development works on the pro
posed National Waterway can be taken up 
only after it is declared as National Water- 
way.

(b) A lumpsum provision of Rs. 5.00 
crores was made in the Seventh Plan for 
development of new National Waterways 
including the West Coast Canal Stretch. 
However, no expenditure was incurred on 
the scheme for development of West Cost 
Canal as It had not been declared as a 
National Waterway

(c) Details of the proposals formulated 
for this scheme during the 8th Plan are as 
follows

(Hs. in crores)

4.30

0.80

19 90 

0.80 

5.70

1.50

21.30

7.70

62.00

Security Personnel Killed in J  & K state:

5091. SHRI R. SURENDER REDDY: (a) whether a large number of security
Will the Minister of DEFENCE be pieasedto personnel were killed to Jammu andKashmlr
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by the Pakistani trained extremists operating 
in the valley;

(b) if so, the total number of military 
personneldiaied during the lastthree months; 
and

(c) the assistance provided to the fami
lies of the deceased ?

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). One Officer 
and five Other Ranks of the Army were killed 
in Jammu and Kashmir during the period 
1.11 1991 to 31.1.1992.

(c) The details of financial assistance 
and other benefits, admissible to the families 
of those in operations are given in the at
tached Statement.

STATEMENT

Liberalised special family pension equal

(a) Army Officer’s 
Benevolent Fund

(b) Army Wives 

Welfare Association

(c) Army Relief Fund

Defence Services Officers’ Provident 
Fund/Armed Forces Personnel Provident 
Fund and leave encashment as admissible.

4. Employment Assistance

Upto two dependents of service person
nel killed or severely wounded in the opera

te reckonable emoluments last drawn, both 
for the officers and the personnel below 
officer rank till death or disqualification , 
Family Gratuity at the specified rates de
pending on the rank and death gratuity de
pending on the length of service is also 
admissible.

2. Army Group Insurance Benefits

The families would also be entitled to 
death benefits from AGI at the following 
scale:-

Officers -Rs. 3, 50,000/-
w.e.f. 01 Apr 89

JCOs/ORs Rs. 1.50,000/-

3. Other Benefits

Financial assistance at the following 
scale is appiicable:-

Next of Kin of Officers are entitled to 
maximum financial grant of Rs. 18,000/-

Officers Rs. 2,000/-

JCO - Rs. 1,200/-

NCO Rs. 1,000/-

OR - Rs. 800/-

Officers - Rs. 1,000/-

JCO - Rs. 300/-

OR Rs. 200/-

tions are entitled to Priority IIA for employ
ment in Group 'C' and ‘D’ posts filled through 
DGE&T/Employment Exchanges.

5. Educational Concessions

Children of Defence personnel killed or 
disabled In action, who are studying in edu
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cational institutions underthe Department of 
Education, are entitled to the following edu
cational concessions:-

(a) Complete exemption fromtuition fee 
and other fees levied by the educational 
institution concerned.

(b) Grants to meet hostel charges in full 
for those studying in Boarding Schools and 
Colleges.

(c) Full cost of books and stationery.

(d) Full cost of uniform where this is 
compulsory.

6. Grant tor Construction/Repair of 
Houses

50% of grant paid to War Widows by the 
State Governments for construction/repairs 
of houses is re-embursed by the Centre 
subject to a maximum of Rs. 5.000/-.

7. Grant for Marriages of Daughters of 
War Widows

The Kendriya Sainik Board gives a grant 
of Rs. 1,000/- lor marriage of a daughter of 
a war widow.

8. Rail Travel Concession

75% concession in rail fare for travel in

Achievement 1990-91

1. Area surveyed (HA) 267.27

2. Area Developed with
subsidy assistance (HA) 20.00

3. Area Developed with
Technical assistance (HA) 57.00

4. Feastoility reports issued
NoVareainHA 10/65.03

Second Class is available to war widows.

9. Rehabilitation

Allotment of agencies for sale of Petro
leum products, Vegetables and Milk.

Achievement of Prawn Farming 
Ragional Centre, Bhubaneswar

5092. DR. KARTIKESWAR PATRA: Will 
the Minister of COMMERCE be pleased to 
state:

(a) the achievements made by the Prawn 
Farming Regional Centre, Bhubaneswar 
during 1990-91 and 1991-92 so far;

(b) the number of beneficiaries covered 
under this centre;

(c) whether marine products Export 
Development Authority near Gopaipur is 
covered under this centre; and

(d) the actual sale of seeds from this 
hatchery during 1989-90,1990-91 and 1991 - 
92?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) The achievement of the 
Bhubaneswar Centre forthe years 1990-91 
and 1991-92 are:

1991-92 
77// Feb., 1992

408.29

7.13

332.8

8/133.13
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Achievement 1990-91 1991-92
WH Feb., 1992

5. Training extended No7
farmars benefited. 2/50 2/39

6. SC/ST training No./farmers
benefited. 1/20

7. Farmers' meet 1

8. Environmental survey 1

9. Interstate study tour for farmers
No./farmers benefited 1/5 1/8

(b) The Centre is meant to provide 
extension service to farmers engaged in 
prawn culture in Orissa. So far 1396 farmers 
are registered with centre for availing Tech
nical Assistance.

(c) The hatchery at Gopalpur owned by 
MPEDA is a separate unit operating under a 
Society named the Orissa, Sharimp Seed 
Production Supply and Rasearch Centre 
(OSPARC).

(d) The sale of seeds from this hatchery
are:

Safe 
(Million Seeds)

1989-90 8.19

1990*91 14.41

Apr# 1991-Feb.1992 25.70

Export of Granite

5093. SHRI M.G. REDDY:
SHRI J.CHOKKA RAO:

pleased to state:

(a) whether the Government are taking 
any interest to allow rough blocks of granite 
for export;

(b) if not, the reasons thereof;

(c) the number of export oriented 
colouredgranite units functioning in the coun
try at present;

(d) the quantity of export oriented gran
ite deposits available in the country present;

(e) the quantity of coloured granite ex
ported during 1990-91 and 1991 -92together 
with the names of the states and the coun
tries to which exported; and

(f) the foreign exchange earned there
from?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) and (b). There is no 
restriction on export of rough blocks of gran
ite in the current Import and Export Policy.

Will the Minister of COMMERCE be (c) The number of export oriented gran-
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Re units functioning in the country is around 
50. Breakupof data regarding coloured gran
ite units is not maintained.

(d) Granite deposits so far estimated by 
the respective State Government are 144.18 
million cubic meters. While estimation of 
reserves n some of the States is still in 
progress, other States are yet to take up 
estimation of reserves.

(e) and (f). Exports of granites during 
1990-91 were 7.326 lakh tonnes valued at 
Rs. 227 crores. Exports during 1991 -92 are 
estimated at Rs. 360 crores. The quantita
tive data of exports for 1991-92 is not avail
able. Exports are mainly from the States of 
Tami! Nadu, Andhra Pradesh and Karnataka, 
and the countries to which exports have 
been effected are Japan, Italy, U K , USA 
and Germany. Breakup of export data in 
respect of coloured granite is not main
tained.

Export of Tyres

5094. SHRIMATI MAHENDRA 
KUMARI:

SHRIMATI RITA VERMA: 
SHRI CH ETAN  P S .

CHAUHAN:
SHRI N.K. BALIYAN:

Will the Minister of COMMERCE be 
pleased to state:

(a) the names of the top five countries to 
which tyres were exported during 1991 -92;

(b)the value oftyresexportedtoeachof 
these countries; and

(c) the targets fixeo for 1992-93 in this 
ragard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) and (b). The top five

countries to which tyres and tubes were 
exported from India and value of these ex
ports during 1991 -92 (April-January, 1992), 
are as under

Country Vakie(kncroreRs.)

1. U.S.A. 51.6

2. Bangladesh 16.9

3. Afghanistan 13.5

4. Nigeria 9.0

5. Singapore 7.4

(c) The target for auto tyres and tubes 
for 1992-93 is provisionallyf ixed at Rs. 300 0 
crores.

Revival of Sick Industrial Units by
Board of Industrial and Financial 

Reconstruction

5095. SHRI J. CHOKKA RAO: Will the 
Minister of FINANCE be pleased to state:

(a) the number of sick industrial units 
recommended by the Board of Industrial and 
Financial Reconstruction for revival;

(b) the capital required for reviving the 
said units; and

(c) the number of such units located in 
Andhra Pradesh together with the present 
stage of their revival?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a). The number d  revival schemes 
sanctioned by the Board for Industrial and 
Financial Reconstruction (BIFR) under Sec
tion 18(4) of the Sick Industrial Companies 
(Special Provisions) Act, 1985was 229, and 
the number of schemes approved under
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Saction 17(2) of the Act was 127, as on
29.2.1992.

(b) BIFR has reported that it does not 
compile the over all capital required for 
schemes sanctioned/approved, as this in
formation is not required n connection with 
its work.

(c) In Andhra Pradesh, as on29.02 1992, 
the number of revival schemes sanctioned 
under Section 18(4) was 26 and approved 
under Section 17(2) was 24. The schemes 
thus approved and at various stages of 
implementation which is spread over a pe
riod of 7 years and, in some cases, even 
beyond. In one case the company has been 
declared to be no longer sick. The sectioned 
schemes include 9 cases of amalgamation 
of which, as per information available 8 have 
already taken place.

Board for Industrial and Financial 
Reconstruction

5096. SHRI KADAMBUR M.R. 
JANARTHANAN: Will the Minister of FI
NANCE be pleased to state:

(a) whetherthe Union Government pro
pose to invest in Board for industnal and 
Financial Reconstruction powers to takeeariy 
action to restructure ailing units and to order 
restructuring of sick units in the early stages 
of sickness;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) whetherthe Union Government also 
propose to create a special appellate bench 
to dfspose of speedily, appeals against BIFR 
orders?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Various proposals for

amendments to the'Sick Industrial Compa
nies (Special Provisions) Act, 1985 (SICA), 
including those for investing in BIFR powers 
to take action in the early stages of sickness, 
are currently under the consideration of 
Government.

(d) The Appellate Authority for Industrial 
and Financial Reconstruction(AAIFR) has 
already been constituted under the provi
sions of SICA to dispose of speedily appeals 
against BIFR orders.

12.00 hrs

[English]

SHRI SAIFUDDUIN CHOUDHURY 
(Kalwa): Sir, we all are aware that what kind 
of shock came to the humanity when in 
December. 1988. an American airliner was 
bombed in the mid-airand in September, 1989 
also, a French airliner was bombed in the 
mid-air It is quite natural that these two 
countries will do their best to bnng the '•ul- 
prits to book. Terrorism should no doubt be 
punished. What has come to our notice is 
that through their own investigation thn 
USA, France and U.K have rone to th;<j 
conclusion that six Libyans are responsible 
for this. Now they are demanding that these 
six Libyans be handed over to these three 
countries but Libya is not giving any cre
dence to the kind of investigations that these 
countries conducted and they are saying 
that there has to be a third natural agency like 
United Nations which should be responsible 
for taking up the custody of these Libyans. 
Now. the International Court of Justice is 
also seized of this matter and the Libyan 
leader has told the Arab League delegation 
that till the verdict comes from that court, 
these should not be any sanction imposed by 
the Security Council on Libya. To day the 
voting in the Security Council about the 
sanction will take place. I want to know what 
stand India is going to take. It came to our 
notice some days ago that In New York, a 
Libyan delegation met our Indian represen
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tative and sought our help to defuse the 
situation. Yesterday aiso one Ubyan repre
sentative cameand met our Prime Minister. 
It is a very serious matter. I want to know 
whether we can allowthe Security Coundlto 
be used as a kind of agency for unilateral 
imposition of some country’s will on some 
other country. If there could be treaty of 
extradition between the two countries, then 
no question would arise, tf Libya would con
cede the US demand, we would not come in 
to it. The question is Libya has mistrust 
against USA. if they say that they cannot 
trust them and they can hand over these so- 
called accused to the United Nationsforafair 
trial or pre-trial hearing, then we must go with 
that. We should not, in the name of consen
sus, support or go along acquiescing all that 
USA is pressuring us to do.

In this context, i aiso want to say that 
the Chief Judicial Magistrate of Bhopal de
clared in 1989 thaat the UCC Chairman, Mr. 
Warren Anderson is an absconder in that 
criminal case that was done. He has been 
declared an absconder by our own court I 
would tike to know that for this absconder, 
who is a USA national, what our country is 
doing so that USA extradites that Mr. Ander
son to our country. It is very much finked with 
the kind of demand that USA is making to get 
these six Libyans to be handed overto them.
I want a categorical reply from the Govern
ment that in today's voting, what stand they 
are going to take. They should not allow 
things to aggravate further and they should 
take a proper stand so that the unilateral 
imposition of one country’s will is no longer 
possbie in this world.

SHRI INDERAJIT GUPTA (Midnapore) 
:Mr. Speaker, Sir, a couple of days ago, the 
Home Minister had stated in the House that 
a delegation consisting of Members of the 
Standing Committee of the National Integra
tion Council, along with some other M.Ps. 
belonging to different parties, should be sent 
to Ayodhya to make an on the spot investi
gation of what is going on there because 
everybody is worried by conflicting reports 
which are appearing in the press about some 
wall which 18 being constructed and alleged 
destruction of two or three temples and what

is going on in the Ram Katha Park and all 
that. Today I saw a report In the press that the 
Chief Minister of Uttar Pradesh has stated 
that he is prepared to receive such a delega
tion. Apparently, he is not opposed to it. He 
says he is willing to receive such a delega
tion. I, therefore, request that this matter 
should be expedited because if there is a 
long delay and the delegation goes after 
some long time, there will be nothing f orthem 
to see. Today there are also photographs 
how all the debris of the broken building is 
being cleared and how all kinds of holes and 
all that are being filled up and so on.. Such a 
visit is necessary. I would request you to see 
to it thatthis delegation is constituted as soon 
as possible and it should proceedto Adodhya 
within acouple of days. Furtherdelay should 
be allowed on this, if any useful purpose is to 
come out of it.

Sir, I want to raise a second point. It 
came to my notice lately. An hon. Member of 
this House from Ghazipur, Shri Vishwanath 
Shastri, is sitting on hunger strflce in his own 
constituency before the District Magistrate's 
office in protest against the burning and 
sacking of about 100 huts and houses of 
harijans and landless agricultural labourers 
in that area, in the village Sukhpure of Tehsil 
Mohammadabad. A whole lot of houses and 
hutments have been burnt down by-l do not 
know who-somebody who is being protected 
by the Government there, because no action 
has been taken. Shri Shastri is on hunger 
strike. He has declared that he will fast up to 
death unless appropriate action is taken 
against the culprits. Last night telephonic 
message has come from there that his physi
cal condition is also not good. He is deterio
rating. tt is desirable that the matter should 
be looked in to and settled as soon as 
possible. I would, therefore, also request the 
hon. Leader of the opposition to use this 
good offices with the Government of Uttar 
Pradesh to see to it that matters like this- 
which is a serious matter-are not repeated. 
First of all, this kind of action against poor 
people should be stopped, police should 
take proper stem action against the offend
ers and the culprits should be brought to 
book so that the wav can be cleared for Shri
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Shastri to withdraw his hunger strike. This is 
a very important matter.,

[Translation]

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, it is a matter of 
regret that I was not present in the house, 
when the Ayodhya issue was raised. But, 
from newspaper reports, I came to know that 
there was an uproar over the Ayodhya issue. 
Just now Shri Indrajit Gupta referred to the 
Ayodhya issue and perhaps the hon. Minis
ter of Home Affairs has made an announce
ment to the effect that a deligation should be 
sent to Ayodhya. I am also a member of the 
Standing Committee of the National Integra
tion Council and at the council’s meeting it 
was decided that a delegation of the council 
can visit Ayodhya if it desires so. But, under 
the present circumstances, in the aftermath 
of all these heated arguments done forthe 
sake of it the visit of a Parliamentary delega
tion would be unusual, something unprec
edented. If the House ...(Interruptions)

Mr. Speaker, Sir, the hon. Minister of 
Information can collect the necessary infor
mation. If you remember correctly, in the 
President's Address, it was mentioned with 
regard to Ayodhya that the Union Govern
ment is maintaining a strict vigil, but the 
Home Ministry failed in its duty, when some 
incidents occured there, despite its strict 
vigil. The Ministry of Home Affairs could have 
collected the necessary information. It is 
being posted of the latest situation by the 
Government of Uttar Pradesh but that infor
mation is being suppressed. It is our charge 
that the house is not being informed in the 
proper way and at the proper time (Inter
ruptions)

[EngUsh]

SHRI SAIFUDDIN CHOUDHURY: why 
are you backtracking now ( Interruptions)

[Translation]

SHRI ATAL BIHARI VAJPAYEE: If the 
matter Is of getting acquainted with the facts, 
then the hon. Members who wish to visit

Ayodhya are welcome to do so.

SHRI INDRAJIT GUPTA (Midnapore): 
The Chief Minister has not reised any objec
tion.

SHRI ATAL BIHARI VAJPAYEE: The 
Chief Minister has no objection, but I have. 
This is a matter of setting a precedent. The 
issue involved here is not limited to Ayodhya 
alone. Will delegations visit all those places, 
where ever there is a dispute, (/ntemjptfons)

MR. SPEAKER . That day, you were not 
present.

SHRI ATAL BIHARI VAJPAYEE: It is 
my misfortune that I was not here.

MR. SPEAKER. Let me tell you that 
when a demand for a visit by a delegation 
was made, It was said that there is no 
question of a Parliamentary delegation, but 
the hon. Members are free to accompany 
the N.I.C. delegation, if they desire so.

SHRI ATAL BIHARI VAJPAYE: When a 
decision regarding the visit of the N.I,C. 
delegation was taken....

SHRI NITISH KUMAR (Barh) : That 
day, Advaniji did not oppose the decision.

SHRI ATAL BIHARI VAJPAYEE: Does 
it mean that I cannot object to it ? (Interrup
tions) I may be allowed to make my point

MR. SPEAKER: Yes. please.( Interrup
tions)

MR. SPEAKER: Not Hkethis. If you have 
said something, he too may be allowed to 
make his point. That day also, you had said 
that anyone can go there. Vajpayeeji, is also 
reiterating the same thing. It's one and the 
same.

[Englishj

SHRI M RUTYUNJAYA NAYAK 
(Phulbani): Sir. I need a clarification from 
Vajpayee}!.
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SHRI ATAL BIHARI VAJPAYEE: I am
not yielding. (Interruptions) You allow me to
complete what I want to say.

[ Translation]

MA. SPEAKER: Please take your seats.

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, the Chief Minister has wel-
comed the visit of such a delegation. It is
evident from this that the State Government
is not suppressing any fact pertaining to
Ayodhya .

SHRIINDRAJIT GUPTA: They should
not suppress it but from your statement an
impression is being created that the State
Government wants to suppress some facts.
( Interruptions)

SHRIATALBIHARIVAJPAYEE: Ifthe
hon. Members want to visit Ayodhya with this
attitude, which is reflected in the constant
interruptions, then I do have objeetions to
their visit. If the delegation is visiting Ayodhya
with preconceiVed notions and the idea that
the Centerwill have to intervene in U.P. , then
this visit will only worsen the situation and we
cannot support it. What kind of things are
being discussed 10 the House? Don't Ihave
the right to speak inthis House ( tnter
ruptions)

SHRI MUKUL BALKRISHAN WASNIK
(Bu!dana). 1he situation in Ayodhya has
come to such Ci pass tha' even if a Member
wants to visn the place, ns cannot eo so.

SHRI ATAL BIHARI VAJPAYEE : Mr.
speaker, Sir, Just now Comrade Indrajit
Gupta said that he would like to get acquaited
withthefacts.lknowhimforaverylonglime.
If any delegation wants to visit the place, to
get acquainted with the facts, then it should
go with an open mind. The discussions that
took place in the House and the manner in
which I am being interrupted is not indicative
ot an open mind ..... (Interruptions) Please
allow me to complete what I want to say.

Mr. Speaker, Sir, the hon. Minister
of Home Affairs has issued a threat to the

U.P. Govemment, in the House. He has
mentioned Article 356 in this regard. It has
also been mentioned that if necessary, the
Central Govemment will take over the dis-
puted site. Iwonder, under which law this will
be done? H this is the' attitude of the Union
Govemment, then how will the visit serve
any purpose? It aimed at strengthening the
carafor implementing Article 356 .

SHRI INDRAJ IT GUPT A: Why are you
saying this? The interruptions are not aimed
at you. Rather, they are opposing the Chief
Minister's move.

SHRI ATAL BIHARI VAJP,t,YEE: Op-
posing? Our Chief Minister has nothing to
hide. He is doing it openly. He has welcomed
the visit. But Imyself and many others are
worried. You will have to think over it. (Inter-
ruptions)

[English]

MA. SPEAKER: I am not constituting
the Committee.

[ TranSlation]

It is just that some hon. Members want
to visitthe site. as a decision 10this effeet was
taken at the N.tC. meeting. So, they are
going. If anyone else wishes to do so, he too
can go. He said only this much, nothing
more.

jf:.nglishj

He did not ask me to constitute tne
Committee.

[ Translation]

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir. I woulO like to aSK you a
question. If a similar situation develops in
any other State, will thrs visn to Ayodhya be
looked upon as a traditton, as a convention
? Large scale killings have taken place in
Bihar. (Interruptions)

SHRI SHARAD YADAV (Madhepura):
Mr. Speaker, Sir, I am on a point of order. I
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may be allowed to speak after him. (Interrup
tions)

MR. SPEAKER: All of you. please take 
your seats. I am on my feet .(Interruptions)

SHRI RAM VILAS PASWAN (Rosera)* 
Mr. Speaker, Sir, more killings have taken 
place in U.P. compared to Bihar. Letthe hon. 
Minister of Home Affairs check for the facts 
in his report. We would like to challenge this 
charge and prove that Uttar Pradesh has 
witnessed killings, three times more than the 
killings in Bihar, ever since the formation of 
the Kalyan Singh Government in the 
State.... (Interruptions) .... They have 
turned U.P. in to a mini Punjab1.

SHRI MADAN LAL KHURANA (South 
Delhi) Five thousand people have been 
killed in Bihar. (Interruptions)

SHRI ATAL BIHARI VAJPAYE C Mr. 
Speaker, Sir, I would like to complete what I 
want to say My intention was not to raise any 
controversy. I did not know that the mere 
mention of Bihar would create such an 
uproar (Interruptions)

SHRI RAM VILAS PASWAN, Atal Ji, 
propel belonging to the scheduled castes 
have been imprisoned in Uttar Pradesh 
(Interruptions)

In Uttar Pradesh poor people and 
young men belonging to scheduled castes 
have been put behind the bar for the past 
three months .... you have turned Uttar 
Pradesh in to mini Punjab.... (Interruptions)

SHRI MADAN LAL KHURANA Shri 
Ishwar Choudhury of our party, who was 
killed, also belonged to scheduled Caste. 
CInterruptions)

MR. SPEAKER: Please take your seats. 
(Interruptions)

SHRI DEVENDRA PRASAD YADAV: 
The killings in Uttar Pradesh are taking place 
unabated. ( Interruptions)

MR. SPEAKER: Why are you talking to

each other ? Please sit down You never 
resume your seat unless I raise my voice. 
What is this ? You must have observed the 
position of the presiding officer, whenever 
such contentious issues are raised in the 
house land the manner in which the disci
pline of the house is undermined. It is aiso 
our responsibility to keep in mind the ramifi
cations of such heated arguments, outside 
the Parliament.

All the hon Members have presented 
theirviews in very decent manner. Myhumbie 
submission to you is that it is not a question 
of victory ordefeat on any specific issue. This 
relates to the sensitivity unity and integrity of 
our country keeping all these things in mind 
I feel that this August house of the country 
will hold a discussion on it. You do not take 
sides with anyone Let us keep tacts before 
the house I feel it essential to ensure that the 
sentiments of anyone are not hurt

SHRI ATAL BIHARI VAJPAYEE. Mr. 
Speaker, Sir, I am really pained. This has not 
been settled anywhere. I was in Bangalore 
where I read in newspapers about the invita
tion extended by Kalyan Singh Ji After all I 
am a senior member of this house and I feel 
that there should not be any doubts about my 
concern towards maintaining unity and good 
will in our country It there is any doubt about 
it, it is very unfortunate Mr. Speaker, Sir, if 
this sort of a feeling anes in my mind then......

SHRI SHARAD YADAV . There is no 
doubt, please speak further.

SHRI ATAL BIHAftl VAJPAYEE: Mr. 
Speaker, Sir, whether it will be treated as a 
precedent ? We will discuss it frankly. Today 
the issue is on Ayodhya. Ayodhya is in U.P. 
and B.J.P. Government is in power. There is 
some dispute over reconstruction of a temple 
in Ayodbya. An effort has been made to give 
that dispute a communal colour. This is the 
background of that issue , where as the 
N.I.C. has taken a decision on a different 
background Shri Indrajrt Gupta was present 
there.

SHRI INDRAJIT GUPTA: Whatwasthe 
background 7
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SHRI ATAL BIHARI VAJPAYEE: The 
background was that you come to Ayodhya 
with a goodwill, go round Ayodhya and have 
darshan of Lord Rama. The U.P. Govern
ment will make full arrangements for your 
visit. You go there and see as to whether 
there is tension or not...... (Interruptions)

SHRI SHARAD YADAV: Mr. speakersir 
have darshan of Lord Rama there and 
Ravana and Sfta here.

SHRI ATAL BIHARI VAJPAYEE; I want 
Shri Gulam Nabi Azad and the hon Home 
Minister to go there. There has always been 
ademand that the Home Minister should visit 
Punjab arid Kashmir. I would request the 
Union Home Minister to visit Ayodhya 
first... (Interruptions) I am telling you a pro
cess. The Home Minister should go there 
and find out the facts himself and thereafter 
present those facts before this house in the 
right perspective and not with threats These 
threats a will never be tolerated. In case you 
go with preconceived ideas which I am afraid 
you have already conceived then it will not 
serve any fruitful purpose. Earlier it used to 
be stated that we want to demolish the 
mosque, now It is claimed that we want to 
demolish the temples..(Interruptions)

Mr. Speaker. Sir. neither we want to 
demolish the mosque nor are we in favour of 
demolishing the temple Whatever is hap
pening in Ayodhya is all in accordance with 
legal provisions. High Court has not created 
anayobstructions in it ....(Interruptions) Now 
in case you want to create some obsl ruction 
by going there, it can It be helped Mr. 
Speaker. Sir they might be aware that some 
Members of Parliament of the other house 
had gone to Ayodhya. I do not want to name 
them. (Interruptions) No when Kalmadiji 
went to Ayodhya, riots took place because 
he delivered provocative speeches there. 
Here also they delivered provocative 
speeches. I do not know that what will be said 
there when they visit that place and how 
much provocative. However, my submission 
is whether we are going to find out facts or 
spoil the situation . I am not in favour of any 
committee visiting that place or in favour of 
a delegation of leaders paying a visit with

political motives. It wiN not benefit anyone. I 
myself am a member of the Standing Com
mittee and by virtue of my being a member 
of that Committee I would not Hke to go there 
at present. If at all I go there I would like to go 
alone. You accompany me. But do remem
ber one thing that in case you decide to send 
a delegation to Ayodhya then it will set a 
precedent, then we wiH insist that you should 
send such delegations to other States also 
(interruptions) No, I cannot give any threat to 
West Bengal.

SHRI SAIFUDDIN CHOUDHURY: 
There is no such situation like Ayodhya in 
West Bengal. In case the situation prevailing 
in any of the States is similar to that of 
Ayodhya it should be the responsibility of the 
Parliament to ensure that delegation is sent 
there.

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker,Sirwhat is the situation in Ayodhya?

SHRI MUKUL BALKRISHNA WASNIK: 
In view of the developments that are taking 
place in Ayodhya, a Parliamentary Commit
tee should go there. (Interruptions)

SHRI ATAL BIHARI VAJPAYEE : The 
hon. Home Minister has made a statement 
here. He has stated that there is no tension 
in Ayodhya. Did the Home Minister stated 
that communal hatred is prevailing in Ayodhya 
at present. The present situation in Ayodhya 
is a historical one. The parties which are 
present in this house have made no contribu
tion in sorting out the Ayodhya issue amica
bly and through mutual dialogues.

[English]

SHRI E. AHAMED (Manjeri): Why don! 
you advise the Chief Minister of Uttar Pradesh 
nottogo ahead with the demolition ? (kiter- 
ruptions)

[Translation)

SHRI ATAL BIHARI VAJPAYEE: A law 
has been passed in this House. In that law It 
has been said that all the religious places 
shall be protected. However, Ayodhya has
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been left out of its purview.

SHRI BHDGENDRA JHA (Madhubanl); 
Only Babn Masjid and Ram Janma Bhoomi 
have been left out in Ayodhya.

[EngBsh]

SHRI ANBARASU ERA (Madras Cen
tral ): The same subject is being discussed 
forthe last one week. There are thousands 
of people starving without food.

MR. SPEAKER : I will allow you. 

[Translation]

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, the law that has been passed 
was brought in by the Central Government 
and all other parties had endorsed it. Under 
that law , Ayodhya has been granted the 
status of special category place of worship. 
After enacting-that law, what had the Gov
ernment and this House done to resolve the 
Ayodhya issue. When Shri Chandra Shekhar 
was the Prime Minister. ( Interruptions)

[English]

SHRI SYED SHAHABUDDIN 
(Kishanganj): This is a total misrepresenta
tion of facts.

[Translation]

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker. Sir, when Chandra Shekhar Ji was 
the Prime Minister he had convened a meet
ing between Babri Masjid Action Committee 
and Ram Janma Bhoomi Samiti. Documents 
were exchanged and the issue had started 
moving towards a definite direction. (Inter
ruptions)

SHRI NfTISH KUMAR : Mr. Speaker, 
Sir, whetherthe discussion is based on the 
issue as to whether the committee should go 
there or not or Shri Vajpayee Ji is supposed 
to narrate the entire episode in details as he 
is doing. (Interruptions)

SHRI ATAL BIHARI VAJPAYEE: I will

say what I want to say. {Interruptions)

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, in case I am not interrupted 
frequently I will complete what I want to say, 
very soon. (Interruptions)

MR. SPEAKER : Please sit down. Mr. 
Vajpayee has said that he wiH finish quickly 
in case he is not interrupted. As such please 
resume your seats.

SHRI£HARAD YADAV: Mr. Speaker. 
Sir. we haie on objection to Mr. Vajpayee’s 
continuing to speak but at the same time we 
should also be allowed to comment on what 
he is saying.

SHRI ATAL BIHARI VAJPAYEE: The 
new Government or in other words the Gov
ernment headed by Shri Narasimha Rao 
instead of making any progress in the matter 
further to the exchange of documents has 
passed a legislation and are sitting quietly. 
Now what is happening in Ayodhya. nothing 
is happening only the ground is being cleared. 
(Interruptions)

Mr. Speaker, Sir, tourists visit 
Ayodhya in large numbers. They are ex
pected to come on the forthcoming occasion 
of Ham NavamT. Lakhs of tourists come. 
(Interruptions) In case the Uttar Pradesh 
Government takes some initiative for devel
opment of tourism or for providing some 
amenities to tourists, the High Court has no 
objection to it and those who plead for abid
ing by the judgment of the court should 
remember that high court has not objected to 
anything happening in Ayodhya. (Interrup
tions)

Mr. Speaker, Sir. I am suggesting a 
way out. Miy submission is that the Home 
Minister may go to Ayodhya , collect facts 
and after coming back may take the House 
in to confidence and only there after should 
take a decision about the necessity to send 
a committee or delegation to Ayodhya.

SHRI VISHWANATH PRATAP SINGH 
(FatehPur): Mr. Speaker, Sir, I had informed 
you that under Gokulpuri Police Station there
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is a colony by the name Shri Ram Colony. II 
is a colony where poor people live. We had 
•gone there yesterday. (Interruptions)

[English]

SHRI INDRAJIT GUPTA : Sir, are you 
allowing a full debate now ?

MR. SPEAKER: No, I am not. What can 
I do ? Certain times, the things are forced on 
the House.

SHRI INDRAJIT GUPTA. I raised a 
matter with reference to what had been 
already said in this House by the Home 
Minister. I wanted your direction as to whether 
that delegation should proceed or not (In
terruptions)

MR. SPEAKER : You did not ask for
that.

SHRI INDRAJIT GUPTA: I would not 
have raised it if I had known that such a 
concerted attempt has been made to sub
vert the delegation.

MR. SPEAKER: Let me tell you. First of 
all. you did not ask forthe direction from the 
Chair. Secondly, it is not necessary for the 
chair to give the direction in view of what the 
Home Minister has said. If I have to give any 
direction, I will consult all the leaders and 
only then I give the direction. ( Interruptions)

SHRI SAIFUDDIN CHOUDHURY 
(Katwa) : There is already a commitment 
given by the Government. (Interruptions)

MR. SPEAKER: Please leave it at that. 
This is something else. (Interruptions)

SHRI ANBARASU ERA (Madras Cen
tral): Sir, he should be the last speaker. 
There should be no more discussion on this.

MR. SPEAKER: I will give the opportu
nity to you. You are going to get the oppor
tunity.

SHRI ANBARASU ERA: For the last 
one week they are raising the same issue. 
They are doing.*

MR. SPEAKER : This will not go on 
record. (Interruptions)

[Translation]

SHRI VISHWANATH PRATAP SINGH 
(Fateh Pur): A bulldozer was sent to demol
ish the colonies where poor people lived. 
Nothing had happened to warrant this step. 
People had gathered there to protect their 
dwellings. The police called out the name of 
Vayu Paheiwana. It is not that there was 
firing in the air and he was hit. He was 
separated from the crowd by name and then 
was shot. Nothing satisfied with one shot, 
they fired a second one Should unaimed
people....... (interruptions).........the houses
are very cramped and small Ail the colonies 
overthere are unauthorised. There are many 
unauthorised two and three-storey struc
tures but the bulldozer will demolish the 
'Jhuggi-Jhonpri' colonies. This is evidence of 
how power is being used.

Every day the Finance minister land the 
entire Government takes credit in the press 
for having framed a new economic policy. 
What is all this? The unauthorized gold and 
black money in one's possession will be
come authorized but the poor who have 
contributed to the building of Delhi and need 
just a few feet of space, are treated to 
bulldozers and bullets.

They are not occupying Govern
ment land. They purchased the land form 
farmers and are settled there for the last 10 
Years . This matter must be settled now. 
Today power has gone in to the hands of the 
capitalists. Hardworking people do not even 
have the right to die. Instead of providing 
facilities to the poor, their settlements are 
demolished by bulldozers. Several people 
have been injured in the process.

Sir. If the policy of liberalisation is 
being applied to people with black money, it 
should be applied to poor people also.

* Not recorded.
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Hon. Shri Viswanath Shastri informed 
us that at least 100 Harijan houses were set 
on fire. Schools in Luknow have reduced the 
quota for Dalits form 22% to t5% The 
Harijans were attacked three times, twice by 
the police and once by hoodlums. Later they 
would be called traitors and it will become a 
question of taw and order . By drawing 
attention to these things we want justice to be 
done with those people. I wantedto raise this 
point in particular and as the subject of the 
discussion is same, I would like to say a few 
words, it is a matter of pleasure that the 
National integration Council passed a unani
mous resolution in which the B. J.P. also took 
part. It was a good thing on the part of the 
U.P. Chief Minister to invite the N.I.C Com
mittee to the state. A new situation devel
oped and the ‘Sankatmochan’ Lord Hanuman 
himself was in trouble. We were informed 
that the Hanuman Temple was not only 
demolished but also shitted form there (In
terruptions)

When it comes to the question of faith, 
people have faith in Lord Hanuman also. 
What has happened to those people ? The 
Sakshi Gopai temple was
demolished (Interruption)........ the temple
priest had come to me in Banaras. The Sita 
Rasoi, Sankatmochan and Sakshi Gopal 
temple were demolished. What about faith 
now ? Sir, I do not want to prolong the 
discussion but I want to say that the Govern
ment seems to be enjoying all this. This 
Government is a mute spectator. The N.I.C. 
resolution had instilled some confidence. 
Agreed that everyone has his own way of 
looking at things buy some consensus must 
be arrived at. At I had said at that time, 
nobody has objection to construction of a 
Ram Temple at the Ram Katha park which 
belongs to the Government.

Even our Muslim brethren say that they 
would welcome the construction of a Ram 
Temple at an undisputed spot. According to 
Hindu sentiments, the temple should be 
constructed at Ayodhya but the question is 
that the court injunction should not be vio
lated. This was quite clear. Now there is 
widespread doubt about the construction 
plans. Why was that doubt fuelled ? This is

the Government responsibility. It is being put 
to test. Their statements area quite familiar. 
The Government cannot remain uninvolved. 
Please clarify the site plane. You cannot say 
in the House that you are not aware of the 
site-plans. H you are not aware then you 
must find out and tell us how this matter is 
being handled. They should go there on 
Saturday and Sunday and tell us on Monday. 
The Government should clarify its position in 
a matter of such great importance.

SHRI BHOGENDRA JHA (Madhubani): 
It had been decided that an all party delega
tion would go there.

SHRI VISHWANATH PRATAP SINGH: 
It was mentioned during the N.I.C. meeting 
thatthe N.I.C. delegation should go there. As 
Shri Atal is in the Standing committee how 
will the situation deteriorate ? The situation 
will deteriorate only if Shri Atal Ji is not there.

SHRI ATAL BIHARI VAJPAYEE: I am in 
the sitting committee, not in the standing 
committee.

SHRI VISHWANAT H. PRATAP SINGH 
: We are confident that your presence will not 
let the situation deteriorate. If you donl go 
there we would be in danger. Sir, you have 
rightly said that if any member so desires, he 
can accompany the N.I.C. 
delegation...(Interruptions).. but the Home 
Minister should also go. They can go on 
Saturday or Sunday and the N.I.C delega
tion can follow later....(Interruptions)......

MR. SPEAKER: I had not said that but 
the Home minister has said it.

SHRI B.L.SHARMAPREM (East Delhi): 
Sir, some points have been raised about 
Shriram colony which is in my constituency. 
I, myself visited the area and spent about 
four hours there. One person named Wahid 
was shot dead and 25 other people including 
women were injured. I visited every affected 
family. In this regard I would like to say that 
compensation of Rs. 5 lakh should be given 
to the family of the deceased person and Rs. 
one lakh to each injured person. I condemn 
this incident, one thing I would like to make
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it dearlhatthe Government saysthatshriram 
colony is an unautahorised colony. It is not 
know as to what is authorised and what is 
unauthorised in Delhi. The Government land 
is encroached upon. The L.G. was telling me 
that the land was encroached upon 10 or 20 
years back, so what they can do now. If, a 
crime Is committed 20 years back how they 
can apprehend them now. In this regard I 
would tike to say that action should be taken 
againstthe officers who were responsible for 
such encroachments made 20 years back 
and if they are not in the service at present, 
their pension and gratuity should be stopped. 
Sur. I would like to tell you that Yesterday, 
both of them went their alongwith D.D.A. 
officiate and were trying to change the name 
of that colony. They want to rename it after 
Wahid. There form, I would say that the 
name of the colony will remain Shrtram 
Colony only.

[English]

SHRI INDRAJIT GUPTA: What is the 
Government’s reaction on this 9

SHRI SAIFUDDIN CHOUDHURY, The 
Parliamentary Affairs Minister is here Please 
ask him to respond. We want to hear the 
response.

[Translation]

SHRI RAM VILAS PASWAN Mr 
Speaker, Sir, I have visited that area

MR. SPEAKER Will you speak alter 
your leader ?

SHRI RAM VILAS PASWAN. Sir I have 
visited that area and have seen everything

MR. SPEAKER : Either you speak or 
your leader should speak otherwise I have to 
give chance to every one. It will not do.

SHRI RAM VILAS PASWAN : Sir I am 
prepared to obey your order but I am telling 
you that I have visited that area.

MR. SPEAKER: You might have gone 
them. You pleased speak.

SHRI RAM VILAS PASWAN : I would 
tike to submit some new facts and there is 
nothing which may causetrouble to any hon. 
Member. I would like to speaker on this issue 
only and not an any other issue because it 
concerns the poor. You should not have any 
objections if I speak on this issue and the 
problems confronting the poor.

, Yesterday we accompanied SHRI 
V.P.Singh to that colony. ShriSharad Yadav 
had also gone there. I would tike to submit 
that the name of the colony is Rajiv Nagar 
and not Sri Ram Colony as stated by one of 
my hon. Colleagues. At least he should know 
that.

SHRI B.L. SHARMA PREM: I am living 
in that area for the last 32 years and the 
name is Sn Ram colony and Rajiv Nagar has 
been just appended to it in brackets.

SHRI RAM VILAS PASWAN I do not 
want to get bogged down on the issue of 
name of the colony. My submission is that 
since the assumption of office by the present 
Government and since the congress (I) came 
to power in Delhi the demolition oi jhuggt 
clusters has started in Delhi Juggis were 
demolished by bulldozers in Palamandth^re 
is no place where jhuggi clusters have not 
been razed I had visited Palam also Shri 
Pilot and other hon MPs of Delhi are present 
in the House. This matter concerns the poor 
and we people have just. ...

SHRI MADAN LAL KHURANA; A Par
liamentary Committee must be sent there 
and asaked to submit a report afterwards.

SHRI RAM VILAS PASWAN : Mr, 
Speaker, Sir, I would like to know what has 
happened to the policy which was formu
lated during our reign and wherein it was 
decided not to demolish jhuggi clusters. Sir, 
this is a very serious issue and through you, 
I request the Government to institute a judi
cial inquiry into the matter. I am demanding 
a judicial inquiry and compensation of Rs. 5 
lakhs to the next of kin of persons killed in 
firing and Rs. 50,000 to the persons injured.

SHRI MADAN LAL KHURANA: A Par-
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Kamentary Committee should also be des
patched lo the area.

SHRI RAM VILAS PASWAN ; Yes, a 
Parliamentary Committee should also be 
sent there. ( Interruptions)

MR. SPEAKER; AH of you will be given 
an opportunity to forcefully put forth your 
views. (Interruptions)

MR. SPEAKER : I will allow you aiso.

( Interruptions)

MR. S P E A K E R : Please do not shout at 
me. I will give a chance to you. Yes . Mr. 
Minister.

(Interruptions)

MR. SPEAKER I would very respect
fully bring to the notice of the Members who 
are present here, specially to our senior 
colleagues here, thatthey will please accom
modate the junior colleagues, specially Shri 
Nirmal Kanti Chatterjee

THE MINISTER OF PARLIAMENTAR Y 
AFFFAIRS (Shri Ghulam Nabi A zad) Str, I 
would, first like to react to what my friend Shri 
Saifuddin Choudhury has said with regard to 
Libya This is a very sensitive matter and I 
respect the sentiments of the hon. Momber 
and other Members. I w'll definitely bring this 
to the notce of the External Affairs Minister 
for his reaction.

SH R f SO M NATH C H A T T E R J E E  
(Bolpur): You shard the concern aiso. Shrt 
Ghulam Nabi Azad : Sure. (Interruptions)

[Translation]

Secondly, the discussion which has been 
going on for several days now in the House 
and in which Shri Indrajit Gupta Shri 
Vajpayee, Shri V.P.Singh and many other 
hon. Member have raised the demand of a 
Parliamentary Committee. (Interruptions) I 
am comir.j to that also Undoubtedly the 
issue was twice discussed in the meetings of 
the National Integration Council I was also

there and so was the Chief Minister of Uttar 
Pradesh. It was unanimously decided In the 
meeting of the National Integration councilto 
send a team there, but even then the issue 
is being debated for last several days in the 
House. There are apprehensions in the minds 
of the hon. Members particularly, about the 
erection of a wail there probably in violation 
of limits prescnbed. No information has been 
received here about the controversy regard
ing the erection c* a wall there. Suspicions 
have aroused in the minds of the hon. Mem
bers of the august House that probably 
something is cooking up there behind the
scenes........ (Interruptions).... under the
Constitution the hon. Members’ have the 
right and privlage to Know what all is taking 
place behind the scene*; in overt or convert 
manner On many a occasion even the 
notings on the Government files are dis
cussed in the Houso and Photostat copies 
are produced hote Whon tha august House 
is so powerful land supreme, then I think 
controversies should not anse on the visit lo 
a religious place like Ayodhya , where any
one can freely go without any reservations. 
In view of this the hon Minister of Home 
Affairs mentionqdthat a standing committee 
of the National integration Council may visit 
there and it »he hon. Members of this august 
House also wish to go with the committee, 
the Government has no objection to that 
The Government has taken a decision today 
itself to cali tor the names of one hon. 
Member from each party to go with the 
committee fo Ayodhya. I am making a re
quest to all the Parties in this regard. Prob
ably, the forceful speoch of the hon. Minister 
of Home Affairs has annoyed quite a few 
hon. Members, but 1 would like to assure 
them that it is the endeavor of the Govern
ment to find an am*cabl« solution to the 
controversy instead of further complicating 
the matter. And it is aiso the desire of the 
Central Government behind sendmo a team 
oftheNICandmehon. Members lo  Ayodhya, 
to amicably resolve the dispute. The Central 
Government does not want to threaten any 
State Government . (Interruptions) when 
you launch tirades on a number of occasion 
and feel agitated during Zero Hour that does 
not mean that you really want to threaten the 
Government and if it is so then I will submit
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that the Government is threatened through
out the day. (Interruptions)

SHRI RAM VILAS PASWAN; The Gov
ernment cannot say like this. (Interruptions)

SHRI MADAN LAL KHURANA: He has 
said that he wants to take action, but that will 
be done only after committee’s return (Inter- 
ruptions)

SHRI GHULAM NABIAZAD: Hon. Shri 
Vajpayee, whose patriotism is beyond doubt, 
submitted that there is complete peace there, 
if It so, then why object to sending a Central 
team there. One can understand that in 
times of disturbances such a visit will be 
opposed on the gorund that there might be 
incidents of stone throwing and firing. I am of 
view that if peace and tranquillity is there, 
then no other occasion can be more oppor
tune than this for the visit. Also if there is 
nothing to hide then Ithmkthehon. Members 
and opposition leader, Shri Vajpayee, should 
not have any reservations on the visit of the 
committee.

When the hon. Minister of Home Affairs 
said that Members of NIC and Members of 
Parliament would visit Ayodhya and the Chief 
Minister of Uttar Pradesh is ready to receive 
themthen what is the hitch. These objections 
are of little effect. Whyobject, when the Chief 
Minister of Uttar Pardesh is happily prepared 
to receive them. I do not think the intention 
at heart is to dismiss the state Government 
after visit to the area. You have requested 
that we should go with an open mind on the 
issue and I would like to assure both you and 
Shri Vajpayee that the Government has got 
an open mind on the issue and no hon. 
Member of Parliament will visit the place with 
any preconceived nation or prejudice. (Inter
ruptions) The Government and the hon . 
Member will visit there with on open mind 
and I would tike to assure the House that the 
Government is not going there with any 
preconceived notions.

V what all Shri V.P.Singh has mentioned 
in the House about the firing in the 
unauthorised colonies is correct, then defi
nitely it is condemnable and I would like to

assure the House that I will bring the issue to 
the notice of the hon. Minister of Home 
Affairs so that it couid be got investigated.

SHRI VISHWANATH PRATAP SINGH 
: Mr. Speaker, Sir, I would like to know form 
the hon. Minister of Parliamentary Affairs the 
stand India will take on the issue of voting on 
Libya ? I think on such an important issue the 
stand of India should be very unambiguous 
and categorical because the policy of subju
gation should always be condemned.

[EnglishJ

SHRI GHULAM NABI AZAD : Sir. I 
have already said that I would bring the 
sentiments of the hon. Members to the 
notice of the External Affairs Minister.

[Translation]

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. Speaker, Sir, as I remember discussions 
were held many times in this house regard
ing sending an Ail Party Committee. Once it 
was for Andhra Pradesh, anothertime it was 
for Madhya Pradesh. But generally there 
used to be a consensus in this House that if 
an All Party Committee of Parliament is sent 
to intervene in to the activities of any state 
Government it would be a wrong practice. In 
the context of the matter which was raised 
day bef ye  yesterday the hon. Minister has 
just now said that he wanted to analyse the 
facts with an open mind. I have got the full 
record of the proceedings I will not go into 
the details of the discussion. I shall only refer 
to the concluding paragraph with which that 
matter was finished and the august house 
did not get an opportunity to discuss it fur
ther. As such, this belief must have cropped 
up in somebody’s mind, as Nltishjl has pointed 
out that there was no objection to it from our 
side. Although, immediately after that I did 
teli the journalists that we do not agree to II 
and we will do whatever we think is right. I will 
only quote instances word by word. As soon 
as the Home Minister concluded his speech 
an objection was raised, not only from my 
side but Shri George Fernandes and other 
friends also raised an objection regarding 
the reference made to the Article 356 which
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should not have been done. At that time he 
said

“Mr.Speaker, Sir, I would only like to say 
that Article 356 is sparingly used when 
the Government feels that it has been 
left with no other option. It is indeed 
imposed in such a situation. I wiil not 
reveal may opinion now. The delegation 
that has gone should meet me after its 
arrival. Thereafter I shall decide about 
the final decision.”

This was said by him not me and ft was 
also not said in excitement, t am aware that 
this was said after the B.A.C. and cabinet 
meetings. At the outset when he referred to 
Article 3561 felt that perhaps due to furors in 
the House he might have mentioned about 
Article 356, casually. But particularly on the 
day when he read his four page statement 
there was not a single word on the basis of 
which Uttar Pradesh Government could be 
blamed. While concluding he pointed out 
that Article 356 is sparingly used and he 
would not like to do it generally. However, he 
would not state his opinion then and he would 
do it only after the delegation comes back. 
What is the implication of this ’

Today my col'egaue hon. Vajpayee ji 
expressed his opinion. He was not aware of 
this He is ourseniorand oldest member and 
he is well aware of the fact that there is no 
such practice of sending an All Party Parlia
mentary Delegation. We should not violate 
that tradition and create a worng precedent 
Only in this context he has referred to it.

Mr. Speaker, Sir, however, through you 
I would like to tellthe Govemmentthat Article 
356 is imposed only when any Government 
goes againstthe constitution. ( Interruptions)

On that day also I had said that the said 
Article is imposed in the event of violation of 
constitutional machinery. The Government 
has this right. For this I would like to say that 
why only Shri Gulam Nabi Azad, the Secre
tary, Home Ministry can pay a visit and 
gather facts and submit his report. If he feels 
that the Uttar Pradesh Government has 
furnished incorrect information the constitu

tional system of the state has disintegrated 
and constitutional is being violated then in 
that case you have the full right to take the 
House into confidence and take whatever 
action you consider to be fit But we will not 
allow the Government to take unilateral de
cision here and such an all party parliamen
tary delegation to confirm its wrong deci
sions. As such I would sound the Govern
ment against creating such wrong precedent S' 
and against these wrong practices.

[English]

Do not use parliament as a device for 
your own ulterior ends. If you want to play 
fair, if you want to protect the constitution, 
than do it in a straight forward manner.

[ Translation]

You carried this impression that the 
inf ormation furnished by Uttar Pradesh Gov
ernment is wrong and nobody can prevent 
this. The Home Minister in his statement 
would have mentioned this aspect and at the 
same time wouid have said that as per his 
knowledge this assertion of Uttar Pradesh 
Government was incorrect. We are aware of 
this fact that the aforesaid things have been 
said. The Home Minister had no right to place 
on record all this regarding the Uttar Pradesh 
government and at the same time send this 
parliamentary Committee to carry out it's 
dubious intentions. As such I strictly oppose 
this move. In this context my party will con
sider as to how your proposal should be dealt 
with.

Mr. Speaker, Sir, you had some misun
derstanding and only for name sake it was 
said that if anyone is interested to go he may 
go ahead. Today morning I was asked by the 
Government to give the name of the person 
who would represent my party. I declined to 
do so. It is a very serious issuo. My paraty will 
take this issue in to consideration and there
after inform you about it's stand. In this 
regard I hold this opinion that the standing 
committee of N.I.C. was asked to go and it is 
an old decision. Shri Vajpayee Ji is also in 
that committee. However, before taking a 
final decision in this matter my party will take
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into consideration the individual reaction 
expressed by Vajpayee Ji in this manor. At 
this juncture I would Hke to warn that it wiH be 
a wrong step..... (Interruptions)

[EngUsti]

SHRI ANBARASU ERA (Madras Cen
tral) : Sir. there are other improtant issue too. 
Time and again, every day they are raising 
this issue for the last one week and wasting 
the time of the House. Instead of wasting our 
time, they may ask for a full -fledgeddiscus
sion on this subject. It is not fair to allow 
Members like this, and to waste our time. 
There are important problems in this coun
try. You go to Tamil Nadu and see how our 
Chief Minister is doing a yeoman service by 
renovating the temples. Without politicking, 
she is doing so much of service, whereas our 
friends here want to indulge in politicking 
over the Ayodhya issue.

MR. SPEAKER; I will allow you after two 
minutes. Piease sit down.

AN HON. MEMBER: He has made his 
point. Sir.

MR. SPEAKER: No, no. He has only 
reserved his time to speak.

SHRI SOMNATH CHATTERJF L Mr. 
Speaker, Sir, I rise with a heavy heart. I am 
very sorry to hear my very senior colleague 
Shh Advani saying that Members ot Pariia 
ment wanted to go to Ayodhya to see what 
is happening there with some ulterior motive. 
He says,

[English]

Sir, this is a reflection on the Members 
of this House. I am very sorry, he has been 
carried away by emotion and he is imputing 
motives to us. it was I who proposed that a 
Parliamentary Delegation should go there. I 
can assure my hon. Friend Advani j< and 
everybody in the BJPthat I was not prompted 
by anybody. It struck me while sitting here 
and \ had made my suggestion because of 
the fact that in a matter when the country is 
agitated and when this parliament is agi
tated, there is, as I see it, an attempt to

conceal facts. When we ask for a site plan, 
till today. I have not heard anybody offering 
to produce It or offering to give full disclosure 
as to what their real intentions are. so far as 
the demolition is concerned, what is the 
tourist complex that they wish to put up, what 
sort of an idea or plan they have in mind and 
so on. These are the facts which are being 
kept back form the parliament also. It has not 
been denied that some important functionar
ies of the Vishwa Hindu parishad have openly 
said that no Opposition leader would be 
aliowedto go there. This is not being denied'

In that situation, I felt that the lost ac
ceptable body of persons who should go 
there, would be a delegation from ail parties 
in the parliament. I cannot think of a more 
acceptable body of persons to go there and 
find out certain facts. Subject to correction, 
I may say that many parliamentary delega
tions have gone before, either officially or by 
themselves ; Members of Parliament have 
gone to see places where communal nots 
have taken place or some other incident has 
taken place. Nothing unique was suggested 
by me.

When there was a response by the 
Home Minister, I did not find any objection 
from very senior leaders of BJP who were 
present at that time. Shri Advani was also 
present, but he did not oppose it then. May 
be subsequently at the inspiration of the 
Chief Minister, or for some other reason my 
friends have felt that they should be now 
opposing this. I can assure rry fnends and 
everybody here, that my party’s stand

SHRI GHUALM NABI AZAD : If I re
member correctly, I think during Shri V.P. 
Singh’s time also a Committee went to 
Snnagar Shri Rajiv Gandhi was aiso there in 
that Committee. I also went along with him 
and we had Deputy Prime Minister and some 
other hon. Member also in that Committee.

SHRI GUMAN MAI LODHA (Pall): We 
had not gone there with the Intention of 
invoking the provisions of Article 365.

[English]

SHRISOMNATAHCHATTERJEE: Sir,.
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a very serious charge has been made. No
body in thiscountry is unaware of our parary’s 
stand, vis- a - vis Article 356. We have 
repeatedly asked for repeal of Article 356 of 
the Constitution of India. We have aiso intro
duced a Private Member's BHt for repeal of 
Articie356of the Constitution altogether. We 
know how Article 356 has been misused in 
this country and we shall be the last person 
to be a party to any maneouver to bnng in 
Article 356.1 want to make it clear that we 
shall oppose if Article356 is imposed. There
fore. it is not that my party is participating in 
this delegation only forthe purpose of finding 
out some grounds orcreating some grounds 
as has been hinted by Shri Advani— whereby 
the Home Minister would be able to impose 
Article 356 on Uttar Pradesh. At leas! I want 
to make it categorically clear that we shall not 
participate for that purpose at all and if 
anybody wishes to take wrong advantage of 
it, 1 want to make it clear....

SHRI LAL K. ADVANI: If you had heard 
me carefully, you would have noted that my 
charge was against the Government and 
I.......

SHRI SOMNATH CHATTERJEF .You 
used the word ’Pushti ‘

SHRI LAL K. ADVANI; Yes, they want 
the ‘Pushtr.

SHRI SOMNATH CHATTERJEE : But 
then you should have said ‘Pushti’ by the 
Congress.

Even today. I would have expected 
Advani ji and Vajpayee ji they are respected 
leaders, personally I have got high regards 
for themselves offering to produce all the 
materials and facts. They would have them
selves led the delegation there. I do not mind 
my Party Members going there under the 
leadership of Shri Advani. Let an alf party 
delegation go there and let him lead that 
delegation. We do not mind it. He is a very 
senior member of this House. Therefore, Sir, 
I would request my friends of the BJP that 
they should not only accept it in ail grace and 
they should invite us togo there. Only that will 
create a proper atmosphere and will dispel

our nations, if there are wrong notions. We 
would N«e to dispel ourselves of the wrong 
notions. In the interest of maintaining proper 
atmosphere in the country so that on the 
basis of lack of information a large section of 
the people of the country may not feel agi
tated there are feelings which will result in 
greater division among the people - it is 
essential that a delegation with or without 
NIC should go there. Let the facts be as
serted. if the facts are not such, we shall 
submit that our information was not correct. 
This should be done as quickly as possible. 
We shall nominate our members..

SHRI E. AHAMED: Sir, 1 would aiso like 
to speak on Ayodhya.

MR. SPEAKER : You may speak one 
after the other.

(Interruptions)

SHRI ANBARASU ER A: Sir, there are 
about a thousands of people, including the 
handloom weavers and the employees of 
the Export Promotion Council, who are sit
ting on ‘Dhaarna* in Boat Club. Sir, you are 
aware thaat there are 26 Export Promotion 
Councils in the countruy employing about 
5000 workers. They are all being thrown out 
of the employment because of the new 
Trade Policy pursued by the Ministery of 
Commerce as well as by the Ministery of 
Textile.

Sir, you aware, that there are 19 Coun
cils under Ithe jurisdiction of the Ministery of 
Commerce and seven under the jurisdiction 
of the Ministery of Textiles. In fact, these 
Councils are to be further strengthened for 
increasing the exports and also for earning 
foreign exchange. The Government on the 
one hand wants to boost the exports and on 
the other hand, a decision has been taken to 
close down the Export Promotion Councils 
which are piomoting exports. This is just like 
putting Ithe cart before the horse. The Com 
merce Minister, the Textiles Minister and the 
Industries Minister have decided to withdraw 
the subsidy, the grant given to these Export 
Promotion Councils. Nearly 60 per cent of 
the grant had been withdrawn.
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Due to this, 5000 employees who are 
engaged in these Exports Promotion Coun
cils are facing a danger of unemployment.

Sir, the Government of India is making 
an export earning worth about Rs. 33 crore. 
The grants given to these Export Promotion 
Councils form only . 005 per cent which is 
extremely negligible. Because of this new 
policy, even the handloom workers are also 
very much affected. About 5 crore people 
are engaged in the handloom sector

In Tamil Nadu alone, five lakh handloom 
weavers are working and they are all very 
badly affected.

Sir, recently, about200handloom weav
ers have died due to starvation. There fore, 
in order to save these handloom weaavers 
form starvation, at least, a sum of Rs. 500 
crore should be allotted lor their rehabilita
tion.

I, therefore, urge upon the hon Minister 
of Textiles to allocate Rs 500 crores for the 
rehabiiitaation of haandloom weavaers and 
also I urge upon the hon. Minister of Com
merce for providing usual grants to the Ex
port Promtion Councils and also to recon
sider the decision of winding up of the 26 
Export Promotion Councils.

SHRI HANNAN MOLLAH (Ulubena ) ;  
Sir, I have again and again raised this matter 
before the House

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur) :  Sir, I appeal to the whole 
House, through you, and to the country also 
that there is a serious situation arisen in 
Paradeep. Orrisa.

Paradeep Phosphates Limited is a Cen
tral Public Sector Undertakinga functioning 
with the assistance of Nauru. There, the 
Chief Minister of Orissa has withdrawn the 
police. By doing so, he has handed over the 
whole complex to some other people lor a he 
himself and his party has created.

As a matter of fact, the workers are 
scared. They are beaten up are freed not to 
join work. The result is that there is complete

"Cheats" in Paradeep Complex Ammonia 
Gas and Sulphuric Acid Plants. The tanks 
are to be cooled down to 35 degrees of 
temperature. The enginers are not allowed 
because the police is not there. If the gas 
leaks, then the people who are around the 15 
km. area will die. It will become another 
Bhopal.

So, the Chief Minister has taken such an 
action. I do not know whether my friends will 
say that it is rational or irrational, I leave it to 
them. This is the responsibility of the Central 
Government because it is their plant.

What steps are they taking to prevent 
such occurrences and what action the Gov
ernment is taking to prevent deliberate at
tempts to make the industry sick and hand
ing over the industry to the private sector ?

The orissa Government is ahead of the 
present Congress Government in handing 
over the public sector undertaking to the 
pnvate sector. This is a very serious prob
lem. When the production has after three 
years of loss the attempt to stop production 
Industry and by sabotage to the lives of the 
people who are living in that area

I want to know what definitive steps the 
Government of India is taking to prevent 
such action as was taken by the Chief Min
ister of Orrisa which is unheard of in the 
history of the country. So, this is my submis
sion.

I therefore, request the Government to 
make a statement as to what is the latest 
development there. ( Interruptions)

[English)

MR. SPEAKER . Not like this. 

[Translation]

PROF. RASA SINGH RAWAT (Ajmer)- 
I have not been given even a single 
chance......( Interruptions)

[English]

SHRI LOKNATHCHOUDHURY: I want
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a statement for the government because if 
the gas leaks out another Bhopal will be 
there. There is no public there. Law and 
order is the state Government's business. 
Unfortunately , the state Government has 
thrown the police out. Can the situation be 
brought down to such a position ? I want to 
know what this Government is going to do to 
protect the workers there and also to protect 
the plant which Is in danger there.

[ Translation]

SHRI SARAT CHANDRA 
PATTANAYAK (Bolangir): Mr. Speaker, Sir, 
the Bolanagir Parliamentary constituency 
has been a victim of drought since the last 
fifteen years and nearly twenty thousand 
people have fled to neighbouring states.

[English]

SHRI LOKANATH CHOUDHURY : W 
action is not taken by the Government I will 
sit on a hunger strike atthe well of the House.

MR. SPEAKER : You do not have to 
challenge that way.

[ Translation]

SHRI SARAT CHANDRA 
PATTANAYAK : There is no water in the 
ponds and wells. Seventy percent of the 
people living in some of the rural areas of 
Bolangir and Kalahandi have fled to Madhya 
Pradesh, U.P. Bihar and surrounding areas. 
They are moving here and there in search of 
employment. (Interruptions)

[English)

MR. SPEAKER : What Shri Lokanath 
Choudhury is saying is not going on record, 
any labourer or rickshaw puller in Raipur or 
other cities of Madhya pradesh about the 
place to which they hail from they will say 
they area either form Bolangir or Kalahandi. 
From there the agents of the contractors 
take them to other places as bonded 
labourers. A couple along with their child 
went to Uttar Pradesh.

[Translation]

SHRI SARAT CHANDRA 
PATTANAYAK : They are not getting even 
two square meals a day . The Orissa Gov
ernment has provedtobe totally unsuccesful 
in handling it. The landed labourers are 
moving towards neighbouring states in search 
of food and employment. I would like to draw 
your attention towards a very serious matter. 
A person named Prasadi went to U.P. along 
with his wife for work. The name cf village is 
Pipal.

MR. SPEAKER : Such a thing never 
happens.

SHRI SARAT CHAANDRA 
PATTANAYAK : Sir, they have expired.

MR. SPEAKER: In that event it can be 
taken to the court. Such matters cannot be 
discussed in Parliament

SHRI SARAT CHANDRA 
PATTAN YAAK. They are bonded labourers. 
Those people died in their hutments due to 
starvation and these people are trapped in 
the clutches of borders.

MR. SPEAKER : The difficulty is, you 
people do not go through the rules before 
coming here.

SHRI SARAT CHANDRA 
PATTANAYAK: I am speaking in this august 
House after a very long time.

MR. SPEAKER : That is why I have 
given you time to speak. You speak about 
people in general and not discuss specific 
cases. (Interruptions)

SHRI SARAT CHANDRA 
PATTANAYAK: The acute scarcity of water, 
seantity of rains and dearth of irrigation 
facilities are the main reasons that the people 
of that area are compelled to fue from there. 
It you ask that woman worked 23-24 hours 
daily for seven days in Peepal village and fell 
ill. She was hospitalised and then died. Her 
husband also came back without getting any 
payment after working for one two months.
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In this regard, I haw already written to the 
Chief Minister of Uttar Pradesh. Through 
you, I would like to request that I have 
already spoken in the House in this regard 
two times but no action has been 
taken..... (Interruptions)

MR. SPEAKER: After having spoken 
twice, now you are speaking for the third 
time. It is wrong. You should talk to the hon. 
Minister and apprise him of the matter. It is 
not necessary to repeat It time and again 
here in the House.

SHRI SARAT CHANDRA 
PATTANAYAK : That is why I would like to 
urge upon the Government to appoint a 
committee of the House and send it there. 
Otherwise, people would die of starvation 
andfamaine. If Government does not handle 
the situation property there, it would worsen.

PROF. RASA SINGH RAWAT: Mr 
Speaker, Sir, about 75,000 rural bank em
ployees are to go on strike on 31st March, it 
should be avoided. There is great discon
tentment among over 75000 bank employ
ees working In about 14,500branches of 196 
rural banks of India in far flung areas of 
different states of the country because of 
short sighted policies of Government The 
regional rural bank employees of different 
states have been staging relay dharana in 
front of the banking Division, New Delhi since 
3.3.1992 The notice of strike by all the rural 
banks in the country has already been given 
to the Government two months ago The 
timeiimrtwilibeoveron31stMarach Nation 
wide strike would be called on that day Hie 
bank employees have also been boycotting 
Government programmes since 17.9.91 The 
discontentment among the employees should 
be removed by accepting their following 
demands without any delay:

(1) To set up Indian Rural Bank

(2) Anomalies in implementing the NTI 
Award should be removed

(3) Outstanding arrear should be paid.

(4) The Government should consider

and implement the suggestions 
made by the Organisation in regard 
to profitability.

SHRIBHOGENORA JHA:Mr. Speaker, 
Sir, I have also given a notice regarding rural 
banks.

MR. SPEAKER: I give you maximum 
time. I have computed the time given to you. 
You should allow other persons to speak.

SHRI BHOGENDRA JHA : No, Sir. 
please listen to me. The position will worsen 
as the rural bank employees are already on 
strike.

MR. SPEAKER : I am not giving you 
time.

SHRI BHOGENDRA JHA : It will be 
against that statement. (Interruptions)

[EngSsh]

SHRIMATI G E E TA  MUKHERJEE 
(Panskura): Sir, today the employees of all 
the Nationalised Banks all over India are on 
strike for registering their strong protest 
against the recommendations of Narasimha 
Committee’s Report. The National 
Conferderation of Bank Employees and the 
National Organisation of Bank Workers have 
called for the strike. I urge upon the Govern
ment through you. Sir, to note this wide
spread resentment of the bank employees 
against the recommendations of the 
Narasimha Committee and to refrain from 
putting those into effect.

Today 70,000 employees of Rural Re
gional Banks are also on strike. Their de
mand is the implementation of National In
dustrial Tribunal Award appointed as perthe 
Supreme Court recommendation. Accord
ing to th is Award, these enptoyees are to get 
payscales, allowances and other benefits 
now given to the employees of the sponsor
ing banks with effect from 1.9. 1987. The 
government has given these to them only 
from 1.1.1991. So, I urge upon the Govern
ment, through you, Sir, to give them the 
arrears which are outstanding.
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[Translation^

SHRI GUMAN MAL LODHA: Mr. 
Speaker, Sir, there is a threat to the fives of 
about 50.000 Indians, residing at PutaHbari 
u ea in west Bengal due to the proposed 
transfer of Tin Bigha area in June, 1992. It will 
isolate the Putalbari area The fate of these
50,000 Indians wiR be the same as has been 
of those living In Kashmir. Owing to it, a targe 
number of people have to migrate from 
Kashmir as refugees.

MR. SPEAKER: Sir. my submission is if 
it is the question of giving way to BangiaOesh, 
it can be given by constructing a fly-over. For 
the purpose, it is not essential to cut off the 
main land. Alter cutting off the main land S will 
create an unpleasant situation which we 
don't want. It is my humble request that it is 
a very sensitive issue. As our hon. colleague 
Mr. Chatterjee has said that he would wel
come a Parliamentary delegation if it goes to 
his State. I would like...

MR. SPEAAKER: Then, would some 
hon. Members remain in the Parliament or 
not.

SHRI GUMAN MAL LODHA: I would 
like that Mr. Chatterjee should adopt hu
manitarian approach In thisregard. He should 
give his ears to the horrible cries of 50,000 
Indians. He should not support the Govern
ment of India in doing such a biased thing just 
to create his vole bank of Bangladeshis. The 
BJ.P. in West Bengal is opposing it totally. 
An agitation would be launched against it. 
Mr. speaker. Sir, I myself had visited Tin 
Bigha. The concerned M.LA. of the west 
Bengal Forward Block as well as Congress 
MLA came to our stage. They had also 
supported us.

[EngMsh]

SHRI K.P. SINGH DEO (Dhenkanal) 
: Mr. Speaker, Sir, I just want to a seek a 
clarification on the point Mr. Lokanath 
Choudhury has raised. Now we have got 
Saturday and Sunday in between.

Sir. the Orissa Assembly was also agi

tated yesterday on the very issue of Paradeep 
Phosphate Lid. There is utter lawlessness 
tike what is happening in other District head
quarters,. where an organised dacoity is 
going on in the presence of police. In 
Bhubaneshwar, 800 cases of atrocities on 
ladies are being registered everyday.

Sir. when the Onssa Assembly was also 
agitated you do not want us to raise in this 
House about what is happening in Orissa, 
even in a Central Government undertaking.

In the next two days. God knows what is 
going to happen I  no action is taken. The 
Central Government must make a state
ment on what is happening there, otherwise 
it will become a tragedy Nke Bhopal and we 
will be in a very sorry state of affairs. Already 
there is pollution because of the TaJchar 
Fertiliser, TalcharsuperThermal power plant 
and the TTCS where fly ash hazard, as 
serious as the Bhopal tragedy is happening 
in my own district. Therefore, we require 
your protection. Sir.

SHRI AMAR ROYPRADHAN (Cooch 
Behar): Mr. Speaker, Sir, I do not agree with 
Shri Lodhya that it is ultimately for the vote 
bank purpose. At least he should know that 
since 1974 onwards, since the Indira-Mujib 
pact, we have been fighting for this Tin Bigha 
because of the fact that TmgBiigha is an 
integral part of India and it should not be 
separated. We want to have friendly rela
tions with our neighbour Bangladesh but 
certainly not at the cost of our sovereignty. If 
you go through yesterday agreement, you 
will find that item No 10 of the agreement 
says:

“India and Bangladesh wiH provide mu
tual judicial assistance to each other to 
the extent necessary, in all matters 
relating to prosecution, trials, etc., con
cerning incidends constituting offices in 
the leased area."

Sir, you cannot have dual sovereignty. 
Sovereignty is not divisible. Sovereignty 
cannot be shared by two countries, India and 
Bangladesh, at the same time So, we 
vehemently protest against this agreement
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because Tin Bigha is an integral part of India 
.... (Interruptions).

MR. SPEAKER: We are going to dis
cuss the Demands of the External Affairs 
Ministry. You can raise it at that time and the 
Minister can reply to that.

SHRIAMAR ROYPRADHAN: But any
way, Sir I am raising my protest.

MR. SPEAKER. What is this?

SHRI P.C. THOMAS (Muvattupuzha): 
Sir, the Employees Union of the FCI, which 
accounts for about 95 per cent of the total 
employees, numbering about 70.C00, has 
given a notice for a stnKe. In fact, they have 
mentioned not only their demands which 
they want to be fulfilled but they have also 
mentioned about some of the anomdlies in 
management. We «ire already talking about 
the public sector and the loss which is 
sustained in the public sector. But here 
there is a case where they show that be
cause of the representation of the non- 
officials which is provided in the Act, the 
mismanagement is continuing and... (Inter
ruptions).

MR. SPEAKER. You should know that 
we are going to discuss the Food Ministry 
also. So, at that time you can raise it. it is not 
a very urgent matter.

SHRI P.C. THOMAS. Sir. the Food 
Ministry is going to be discussed after one 
week but they have given the notice of strike. 
The agitation is going to start. My only 
submission is that they must be called and 
some negotiations should ensue before that. 
Otherwise, Food Corporation is a corpora
tion Where if the Strike continues, the whole 
distribution of food is also going to be 
affected and that will affect the whole nation 
such. So, I request the Government to take 
this as very serious issue and to bring to the 
notice of the Food Minister the fact that 
negotiations should be started immediately.

[Translation]

SHRI YASHPAL (Jalandhar). Mr.

Speaker, sir, the trains on many branch lines 
have been cancelled. Owing to it, the people 
are experiencing a great difficulty. The trains 
which have been withdrawn on security rea
sons are philaur-Nakodar, Ludhiana- 
Feiozpur section Ludhiana-Dhuri Section, 
Ludhiana- Jakhal Section, Ludhiana Ambala 
Suction, Ludhiana-Khanna Section. 
Ludhiana-Gauraya Section, etc. Cancella
tion of these trains has caused hardships to 
about50,000 passengers. These people go 
to cities near their villages to earn their 
livelihood and return in the night. These 
people do reach their place of work in the 
morning but could not return in the night due 
to cancellation of these trains. Their lives are 
always in danger as situation in Punjab is not 
good.

I have come to know that some corre
spondence has been made between the 
Central Government andthuGovernmentof 
Punjab. It could not be decided as to who 
would provide security there. Whosover may 
provide security, it is imperative that the 
transport facility is available to the people. 
The family lives of these 50 000 people has 
been disturbed. They go in the morning but 
could not come back in the night. Theie is 
no arrangement of staying there ( Interrup
tions)

[English)

PROF.. SUSANTA CHAKRABORTY 
(Howard): Sir, this is a very serious matter. 
Under the leadership of the All India Shunt
ing Cabin and Traffic Staff Association, a 
good number of shunting cabin and traffic 
staff of Indian Railways from every comer of 
our country have assembled in Delhi. They 
are on dhamaand mass hunger strike for 32 
hours since yesterday. They have many 
demands. The most important are -the 
demand for vacation of victimisation, repeal 
of black acts like 149 D.A.R., recognition of 
unions by means of secret ballot and eight 
hours’ duty. It is a shame that even after 44 
years of independence the traffic staff have 
been performing 1o to 18 hours duty regu
larly. It is also a shame that in spite of 
categorical assurance from the Government



569 Papers Laid CHAITRA 7,1914 (SAKA) Papers Laid 570

to the Railway employees and in spite of 
categorical order of the Government of India 
in this regard -when National Front was in 
power-the railwayman, who were victimised 
under Rule 14 (2) have not been reinstated. 
They are suffering. They are on hunger 
strike. I draw the attention of the Govern
ment to redress their grievance so that they 
need not take recourse to a more strong 
agitation.

MR. SPEAKER: This unlisted business 
has continued for one-and-a-hatf hours. It is 
time to take up other listed item.

13.30 Hours

PAPERS LAID ON THE TABLE

Annual Report and Annual Account* of 
Nehru Institute of Mountaineering Uttar 

Kashi for 1990-91 etc.

[English)

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU
R E  GAS AND MINISTER OF STATE IN 

. MINISTRY OF DEFENSE (SHRI S. 
- HAN KUMAR) : Sir. on behalf of Shn 

»rad Pawar, I beg to lay on the Table—

(1) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Nehru Institute of Mountain
eering, Uttarkashi, for the year 
1990*91.

(ii) A copy of the Annual Account 
Hindi and English versions) of 
the Nehru Institute of Mountain* 
eering, Uttarkshi, for the year 
1990-91 together with Audit 
Report thereon.

(2) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the paper mentioned at (1) 
above. [Placed in Libray, See No- 
LT-1626/92. J

Annual Report of and Review on the 
working of the Indian Statistical Insti

tute Calcutta for 1990-91 ETC.

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
H.R. BHARDWAJ): Sir, I beg to lay on the 
Table—

(1) (i) A Copy of the Annual Report 
(Hindi and English versions) of 
the Indian Statistical Institute, 
Calcutta, for the year 1990-91 
along with Audited Accounts.

(it) A copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the In
dian Statistical Institute, Calcutta, 
for the year 1990-91.

(2) A statement (Hindi and English 
versions) showing reasons for de
lay in laying the papers mentioned 
at (1) above [Placed in Library, See 
No.LT -1627/92]

Annual Report Annual Accounts and 
Review on the Working of the Marine 

Products Export Development 
Authority, Kochi for 1990-91

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMERCE (SHRI SALMAN 
KHURASHEED) : Sir on behalf of Shri P. 
Chidambaram, I beg to lay on the Table —

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Marine Products Export De
velopment Authority, Kochi for 
the year 1990-91 under sub
section (3) of section 22 of the 
Marine Products Exports Devel
opment Authority Act, 1972.

(U) A copy of the Annual (Accounts 
Hindi and English versions ) of 
the Marine Products Export De
velopment Authority, Kochi, for 
the year 1990-91 together with 
Audit Report thereon.
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(Hi) A copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the Marine 
Products Export Development 
Authority, Kochi, forthe year 1990- 
91.

(2) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at
(1)above. [Placed in Library, See 
LT.No 1628/92]

(3) A copy of the Detailed Demands for 
Grants (Hindi and English versions) 
of the Ministry of Commerce forthe 
year 1992-93 [Pieced in Library, 
See LT.No 1629/92]

Annual Report and Review on the Work
ing of Export Promotion Council, New 

Delhi for 1990-91 etc.

[ Translation]

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): I beg to lay on the table -

(1) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Apparel Export Promotion 
Council, New Delhi, for the year 
1990-91 along with audited Ac
counts.

(ii) A copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the Ap
parel Export Promotion Council, 
New Delhi, forthe year 1990-91

(2) A statement (Hindi and English 
versions) showing reasons for de
lay in laying the papers mentioned 
at (1) above. [Placed in Library, 
See LT No 1630/92

(3) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Handloom Export Promotion 
Council, Madras, for the year

1990-91 along with Audited Ac
counts.

(ii) A copy of the Review (Hindi and
English versions ) by the Gov
ernment on the working of the 
Handloom Export Promotion 
Council, Madras, for the year 
1990-91.

(4) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (3) 
above. [Plaeced in Library See LT 
No.-1631/92

(5) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Central Silk Board, Banga
lore. for the year 1989-90 under 
section 12(A),of the Central Silk 
Board Act, 1948.

( ii) A copy of the annual Accounts 
(Hindi and English versions) of 
the Central Silk Board, Banga
lore, for the year 1989-90 to
gether with Audit Report thereon 
under sub-section (4) of sec
tions of the Central Silk Board 
Act, 1948.

(in) A copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the Cen
tral Silk Board, Bangalore, for 
the year 1989-90.

(6) ^statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (5) 
above. [Placed in Library See LT 
1632/92 ]

(7) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Wool Research Association 
Thane, forthe year1990-91 along 
with Audited Accounts.

(ii) A copy of the (Hindi and English 
versions) by the Government on * 
the working of the Wool Research
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Association, Thane, for the year 
1990-91.

(8) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (7) 
above. [PI. in Library See LT No. 
1633/92]

(9) A copy of each of following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A 
ofthe Companies Act, 1956,-

(i) Review by the Government on 
the working of the British India 
Corporation Limited, Kanpur, for 
the year 1990-91.

(ii) Annual Report of the British India 
Corporation Limited, Kanpur, for 
the year 1990-91 alonghwith Au
dited Account and commentsof 
the Controller and Auditor Gen
eral thereon.

(10) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the mentioned at (9) above. 
[Placed, in Library SeeLT No 1634/ 
92].

Notification under Major Port Act, 1963 
Review on the working of end Annual 

Report of Dredging Corporation of 
India Limited, Vlshkhapatanam for 

1990-91

THE MINISTEROF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD):Sir, 
on behalf of SHRI JAGDISH TYTLER, I beg 
to lay on the Table.

(1) A copy each of the following Noti
fications (Hindi and English ver
sions) under sub section 4 of sec
tion 124 of the Major ports Act, 
1963:-

(i) G.S.R.628(E) Published in Ga
zette of India dated the 14th 
October, 1991 approving the 
Kandla port. Trust (Recruitment

of heads of Department) Amend- 
Jnent Regulations, 1991.

(ii) G.S.R.665(E) Published in Ga
zette of India dated the 6th No
vember, 1991 approving the 
Tuticorin Port Employees (Tem
porary Service) Third Amend
ment Regulations, 1991.

(iii) G.S.R 695(E) Published in Ga
zette of India dated the 18th 
November, 1991, approving the 
Recruitment Rules f orthe post of 
Safety Officer in the New 
Mangalore Port Trust.

(iv) G.S.R. 696(E) Published in Ga
zette of India dated the 19th 
November, 1991 approving the 
New Mangalore Port |Trust Em
ployees (Welfare Fund )(First 
Amendment) Regulations, 1991.

(v) G.S.R 738(E) Published in Ga
zette of India dated the 16th 
December, 1991 approving the 
New Mangalore port Trust Em
ployees (Temporary Service) 
Regulations, 1991.

(vi) G.S.R. 750(E) published in Ga
zette of India dated the 23rd 
December, 1991 approving the 
Mormugao port Employees 
(children’s Education Allowance) 
Second Amendment) Regula
tions, 1991.

(vii) G.S.R. 629(E) Published in Ga
zette of India dated the 14th 
October, 1991 approving the 
Visakhapatnam port Trust Em
ployees (Family Security) 
Amendment Regulations, 1991. 
[PI. in Library, see No LT No 
1635/92].

(2) A copy of the Ministery of Surface 
Transport (Transport Wing Senior 
Analyst (WorkStudy) Recruitment 
Rules, 1991 (Hindi and English 
versions) Published in
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NotlficationNo G.S.R. 90 (E) in Ga
zette of India dated the 7th Febru
ary, 1992 issued under article 309 
of the Constitution . [PI. in Library 
See No LT. 1636/92

(3) Acopy each of the following papers 
(Hindi and English versions) under 
sub section I of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on 
the working of the Dredging Cor
poration of India Limited, 
Visakhapatnam, for the year 
1990-91.

(ii) Annual Report of the Dredging 
Corporation of India Limited 
Visakahapatnam.for the year
1990-91 aion with Audited Ac
counts and comments of the 
Comptroller and Auditor General 
thereon.

(4) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (3) 
above. [PI. in Library See LT.No 
1637/92].

(5) (i) A copy of the Annual Report
(Hindi and English versions) of 
the National Institute of port Man
agement. Madras, for the year
1990-91 aion with Audited 
Accounts.

(ii) A copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the Na
tional Institute of Port Manage
ment, Madras, forthe year 1990- 
91 .

(6) Astatement(HindiandEnghshver- 
sions) showing resons for delay in 
laying the papers mentioned at (5) 
above. [PI. in Library See LT No 
1638/92]

(7) (i) A copy of the Annual Report
(Hindi and |English versions) of

the Delhi Transport Corporation. 
New Delhi, forthe year 1990-91 
under sub-section (3) of section 
35 of the Road Transport Corpo
ration, Act 1950.

(ii) A copy of the Review (Hindi and 
English versk>ns)by the Govern
ment on theworking of the Delhi' 
Transport Corporation New Delhi 
forthe year 1990-91.

(8) A statement (Hindi and English ver
sions, showing reasons for delay in 
laying the papers mentioned at
(7) above.[PI in Library See LT No 
1639/92.

(9) (i) A copy ot the Annual Account
(Hindi and English versions) of 
Delhi Trasnport Corporation, 
New Delhi, for the year 1990-91 
together with Audit Report 
thereon under sub-section (4) of 
section 33 of the Road Transport 
Cooperation Act, 1950.

(ii) A copy of the Review (Hindi and 
English versions ) by the Gov
ernment on the Audited Accounts 
of the Delhi Transport Corpora
tion, New Delhi, forthe year1990- 
91 .

(10) A statement ( Hindi and English 
versions)showing reasonsfordeiay 
in laying the papers mentioned at
(9) above. [Placed in Library See 
LTNo 1640/92].

(11) A copy of the Annual Report (Hindi 
and English versions) of the 
Bombay Dock Labour Board for 
the year .1990-91 along with Au
dited Accounts under section 5E 
of the Dock Workers (Regulation of 
Employment) Act. 1948.

(ii) A copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the 
Bombay Dock Labour Board for 
the year 1990-91.
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(12) A Statement (Hindi and English 
versions) showing reasons for de
lay in laying the papers mentioned 
at (11) above. {Pieaced to Library 
See LTNo.1641/92.

(13)(i) A copy of the Annual account 
(Hindi and English versions) of 
the Mormugao post truts for the 
year1990-91 together with Audit 
Report thereon lunder subsec
tion (2) of section 103 of the 
Major Port Trusts Act, 1963.

(ii) A copy of the review (Hindi and 
English versions) by the Gov
ernment on the Audited Accounts 
of the Mormugao Port Trust for 
the year 1990-91.

(14) Astatement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (13) 
above. [PI. in Library See No, LT 
1642/92],

Notification under salt Act, 1944, and 
Income Tax Act, 1961.

THE MINISTER OF STATE IN THE 
M INISTER O F FINANCE (SHRI 
SHANTARAM POTDUKHE): Sir. on Behalf 
of Shri Rameshwar Thakur, I beg to lay on 
the Table.

(1) Acopy of the Notification No. G.S.R. 
308 (E) published in Gazette of 
India dated the 5th March, 1992 
together with an explanatory memo
randum seeking to waive the differ
ential duties of excise payable in 
respect of polyester tops and tows 
during the period commencing for 
the 1st March, 1988ending the 17th 
April, 1988under sub-section (2) of 
section 38 of the Central Excises 
and Salt Act, 1944. [Placed in Li
brary see No, LT 1643/92.

(2) A copy each of the following Noti
fications (Hindi and English ver
sions) under section 296 of the 
Income-Tax Act, 1961;-

(I) The lncome-Tax(First Amend
ment) Rules. 1992 published in 
Notification No S.O.4 (E) in Ga
zette of India dated the 2nd 
January, 1992.

. (ii) The Income-Tax (Second 
Amendment) Rules, Published 
in Notification No S .0 .33 (E) in 
Gazette of India dated the 14th 
January, 1992.

(iii) The Income-Tax (Third Amend
ment) Rules, 1992 Published in 
Notification No S.0.80 (E) in 
Gazette of India dated the 27th 
January 1992.

(iv) The Income-Tax (Fourth Amend
ment ) Rules. 1992 published in 
Notifyication No. S. 0 .135(E) in 
Gazette of India dated the 13th 
February. 1992.placed in Lbrary 
See No. LT 1644/92.

Notification under Insurance Corpora- 
tion Act, 1956, and General Insurance 

Busines (Nationalization Act, 1972.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): Sir, I beg to lay on the Table:

(1) A copy each of the following Notifi
cations (Hindi and English versions) 
under subsection (3) of sectien 48 
of the Life Insurance Corporation 
Act, 1956:-

(i) The Life Insurance Corporation 
of India Class III and Class IV 
Employees (Revision of Terms 
and Conditions of Service) Sec
ond Amendment Rules, 1991 
published in Notification No. G.S. 
R. 697 (E) in Gazette of India 
dated the 25th November, 1991.

(ii) The Life Insurance Corporation 
of India Development Officers 
(Revision of Terms and Condi' 
tions of Service ) (Amendment)
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Rules, 1992 published in Notifi
cation No G.S.R. (E) in Gazette 
of India dated the 21st January.
1992.

(2) A copy each of the following Noti
fications (Hindi and English ver
sions ) under sub- section (5) sec
tion 17A of the General Insurance 
Business (Nationalisation) Act, 
1972:-

(i) The General Insurance 
(Rationalisation and Revision of 
Pay Scales and Other Condi
tions of Service of Supervisory. 
Clerical and Subordinate Staff) 
Amendment Scheme, 1991 pub
lished in Notification No. 
S.0.797(E) in Gazette of India 
dated the 25 November, 1991.

(ii) The General Insurance (Termi
nation, Superannuation and 
Retirmement) Scheme, 1991 
published in Notification 
No,S.0.908(E) Gazette of India 
dated the 23rd December,
1991.[Placed in Library See 
No.LT 1646/92].

(3) A copy of the Securities and Ex
change Board of India (Terms and 
Conditions of Service of Chairman 
and Members) Rules, 1992 (Hindi 
and English versions)published in 
Notification No. S.O> 146 (E) in 
Gazette of India dated the 21st 
February, 1992 under section 31 of 
the Securities and Exchange Board 
of India ordinance 1992.

(4) A Copy of the Notification No, S.O. 
147 (E) (Hindi and English ver
sions) published in Gazette of India 
dated in 21st February, 1992 es
tablishing with immediate effect, 
the Securities and Exchange Board 
of India and appointing Chairman 
and Members of the said Board 
issued under section 4 of the Secu
rities and Exchange Board of India 
Ordinance. 1992. [Placed in Library

See Ho. LT. 1647/92]

(5) A copy of the Dena Bank Officer 
Empioyees( Conduct Rehgulations, 
1976 (Hindi and English versiuons) 
publushed in Gazette of India dated 
the 25th March, 1989 under sub
section (4) of section 19 of the 
banking Companies (acquisition 
and Transfer of Undertakings) Act, 
1970, together with a corrigendum 
publihsed in Notification No. I R 
4615 in Gazette of India dated the 
20th October, 1990.

(6) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (5) 
above. [Placed in Library. See No. 
LT. 1648/92]

(7) (i) A copy of the Twenty-First Valu
ation Report (Hindi and English 
versions) of the Life Insurance 
Corporation of India for the year
1990-91 under section 29 of the 
Life Insurance Corporation Act, 
1956.[PI. in Library See No ,LT 
1649/92].

(8) A copy of the Annual. Report (Hindi 
and English versions) of The Na
tional Housing bank for the period 
from the 1st July, 1990 to the 30 
June, 1991 along with Audited Ac
counts under sub-section (5) of 
section 40 of the National Housing 
Bank Act, 1987. [PI. in Library, see 
No. LT 1650/92].

(9) A copy each of the following Noti
fications (Hindi and English ver
sions) undersub-section (4) of sec
tion 37 of the Industrial Develop
ment Bank of India Act. 1964:-

(i) The Industrial Development Bank 
of India Generl Reguia- 
tions,(Amendment) Regulations,
1987 published in Notification 
No.2590/Aocts/86 in Gazette of 
India dated the 27th June, 1988.

(ii) The Industrial Development Bank
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of India (Employees' Provident 
Fund) (Second Amendment) 
Regulations, 1986 published in 
NotiticationNo. N.R.O.1091 /RPD 
in Gazette Of India dated the 
27th October. 1989.

(ii) The Industrial Development Bank 
of India (Employment1 Provident 
Fund) (Amendment Regulations,
1988 published in Notification No. 
N.R.O.1092 RPD in Gazette of 
India dated the 27th October, 
1989.

(iv) The Industrial Development Bank 
of India (Employees' Provident 
Fund ) (Amendment) Regula
tions, 1986. published in notifica
tion No N.R.O. 1093 /RPD in 
Gazette of India dated the 27th 
October, 198P.

(v) The industrial Development Bank 
of India General Regulation 
(Amendment) Regulations 1989 
Published in Notification No CAD/ 
3642 in Gazette of India the 20th 
March, 1989.[ PL. in Library See 
No.LT 1651/92].

(10) A copy of the Notification No.
G.S.R. 45 (E) (Hindi and English 
versions ) published in Gazette of 
india dated the 16 January. 1992 
providing permission to let out resi
dential property by an Indian citizen 
resident outside India or foreign 
citizen of India origin issued under 
sub-section (1) of section 29 of the 
Foreign Exchange Regulation Act, 
1973.

(11) Acopyofthe Notification No, G.S.R 
46 (E) (Hindi and English versions) 
published in Gazette of India dated 
the 16th January, 1992 permitting 
a foreign citizen of Indian origin to 
acquire or hold or transfer or dis
pose off immovable property situ
ated in India Issued under sub
section (3) of section 31 of the 
Foreign Exchange Regulation Act,

l973.[Placed in Library see 
No JLT1652/92].

Notification Under import and export 
(Control) Act 1947 etc.

THE DEPUTY MINISTER IN THE 
MINISTRY O F COMMERCE (SHRI 
SALMAN KHURSHEED): Sir, I beg to lay on 
the Table

(1) A copy each of the following Notifi
cations (Hindi and English) ver
sions) issued under section 3 of the 
Imports and Exports Control) Act, 
1947:-

(i) (S.O). 837 (E) published in Ga
zette of India dated the 6th De
cember 1991 making certain 
amendments in the imports Con
trol Order No. 10/90-93 dated 
the 30th March, 1990.

(ii) (S.O) £1 (E) published in Ga
zette of India dated the 8th Janu
ary , 1992 making certain amend
ments in the imports (Control) 
Order No.2/90-93 dated the 30th 
March, 1990.

(iii) The Imports (Control) first 
Amendment) Order, 1992 pub
lished in Notification No. S.O. 
169 (E) in Gazette of India dated 
the 29th February, 1992.

(iv) (S.O.) 136 (E) published in Ga
zette of India dated the 13th Feb
ruary, 1992 making certain 
amendments in the Import Trade 
Control Order No. 1/90-93 dated 
the 30th March, 1990.

(v) (S.O.) 170 (E) published In Ga
zette of india dated the 29th Feb
ruary, 1992 rescinding certain 
notifications dated the 30th 
March, 1990 mentioned in the 
Table annexed with the Notifica
tion regarding import trade Con
trol Orders. [Placed in library 
See No.LT 1653/92].
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(2) A copy of the Export of Pesticides 
and their formulations (inspection) 
amendment)'Rules, 1991 (Hindi 
and English versions) published in 
Notification No. S.O). 88 in gazette 
of India dated the 11th January, 
1992 under sub-section (3) of sec
tion 17 of the Export Quality 
Control and Inspection) Act, 1963. 
[Placed in Library SeeNo. LT 1654/ 
92].

(3) (i) A copy of the Annual report
(Hindi and English versions) of 
the Tobacco Board.Gauntur, 
forthe year1990-91 along with

1. Consideration of any item of Gov
ernment Business carried over from 
today’s Order Paper.

2. Discussion and Voting on the De
mands for Grants under the control 
of the Ministries of:

(i) Human Resource 
Development

(ii) Rural Development

(iii) Food

(iv) Agriculture

To be dis
cussed to
gether

audited Aocounts.

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the woprking 
of the Tobacco Board, Guntur, 
for the year 1990-91. [Placed 
in Libarary See No. IT-1655/ 
92].

13.38 hr*.

COMMITTEE ON PETITIONS 

First Report

[English]

SHRI P.G. NARAYANAN (Gobichetti- 
palayam):l beg to present the First Report 
(Hindi and English versions) of the Commit
tee on Petitions.

BUSINESS OF THE HOUSE 

13.381/2 hrs.

[English]

THE MINISTER OF THE PARLIAMEN
TARY AFFAIRS (SHRI GULAM NABIAZAD): 
With your permission, Sir, I rise to announce 
that Government Business during the week 
commencing 30th March, 1992 will consist 
of;

(v) Commerce

[Translation]

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur); Mr. Speaker, Sir, I request that the 
following items may be included in the next 
week's agenda:-

(1) Providing more Central assistance 
for the expansion of education es
pecially among women in 
Rajasthan.

(2) Giving clearance to Rs. 416 crore 
sewerage scheme of five cities of 
Rajasthan - viz. Jaipur, Ajmer, Jodh
pur, Udaipur and Bikaner, which is 
laying pending with the Ministry of 
Urban Development.

SHRI SANTOSH KUMAR GANGWAR 
(Bareily): I request that the following impor
tant items may be included in the next week’s 
agenda:-

(1) Provision of required funds in the 
nextfive year planfor proper devel
opment of Bareily (Uttar Pradesh) 
which has been selected as a 
counter-magnet city.

(2) Making necessary announcement 
to connect Bareily with Vayudoot 
service.
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[English]

SHRI SOBHAND REESWARA RAO 
VADDE (Vijayawada): I request that the 
following item, may be included in the next 
week's agenda:-

V.F.C tobacco growers in Andhra 
Pradesh are not getting reasonable prices 
as compared to last year. The Tobacco 
Board has encouraged the farmers to take 
up Tobacco cultivation in a big way. Now the 
farmers are very much agitated over the tow 
prices being offered by traders. I request this 
issue of tobacco prices may be included in 
next week’s business

SHRI SRIBALLAV PANIGRAHI 
(DEOGARH): I request that following items 
may be included in the next week’s agenda •

1. Growing regional imbalances caus
ing discontentment smong the 
people in various backward areas 
particularly western region of Orissa 
and formation of autonomous Re
gional Development Board to en
sure balanced development

2. The World Cup and the perfor
mance of Indian Team.

[Translation]

SHRI SATYANARAYAN JATIVA 
(Ujjain): I request that the following two items 
may be included in the next week’s agenda:

(1) Supplying of additional foodgrains. 
sugar, L..P.G., pertrolum and pro
viding of adequate railway facilties 
by introdducting long distance trains 
by the Central Government tor the 
convenience of more than one crone 
people who are likely to come from 
different parts of the country and 
abroad at the Sinhastha Kumbha 
Mela to be held from 17 April to 16 
May this year in Ujjain and releas
ing of a commemorative postal 
stamp on this occasion.

(2) Poviding adequate funds by the 
Central Government to States for 
providing dean drinking water and 
removing water crisis in rural ar

[English]

SHRI GUMAN MAL LODHA (Pali): The 
following items may please be included in the 
next week’s agenda:-

1. Regarding Tin Bigha’ issue which 
requires reconsideration by the 
Government.

2. The question to centrally adminis
ter different rural banks under AH 
India Rural bank and implementa
tion of the Gupta Committee report 
removing delay of Reddy Award.

SHRI BRAJA KISHORE TRIPATHY 
(Puri): I request that the following items may 
be included in the next week’s business;-

1. To discuss the necessity of con
struction of new railway lines in 
Orissa and setting up of a new 
Zone for the State with creation of 
a Division at Rouikeia.

2. To discuss the needs tor expansion 
of Bhubaneswar Airport and imme
diate restoration of Vayudoot ser
vices in Bhubaneswar-Jayapore- 
Vizag and Bhubaneswar-Rourkela- 
Calcutta sectors with reintroduction 
of Delhi- Bhubaneswar-Port Blare 
service plane.

[ Translation]

PROF. RASA SINGH RAWAT (Ajmer); 
I request that the following items may be 
included in the next week’s agenda:-

(1) Connecting Ajmer which is a city of 
international importance, a centra 
of tourist attraction and a historical 
city, with air-service immediately 
and construction of an anrodrome 
there.

(2) Need to set up a heavy industry Ike 
that of the H.M.T. in Ajmercity so as 
to remove unemployment under 
the new industrial policy.

[English]

MR. SPEAKER: The House stands ad-
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journed to meet again at 2.45 p.m.

13.44 hr*.

The Lok Sabha then adjourned for Lunch 
till Forty-five minutes past Fourteen of the 

Clock.

The Lok Sabha re-assembled after Lunch 
at Fifty minutes past Fourteen of the 

Clock.

[RAO RAM SINGH in the Chau] 

[English)

SHRI YAIMA SINGH YAMNAM (Inner 
Manipur): Sir, I am going now for court arrest 
demanding for inclusion of Manipurt lan
guage in the Eighth Schedule of the Consti
tution Hundreds of students residing in Delhi 
are a dharna \ust now near the Boat Club. I 
am now going for court arrest demanding for 
inclusion of Manipuri language in the Eighth 
Schedule I am now leaving. ( Interruptions.)

SHRI YAIMA SINGH YUMNAM then 
left the House.

14.511/2 hrs.

JUMMU AND KASHMIR BUDGET 1992-93 
GENERAL DISCUSSION 

'DEMANDS FOR GRANTS ON ACCOUNTS 
(JAMMU AND KASHMIR), 1992-93 

AND
SUPPLEMENTARY DEMANDS FOR 

GRANTS (JAMMU AND KASHMIR).
1991-92

[English)

MR. CHAIRMAN: The House willnow 
take up combined discussion on (i) General 
discussion, (ii) Demands for Grants on Ac

counts (Jammu and Kashmir) for 1992-93 
and supplementary Demands for Grants 
Jammu and Kashmir) for 1991 >92 for which 
two hours have been allotted.

Hon. Members present in the House 
whose cut motions to the Demands for 
Grants on Account have been circulated 
may, if they desire to move their cut motions, 
send slips at the Table within 15 minutes 
indicating the serial numbers of their cut 
motions they would like to move. Those cut 
motions only will be treated as moved.

Motions moved:

M That the respective sums not exceed
ing the amounts on Revenue Account 
and Capital Account shown in the third 
column of the order paper, be granted to 
the president, out of the Consolidated 
Fund of the state of Jammu and Kash
mir, on account, for or towards defray
ing the charges during the year ending 
on the 31st day of march, 1993 in 
respect of the heads of demands en
tered in the second column thereof 
against Demands 1 to 27. “

" that the supplementary sums not ex
ceeding the amounts on Revenue Ac
count and Capital Account shown in the 
third column of the Order Paper be 
granted to the President out of the 
Consolidated Fund of the state of Jammu 
and kashmir to defray the charges that 
will come in course of payment during 
the financial year ending the 31 st day of 
March, 1992 in respect of heads of 
demands entered in the second column 
thereof against:-

Demand Nos. 1 to 6,10 to 13,16 to 20,
22, 23 and 25 to 27."

•Moved with the recommendation of the President.
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[Translation]

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Chairman, Sir, I am thankful to 
your for giving me an opportunity to partici
pate in the discussion on the Budget of 
Jammu and Kashmir for 1992-93.

Mr. Chairman, sir, discussion on the 
Budget is just a formality. I would like to 
repeat the points I had made last year. Five 
pamphlets in connection with the Budget 
have been issued and it seems that this 
Budget has been prepared with a halt heart. 
The Government had to complete the for
mality only. For example. I had asked forthe 
performance report last year also, but there 
is no performance report this year too. The 
performance report of a Budget gives the 
details of expenditure made on various items 
out of the funds allocated last year This 
debate would have been allocated last year. 
This debate would have been fruitful only 
when we had the performance report. It 
seems that the truth is something else. We 
want to know as to the heads on which that 
amount was spent. I would Ike to cite you two 
orthree examples. The hon. Minister should 
reply to all these points when he speaks. 
Why 140 bridge which were either blown off 
or set ablaze by the militants during last three 
years have not been reconstructed. Our 
armed forces are finding it difficult tc reach 
the areas in absence of these bridges Iwant 
to know also why those 250 school buildings 
which were either set on fire or blown off by 
.militants have not yet been constructed. 
According to my information engineers give 
bogue bills and the amount of those bills 
goes in the hands of terrorists. I want to 
charge that amount is being utilised by ter* 
rorists against the country. I am not talking of 
jammu or Ladakh regions. I want to know 
from the Government as to why the tax 
reoovery has been withheld. It should tell the 
income received from income tax, sales tax. 
excise, water and electricity charges during 
last two years and the income received 
during earlier periods. If the Government 
gives this information, the recovery position 
of taxes in the valley could be assessed.

Sir, as I have told you eariiertoo, thatthe

Government money is being utilisld there 
forthe spread and propagation of terrorism. 
I would like to cite you an example. A few 
days ago, it appeared in the Hindustan Times 
and on several other newspapers that there 
is a Khidmat Press which was paid a sum of 
Rs. 1.25 croes bylhe Finance Corporation of 
the Government. The P.I. B. and the i.B. 
have also given such a report and the 
newspaers too have reported that anti-na
tional literature is publishhed in it and not a 
single paisa of the loan has been refunded by 
that press. The Govememnt of India pro
vided funds there but it could not established 
its authority. The writ of the only terrorists ms 
there. Of iate lakhs of our bretheren from the 
valley have come to Delhi leaving their ho 
tuses and property there., The government 
has made adhoc appoints in their place 
without holding any interview So far as I 
know, the people who are given chits from 
torrents, get appointment there, I cannot 
undertstand why adhoc appointments were 
made there when these people came over 
here.

I would like to give you another example 
tha* the writ of the Government of India is not 
effective there. On October 2,1988 it w^s 
decided to instal Mahatama Gandhi’s statue 
there. The then Cheif Justice, Shri Pathak 
went there and returned before hand Cards 
had also been printed. Everything wat 
redady, but till date the statue could not be 
installed.

You have failed to install the statue of 
Mahatma Gandhi in the country even aft£i 
issuing invitation cards in this tegard. I woul' 
like to clarify your position as how for you 
writ runs in the country and how much 
authority you have..

Sir, it is being said here that when Dr. 
Joshi held 'Ekta Yatra’, nobody attended it. 
I would like to know as to how many people 
went there when some M.Ps., the then Deputy 
Prime Minister and fomer Prime Minister 
Shri Rajiv Gandhi visited that place and what 
sort of treatment was meted out to them by 
the hotel staff there. I am citing this example 
because your authority does not exist there.
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fSh. Madan Lai Khurana]

I would Ike to ten In brief what this 
budget Is. There are some ftemsf orwhich no 
provisions have been made. Last year Rs. 
4.60 crore was allotted under the revenue 
account for family welfare which is nit this 
year. I would tike to know that whether there 
isno family welfare scheme there or. whether 
ad the tangets in respect of family welfare 
schemes have been fulfilled there and now 
there Is no need of spending more money on 
It. Last year Rs 1.95crores were allotted to 
rural employment under the Revenne ac
count, which is nil this year. Hence all the 

îrgete for rural employment been achieved ?

i would like to tell about roads and 
bridges. Last year it was Rs 33 03 crore on 
these Items but in the revised budget it w%i«- 
not allotted a no this year again no amount 
has been allotted Last year Rs 74.61 lakh 
had been allotted for ecokxjy and environ
ment, which is nil tor the current year Have* 
all the schemes been completed thuru. ? 
Last yua' Rs. 7 r  61 croro had been allotted 
for tourism, which is reduced to Rs 11. 60 
crore tor th*t current year. Rs 33.3£ had 
been aUutted for education ano sports, which 
ts reouoed to ?3.20 crore The amount for 
housing has been reduced from Rs 13.95 
cror® to Rs.6 83crote. The amount tor urban 
development has been reduced from 71.03 
craru to Rs. 54 78 crore. The allocation ot 
amounts for Social Security and welfare has 
been reduoedfrom Rs. 84.35crore to Rs. 66.
29 crore and for rural development Rs 2.43 
crore to Rs. 1.54 crore and Rs. 2.43 crore to 
Rs. 1.54 crore for rural development special 
employment. Rs. 20.71 crore to Rs. 18.37 
crore In industries and minerals. Rs.6.94 
crore to Rs. 5.80 crore tor special industry. 
R8.85.93 crore to 47.66 crore for science 
and technology These data show that the 
Government merely wants to observe for
mality. The government has reduced the 
•mount for industry and for every item and 
there Is no mention about It in this budget 
'them Is no mention about ft in this budget. 
There is no use ofthte debate as no progress 
ftporte about various development works 
are coming from there. Last week the hon. 
Mlntaier of Hamfe affairs said that elections

win be held in Jammu-Kashmir. but how and 
when these elections would take place.

(Interruptions)

Do you know that the previous state 
Government of Jammu and Kashmir in
creased the assembly seats from 76 to 87 by 
an amendment. When the delimitation work 
is not done there, how the elections can be 
held (interruptions)

Mr. Chairman, Sir, As I had stated ear
lier also as to how election will take place in 
Jammu and Kashmirwkhout conducting 1991 
census and delimitation work for the con
stituencies as they have increase? the num
ber of seats in the Assembly. What does the 
Government think about R ? Will the ol«ction 
take place without conducting census and 
delimitation work for the constituencies ? I f 
so. what wiU be the basis of those elections!

Mr. Chairman, Sir, I would lita to state 
dearly that Pakistan is succeeding in its 
objectives in regard to Jammu-Kashrmr is
sue. Pakistan has two objectives The first 
aim of Pakistan about Kashmir issue is to 
provide aid to terrorists and to create insta
bility in India and the second is to into* nation
alist the Kashmir issue. The propaganda of 
Pakistan is in full swing. Today Pakistan is 
getting success in its designs. I would like to 
say that Pakistan is utilizing the so-called 
human rightists of this country for ensuring 
success of the Its designs These so-called 
human rightists make statements in the 
newspapers and carry on propaganda on 
Kashmir issue. Pakistan is using their 
staments at the international form. The 
Govement should remain alert about this 
and should intensify Its propaganda.

Mr. Chairman. Sir, there are two main 
expects of Kashmir issue. If we pay attention 
of aspects It wM help in improving the situa
tion. The two factors are Islamic fundamen
talism and political terrorism. If we keeps 
them in mind it win help us In comprehending 
the Kashmir issue.

Mr. Chairman, Sir, I would like to clarify
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that when we talk of Kashmir issue people 
say that it is the problem of whole Jammu- 
Kashmir. But I would like to tell that there are 
six districts In Jammu region, two districts in 
Laddakh region ahd six district is Kashmir 
Valley. But the problem is of only six districts 
out of fourteen districts. There is noproblem 
is Jammu and Laddakh. Therefore, this prob
lem wiH hawb to be localised and wiN have to 
be dealt with keeping in view the regional 
imbalance. This problem is being aggra
vated in the Valley as result of our attitude of 
neglect towards Jammu and Laddkh. There 
is resentment in the minds of the people of 
Jammu and Laddakh that they have been 
neglected.

Mr. Chairman, Sir, I would like to raise 
very serious issues. As I have said in the 
beginning, the Government of India is not 
paying attention to the probleip of Kashmir. 
I would like to know why the Police Head
quarters has been shifted to the house of a 
persons after an attack on It on 24th January, 
in which 4-5 high police officials were injured.

Mr. Chairman, Sir, will we leave a build
ing of the Government of India, if terrorists 
attack it? Wilt we leave that office and stop 
working there ? It is like giving signals that a 
single explosion of bomb has created fear 
among us and we shifted the Police Head
quarters. I would like to ask how many cases 
have been registered against terrorists in the 
last two years and how many charge streets 
have been filed? As per my information 300 
cases have been registered and only 10 
cases are transferred to C.B.I. Out of these 
ten cases C.B.I has presented the 
chargesheets of only four cases Rubiya, 
Kuala. Director of T.V. . Inspector Ishwar 
Singh and V.C. of J and K University. Last 
time the Government had promised that a 
special ceil of CBI would be established 
there in Kashmir. What happened to that ? 
The Government has appointed 2-3 officers 
there but they remain in Delhi and visit 
Kashmir tor only 1 or 2 days. The office of the 
C.B.I cell should be in Kashmir if the Govern
ment wants to establish it. You have not 
fulfilled the promises even after two years. I 
would like to know now many police men 
have been dismissed and arrested and how

many are still in fail. How many Pak talned 
people, possessing Illegal arms and how 
many people who give shelter to the terror
ists are arrested ? Please inform the House 
how many persons who have been arrested 
are being prosecuted. The performance of 
the Government is very poor.

I would like to say about kidnapping that 
It is a very serious issue. It is true that the 
terrists have regarded kidnapping as an 
industry after kidnapping of Rubiya. But 
sometimes It appears from the kidnapping 
and the way in which Government return the 
terrorists in the exchange that it is friendly 
and pre-planned. I would like to cite an 
example that the Government released five 
terrorists in exchange of Rubiya and 
Duriswami each but said that it has released 
two terrorists. When brother-in-law of our 
hon. Minister was kidnapped eight terrorists 
were released in exchange but official fig
ures were only two

[English]

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABIAZAD); It is 
totaly wrong. I am on record. I said not even 
one was released.

[ Translation]

SHRI MADAN LAL KHURANA: While 
off icialy it was stated that two terrorists were 
released.

[English]

SHRI E.AHAMED(ManJri): When did it ’ 
start ? I hope it started when the Janta Dal 
Government was in power. Exchange is not 
a new phenomenon, it was there already.

[ Translation]

SHRI MADAN LAL KHURANA: Please 
listen to me. At time also we opposed it 
Advaniji said that had I been the Home 
Minister and my daughter had been kid
napped, the terrorists would not have been 
released in her exchange. We had opposed
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XPd, J]`]j I]e Hdqn]j]Z

Fp ,,, &Eio m̀mpkodjin' Qdnaa pannkneopo sana
naha]oa`ejat_d]jcakbPdneP]ebq``ajPkfão
`]qcdpan, Tdaj@?F laklhackao pk ejraopeé
c]pa]juoq_d_]oa* pdalaklhapdaj`ajupk
e`ajpebupda pannkneopo]j`@, ?, Flaklhad]ra
pkopklpdaejraopec]pekj^a_]qoajkkjas]o
]nhhejc pk _kklan]pa sepd pdai FPF eo ]j
ejpahhecaj_a]caej_ukbM]geop]j,Manokjjahão
kb M]geop]je ]niu* ]enbkn_a ]j` jaru ]na
ej_hq`a` ej ep, Fp eo ejrkhra` ejaolekj]ca]j`
oluejc ej Fj è]* okiaM]geop]jelaklha d]ra
^aaj ]nnaopa` ej H]odien, Qdau ]__alpa`
pd]p /2laklhasana]nnaopa`h]opikjpd,Lqp
kbsde_d oet laklha ]na ]^o_kj èjc, Lja kb
pdai eo] nacqh]nlanokjjah kb FPF, sdks]o
lkopa` ]p Pnej]c]n ]enlknp, Qdau d]ra ceraj
pdaejbkni]pekjpd]pdksnacqh]nlanokjjahkb
FPF ]naskngejcsepd pdacnkqlo kbpannkneopo,
Tdaj kqn ]anklh]ja s]o napqnjejc bnki
pdana pda pannkneoa bena` ]p ep, Qdau d]ra
okldeope_]pa`sa]lkjo, Qda oanekqojaookb
pdeo eooqa odkqh` ^a na]heoa ,̀ Fskqh` hegapk
ceraokiaoqccaopekjo,Kkspdeockranjaijp
odkqh` opkl p]hgejc ]^kqp Pdeih] M]_p, Fp
odkqh` jkp ^a kja oe`a` pn]bbe_ pd]p ukq p]hg
kb la]_a ]j` M]geop]j _na]pa ] oepq]pekj kb
pannkneoi ej kqn _kqjpnu, F skqh` hega pk o]u
pd]p M]geop]j odkqh`^a `a_h]na` ] pannkneop
_kqjpnu ]j` odkqh` ^a pna]pa` ]__kn èjchu,
Qda oa_kj` pdejc eopd]p pda laklha ej_khhqé
oekjsepdpannkneopocerasnkjc oecj]ho pkpda
laklha kb Fj è]sde_d `aikn]heoa` kqn ]ni+
bkn_ao]j`l]n]+Jehep]nubkn_ao,QdaDkranjé
iajpodkqh`]`klp]_ha]nlkhe_upkeoeh]papda
pannkneopo ]j` `a]h sepd pdaiopanjhu, H]odé
ien ckao kj ej_na]oejc pda jqi^an kb epo
]ooai^hu oa]po, Qdanabkna* ]ooai^hu aha_é
pekj _]jjkp ^a dah ,̀ Fp ]lla]no pd]p ukq sehh
dkh` pda aha_pekjo bkn pda hk_]h ^k èao Ega
@knlkn]pekj, Aeopne_p ?k]n` ap_, pdana,,, vEiÖ
o m̀mpkodjin&** ok pd]p `aik_n]pe_ lnk_aoo
_]j^aop]npa`pdana, Qda bkqnpdlkejp eopd]p
pda iecn]jpo odkqh` ^a nad]^ehep]pa`
lani]jajpehu ]j` ] _ahh odkqh` ^a _kjopeé
pqpa` pk dan( pdaen cnear]j_ao, Rjhaoo jkné
i]hÇ eo nn epknanbpdana* pdanaodkqh` jkp ^a
]n ,: 0oaj èjc pdai^]_g pk aj`]jcan
pd (fo,

FF dalnk^haikbpannkneoieojkp_kjbeja`
p_ H]odien]j`Mqjf]^kjhu,Eateopo ejokia

l]npokbRpp]nMn]`aod]j` kpdanl]npokbpda
_kqjpnu]hok, Ekj, MneiaJejeopan* Pen* pdanaé
bkna* F oqccaop pd]p iaapejc kb pda @deab
Jejeopano kb pannkneop ]bba_pa` op]pao odkqh`
^a_kjraja`]j`i]ga]j ejpacn]pa`lkhe_u*
sde_diqop^abkhhksa ,̀ Pej_a* pdalnk ĥai
kbpannkneopo eojkppdalnk ĥaikbPp]pao* epeo
n]pdan ] j]pekj]h lnk ĥai* ok ep odkqh` ^a
okhra` kj j]pekj]h harah, Qda Ekj, Mneia
Jejeopan]j`pdaJejeopankbEkia>bb]enop]hg
kbreoepejc>uk`du]* ^qp ep eoqjbknpqj]papd]p
jkja FbpdapdnaaMneiaJejeopanod]ockjapk
oaa pda iecn]jpo, Qdanabkna* F namqaop pd]p
pda Ekj, Mneia Jejeopan ]j` pdaJejeopankb
Ekia >bb]eno odkqh` ck pk pdaen _]ilo ]j`
oaa pdaen _kj èpekjo,

Tepd pdaoaskn`o* F _kj_hq`a iu olaa_d,

WAibgdnc&

PEOF PVBA PE>E>?RAAFK
&Heod]jc]jfe'8Jn, @d]eni]j* Pen* pda?q`cap
]o epd]o ^aaj lnaoajpa *̀ hkkgo hega ]iej é̀
haooatan_eoa* ]iananalapepekj*iknaknhaoo
kbpdabecqnaokbpdah]opua]n, Qdana eojkoecj
kbei]cej]pg<j9pdanaeojk]llhe_]pekjkbiej`
]j` ]o kqn dkj _khha]cqa Pdne Hdqn]j]
lkejpa`kqp* r]nekqoaooajpe]h oanre_ao d]ra
na_aera` ] hksan ]hhk_]pekj,

Fskqh` hegapklkejp kqp ranu n̂eabhupd]p
kqpkb /467_nkna* oanre_ejckb`a p̂o eockejc
pk _kjoqia Oo, 176 _nknao Kks F `k jkp
gjksat]_phusdaj* ^qp F^aheara]_kqlhakb
ua]no]ck* pdaDkranjiajpkb Fj è]`a_e`a`
pk _d]jca pda bqj èjc l]ppanj bkn H]odien*
]ob]n]o@ajpn]h ]hhk_]pekjo]na_kj_anja ,̀
Fps]o_d]nca`bnki1.95.pk7.,/. ]ocn]jp
]j` hk]j, Qdeo s]o ej`aa` ]sah_kia opal,
F skqh` hega pda Dkranjiajp pk _kjoe`an
]llhuejcpdeojasbkniqh]7.cn]jppk/.hk]j
pk]hhpdaat_epejc hk]jo ]j` pdqo n̂ejc `ksj
pda^qn`aj*pdaqj^a]n] ĥa^qn`ajkbnkqcdhu
03 lan_ajp kb pda ?q`cap* kj pda laklha kb
pda Pp]pa,

Pen* F ]hok bej` pd]p ^apsaaj pda lkhe_a
]j` èopne_p ]`iejeopn]pekj* pda ?q`cap _kj(
oqiao nkqcdhu 0. lan _ajp kb pda pkp]h ]hhké
_]pekj, Cn]jghu* F`kjkpgjks*sdapdanpdana
eo ]j _ereh ]`iejeopn]pekj ej pda Pp]pa, Qda
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administration is in a state of total paralysis.
paralysed by strikes, paralysed by bunds,, 
paralysed by curfew, paralysed by the over
all supremacy of the Armed Forces and the 
Para-Military Forces over the normal dvH 
administration. Paralysed because there is 
no machinery today in Kashmir for the 
redressal of people’s grievances or consid
eration of any complaint or any demand that 
may be made.

The judicial administration virtually does 
not exist. In a conversation with me the Chief 
Secretary himself said that the Magistrates 
are terrified; the Judges are terrified; the 
Witnesses are terrified, and the Courts do 
not function. Then why do we have an allo
cation for judicial administration? Several 
SPs/District magistrates have told me that 
they do not even know when the crack down 
takes place, where the crack downs take 
place, why they takes place and how many 
takes place an a given day. They come to 
know about they only after everything has 
happened. Then, why does the district ad
ministration exist? And why should we allo
cate 20 percent of the total Budget on police 
and administrative officers?

Sir. this brings me to another point, lam 
not very sure and I would like the hon. 
Minister to clarify this point. I would like to 
know whether the cost of the security opera
tions in the State of Jammu and kashmir is 
borne by the Central Government or is it 
levied on the State Government or even 
shared between the State Government and 
the Central Government? And if so, in what 
proportion? I have no idea about it whatso
ever. I am not questioning its need. I am not 
questioning its essentialiity ; I am looking at It 
only from the budgetary point of view, should 
It fafl on the people of Kashmir or should it be 
taken over by the entire country in order to 
save Kashmir for the country?

Another point I would Nke to mrtfeistat 
the administration in the valley is also 
paralysed largely because of the .migration 
of a large number of publicompky aos, both 
belonging to the State Governme n ts  well 
as the public sector undertakings. It is too 
late in the dtfy to go into the qusetions and

and suppL Demand* for 606 
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circumstances as to what led to this migra
tion. The fact is that they are not there. They 
are for the most part in Jammu. They are not 
being performing the essential services. So 
on the one hand the essential services are 
not being performed as far as the valley is 
concerned; on the other hand these migrant 
employees are receiving. I am told, their 
salaries and allowances sitting in Jammu. 
Why this wasteful expenditure? If a situation 
has arisen because of the lack of control by 
the Government andthe administration, then 
this should also be taken over as a liability by 
the Central Government and should not 
continue to be imposed on the state Govern
ment . The vacant posts must be filled 
because otherwise there is no semblance of 
any administration in the valley.

I do not have to go into details. Even the 
Central Public sector undertaking off ices like 
Post Office, Bank are not functioning prima
rily forthe reason that the posts which have 
been vacated by the migrants have not been 
filled.

If I come to the development expendi
ture, I find that between social service and 
economic services, no doubt they have allo
cated about 50 percent But I am appalled to 
see that there Is no mention of any large 
scale project. I thapk that has been the bane 
of the Planning in ihe valley in the state of 
Jammu and Kashmir. Partly the reason for 
the upheaval that we are seeing today is that 
there has never been any attempt to 
industrialise the vaUey; never any attempt to 
buNdupinfrastnjctutre, the energy resources 
or to tap the enormous paotential in terms of 
mineral and water resources that exist In the 
area. Therefore, that Is a major lacuna in the 
budget. That has also given rise to regional 
imbalance to which Shri Khurana made a 
very pointed reference.

The order situation can better
be toft undescnued; we know all about It But 
I would Mce to point out a certain aspect 
There Is total, rampant corruption. In fact 
people are being arrested and detained. 
Moholas are attacked, tocaHties are ran
sacked primarty so that the officers con
cerned may make a ItHe money. Innocent
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people are charged and arrested and then 
they are released on payment of consider' 
ation.

I would like to say that the situation in 
Kashmir cannot be tackled in this manner, 
simply by police methods or by running a 
police administration, it has to be tackled in 
a humane manner. Wfe have to win the 
hearts and minds of the people of Kashmir. 
We have to fill the political vacuum. We have 
to bring back to the national fold the people 
who have been totally alienated. The advi
sory council that was established has met 
only once since its inception. I do not know 
what it has done. The District advisory Coun
cils have not met at all; they have not even 
taken off. There is a total disillusionment., 
Now some of them are taking about holding 
elections in Kashmir. I do not know what sort 
of elections can be held in Kashmir in this 
present atmosphere.

When you make a comparison between 
the situation in the Punjab and the situation 
in Jammu and Kashmir, there is no doubt 
that the level of violence, whether in terms of 
number of civilianskilled by the terronsts, the 
number of security personnel killed by terror
ists, the ryimber of persons injured, the 
number of terrorists killed and he number of 
terrorists arrested over the last three years, 
consistently, is much lower in Jammu and 
Kashmir than In Punjab. But what is striking 
is that the level of mass alienation in Jammu 
and Kashmir is much higher than in Punjab. 
And this is what we have got to look into. We 
have got to find out the reasons thereof. I 
also find another reply given by the Govern
ment where they have given the figures of 
the number of abductions and the number of 
explosions and the number of terrorists killed 
and the number of persons arrested in 1989, 
1990.1991. Again consistently we have a 
pattern

[TranstaOorii

The malody went on increasing with 
each dose of remedial action.*

Every passing year the figures have 
been rising. What sort of an administration 
are we having in Kashmir ? What sort of a 
Budget are we going to pass for the people 
of Jammu & Kashmir ? Sir, my heart bleeds 
for the people of Kashmir. They are being 
ground between two mill stones. On the one 
side, they have to face the criminals, many 
of them have styled themselves as 
Mujahideens or freedom fighters. Very few 
of them are politically or ideologically moti
vated.

MR. CHAIRMAN: Shri Shahabuddin, 
please sit down for a minute.

Hon. Member, the House is supposed 
to take up the Private Members Business at 
3.30 pm. Now, I would like to have the 
consent of the House as to whether we 
should conclude the business in hand and 
then take up the Private Members’ Business 
or we should take up the Private Members’ 
Business at 3.30 pm.

SHRI GHULAM NABI AZAD: Sir. we 
were supposed to pass the Jammu & Kash
mir and Manipur Appropriation Bills yester
day here; ^pd supposed to pass it in Rajya 
Sabha today. Unfortunately, due to the un
timely death of Dhillon Ji, we should not have 
our Business on that day, with the result we 
could not take up the Jammu & Kashmir Bill 
yesterday, if we do not pass it here today, we 
could not pass it before 31 st in Rajya Sabha.

So, I submit that we take up the Private 
Members’ Business at 4 pm. or by latest 
quarter-past-four, instead of at 3.30 pm. so 
that before that, we can pass this Jammu & 
Kashmir Bill.

We can sit half-an-hour or 45 minutes 
after 6 pm.

MR. CHAIRMAN : Do I take it that the 
House has the pleasure to accept the sug
gestion given by the hon. Minister for Parlia
mentary Affairs?

MANY HON. MEMBERS: Yes.



MR. CHAIRMAN: Okay, we will take up 
the Private Members’ Bill at 4 o’clock. Before
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that, I would request the cooperation of ail 
( Interruptions)

MR. CHARIMAN: We will now conclude 
the business in hand, that is the Jammu & 
Kashmir Bill by 4 o'clock or by 4.15 pm.. and 
then take up the Private Members’ Bill. I 
would also request the hon. Members to be 
very very brief so that we can conclude the 
business in hand by 4 o'clock. Thank you. 
Shri Shahabuddin may continue.

SHRI SYED SH AHABUDDIN: Mr. Chair
man, Sir, I was on the point that the people 
of Kashmir are losing their lives, limbs and 
their properties in what is called a cross-fire 
On the one hand, they have to face the guns 
of militants and on the other hand they are 
victims of repression and atrocities. Unfortu
nately, the government of Jammu & Kashmir 
does not have every the compassion to 
introduce a scheme of compensation tor the 
loss of life, limbs and property I would there
fore, suggest to the hon. Minister, as a 
matter of compassion and in the name of 
humanity, you must introduce in this Budget 
as a part of the Budget a scheme fc. giving 
compensation forthe lives, limbs and prop
erties of these who are victims of the dis
tressing situation in Jammu & Kashmir.

I would conclude by saying that in order 
to bring about a political reapprochement in 
Jammu & Kashmii, we need to have a 
dialogue-a dialogue with the people who 
matter. But the dialogue, in order to be 
successful, needs a vision and a strategy. 
What sort of a strategy, what sort of a vision 
do we have for the people of Jammu and 
Kashmir? I am afraid, that the Government 
so far, despite many announcements in the 
House and outside, has not given any indica
tion as to whether they have got a long term 
vision and strategy for Jammu & Kashmir. 
There is a good reason for re-building and 
restructuring underthe relationship of Jammu 
and Kashmir with the Union. Therefore, I 
would suggest that if the Budget is to make 
any impact, they have got to go beyond 
these arithmetical questions, beyond the

normal demands questions of administra
tion.

With these words, I thank the hon. 
Minister for presenting this Budget. It is only 
a formal exercise because the Budget is a 
formality and we do not want to plunge the 
Government into any constitutional crises. 
Thank you very much.

SHRI SHYAM LAL KAMAL (Bast): i beg 
to move;-

M That the demand for grant on account 
under the Head General Administra
tion Department be reduced by Rs. 
100. “

[Need to hold early elections for install
ing popular Government in Jammu & 
Kashmir.] (1)

“ That to demand for grant on account 
under the Hoad Home Department be 
reduced by Rs. 100.M

Need to improve deteriorating law and 
order situation in jammu and Kashmir 
and to restore peace./ (2)

“That the demand for grant on account 
underthe Head Home Department be 
reduced by Rs. 100”.

Need to effectively check and prevent 
anti-national extremism in Jammu and 
Kashmir./ (3)

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Mr. chairman, Sir, I rise to sup
port the Jammu & Kashmir Budget for the 
year 1992-93, together with the vote on 
account presented by the hon. Finance Min
ister. Since 1990, the Lok Sabha has been 
performing this unpleasant job of passing 
the Budget for the State of Jammu & Kash
mir. After the promulgation of President's 
rule there in January-February, 1990, the 
Assembly also was not spared, that was 
dissolved by the then Government here- the 
Ministry headed by Mr. V.P. Singh. That was
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realty a very severe blow dealt to democracy 
in our country. Any way, we are discussing 
this budget. This is a tax free budget with an 
uncovered defeat of about Rs. 602.73 crore. 
Again last year's deficit is also being carried, 
over. As observed by the honourable previ
ous speaker, Mr. Syed Shahabuddin. this is 
a formality which we are completing Natu
rally, sitting here and passing a budget for a 
state, it is nothing more than a formality 
because unless they have their own repre
sentative, they have the representative Gov
ernment, people's Government they Know 
their priorities; they discuss among them* 
selves ail those things the real situation 
cannot be reflected in the budget presented 
like this and passed like this in Parliament. I 
agree with it.

For that, what is the topmost require
ment today? the priority is to restore nor
mally there, as far as possible, so as to 
enable the Government to hold elections. 
Elections should be held as quickly as pos
sible of course, there are some symptoms 
of improvement in the situation to start with. 
Meanwhile about four meetings have taken 
place on the initiative of the Home Ministry 
here with the political parties' representa
tives, leaders, consultative commrttee where 
these problems were discussed. Then, the 
JKLF were trying to cros over the Line of 
Actual control on 13th February. That was 
also checked effectively. As we know, terror 
ism and all that is happening, the worsening 
situation is also the outcome of the direct 
abetment and encouragement by Pakistan 
from across the border In spite of that, they 
wanted to internationalise the situation. But 
after our sucessful initiative, it became 
counter-productive for Pakistan. Of course, 
they had themselves also to check the march 
of the JKLF. In that way, there has been 
some improvement in this situation.

Here also, they wantedto build up world
wide opinion That has been resisted suc
cessfully by the Government of India Fur
ther steps are required to be taken in this 
direction. Even the European Parliament 
has passed a isolation. To tackle all those

things at the diplomatic level, further initiative 
has tobe taK*n by our embassies outside. 
We have to counteract to bring the real 
situationtothepublicnotice. Somanythings 
are being talked about violation of human 
rights and all those things. This year, 727 
militants have so far surrendered in the 
Valley alongwlth weapons, including AK-47 
rifles, nearly 1,200 magazines and more 
than 20,000 arms and ammunition

Now the only thing is that we are passing 
the budget But the normally should be re- 
stored there. Tourism is the mainstay of their 
economy. Unless this is done, the people's 
plight will worsen. I support this budget, at 
the same time I wish that this becomes the 
last budget passed or to be passed in Parlia
ment Before the next budget period comes, 
we should have the election the as we held 
the election in Punjab with the determination 
of Government of India. All political parties 
should try to actives their politics, which has 
become irrelevant now in this Valley, in half 
of ttits Valley and, of course, in Jammu and 
Leh things are not that bad I hope we can 
have elections before long and the Parlia
ment will no more be required to perform this 
function

[ TransJation]

SHRI SUBRATA M UKHERJEE 
(Raiganj) Sir, when motion for extending 
President s rule in Kashmir was moved in 
this house, that time also we had said that 
there was a need tor creating an atmosphere 
there which may be helpful to run the Gov
ernment without the help of the military The 
country can no* be ruled *or all times with the 
help of military and para-military forces. An 
atmosphere of confidence is necessary to be 
created there, but the Budget presented by 
the Government has nothing which may help 
in any way in creating an atmosphere of 
confidence. I find that in comparison to the 
amount sanctioned to meet the expenditure 
on military and para-Mihtary forces, the alkf= 
cation to meet the expenditure on develop
ment is very less. It should have been in
creased In such a situation it is a difficult task 
to create an atmosphere of trust among 
people there, but w< will have to make
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continuos efforts in this direction. Sir, on 
behalf of myself and my party I suggest that 
a policy should be formulated which may 
create an atmosphere of peace there. The 
political atmosphere should not be spoiled 
by repeatedly taking about starting election 
process there. Every possible effort should 
be made to create an atmosphere congenial 
to initiating election process there. There
fore, It is necessary to create such political 
conditions there. It is heard that the leader of 
National Front Party Or. Farooq Abdullah 
does not want to take part in he elections and 
he wants to boycot the eiedons. In such a 
situation, we cannot say that It is the right 
time to hold elections. Therefore, it is neces
sary to bring some changes in the situation 
there.

Sir, issues of delimitation etc. are also 
necessary to be taken into account. Delimi
tation of Parliamentary Constrictions has 
become necessary. It is not good that the 
work of census has not completed there. It 
should be completed.

The most vital and important thing isthat 
people must develop a feeling of living in 
harmony with the natives. It is necessary to 
create such mentality. We can do so and it is 
possible if we sit together with the persons of 
all political parties there, discuss the issue, 
evolve consensus and create a friendly at
mosphere.

MR. SPEAKER, Sir, unlike Punjab, the 
problems there car.iot be solved merely by 
imposing Military rub or extending President’s 
rule. With these-words, I conclude

SHRI SOBHANANDREESWARA RAO 
VAQPE (Vijaywada): Mr. Chairman. Sir. I 
thdnk you for giving me the opportunity. It is 
more than two years that the Governor's rule 
is continuing there. In those circumstances, 
we have to approve this budget and we 
convey our acceptance for that. But I would 
ike to ask the Union Government whether it 
has made searching of Its heart. Why has 
this situation developed in the border State 
of Jammu and Kashmir? Today, a political 
vacuum appears there in Jammu and Kash

mir. I may be pardoned for saying that the 
Congress (1) Government has unfortunately 
taken a series of measures because of which 
the situation has developed there.

Elections were never held in a fair and 
free manner except during the time of Shri 
Morarji Desai. Unfortunately, the Govern
ment of Dr. Farooq Abdullah was thrown out 
which was elected by the people and they 
had installed a puppet Government and later 
the same Shah proved to be causing some 
harm to the interest of the State. Sir, subse
quently when Congress(l) and Dr. Farooq 
Abdullah joined hands, they rigged the elec
tion which had made some people, who are 
already awaiting for some opportunity to 
escalate their activities, flare up anti-national 
and anti-centre sentiments.

Again it was a tragedy to send Mr. 
Jagmohan as the Governor of the State 
when Dr Farooq Abdullah was there. It was 
obvious and a known thing that the terms 
between both of them were not cordial be
cause Mr. Jagmohan was instrumental in 
sending out Dr. Farooq Abdullah earlier in 
1984. A Governor and the Chief Minister of 
that State have to act like family members 
and ignoring that elementary principle, un
fortunately, the Government at the Centre 
had sent Mr. Jagmohan and of course, the 
subsequent events are wet! known. My only 
submission is atmosphere should be brought 
to such a state where elections can be held 
in a free and fair manner. Nearly 60,000 to
70,000 people have migrated from Kashmir 
to Jammu and other areas. Certainly, I  
elections have to be held, there should be a 
conducive etmoshpere for all these people 
to return back to Kashmir and exercise their 
valuable franchise. Sir, Subject iu  correc
tion, my information is that there are number 
of voters in the constituencies coming wthin 
Jammu area whereas less number of voters 
come in the Kashmir valley area and so, 
delimitation should take place as early as 
possible. Unfortunately, even census opera
tions were not conducted in that border 
State. I urge upon the Government to kindly 
befair enough. IwlDglveone example. Affthe 
time, the AkaM Dal in our House was de
manding and pleading fee anything with the



617 J  & K Budget, 1992-93-Gen.CHATTRA 7.1914 (SAKA) andsuptiL Demands 618
Discussion; Demands tor grants on for grants (J&K), 1991-92
Account (J&K), 1992-93;

[Sh. Sotohanandreeswara Rao Vadde]

Union Government, the Congress (i) Gov
ernment to initiate measures against the 
people who were found guilty of the Delhi 
riots. The Government did not take any 
action and during the recent Punjab elec
tions, when the Akaii Dal and some other 
parties had expressed their disinclination to 
participate, the Central Government did not 
think it fit to take them into confidence and 
announce those measures which they have 
taken subsequently. After the Akaii Dal de
cided to boycott the elections and after the 
electioin dates were declared, the Congress 
Government announced that they are going 
to try those who are guilty of the Delhi riots. 
They want to take political advantage. If they 
would have done it earlier and If they would 
have taken some mote measures, definitely 
the Akaii Dal would also have participated in 
the Punjab elections. Without Akalis partici
pation in the elections , even though Con
gress (I) might have won the elections and 
solvad some of its problems Hke getting a 
large number of MPs to this august House to 
add to the critical strength, you are not going 
to restore 100 percent normalcy in the State 
of Punjab, (only wantthis Government notto 
repeat it in the case of Jammu and Kashmir. 
So, I urge the Government not to expenment 
and not to try to ply politics especially in 
regard to the border States Hke Punjab and 
Jammu and Kashmir. You have already 
done through short sighted political tricks 
and manoeuvre by which you have spoiled 
this country like any thing. Once for all, you 
have created a dash between different com
munities and the situation has worsened in 
those two States At least from now on
wards, please do it in a fair way.

Thank you.

SHRI E. AHMED (Manjeri): Mr. Chair
man, much has been said about Kashmir 
and I do not want to repeat aR those things

Sir, there are students who are not able 
to prosecute their studies in Medical and 
Fngineertng Colleges in Kashmir. They find 
it extremely difficult to get admission in vari
ous other universities in the country I urge

upon the Government to take up this matter 
seriously and do whatever possible to help 
them to prosecute their studies.

Secondly, I also urge upon the Govern
ment to see and ensure that there wiH be no 
confrontation and conflict between the Armed 
Forces and the civilian people. It is really a 
matter of regret that many a time, innocent 
people have been victimised and also put to 
harassment This has to be avoided.

Thirdly, I may say that the Simla Agree
ment is one thing that our Government is 
very much committed to. In all the interna
tional fora, we have been taking a stand that 
the Simla Agreement has to be followed in 
the matter of Kashmir with reference to our 
disputes with Pakistan. We are also a party 
to many of the joint communiques issed with 
various Heads of States of other countries 
that in the matter of Kashmir, India would like 
to pursue the Simla Agreement. Therefore. 
Simla Agreement is a solemn agreement for 
the Government of India. That is why I want 
to contradict my hon. colleague Khuranaji. 
Simla Agreement is, as a matter of fact, a 
very important document for the Govern
ment of India, insofar as Kashmir and other 
disputes if any with Pakistan are concerned.

The fourth and most important point that 
I would Hke to mention is that the Govern
ment of India should take political initiative to 
settle the Kashmir problem. Therefore, a 
dialouge should immediately be started for 
this purpose. With these words. I support the 
Demands for Grants forthe State of Jammu 
and Kashmir.

SHRI OSCAR FERNANDES (Udipi): AM 
over India, there are the Regional Engineer
ing Colleges, where studentstromaH parts of 
our country are studying. A large number of 
students from all over the country are study
ing in Kashmir and students from Kashmir 
are also studying in various parts of the 
country. My request is that students from 
various parts of India, studying in Kashmir, 
should be accommodated in other colleges. 
That many number of seats should be cre
ated in other colleges In other parts of the 
country. At the same time, students of Kash
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mir should also be accommodated in other 
universities. In this, I just wanted to reiterate 
the point made by Shri Ahmed. Thank You.

MR.CHAIRMAN: Mr. Minister. ..

AN HON. MEMBER: Sir it is very unfair. 
The representatives of the CPI are not given 
a chance to speak.

MR. CHAIRMAN: The Minister is al
ready on his legs. Please sit down.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): Sir, I nse to 
respond the discussions on the Budget for 
Jammu and Kashmir for 1992-93 and the 
Demands for Grants on Account, and also 
on the Supplementary Demands for the 
current year.

Hon. Members are weil aware of the 
Complex situation in Jammu and Kashmir 
State. This House has only recently dis- 
cussed it in some detail in connection with 
the extensoin of President’s Rule. My hon. 
colleague, the Home Minister has set out the 
facts and the stand taken by Government on 
various related issues in the course of those 
discussions.

While presenting the Budget, we are 
seeking a Vote on Account for the noxt six 
months since Parliament has approved the 
extension of President’s Rule for that period. 
The question of re-establishing the normal 
political process in Jammu and Kashmir will 
depend on the nature of developments on 
the ground in the coming days. These are 
being closely monitored by the Government. 
The Home Minister has set out the steps 
being taken to control extremist and terrorist 
activities in the State. Relief is being pro
vided to migrant families, most of whom are 
based in Jammu and Delhi, and all efforts are 
being made to create a situation conducive 
to their return to a normal life.

By the end of the last year, there were 
indications that the activities of the extremist 
groups had begun to be resented by the 
common people. Public opinion had been

turning against them. Certain well known 
incidents and events at the beginning of this 
year, however, have enabled the extremists 
to regroup and vitiate the atmosphere. We 
have some confidence that this reversal wilt 
be temporary.

The law and order and security situation 
which has been thrust on the people of 
Jammu and Kashmir has naturally had its 
effects on the level and pattern of economic 
activity in the Stale, and this is reflected in the 
Budget estimates for 1992-93 and revised 
estimates for the current year. Since 1989- 
90, the trend of revenue receipts has been 
adversely affected The iaw and order situa
tion has had a marked effect on tourism, with 
consequent effects on the generation of job 
in the hotel industry and the income of 
transporters, artisans and traders restau
rant owners and others. Sericulture was 
severely affected in 1990-91. In general, the 
industrial sector has received a set back in 
the valley, and also in Jammu to the extent 
that the market provided by the Valley was 
disrupted. The inflow of entrepreneurship 
and investment was hatted. With the decline 
in toursim and less frequent movement by 
local travellers, the transport industry has 
also been affected. Besides, there have 
been difficulties in improving the power infra
structure in the State owing to delays in tte 
commissioning of various projects.

It will be seen from the estimate of 
Expenditures for the Vote on Account that is 
being sought that the largest demands are in 
respect of power development, education, 
public works and health. This reflects the 
basicprioritiesof Government in Jammu and 
Kashmir. Along with these sectors, high 
expenditures have been thrust on Govern
ment, in respect of the Home Department for 
security related expenditures and the Fi
nance Department with regard to loans and 
debt serving. This has been necessary be
cause of the need to maintain both develop
mental and security related expenditures in 
the backdrop of extremist activities.

As a result of this position, a deficit has 
been unavoidable. The growing deficit is a 
matter of concern. Although efforts have
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been made to contain non-plan expenditure, 
much of this expenditure is on account of 
committed liabilities such as Interest pay- 
merits and salaries to employees, relief to 
migrants and provision for security related 
problems. We will be continuing to make 
efforts to further limit the anticipated deficit 
without affecting essential developmental 
expenditure during the course of the year.

Notwithstanding this position, there are 
some hopeful signs on the economic and 
fiananciai fronts. Although revenue receipts 
are still below what can normally be ex
pected, there has been some improvement 
in sales Tax and other collections over and 
above what was anticipated. Although seri
culture operations remain depressed, projects 
undertaken in this sector have shown very 
encouraging result in the current year. Ef
forts are being made to attract tourists to 
sites not affected by the law and order 
situation. Handloom and handicrafts pro- 
duction has started picking up, supported by 
market cover provided by the State Corpora
tion and also encouraging fact is that both 
agriculture and horticulture have seen nor
mal growth, assisted by the supply of seeds, 
fertilisers and pesticides to farmers by the 
Government and the information of a Market 
Intervention Scheme for the transport and 
sale of apples outside the State. Efforts to 
improve the supply of energy, which is es
sential for the development of the State, 
have been intensified. The emphasis has 
been on speeding up the execution of a 220 
KW transmission line from Udhampur in 
Jammu division to Pampore in Kashmir divi
sion and a Gas Turbine project has been 
commissioned in the meanwhile. The sec
ond stage of the Upper Sindh Hydel Project 
is being pursued. The micro generation 
scheme at Kama is expected to be commis
sioned soon. Two t  as turbine units of 25 MW 
each have also been commissioned. The 
performance of State Public Sector Enter
prises in general has also improved.

Sir. ultimately the development of the 
State depends not only on the support of the 
Central Government which it has been re

ceiving. but also on the extent to which an 
atmosphere conducive to such development 
can be created. Apart from the security 
measures that are being undertaken, efforts 
have been made to involve the people in 
redressal of grievances and in developmen
tal activities both through the setting up of 
formal bodies in some districts and other 
forms of sustained interaction at ail levels. 
The Governor has set up a State Advisory 
Council to which persons of eminence and 
members of political parties have been nomi
nated to review developmental and other 
efforts, and help in fostering a climate for 
restoring normalcy in the State.

I, therefore, urge that the Demands for 
Grants on Account in respect of the Budget 
for the State of Jammu and Kashmir for
1992-93 aandthe Supplementary Demands 
for Grants for 1991-92 be pleased by the 
House.

MR. CHAIRMAN: I must congratulate 
the Minister, that he has given a very detailed 
and an adequate reply. But. I think, it would 
be greatly appreciated that some very valid 
points raised by some of the hon. Members. 
For example, Mr. Oscar Fernandes has 
raised a very valid point about the students 
studying in the Regional Engineering Col
lege. I would greatly appreciate if the Gov
ernment makes note of it gives an assurance 
that some action will be taken

Mr. Madan Lai Khurana has raised a 
very valid point about the rehabitation of the 
refugees which I think is a human problem. 
I would request the Government to make a 
note of it.

And also Shri Shahabuddin has made a 
very valid point. I would like to greatly appre
ciate this. I think the Minister will make a note 
of it and would give some sort of an assur
ance to the Members that the points raised 
by them will be adequately attended to.

SHRI SHANTARAM POTDUKHE: Sir. 
the points have been noted and they will be 
taken care of.

MR. CHAIRMAN: Now, I shall take up
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Cut Motions tabled by Shri Snyam Lai Kamal charges that win come in course of
to the Demands for Grants on Account of payment (hiring the finance year ending
Jammu and Kashmir Budget tor 1992-93 the 31st day of March, 1992 in respect
together, unless, the hon. Member desires of the heads of demands entered in the
any of his Cut Motions to be put separately. second column thereof against:-

Shall I put them aN together?

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: Now. I put Cut Mo
tions moved by Shri Shyam Lai Kamal to the 
vote of the House.

Cut Motions No. 1 to 3 were put and 
negatived

MR. CHAIRMAN: I shall now put the 
Demands for Grants (Jammu and Kashmir) 
for 1992-93 to vote:

The question is:

‘That the respective sums not exceed
ing the amounts on Revenue Account 
and Capital Account shown in the third 
column of the Order Paper, be granted 
to the President, out of the Consol idated 
Fund of the State of Jammu and Kash
mir, on account, for or towards defray
ing the charges during the year ending 
on the 31st day of March, 1993 in 
respect of the heads of demands en
tered in the second column thereof 
against Demands 1to 27.

The motion was adopted.

MR. CHAIRMAN: I shall now put the 
Supplementary Demands for Grants (Jammu 
and Kashmir) for 1991-92 to vote. The 
question is:

the Supplementary sums not ex
ceeding the amounts on Revenue Ac
count and Capita} Account shown in the 
third column of the Order Paper be 
granted to the President out of the 
Consolidated Fund of the State of 
Jammu and Kashmir to defray the

Demands Nos. 1to6,10to13.16to20, 
22,23 and 25 to 27.”

The motion was adopted.

15.59 hr*.

JAMMU AND KASHMIR APPROPRIATION 
(VOTE ON ACCOUNT) BILL*

[English]

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHANTA- 
RAM POTDUKHE): I beg to move for leave 
to introduce a Bill to provide for the withdrawl 
of certain sums from and out of the Consoli
dated Fund of the State of Jammu and 
Kashmir for the services of a part of the 
financial year 1992-93.

MR. CHAIRMAN: The question is:

<rThat leave be granted to introduce a 
Bill to provide forthe withdrawl of certain 
sums from and out of the Consolidated 
Fund of the State of Jammu and Kash
mir for the services of a part of the 
Financial Year 1992-93.”

The motion was adopted.

SHRI SHANTARAM POTDUKHE: I in
troduce ** the Bill.

SHRI SHANTARAM POTDUKHE: I beg 
to move":

That the BUIto provide f or the withdraw! 
of certain sums from and out of the

* Publish in Gazette of India, extraordinary Part II. Section-2, dated 27.3.1992.
"Introduced wlh recommendation of the President
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Consolidated Fund of the State of 
Jammu and Kashmir for the services of 
a part of the financial year 1992-93. be 
taken into consideration.”

MR CHAIRMAN: The question is:

That the Bilito provide for the withdraw) 
of certain sums from and out of the 
Consolidated Fund of the State of 
Jammu and Kashmir for the services of 
a pait of the financial year 1992-93. be 
taken into consideration ”

The motion was adopted.

MR CHAIRMAN. We shall now take up 
clause by clause consideration of the Biff

MR CHAIRMAN: The question is-

That Clauses 2 and 3 stand part of tfie 
Bil.”

rhe motion was adopted

“ Clauses 2 and 3 were added to the BUI.

MR. CHAIRMAN: The question is:

That the Schedule stand part of the 
Bil."

The motion was adapted.

The Schedule was added to the BIN.

MR. CHAIRMAN: The question is:

That Clause 1. the Enacting Formula 
and the long Title stand part of the 
Bi."

The motion was adopted

SHRI SHANTARAM POTDUKHE: (beg 
to move:

That the Bill be passed.**

MR. CHAIRMAN The question is:

That the Bill be parsed.”

The motion was adopted.

16*02 hi*.
JAMMU AND KASHMIR APPRO

PRIATION BILL* 1992

[English]

THE MINISTF.R OF STATE IN THE 
MINISTRY O F FINANCE (SHRI 
SHANTARAM POTDUKHE): I beg *o nove 
for leave to introduce a BIN to authorise 
payment and appropriation of certain further 
sums from and out of the Consolidated Fund 
of the State of Jammu and Ka&hmtr for the 
services uf the financial year 1991-<mL

MR CHAIRMAN: The question is:

‘That leave be granted tc introduce a 
Bill a authorise payment and appropria
tion of certain further sums from and out 
ofthe Consolidated Fundof the State of 
Jammu and Kashmir for the services of 
the financial year 1991 -92 "

The motion was adopted

SHRI SHANTARAM POTDUKHE: I in
troduce** the Bid

M R CHAIRMAN: Now you move the 
motion for consideration of the Bid.

Clause 1. the Enacting Formula and the SHRI SHANTARAM POTDUKHE: Ibeg
Long Title were added to the BUL to move:

* PubHshed in Gazette off Indta. extraordinary Part II. Section-2, doled 27.3.1992.
~  Introduced moved with the recommendation of the President
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"That the Bill to authorise payment and SHRI SHANTARAM POTDUKHE: I beg
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of Jammu and Kashmir for 
the services of the financial year 1991- 
92, be taken into consideration."

MR. CHAIRMAN: The question is:

"That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of Jammu and Kashmir for 
the services of the financial year 1991 - 
92. be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN. We shall now take up 
clause by clause consideration of the Bill.

MR. CHAIRMAN: The question is:

"That Clauses 2 and 3 stand part of the 
BiH.”

The motion was adopted.

Clauses 2 and 3 were added to the 
BK.

MR. CHAIRMAN: The question is:

'That the Schedule stand part of the 
Bijl..

MR. CHAIRMAN. The question is:

The motion was adopted.

"The Schedule was added to the BUI.

MR. CHAIRMAN: The question is:

"That Clause 1, the Enacting Formula 
and the long Title stand part of the Bill."

The motion was adopted.

Clause 1, the Enacting Formula and the 
long Title were added to the Bill.’*

to move:

"That the Bill be passed.”

MR. CHAIRMAN: The question is: 

That the Bill be passed.”

The motion was adopted.

16.04 hr*.

MANIPUR BUDGET 1992-93 GENERAL 
DISCUSSION DEMANDS FOR ACCOUNT 
(MANIPUR), 1992-93 SUPPLEMENTARY 
DEMANDS FOR GRANTS (MANIPUR), 

1991-92

[English]

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NAB I AZAD): I 
would request that the House should take up 
Jammu and Kashmir Appropriation Bill and 
the Manipur Appropriation Bill together. If we 
do not pass them today, it might be very 
difficult to pass them in the Rajya Sabha on 
the 30th. I have requested the hon. Mem
bers on the other side. They have given 
some cut motions also.

I have assured them that I will organise 
their meetings with the Ministers concerned 
and whatever grievances they have, we will 
try to sort out with them. We have already 
discussed Manipur while discussing a reso
lution. I submit that only on Member of 
Parliament, who is a former Speaker of the 
Assembly may be allowed to speak— with
out any exception— for about five minutes 
and without discussion it may be 
passed. (interruptions).

MR. CHAIRMAN: Motions moved:

"That the respective sums not exceed
ing the amounts on Revenue Account 
and Capital Account Shown In the third
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column of the Order Paper, be granted 
to the President, out of the Consolidated 
Fund of the State of Manipur, on ac
count for or towards defraying the 
charges that wtH come in course of 
payment during the year ending on the 
31st day of March. 1993 in the second 
column thereof against Demand Nos. 1 
to 46.”
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1991-92
enue Account and Capital Account 
Shown in the third column of the Order 
Paper, be granted to the President, out 
of the Consolidated Fund of the State of 
Manipur, to defray the charges that wW 
dome in course of payment during the 
financial year ending the 31st day of 
March. 1992 in respect of heads of 
demands entered in the second column 
thereof against:

"That the Supplementary sums sums 
not exceeding the amounts on Rev*

Demand Nos. 1 to 33,36 to 40 and 42 
to 45."

Demands for Grants on Account (Manipur) for 1992-93 submitted to the Vole of Lok
Sabha

No. and Name of Demand Amount of Demand for Grant 
on Account submitted 
to the of the House

Revenue 
Rs.

Capital
Rs.

1. State Legislature 87,20,000

2 Council of Ministers 30,55,000

3. Secretariat 2,49,81,000

4. Land Revenue, Stamps & Registration 
and District Administration 3,56.14,500 tt „

5. Finance Department 6.82,20,000 42,46,000

6. Transport 35,12,500 87,50,000

7 Police 17.71.93,500 ' 45,00,000

8. Public Works Department 12,52,83,500 25,16,05,500

9. Information & Publicity 46,28,000

10. Education 39,35,14,500

11. Medical, Health and Family 
Welfare Sen/ices

8,41,02.000

12. Municipal Administration Housing and 
Urban Development

1,37,28,000 78,50,000

13. Labour and Employment 64,38,500
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No. and Name of Demand Amount of Demand for Grant 
on Account submOted 
to the cf the House

Revenue
Rs.

14. Development ct Tribal & 6,72,72.000
Backward Classes

15. Food and CMI Supplies 63,72,000

16. Cooperation 1,27,88,000

!7 Agriculture 5.32.63.500

* 8 Animal Husbandry and V'rtennary 4,35.32 000
Including Dairy t iming

19 Forestry and S til 'onservaton 4,62,30 000

20 Community Develop*nent & <\NP, 3,27,83,003
IRDP acxl NRfcP

;*1. Ir.dt stries and W-nghts & 3,09,90,X*0
Measures Department

’2. Public Health Engineering 5,21,99.000

23. Power 16,97.15,500

24 Vigilance Department 12.42,000

25 Youth Affairs A Sportb Department 1.55.09,000

26 administration of Justne

27 Election 36,39,500

28. State Excise 86,65,000

29. Sales Tax, other Taxes/Duties
Commodities and Services 25,69.500

30 General Economtt Services and Planning 1,64,09,000

31. Fire Prelection and Control 33,20,000

32. JaKs 81.05.500

33. Home Guards 81.60.000

34. Rehabttatkxi 12.35,500

Cap**
Rs.

2.39.68.500

70,83.000

1.84,20,000

t.8*„3.'J»0

8,5?,75.000 

18,37,50,000

6d,64,500

27.00.000
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No. and Name of Demand Amount of Demand for Grant 
on Account submitted 
to the of the House

Revenue
Rs.

Capital
Rs.

35. Stationery & Printing 55,63,500

36. Minor irrigation 63,61.000 2,75,00,000

37. Fisheries 2,04,25,500 2,000

38 Panchayat 61,20,500

39. Sericulture 1,73,50,000

40. Irrigation & Flood 
Controi Department 5,88,56,000 19,68,75,000

41. Art and Culture 75,69,000

42. State Academy of Training 7,85,000

43 Honculture and Soil Conservation 2,15,19,000 7,50,000

44. Social Welfare Department 3,04,03,500

45. Tourism 45,41,000 17,00,000

46. Science, technology & Environment 83,56,000

LOK SABHA

Ust of Supplementary Demands for Grants (Manipur) tor 1991-92 submitted to the vote
of Lok Sabha

No. and Name of Demand Amount of Demand for Grant 
on Account submitted 
to the of the House

Revenue
Rs.

Capital
Rs.

1. State Legislature 11,56,000

2. Council of Ministers 5,36,000

3. Secretariat 66,27,000

4. Land Revenue, Stamps A Registration 
and District Administration 58,57,000



No. and Name of Demand Amount of Demand for Grant
on Account submitted 
to the of the House

Revenue Capital
Rs. Rs.

5. Finance Department 6,01,54,000 43,22,000

6. Transport 1,000

7. Police 3,51,30,000

8. Public Works Department ....  3,000

9. Information & Publicity 3,52,000

10. Education 8,91,35,000

11. Medical, Health and Family
Welfare Services 1.93,11,000

12. Municipal Administration Housing and 24,07,000 37,000
Urban Development

13. Labour and Employment 6,22,000

14. Development of Tribal & Backward 3,16,35,000
Classes

15. Food and Civil Services 9,97,000

16. Cooperation 50,02,000 2,98.64,000

17. Agriculture 98,05,000

18. Animal Husbandry and Veterinary
including Dairy Farming 1,17,35,000

19. Forestry and Soil Conservation 1,74,24,000

20. Community Development & ANP,
IRDP and NREP 3,30,40,000

21. Industries and Weights &
Measures Department 3,000 37,72,000

22. Public Health Engineering 41,60,000 10,00,000

23. Power 35,45,000

24. Vigilance Department 53,000
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No. and Name of Demand Amount of Demand for Grant 
on Account submitted 
to the of the House

25. Youth Affairs & Sports Department

26. Administration of Justice

27. Election

28. State Excise

29. Sates Tax, other Taxes/Duties 
Commodities and Services

30. General Economic Services

31. Fire Protection and Control

32. Jails

33. Home Guards

36. Minor Irrigation

37. Fisheries

38. Panchayat

39. Sericulture

40. Irrigation & Flood 
Control Department

42. State Academy of Training

43. Horiculturo and Soil Conservation

44. Social Welfare Department

45. Tourism

Revenue
Rs

8.06,000

1.79.44,000

12,28,000

2,60,000

18.51.000

23.74.000 

5,40,000

33.99.000

40.98.000

95.31.000

35.27.000

16.68.000

4,52,000 

24,35,000 

1,29,50,000

Capital
Rs.

11,99,000

60,00,000

18.29,000

[Translation]

SHRI SANTOSH KUMAR GANGWAR 
(Bareilly): Mr. Chairman, Sir. If the Govern
ment announces to include Manipun lan
guage in the Eighth Schedule of the Consti

tution, I think the entire House will agree to 
it.

SHRI MADAN LAL KHURANA (South 
Delhi): These are the feelings of all the 
members of the House and I reqest that
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Manipuri language should be included in the 
eighth Schedule of the Consltution. (inter
ruptions)

MR. CHAIRMAN: First of all, I want to 
say that the Private Members’ Bills were to 
be taken up at five minutes past four O’clock 
and two and a half hours are allotted for 
them We will take up the Manipur Budget 
and after that Private Members’ Bills can be 
taken up.

(Interruptions)

MR. CHAIRMAN: Let me finish 

(Interruptions)

MR. CHAIRMAN: If you genllemon 
speak one by one, I will give a chance to 
everybody. But if everybody starts speaking 
at the same time, then It is a total waste of 
time.

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): What are demanding from the 
Government is this: for long an agitation has 
been going on for the inclusion of Manipuri 
language in the Eighth Schedule of the Con
stitution. Delegations have come here They 
are camping here. All party delegations have 
also come. It is a very sentimental and 
emotional issue. Will the Minister give a 
categorical assurance that they are going to 
sympathetically consider the demand of the 
people of Manipur which is supported by the 
democratic forces in the country?

[Translation]

SHRI MOHAN SINGH (Deoria): Mr. 
Chairman, Sir, in order to include Manipuri 
ianguage in the Eighth Schedule of the Con
stitution.

MR. CHAIRMAN:You are repeating what 
Shri Saifuddin has stated.

SHRI MOHAN SINGH: I am supporting 
his point«.( Interruptions)

[English)

SHRI SOMNATH C H A TTER JEE  
(Bolpur): She has given two cut motions. *

MR. CHAIRMAN: What is the point?

SHRIMATIMALINIBHATTACHARAYA 
(Jadavpur): This is about a popular govern
ment in Manipur It is a matter of serious 
concern and sorrow for us that the freedom 
loving people of Manipur who resisted the 
British invasion for such a long time in the 
days long past, are now being constrained to 
a situation where they cannot pass their own 
Budget and the Budget has to be passed 
through Parliament. So, as soon as 
possible.this situation should be rectified 
and through a proper democratic process, a 
democratically elected Government should 
come to Manipur and the kind of horse 
trading which is the cause of these shifting 
things in the Government and these uncer
tainties in the Government, which is totally 
undemocratic, which is a perversion of de
mocracy, must stop.

This is our demand.

And our second demand is about the 
inclusion of Manipuri language in the Eighth 
Schedule of the Constitution..(Interruptions)

MR. CHAIRMAN: That point has al
ready been made Now. Shrimati Dil Kumari 
Bhandari.

SHRI DIL KUIMARI BHANDARI 
(Sikkim): Mr. Chairman. Sir, I rise to apprise 
the House about a very serious matter. The 
people of Manipur have stopped paying 
taxes including water and electricity bills-as 
civil disobedience-in support of the demand 
for the inclusion of their language in the 
Eighth Sechdule of the Constitution.

Here, we are going to discuss the Bud
get of Manipur. I would like to say that not 
only funds are important to develop any 
State of the country but also emotional as
similation of the people of the country is also

1992 1992-93; and Suppi. Demands 640
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[Sh. Dil Kumari Bhandari]

equally important. So, I support the views 
expressed by Shri Madanlal Khurana and 
other hon. Members.

I also would like to ask the Treasury 
Bench to assure us that this very rich lan
guage of Manipuri along with Nepali lan
guage would be included in the Eighth Sched
ule of the Constitution.

SHRI HARISH NARAYAN PRABHU 
ZANTYE (Panaji): Sir, we are all pressing for 
the inclusion of Manipuri, Konkani and Nepali 
languages in the Eighth Schedule of the 
Constitution. Konkani language is not only 
the language of Goa, but it is the language of 
Konkan region of Maharashtra, Karnataka 
and Kerala. 7 his is a demand not only from 
Goa but from Konkan region of Maharashtra, 
Karnataka and Kerala.

I request the Government to consider 
the inclusion of all these three languages in 
the Eighth Schedule of the Constitution.
( Interruptions)

SHRI AMAR ROYPRADHAN (Cooch 
Behar): Sir, it is a long standing demand of 
the people of Manipur and Sikkim that 
Manipuri and Nepali languages should be 
included in the Eighth Schedule of the 
Constitution Interruptions) Konkani language 
also should be included in the Eighth Sched
ule of the Constitution/nferrupf/ons) I want 
to know from the Government whether t hese 
three languages will be concluded in the 
Eighth Schedule of the Constitution or 
not( interruptions).

[ Translation

SHRI GIRDHARI LAL BHARGAVA 
(jaipur): Mr. Chairman, Sir, my cut motion is 
on number one. I would like to make a 
request in this connection.

MR. CHAIRMAN: The Hon. Minister 
has assured you about your cut motion. Are 
you not satisfied with that?

SHRI GIRDHARI LAL BHARGAVA: Mr.

1914 (SAKA) 1992 93; and Suppi. 642
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Chairman, Sir, how did the hon. Minister 
know my feelings. Does he practise magic? 
Bhartiya Janata Party also demands the 
inclusion of Manipuri Language in the Eighth 
Schedule of the Construction and the hon. 
Minister should accept it.

The second demand of our party is that 
how long will the President’s rule last in 
Manipur. There is a saying that a nephew of 
seven uncles has always to sleep hungry. I 
mean to say that seven parties cannot be 
united. It is a separate issue if the Govern
ment wants to continue the President’s rule 
in Manipur for ever. But democracy should 
be restored and elections for Manipur legis
lative Assembly should be held there. The 
hon. Minister should accept these two de
mands of Bhartiya Janata Party.

[English]

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): Mr. Chairman, Sir, I am really 
grateful to the hon. Members of this House 
for having expressed in favour of the Manipuri, 
Nepali and Konkani languages, particularly 
the Manipuri language.

I was sitting on dhama since morning, 
organised by a forceful organisation of 
Manipur Students Union,here in Delhi. I was 
there since morning and in the afternoon 
also I took your leave saying that I was going 
there for court arrest. I was there but since 
I wanted to take part in this debate, So I have 
come back.

Since the Manipur Budget has to be 
passed today, I am prepared to shorten my 
speech to 5-6 minutes.

Many hon. Members of the House have 
expressed so sypathetically in favour of 
Manipuri language. I have nothing to add but 
to say that I am carried away by emotion and 
I do not know how to repay my debt to those 
hon. Members who have stood for Manipuri 
language. I am expecting that the inclusion 
of Manipuri, Nepali and Konkani language in 
the Eighth Schedule of the constitution.

I also express my gratefulness to the
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hon Members of this House belonging to 
different political parties, including the Con
gress Party ( Interruptions).

MR. CHAIRMAN: You are speaking for 
Manipuri language or for Manipuri and Nepaii 
both?

SHRI YAIMA SINGH YUMNAM. 
Manipuri, Nepaii and Konkan, because I 
require their votes when the Bili comes up.

Maiiniji has very sympathetically ex
pressed the desire of including the Manipun 
language in the Eighth Schedule, praising 
the valour of the people of Manipur who 
fought the Bntish imperialism in the past.

Now I come to a very important point. As 
you know. Sir, this budget should have been 
placed before the Manipur Assembly, but it 
is brought here. The circumstances that led 
to presenting the budget here is very obvi
ous. The House knows it very well that 
President’s rule was imposed in Manipur on 
7th January, 1992 because the Government 
prevailing at that time, that is, the Govern
ment of the United Legislature Front was 
dismissed. The reason was that according to 
the result of the last general elections, the 
twenty six congress MLAs were not going to 
form the government. There were 34 MLAs 
of the United Legislature Front, which in
cluded the Left Parties, the National Front 
parties and the Manipur People's Party. But 
unfortunately, after nearly ten months, some 
MLAs defeated from the ULF and as a result 
of that, the government was dismissed and 
the President’s rule was imposed. Bui up-till 
now, the Assembly is kept in animated sus
pension only for installing the Congress (I) 
government in Manipur. Otherwise there is 
no other reason. Now I am demanding that 
it is the best time for having a fresh mandate 
from the people, it will be the best way. 
Otherwise, if the Congress(i) government is 
installed in Manipur, it will give a very bad 
name to Congress (I) is engineering defec
tion to see that the Congress (I) government 
can be installed In Manipur.

It will bring a bad name. During the 
course of reply in the debate on this subject

last time it was mentioned that the present 
situation in Manipur, particularly in respect of 
law and order, is not congenial. I would like 
to say that the law and order situation in 
Manipur is perfectly all right. It is very calm. 
The law and order situation is maintained 
perfectly.

The natural climate also is very good 
and it is best and proper time for having a 
fresh election there. In case then Govern
ment thinks that it is not proper time for 
election, then let a popular ministry of United 
Legislature Front be restored in Manipur. 
What is the harm in doing so? I am sure that 
if the U.L.F. is given a chance, it will prove its 
majority on the floor of the Assembly and wili 
survive. So, my demand would be for holding 
a fresh election in Manipur immediately or in 
case election cannot be held, the Govern
ment of the U.L.F. be restored. That is my 
humble submission to th-s House.

As regards the Budget, I have already 
said that it Is only the proverbial old wine in 
new bottle. There is nolhing new for Manipur.
I need not say much as regards the Budget 
provision because I am quite against it. I am 
not happy with the funds provided for the 
State of Manipur.

I conclude with these words. It is my 
duty to oppose the motion.

SHRI CHITTA BASU (Barasat): Sir, 
when will the Private Members’ Business be 
taken up?

MR. CHAIRMAN: Immediately aflerthis, 
the Private Members’ Business will be taken 
up for two and a half hours. Now Prof. 
Kamson.

PROF. M. KAMSON (Outer Manipur): 
Mr. Chairman, Sir, I thank all the Members 
who have supported for the inclusion of 
Manipuri. Konkani and Nepali languages in 
the VIII Schedule of the Constitution. I also 
support it because there has been lot of 
agitations in my state pertaining to this mat' 
ter. I would like to briefly mention a few facts 
for the benefit of the Members of this august 
House. Some time ago. in our informal meet-
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[Prof. M. Kamson] partes who claimthernselves to be in major-
ity have get only 22 Membars as lILF and
they are allconlination of as different parties.jog with the han. Prime Minister, the non.

Prime MinisterwCIS telling something of evolv-
ing a sort of criterion to tast the standard of
the language for inclusion in toe VIII Sched-
ule of the Constitution. iwouid request the
Government to consider the proposal and if
they am thinking on those lines, the test of
the language may be done as soon as
possibie.

Secondly, as regards the demand from
the hill people of Manipur. Ihave to submit a
few detai!s. 90 per cent of the total area of
Manipur is hill area r;onsisting of five hill
districts. They have been demanding torthe
last:20 years for ihe Hill District Autonomous
Council. llhlnk it should be given so that the
imbalance ot development is cured there.

I want to say a few words about the
pattern of the flow of funds in Manipur,
particularly in the hili areas. 90 percent of the
total area of the &ate gets only 30 per cent0' the funds. Therefore, the imbalance is
them. The backwardness in this area is
increasing. Therefore, in order to cure this,
the only constitutional instrumentthat we got
is through the VI Schedule which is an
instrument for socio-economic development.
Therotors, this is the onl~ means for the
development of tribal and backward areas.

rhirdly, Iwould like to say that in addition
to the above problems, ttlere are other prob-
lems in Manipur which are regarding insur-
gency and lar and order prOblems. I think
only a popular go\(emroont can deal those
matters properly The present rule cannot
deal these problel11Sproperty, Therefore, my
request Is that a popular government must
be installed there very quickly and very soon.
But I disagrQe with the Members of the
Opposition who are asking fbr diSsolution of
the Assembly. In these circumstances, if a
government is to be installed there, it is only
the Congress Party that can do it.

Out of 60 Members in the House the
Congress has 38 solid Members forthe last
1'1(88 months waiting from the Centre to
install the Government there. The other

Idlsagrea with Members ot the Opposi-
tion cemanding for the discussion of the
Assembly. h is not necessary. 01 course, we
are not afraid, the Congress is not afraid of
election, we are sure of gel'(lng the majority,
but in the present situation, it is net neces-
sary to hold election wo",n ihtl c.:ovntry is
facing bad economic condlnoo and when the
law and order situation there is bad and still
the Ass.ambly has to go for another thr96
years. Theretors, I request that the Con-
gress Party which is in majority there should
be invited to form the Government. In the
March 19\:;0 election ihA Congress won 26
seats III the HouSG of 60. [lut the Governor
invited too aie"en Member t:.,rty, tha Manipl.(
People's Party, to to-rn thG Government.
That has caused all ':~'t3i=\ict,kjrns I~!atwe am
fat.:irlg now. ThereforE!, I request that tho
Government should immo.jiatRiy instal the
GQngfEJS!'. Government in Manipur and it this
GovE4rnmant comes there, definitely all the
prob.ems will be dealt wiltc by themselves.

If1 th~ end, I urgti 'lpon tha central
Govsmrnent that Manipuri 00 included in the
Eighth sChedule and autonomous Hill Dis-
trict Councils Iorthe hi!1areas u~(i43rthe Sixth
Scheduie of the C•..1nstiWlion be conceded
and the Congress Government be installed
thera as soon as possible.

PROF. RASA SiNGH i,\AWAT (Ajme.):
Mr. Chairman, Sir, through you, Iwould like
to submit that Nonh Eastern border areas of
North Easten. in 5t;:;:6 •• are vsry sensitive.
The situation ~ItMdnipur, Tripura, Naga!and
or An.:nctni Pradtlsh is such as a small error
ornegligence on our part can make it horrible
and explOS/l/9 sny time. In Ih:s rescsct, we
cannot forget the Naga1and issue.

Mr. Chairman, Sir, through you I would
like 10 say that I honour Uta feelings 01 the
people of Manipur. The people of Manlpur
has been agitating continou:.-;lyfur 3-4 months.
In th•.~ name of Hindi. man)' Hindi schools
have been cI"soo down. De Hindi speaking
people not like Manipuri? Bhartiya Janata
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Party has strongly bean demanding the 
inclusion of Manipuri Language In the Eighth 
Schedule of the Constitution like other lan
guages of the Union of India and is inclined 
to give it equal status. Thus respecting the 
feelings of the people of Manipur, Manipun 
language should be given an honourable 
place in the EightKBchedule of the Constitu
tion. it will be in the interest of the nation.

Mr. Chairman, Sir, Some political par
ties including the Congress are trying to 
create political instability in the North East
ern States by encouraging defection. It is not 
in the interest of the nation. The majority of 
the Government who is elected according to 
the wishes of the people should be tested in 
the legislative Assembly and not by centre’s 
intervention, imposing the President's rule, 
encouraging defection or by horse trading. 
Indeed it has become a very common thing 
in the North Eastern States. The Govern
ment changes there frequently. Instability is 
being created there. It is also not proper for 
the border states like Manipur. A large num
ber of refugees from Burma are entering 
Manipur as well as in other States too. 
Keeping in view all these things, the Govern
ment should make proper arrangements to 
form a popular Government In Manipur 
through holding election.

[English]

THE MINISTEROF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABIAZAO): Sir, 
we respect and feelings of the people of 
Manipur and at the same time I have great 
respcct and regard forthe sentiments of the 
Members of ths House from all the parties—  
BJP, Janata Dal, CPI, CPI(M). Forward Block. 
Congress, TDP and MPP.

As far as the regional languages are 
concerned and as far as the national lan
guages are concerned, we, the Government 
of India, are always forthe promotion of all 
sorts of languages. As far as Manipuri, Nepali 
and Konkani are concerned, we in the Gov
ernment are for the promotion of all these 
languages and I have already requested, 
Sir. in the beginning itself that as far as the* 
Manipuri language in particular is concerned,

I would definitely organise a meeting of hon. 
Members, particularly those who have given 
the cut motions, with the Home Minister so 
that we can discuss this issue at length and 
come to some conclusion  ̂Interruptions)

SHRI CHITTA BASU (Barasat): Mr. 
Chairman, Sir, this is not an assurance. 
There should be a specific assurance from 
the Minister of Parliamentary Affairs on be
half of the Government that the Government 
will bring forward a Bill for the inclusion of 
Manipur and Nepali languages in the Eighth 
Schedule of the Consittution; otherwise, he 
will be showing disrespect to the sentiments 
of the Hous9.{interruptions)

MR. CHAIRMAN: Mr. Chitta Basu, I 
think that is not correct. The Minister has 
categorically stated that he has taken note of 
the feelings o. the House and he will arrange 
a meeting with the Home Minister to discuss 
It further and at this stage, the Minister is in 
no position to give an assurance that the 
Government will introduce a Bill to this effect.

(Interruptions)

SHRI CHITTA BASU: Sir, Iwanttogoon 
record that the Minister is not honouring the 
sentiments expressed by aii sections of the 
House and so I am walking out in protest 
against this.

At this stage, Shri Chitta Basu and some 
other hon. Members left the House.

( Interruptions)

[Translation]
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SHRI MADAN LAL KHURANA: Mr. 
Chairman, Sir, the feelings of the people of 
Manipur have not been understand well. The 
hon. Minister should assure the House that 
Manipur language will be included in the 
Eighth Schedule of the constitution. (Inter
ruptions)

SHRI MOHAN SINGH: Mr. Chairman, 
Sir, the hon. Minister has not given any ciear 
assurance. He is merely fencing with the
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issue. On behalf of our party, we walk out in 
protest.

On this stage Shri Mohan Singh and 
some other hon. Members left the House.

( interruptions)

MR. CHAIRMAN: If one or two Mem
bers speak, everybody can listen property 
Shn Devendra Prasad Yadav, please ex
press the views of your party.

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur) Mr Chairman, Sir, the hon 
Minister has fenced with the original ques
tion of inclusion of Manipuri language in the 
Eighth Schedule of the Constituiion Assur
ance is not constructive answer rather is a 
negative attitude of the Goveropie of Manipur 
have not been understand well. The hon 
Minister should assure the House that 
Manipur langauge will be included in the 
Eighth Schedule of the Constitution {inter
ruptions)

MR. CHAIRMAN* Devendra Prasadji, 
you have expressed yourviewsandthehon 
Minister have given its answer.

SHRI NITISH KUMAR (Barh) We boy
cott it and walk out.
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1991-92
MR CHAIRMAN: He has expressed his 

views

{ interruptions)

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): We are walking out because the hon. 
Minister is not giving assurance. ( interrup
tions)

At this stage Shn Bhagwan Shankar 
Rawat and sortr ther hon Members left 
the House

[English)

SHRI SOBHANADREESWARA RAO 
VADDE (Vijaywada) Sir, I am also walking 
out in protest against the Government’s 
attitude on this issue

At this stage Shn Sobhanadreeswara 
Rao Vadde and some other hon Members 
left the House.

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): Sir, I am also walking out in pro
test.

At this stage, Shn Yaima Singh Yomnam 
left the House

SHRIMATI DIL KUMARI BHANDARI: 
Sir, I am also walking out

At this stage Nitish Kumar and some 
other hon. Members lefts the House

At this stage Shnmati Dii Human Bhandan 
left the House.

( Interruptions)

SHRI MADAN LAL KHURANA The hon 
Minister is not giving any assurance ( Inter
ruptions)I

MR. CHAIRMAN: He has expressed h.s 
views.

(Interruptions)

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE)!: Mr. Chairman, 
Sir, I request this hon. House to pass the 
Demands in respect of the State of Manipur.

MR. CHAIRMAN: I shall now put the 
Demands for Grants on Account (Manipur) 
for 1992-93.

The question is :

SHRI GIRDHARI LAL BHARGAVA: Is 
the hon. Minister giving an assurance or not 
..(interruptions)

"That the respective sums not exceed
ing the amounts on Revenue Account 
and Capital Account shown in the third
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column of the Order Paper, be granted 
to the President, out of the Consolidated 
Fund of the State of Manipur, on ac
count. tor or towards defraying the 
charges during the year ending on the
31 st day of March, 1993 in respect of the 
heads of demands entered in the sec
ond column there of against Demand 
Nos. 1 to 46.”

The motion was adopted

MR. CHAIRMAN: I shall now put the 
Supplementary Demands for Grants 
(Manipur) for 1991-92 to vote.

The question is:

'That the Supplementary sums not ex
ceeding the amounts on Revenue Ac
count and Capital Account shown in the 
third column of the Order Paper be 
granted to the President out of the 
Consolidated Fund of the State of 
Manipur to defray the charges that will 
come in course of payment during the 
financial year ending the 31st day of 
March. 1992 in respect of heads of 
demands entered in the second column 
thereof against:

Denmand Nos. t to 33,36 to 40 and 42 
to 45."

The motion was adopted.

16.36 hrs.

MANIPUR APPROPRIATION 

(VOTE ON ACCOUNT) BILL* 1992

[English]

THE MINISTER OF STATE IN THE 
M INISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): I beg to move 
for leave to introduce a Bill to provide forthe

withdrawl of certain sums from and out of the 
Consolidated Fund of the State of Manipur 
for the services of a part of the financial year
1992-93.

MR. CHAIRMAN: The question is:

"That leave be granted to introduce a 
Bill to provide for the withdrawal of 
certain sums from and out of the Con
solidated Fund of trie State of Mantpui 
for the services of a part of the financial 
year 1992-93."

The motion was adopted.

SHRI SHANTARAM POTDUKHE I in 
troduce “  the Bill.

SHRI SHANTARAM POTDUKHE: I beg 
to move**:

That the Bill to provide for tha with
drawal of certain sums frcrrt and our of 
the Consolidated Fund of the State or 
Manipur for the services of a part of the 
financial year 1992-93, be taken into 
consideration.”

MR. CHAIRMAN: The question ,s:

‘That the Bill to provide for the with
drawal of certain sum?, from and our of 
the Consolidated Fund of the Slate of 
Manipur for the services or a part of the 
financial year 1992-93, be taken into 
consideration."

The motion was adopted.

MR. CHAIRMAN: We will take up clause 
by clause consideration of the Bill.

The question is:

That Clauses 2 and 3 were added to the
Bill.

MR. CHAIRMAN:The question is.

‘Published in Gazette of India, Extraordinary. Part II, Sec. 2 dated 27.3.92.
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"That Schedule stand part of the Bill.”

The motion was adopted.

The Schedule was added to the Bill.

MR. CHAIRMAN.The question is

"That Clause I, the Enacting Formula 
andtheLong Title stand Part of the Bill.”

The motion was adopted

Clause 1, the Enacting Formula and the 
Long Tittle was added to the Bill.

SHRI SHANTARAM POTDUKHF I beg 
to move-

"That the Bill be passed ”

MR CHAIRMAN:The question is

"That the Bill be passed ”

The motion was adopted

16.38 hrs.

MANIPUR APPROPRIATION 
BILL* 1992

[English]

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): I beg to move 
for leave to introduce a Bill to authorise 
payment and approprtatiton of certain further 
sums from and out of the Consolidated Fund 
of the State of Manipurfortheservices of the 
financial year 1991-92.

MR CHAIRMANrThe question is

"1 hat leave be granted to introduce a 
Bill to authorise payment and appropria
tion of certain further sums from and out 
of the Consolidated Fund of the State of 
Manipur for the Services of the financial 
year 1991-92."

The motion was adopted.

SHRI SHANTARAM POTDUKHE: I in 
troduce** the Bill.

SHRI SHANTARAM POTDUKHE: That 
the Bill to authorise payment and appropria
tion of certain further sums from and out of 
the Consolidated Fund of the State of Manipur 
for the services of the financial year 1991 -92 
be taken into considerationn

MR. CHAIRMAN:The question is:

'That the Bill to authorise payment and 
appropnation of certain further sums 
from and out of the Consolidated Fund 
of the State of Manipur for the services 
of the financial year 1991-92 be taken 
into consideration ”

The motion was adopted.

MR CHAIRMAN The House will now 
take up Clause by Clause consideration of 
the BtH

The question is

'That Clauses 2 and 3 and the Sechdule 
stand part of the Bill."

The motion was adopted.

Clauses 2 and 3 and the Schedule were 
added to the Bill

MR. CHAIRMAN: The question is:

"That Clause I, the Enacting Formula 
and the Long Title stand part of the Bill."

The motion was adopted.

Clause 1 ,the Enacting Formula and the 
Tittie were added to the Bitt.

SHRI SHANTARAM POTDUKHE: Sir. I 
beg to move:

"That the Bill be passed.”

‘Published in Gazette of India, Extraordinary, Part II. Sec. 2 dated 27.3.92.
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MR. CHAIRMAN: The question is: 

"That the Bill be passed."

The motion was adopted.

MR. CHAIRMAN: Now the House -will 
take the Private Members Bills.

S H R I M ANORANJAN BH A KTA  
(Andaman and Nicobar Islands): Mr Chair
man, a very serious matter has happened in 
Nagaland. The Governor of Nagaland has 
dissolved the Nagaland “Assemb*/ under 
Article 174 of the Constitution without any 
information to the President of India and 
without the knowledge of the Government of 
India. The hon Minister for Parliamentary 
Affairs is sitting here. I request the Home 
Minister to come out with a statement tomor
row on what has happened actually

SHRI AMAR ROYPRADHAN (Cooch 
Beharj- Today only.

SHRI MANORANJAN BHAKTA I am 
saying “tomorrow’ because they will have to 
ascertain all these matters. Nothing is with 
the Central Government. News is not there 
whether they have gone through the spirit of 
the Constitution or what is the intention The 
Nagaland Government is in a minority posi
tion and, at such a time, whether the action 
of the Governor is in line with the spirit of the 
Constitution or not. This matter also has to 
be ascertained for the proper functioning of 
democratic polity. It is absolutely necessary 
that Government should bnng the facts be
fore this House, for the knowledge of the 
country.

SHRI AMAR ROYPRADHAN: Tomor
row there is no House.

SHRI MANORANJAN BHAKTA: 1 omor- 
row there is no House. This is a very serious 
matter. I think the Minister should react in this 
matter. This is a very serious matter I seek 
your protection. The Minister is here. This is 
not an ordinary matter. The hon. Minister is 
sitting here.

MR. CHAIRMAN: Mr. Manoranjan

Bhakta, I am sure the Minister is listening. He 
is making note of it.

SHRI MANORANJAN BHAKTA: He can 
kindly say.

MR. CHAIRMAN: No. He cannot react 
to it immediately.

SHRI MANORANJAN BHAKTA: There . 
are many unimportant issues here. But. this 
is such a thing that the State Governor has 
acted without the knowledge of the Presi
dent and without the knowledge of the Gov 
ernment of India.

MR. CHAIRMAN: What is your source 
of information?

SHRI MANORANJAN BHAKTA It has 
come in the News Time.( Interruptions).

MR. CHAIRMAN: News in which media, 
radio or T V ? I did not read it in the paper this 
morning.{ Interruptions)

SHRI P.C. CHACKO (Trichur): PTI news 
has come.

MR. CHAIRMANiThat is why I am ask
ing. in which media it has come, radio or T V ?

SHR! MANORANJAN BHAKTA. The 
hon. Minister should react.

THE M lNISTEROF PARLIAMENTARY 
AFFAIRS {SHRI GHULAM NAB I AZAD): I 
will ascertain the facts and come before this 
House on Monday.

MR CHAIRMAN: Now the House will 
take up the Private Members Business, start
ing from 16.C0 hrs to 17.00 hrs.

16.44 hrs.

COMMITTEE ON PRIVATE MEMBERS 
‘BILLS AND RESOLUTIONS

Seventh Report
[English]

SHRI P.S KALIAPERUMAL 
(Cuddalore): Sir, I beg to move: That this
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house do agree with the Seventh Report of 
the Committee on Private Members’ Bills 
and Resolutions presented to the House on 
the 25 th March, 1992.“

MR. CHAIRMAN: The question is “1 hat 
this House do agree with the Seventh Report 
of the Committee on private Members’Bills 
and Resolutions presented to the House on 
the 25 th March."

The motion was adopted

16.45 hr*.

THE UNIVERSITY GRANT COMMISSION 
(AMENDMENT);

Bill* (Insertion of New Section 12 
etc)

[ Translation]

SHIR RAM BADAN (Lalganj).Sir, I beg 
to move for leave to introduce a Bill further 
to amend the University Grants Commis
sion Act. 1956.

[English]

MR. CHAIRMAN - The question is*

"That leave be granted to introduce a 
Bill further to amend the University 
Grants Commission Act, 1956."

The motion was adopted

[Translation]

SHRI RAM BADAN: I introduce the Bill

16.45 1/2 hr*.

COMPULSORY VOTING BILL*

SHRI MORESHWAR SAVE 
(Aurangabad) :  Sir I beg to move for leave

to introduce a Bill to provide for compulsory 
voting by the electorate in the country

MR. CHAIRMAN : The question is:

"That leave be granted to introduce a 
Bill to provide for compulsory voting by 
the electorate in the country."

The motion was adopted

SHRI MORESHWAR SAVE * I introduce 
the Bill

16.46 hrs.

RESERVT]ON OF POSTS IN GOVERN
MENT SERVICES (FOR BILND AND 

DISABLED PERSONS) BILL*

[English]

SHRI MORSHWAR SAVE 
(AURANGABAD): I beg to move for leave to 
introduced a Bill to provide for reservation of 
posts in Government services for blind and 
disabled persons and for matters con
nected therewith

MR. CAHAIRMAN . The question is :

“That leave be granted to introduce a Bill 
to provide for reservation of posts in 
Government services for blind and 
disabled persons and for matters 
connected therewith.”

The motion was adopted

SHRI MORESHWAR SAVE, t intro
duce Bill.

16.461/2hrs

CONSTITUTION (AMENDMENT) BiH*

(Substitution of New Article for Article 
347, etc.)

[English]

SHRI SYED SHAHABUDDIN 
(Kishanganj) :  Sir I bag to move for leave to

"Published in Gazette of India, Extraordinary, Part-ll, Section 2, dated 27.3.1992.
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introduce a Bill further to amend the Consti
tution of India is;

MR. CHAIRMAN. The Question is;

" That leave be granted to introduce a 
Bill further to amend the Constitution of 
India.”

The motion was adopted

SHRI SYED SHAHABUBUDDJN: I in
troduce the Bill.

16.47 hrs

CIVIL DISTURBANCE VICTIMS COM
PENSATION BILL*

[English}

SHRI SYED SHAHABUDDIBN 
(Kishanganj): sir, I beg to move for leave to 
introduce a Bill to provide forthe payment of 
compensation by the State to citizens or their 
dependents for injury suffered and damage 
to property in the course of civil disturbance, 
riot or commotion

MR. CHAIRMAN; The question is:

"That leave be granted to introduce a Bill 
to provide for the payment of compen
sation by the State to citizens or their 
dependentsf or injury suffered and dam
age to property in the course of civil 
disturbance, riot or commotion.’'

The motion was adopted.

SHRI SYED SHABABUDDIN: I intro
duce the Bill.

16u48 hrs.

PREVENTION OF INSULT TO  NATIONAL 
HONOUR (AMENDMENT)BILL* (INSER

TION OF NEW SECTION 4)

[English]

SHRI SYED  SHAHABUDDIN

(Kishanganj): Sir, I beg to move for leave to 
introduce a Bill to amend the Prevention of 
Insults to National honour Act. 1971.

MR. CHAIRMAN: The question:

That leave be granted to introduce a Bill 
to amend the Prevention of Insults to 
National Honour Act, 1971."

The motion was adopted.

SHRI SYED SHABABUDDIN; I intro
duce the Biii.

16.49hr*

CONSTITUTION (AMENDMENT) BILL* 

(Amendment of Article 269e, etc.)

[English]

SHRI ARJUN CHARAN SETHI 
(Bhadrak): Sir, I beg to move for leave to 
introduce a Bill further to amend the Consti
tution of India.

MR. CHAIRMAN: The question is:

That leave be gamted to entroduce a 
Bill further to amend the Condition of 
india."

The motion was adopted

SHRI ARJUN CHARAN SETHI: I intro
duce the Bill.

16.50. hrs.

POPULATION CONTROL BILL* 

[Translation]

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): Mr. Chairman. Sir. I beg to move for 
leave to introduce a BUI to provide for popu- 
latton control throughcompulsory sterilisation

'Published In Gazette of India. Extraordinary, Pait-U. Section 2. dated 27.3.1992.
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of certain parsons; measures for promoting 
small famriy norm and tor mattefs connected 
therewith.

[EngSsH)

MR. CHAIRMAN: The question is:

That leave be granted to introduce a Biii 
to provide for population control through 
compulsory sterilisation of certain per
sons; measures for promoting small 
family norm and for matters connected 
therewith."

[Translation)

SHRI BHAGAWAN SHANKAR RAWAT: 
I introduce the BiU

[ Translation]

SHRI BHAGWAN SHANKAR: I intro
duce the BiH.

1631. hrs.

CONSTITUTION (AMENDMENT)BILL* 

(Amendment of Article 292)

SHRI SYED SHAHABUODIN 
(Kishanganj): I beg to move for leave to 
introduced a BiH further to amend the Consti
tution of India.

MR. CHAIRMAN: The question is-

That leave be granted to introduce a Bill 
further to amend the Constitution of 
India.*

The motion was adopted 

SHRI SYED SHABABUOEOIN: I intro-

1&52 him.

CHIEF ELECTION COMMISSIONER 
(CONDITIONS OF SERVICE)BILL*

[English]

by Shri Chltta Basu.

SHRI CHITTA BASU (Barasat): I beg to 
move leave to withdraw the Bill to regulate 
certain conditions of service of the Chief 
Election Commissioner.

MR. CHAIRMJAN: The question is-

That leave be granted to withdraw the 
BiU to regulate certain condition of ser
vice of the Chief Election Commis
sioner”

SOME HON MINISTER: Yes. Yes.

The motion was adopted.

SHRI CHITTA BAUS: I withdraw the Bill

1&53 him.

CONSTITUTION (AMENDEMENT) 
BILL

(Insertion of New Part XI A): 
by Shri Chltta Basu

[English]

MR. CHAIRMAN: The House shaH now 
take up further consideration of the motion 
moved by shri Chitta Basu on the 13th 
March, 1992. Time allowed for this Bid was 
two hours. Shri chitta Basu to continue his 
speech.

SHRI CHITTA BASU (Barasat): Sir. I 
rise to move the Motion that the Bill furtherto

•Published In Gazette of India. Extraordinary, Part-ll. Section 2, dated 27.3.1992.
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amend the constitution of India betaken into 
consideration.

I move this Bill with the hope and belief 
that all sections of the House will consider it 
without any partisan attitude. This Bill con
templates to achieve two very important 
objectives. One objective is to give constitu 
tionai basis of the planning Commission of 
our country.

The second objective of the bill is to give 
constitutional basis to the National Develop
ment Council These are the objectives of 
the Bill.

Sir, I want your indulgence to mformthis 
august House thatthe very perception of our 
planning Commission is planned economic 
growth of our nation. Ithankthe House might 
be aware of the fact that the very perception 
and conception of planning was planned 
economic growth and it has taken shape 
along the course of national freedom move
ment of our country. The perception of 
planning is not the gift of any particular 
individual, however great he might be The 
perception of the planned economy, has 
been the result, the outcome and product of 
aegis of long freedom struggle of our coun 
try. Please allow me to quote what Shri 
Subash chjandra Bose has said and tnat is 
about the planning Itself.

History has it that the Congress was in 
Ministry, during the brttlsh time in 1938, in 
several provinces at that time. And in course 
of Address to the Indian Science Assoc iaton, 
held on August 21, 1938, Subash Chandra 
Bose concluded by saying and I quote:

I have no doubt that when we have a 
National Government for the whole country, 
one of the first things we shall have to do is 
to appoint a National Planning Commission 
for the entire country. Our Ministries - our 
Ministries the Congress Miniseries then 
working in the Seven Provinces at that time 
- in the Seven Provinces have already been 
feeling the need for a uniform industrial 
policy and programme."

Therefore, Sir, the very concept of plan

ning, the very perception of planning, as I 
have already referred to earlier, is the prod
uct of the nationalist movement,, freedom 
movement of our country.

16.58 hrs.

[SHRI P.M. SAYEED in the chair]

Sir, history has it that Subash Chandra 
Bose, as the President of the Indian National 
Congress, had set up a National Planning 
Commission, under the Chairmanship of 
Shri jav/ahartal Nehru, in 1938; only after a 
tew months when he addressed that Asso
ciation- the imdan Science association. It 
was not only the Indian national congress 
and its president but the capitalists of our 
country have also come out with some 
perception or conception or framework of 
plan. I refer to the plan which is known as the 
'Bombay Plan’, it was prepared by the Tatas 
and Birias and it emerged in the year 1942. 
Therefore, capitalists of our country have 
also felt the need for having a planned ’ 
economy or an economy for the Poland 
development of capitalism in India. Sir, it is 
alro a fact that Indian Trade Union move
ment, the Indian artisans have also fought in 
favour of planned economy, and a people's 
plan was made It was, of course, made 
under the leadership of Shri Manavendra 
Nath Roy.

As I have mentioned earlier, the per
ception of planning is the product, is the 
outcome, is the result of the freedom 
movement of our country. We have attained 
freedom and after the attainment of free
dom, the significance, the importance of 
planned economy, has become all the more 
important and all the more significant.

If you count the number of the private 
Members' Bills for the amendment of the 
Constitution, then I Think the chairman also 
will agree with me that the overhauling of the 
Constitution is the demand of the majority of 
the Members who belong to this side of the 
House. Therefore, I made a joke that let Shri 
Shababuddin and myself be made the Co- 
Chairmen of a new Constitution of our coun
try, to recreate and to rewrite the Constitu-
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tton of our country, having in view the inter 
ests of the common people, the down-trod
den and the teeming millions of our country. 
Anyway that is not going to happen and rest 
assured that that Is not going to happen But 
we shall have to fight and we shall continue 
to fight and we shall continue to fight both 
here and outside.

17.00 hrs.

Tho Constitution, when It was formed 
and when it was accepted, it has sorrv* 
definite provision which t do not want to read 
out because that will amount to a mere 
wastage of time. But I would >v»fer to th* 
particular provision enshrined in the Consti
tution of our counrty, that is in the duective 
Pnnciples.

Articles 38. 39, 40, 41, 42. and from 
Articles 43 (a) to Articales 45 and Articles 46. 
47, 48. (a), all these provisions under the 
Constitution, reflect the views of the mem
bers of the Constituent Assembly, the cre
ator of our constitution, the very spirit, the 
very idea that they had developed, because 
they were soldiers of the freedom movement 
of our country. As soldiers of freedom move
ment of our country, they inculcated th( idea 
of having a planned growth and panned 
economy for the prosperity and prog* ess. I 
will not read those provisions but just 
mentioned It, in order to prove that the 
ranoept and the perception of planning is the 
outcome and product of the national free
dom movement of this great country of ours.

665 Const (Amend.) BIB CHAITRA 7,
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Therefore, the concept of independence 
and the concept of economic growth is 
coterminous. If the country is not indepen
dent. there cannot be economic progress. 
That was the last lesson that we have ieamt 
as Indians. This lesson Is not only for the 
Indians alone but this leseon is forthe entire 
colonial countries of the world. Therefore, 
independence and plannedeconomlcgrowth 
is coterminous and one cannot happen with
out the other, pne supplements another; one
c o m n l i m c  M it t  M n t k a r
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Sir, with great and heavy heart and 
anguish I say and I think the hon. Minister will 
understand me in proper perspective that 
dilution of planning ultimately is the dilution 
of independence of our country. This l nar
rate not with any sense of anger, nor with any 
sense of frustration and also not with any 
sense of acrimony. We are the inheritors of 
the struggle which our leaders have fought to 
make this country the independent country 
and to make this parliament a sovereign 
body of the peopie of India. Let us rise 
equally to saf?guso' the- sovereignty of the 
House anc in that crocks re.tew out fight 
against tlv fe nce® whin* see*' to diluie the 
economic sovereignty of the country and 
seek to dilute the independence of our 
country.

With a heavy heart, with anguish, < 
speak. Today at least I have got no sense of 
anger and acrimony, i feel that the august 
House should rise equally to the occasion 
and think in terms of protecting, preserving, 
safeguarding and if possible enriching the 
sovereignty of this great nation by not allow 
ing those who are trying to compromise th« 
economic sovereignty our country.

in this background, I am sorry to say 
that the process of dilution of planning has 
already started. It is already on. We have got 
a package of new economic policies which 
comprise; devaluation of rupee, import 
liberalisation, exit policy-not entry policy, but 
exit policy- new industrial policy, virtual ne
gation of the Act and FERA Act. the so called 
globalisation of the Indian economy and 
lastly the very timid- my words today are very 
soft because I do not want to hurt the feeling 
of any section of this House- to the Dunkel 
draft. These are all soft terms. Usually we 
use very harsh words and phrases. Since I 
want the support and sympathy from all 
quarters of the House, I have used very soft 
words. I Want that you should also under
stand the basic premise of the essence of 
the planned economy. When I say planned 
economy, I am opposed to the capital based 
economy.

With your permission I wHt have to quote
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country because It is the essence of the
Constitution of our country:

'We. the people of India. having sol-
ermly resolved to constitute India into a
sovereign socialist secular demoratic 1'9-
public and to secure to all Its citizens;

Justice. social, economic and political;
Uberty of thought. expression. belief, faith
and worship; Liberty of thought. expression,
belief, faith and worship; Equality of status
and opportunity and to promote among them
all Fratemity assuring the dignity of the
individual.. •

I have to remind you of what we have
adopted for ourselves. Now, we come tothe
ground reality. (Interruptions) lcometoyour
domain directly now. The preliminary docu-
ment of the Eighth plan prepared by the
planning Convnission now, states it verJ
candidly. There is not even a pretxyzention
to have some value. The role of the planning
Commission would be indicative. It will only
indicate. It has got no role to play.

SHAt SYED SHAHABUDDIN
(Kishanganj) : They are prepared to commit
suicide.

SHAl CHITTA BASU; They are pro-
pared to commit suicide, In your voice. I
borrowJrom him, sir. I think it is not a sin to
borrow from him, but it is a sin to borrow from
Washington.

As a matter of fact, I had the opportunity
of attending a meeting convened by the
Deputy chairman of planning Commission;
and he is the former Finance Minster of our
country. Of course, he is a good friend of
mine. After talking to him, I felt. do we need
a Planning Commission at all? That indica-
tion he was giving. The hint that he was
giving, lead us to that. The Members of
parliament will know something of planning.
Ultimately he was presiding over the liquida-
tion of the planning Commission; This is the
position, we have landed ourselves to.

Secondly, - this is much more grievous-
the present policy of the Govemments-of
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indicating Indian economy and launching
new economic policies is in the direction of
'market-friendly economy' .Market friendly
economy is nothing butthe death bIowtothe
concept, to the perception of planning as a
whole. Again I remind you, the perception of
planning is the product of the national free-
dom movement of our country. Again and
again, I have to remind you these things
because it hurts me. Therefore, this very
concept of the famous Eighth ~lan is not a
plan- for India's future, but It is a planforthe
liquidation of the planning Commission and
also the liquidation of whatever we have
achieved so far through planned economy.
Planned economy does not merely mean
some building. somestrudures. etc. Planned
economy means development of the social
justice. Social justice has been banned; and
the perception of social justice and planned
ecOnomy is again eo- terminus. As I have
mentiOned, Tatas have also planned in 1942
and that plan was 'Bombay plan', which was
to build up a capitalist society in our country.
But, our perception of planning is different. It
is basically to implement, to give effed to and ._~
to translate into action, the pledges that we ;
have ta.ken in this holly book. that is the
Constitution of India.

Therefore, the planning Comm1ssion
has been made irrelevant and inconsequen-
tial. This Is not a charge and do not take It
that way. It is my frustration. it is the expres-
sion of my frustration and disappointment,
about the performance of the Government

Now, let us see the constitutional pr0-
vision regarding planning itself. I am not
speaking In vacuum I am speaking entirely
under ttl8 framewof1( of this Constitution.
Planning is Inentry 20 of the Concurrent List.
The entry 'economic and social plannjng'
therefore, economic planning, social plan-
ning and planning. Although this is very
much there In the Constitution, the constitu-
tion unfortunately and unhappilyfc rme does
not specify any mechanism like Planning'"
Commission in the body of the Constitution
Itself. Even speaking of entry 20 of t•.•·,
Concurrent List, the economic and SOCI'

planning is very much a part of the Cc>,
satiation. But this Con e-·;+·.!t!~.,does not pn·



669 Const (Amend.) BV  CHAITRA 7,1914 (SAKA) By Shri Chitta Basu 670
(Insertion of New Part XI A)

(Sh. Chitta Basu]

vide 'a* mechanism or V  mechanism or ‘a+b 
mechanisms to implement entry 20 of the 
Constitution of our country in the Concurrent 
List.

We have got the provision for Finance 
Commission. I have been inspired. The idea 
started with me to move an amendment of 
this nature by studying the role of the 
Finance Commission. My immediate reac
tion was if there can be a Finance Commis
sion -a constitutional body. It is known to 
you. I do not like to quote it intensively. Why 
should there not be a provision for planning 
Commission which ultimately decides the 
fate of the country, fate of the Finance 
Commission? If there is no social justice, the 
nation ceases to exist.

If Finance Commission is a part of 
constitutional instruments, the planning Com
mission should be a part of Constitution, a 
link of Constitution inseparable from the 
Constitution That is the main idea which I 
want to serve by this amendment of the 
Constitution.

It will not be irrelevant if we go back to 
the history of the formation of the planning 
Commission as we see it today. Planning 
Commission is not a costitutionl creature. It 
is not created by the Constitution The 
planning Commission was set up in March. 
1950 with the Prime Minster as its Chairman 
by an executive order. Its role was designed 
to be an advisory body, to make recommen
dations to the Central Cabinet. Let me have 
the privilege of quoting some paragraphs 
from the executive order. I will be doing 
injustice if I do not quote certain portions. 
This is text of the resolution, dated 15 th 
March, 1950 constituting the planning 
Commission:

"3. The Constitution of India has guar
anteed certain Fundamental Rights to 
the citizens of India and enunciates 
certain Directive principles of State 
policy, in particular, that the state shall 
strive to promote the welfare of the 
people by securing and protecting as

effectively as it may a social order, in 
which justice, social, economic and po
litical , shall inform all the institutions of 
the national life, andshalldirect its policy 
towards securing, among other things.

The planning Commission will:

(1) make an assessment of the mate
rial, capital and human resources of the 
country, including etchinical personnel, 
personnel, and investigate the possibili
ties of augmenting such of these re
sources as are found to be deficient in 
relation to the nation’s requirements*

Therefore, this was merely by an execu
tive order to perform a role which is of 
constitutional nature and whose foundation 
is based on the Constitution of our country.

Sir, the National Development Council 
is also necessary because one of the 
objectives is to give constitutional basis and 
foundation to the planning Commission and 
another objective is to give the National 
Development Council the Constitutional 
foundation by this amending Bill. The NDC 
was set up in August, 1952on the suggestion 
of the planning Commission. It was assigned 
the following functions. I want to give a hint 
of the functions which the NDC is to dis
charge. It has to review the working of the 
national plan from time to time to consider 
important questions of social and economic 
policies affecting the national development 
and to recommend measures forthe achieve
ment of the aims and targets of the national 
plan Therefore, it is quite clear that this NDC 
has been given the responsibility of charting 
the way fortheeconomic development of our 
country through planned economic growth, 
with sodaljustice as the objective. This Council 
initially comprised of the prime Minister as its 
Chairman, the Chief Ministers of all States 
and Members of the planning Commission 
. But some recommendations were made by 
the Administrative Reforms Commission . 
Ini967, in the implementation of the recom
mendations of the AFC, the NDC” s mem
bership was enlarged which included all the 
Cabinet Ministers of the Union Government, 
aH the Chief Ministers of the States and those
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of the Union Territories... (Interruptions)... 
It is your right to be there, ft is your nght to 
advice the Government. Ths is what the 
House expects of you, that is, you should 
speak out. Sir, the Governor of Delhi, the 
chief Executive Councilor of Delhi and big 
men are there. But it produces very insignif I- 
cant results. Sir, that would not be my 
charge, that would be the charge made by 
the Chief Ministers of the country about the 
functioning of the National Development 
Council. Over and above this an important 
function was also added, namely, prescribe 
guidelines for the formation of the national 
plan including the assessment of resources 
of the plan.But unfortunately Sir, it not the is 
not the NDC, it is not the Chief Ministers, it is 
not the Union Ministers, it is not the U. 
Governors or anybody else who are in the 
NDC today, who formulate our national plan 
or made assessment of the resources of the 
plan. Please don’t, think thatl amgenerating 
heat. It is Washington, it is the International 
Monetary fund and the World Bank which is 
monitoring the Planning Commission and 
the National Development council Since 
they have the audacity to monitor these 
institutions one day they will have the audac
ity to take over even this sovereign House 
also, as it had happend i certain countries. 
This is my worry and this is my charge.

Sir, NDC and Planning Commission are 
two important instruments insofar as na
tional economic and social development are 
concerned. But none of them is a statutory 
body. As I have mentioned already, they are 
assigned the functions prescribed by the 
Constitution of the country.

I do not want to use harsh words. But I 
have got facts in my possession with regard 
to the vulnerability of Planning Commission 
and with regard to certain deeds or partisan 
activities on the part of the Government as 
also the prime Minister and some other 
persons who matter in the administration of 
the country. Sir, today I do not want to 
mention any of those names or those events 
which go directly against the very basic 
principle of planning.

Sir, Planning Commission is not to be

made a limb of the Government. Planning 
Commission should not be left at the mercy 
of certain bureaucrats; Planning Commis- 
sion should not be left at the mercy of some 
chosen discredited politicians with political 
ambition and who are not interested in serv
ing the cause of our country and its progress 
fend prosperity. I do have a list of instances 
as also names of those, including even the 
Prime Minister of this country, who one after 
the other untiiise Planning Commission to 
further their political ambitions, to deprived 
the States of their rightful share justto gamer 
the electoral harvests. Since I do not want to 
enter into any argument or any kind of 
misunderstanding I will not refer to it. But I 
have prepared a long list of instances and 
names after some kind of a study. I do not 
what to read it out but I do say that the 
planning Commission has been used for 
political purposes. I should say. not even 
political purposes, but for some very petty, 
narrow, self ish partisan and vested Interests 
of certain individuals belonging to a particu
lar political party to subserve their electoral 
purposes. This is not the object of the 
Planning Commission 11 am bound to remind 
you that Pandit jawahartal Nehru had great 
ideas on Planning Commission. But the most 
unfortunate thing that today we have to 
witness is that the grandson of Pandit Nehru 
had described the Planning Commission as 
a pack of jokers. I say this not with anger. I 
only want to point how an organization which 
is given the job of chartering plannedeconomy 
with distributive justice is devalued consis
tently and systematically.

This is a charge against the Govern
ment who have been using k as their own 
limb. The planning Commission has been 
treated merely as a Government routine 
department.

SHRI SYED SHAHABUDDINN 
(Kishanganj): II has been treated as a 
subordinate attached office.

SHRI CHTTA BASU: Anyway, If it is a 
better phrase, I borrow it from you. There
fore, I want that the Government must 
revise Its policies.
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These two instruments are directly re
lated to the centre- State relations. Just to 
save time I will quote from the sarkarta 
Commission Report since if I do not quote, 
I wffitake longertimetoexplain. I will mention 
onlytwothings. The particularsection refers 
to the criticism by the State Governments 
about the State plans. The State Govern
ment says :

“Most of the State Governments have 
maintained that they are not given adue 
opportunity to participate in the national 
planning. The present process of con
sultation involving the States com
mences after the broad features of the 
Five Year Plan are already cast"

This is a statement made by Certain 
chief Minister of the State before the 
Sarkana Commission.

"While most of the State Governments 
agree that the planning Commission 
should lay down broad national prion- 
ties and targets they have asked that 
the states should have greater freedom 
and flexibility in formulating the details 
of the schemes concerning their sphere. 
The complaint that their initative in this 
regard is restricted by a procedure of 
the detailed scrutiny and finalisation of 
the State plans. The mechanism of 
Central assistance and earmarking of 
outlays had been the controlled exer
cise by the Union Ministers through the 
centrally sponsored schemes."

Sir, I am witness to the difficulty a State 
Government is tof ace for getting one simple 
project cleared. Sir, for a simple Rs. 6 
crores worth of drainage project in my con
stituency where I have been working forthe 
tat 25 years, the finance will be provided by 
Vie State Government, thatisbytheGanga 
Hood Commission whose headquarters is 
at patna andthis will be guided by the Central 
water Commission . They will dictate each 
and every thing of that plan. One day I had 
been to Patna to meet the concerned Offf- 
<*r. He said that we have asked the State

Government to give us the revised financial 
estimate, since there has been inflation of 
the order of 10 or 11 percent. I said you 
have got a dark, you have got a calculator, 
instead of sending it to the State Govern
ment you could have very well calculated it 
and added to the earlier amount. Instead of 
adding and getting it calculated, you are 
asking the State Governments to update 
their calculation.

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar Islands): For a good 
Centre- State relations.

SHRI CHITTA BASU: So, it isfor a good 
Center- State relations. But it produces bad 
impact on the State.

SHRI MOHAN SINGH: It should be 
implemented in Andamans.

SHRI CHITTA BASU: Therefore,, I am 
going to cite an example . If a Member of 
Parliament has to run from pillar to post just 
to get a project in his Constituency- from 
Delhi to Farakka, from Farakka to Delhi, 
Delhi to Patna and this and that -even then, 
today, it is not being done. You will not give 
the money. You will not give the technical 
assistance. But, you shall givethe-advice so 
that the energy, enthusiasm of the State 
Governments are kept alive.

Anyway, I do not want to take much of 
your time. Let us also, in this connection, 
remind the hon. Minister, about the recom
mendation of the Administrative Reforms 
Commission in this regard.

The National Reforms Commission 
observed and I quote that: Th e  national 
plan will assuredly be executed with greater 
enthusiasm and energy H those who are 
charged with greater enthusiasm and en
ergy, if those who are charged with the task 
of implementing them also participate in 
their formulation.' the State Governments 
should formulate and participate in the 
formulation of the pian. Because, it is the 
State Governments which have to execute 
the plan.
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Sir, if there is a question regarding this, 
he will stand up and say that: These are to 
be executed and implemented by the State 
Governments. The State Governments a1* 
not doing that. Bihar government is too 
green. West Bengal Government is too red. 
M.P. government is saffron. Red. saffron, 
green and all these considerations will come 
and they will say that they are all incapable 
Governments. We are the only people who 
can deliver the goods. You shall not consult 
them in the mater of formulation of the Plan 
but you wanted to work under your com
mand and show enthusiasm and show en
ergy. This is impossible. This is impracti
cable. This is subverting the concept of the 
Plan ." Therefore, I have given two quota
tions.

Now, let me turn towards the recom
mendations of the Sarkaria Commission 
You, please look at page 582 of the 
Commission’s Report.

Sir, before that, I also want to refer to 
certain inefficiencies of the working of the 
National Development Council. This is sum
mary of the comments made by different 
State Government before the Sarkaria Com
mission.

" There has not been any marked im
provement in the National Development 
Council’s functioning even after its re
constitution in 1967. Some of the func
tions which have been highlighted are 
enumerated below.

The NDC meets only at the initiative of 
the Planning Commission which determines 
its Agenda. The Planning Commission does 
not always put before the Council alternative 
sets of perspectives, strategies and targets 
along with the assumption made to enable It 
to decide among the choice available. *

When Shri M S. Namboodripedwas 
the Chief Mlntetef ofKerala, his Government 
produced an alternative strategy of Plan
ning. The Kerala government submitted it to 
the Planning Commission. Of late, the Gov
ernment of West bengal also formulated an 
alternative Plan, an alternative strategy for

the planned economy.

The Planning Commission do not even 
study those things not to speak of circulating 
them to the Members.

This only fait accompli is there. They 
produce something and the Chief Ministers 
are required to come here; and they read out 
lengthy speeches. The Conference proce
dure consists of set of speeches made by the 
Chief Ministers with very little or mutual 
discussion.

The summing up of the deliberation 
open do not reflect a variety of views. The 
time given to the States for crystaslizing their 
view is insufficient. These are not mine; 
these comments are of the Chief Ministers of 
the country representing different shades of 
political opinions, including the Congress (I) 
party. And this should not be taken as my 
vuews; this is their criticism; this also gives 
nse to such complaints as made by a chief 
Minister that strategy and policy are not 
being put to sufficient national debate and 
informed consideration; they have been 
rather hurriedly pushed through.

Now I would like to quote from ” Federal 
finance In India "book by Achai Kumar Gaur 
He has dealt in depth and very precisely with 
fiscal relatuon. On page 66, it reads as 
follows:

“The Planning Commission has 
emerged as an important channel of 
resource transfer to the States. Since 
inception of planned economlcdevelop- 
ment In India, realisation of1 economic 
growth with someal justice’ has been 
the supreme target. Reckoning of the 
facts indicate that Plan transfers were 
not much conducive towards realization 
of the said objective. The scheme of 
Plan transfers to the States has |»en 
designed in such a manner that K has 
resulted in reverflow of resources from 
the States to the Centre In from of 
repayment of interest as well as princi
pal.-
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This is the corrplalnt of the Bihar Gov-
ernment. This is also the complaint of Assam
Government. This is also the complaint of
the West Bengal Government.

I have got figures to show that what you
give from the Centre you take away by way
of repayment of interest and repayment of
principal. In West Bengal, if I am speaking
from memory, these years, they have to pay
more than what they will get from them,
although Shri Manmohan Singh says that
States are getting more by way of mutual
assistance; there is a greater amount of
money transferred to the States from the
Union Pool. I have got enough facts to
suggest that this Is one kind of colonialism,
if not new. You want to rule form Delhi; you
want to rule through the Planning commis-
sion; you want to befool the National Devel-
opment Council. Whom are you befooling??
Whomare yo~deceiving? You are deceiving
yourself.

Sir, let us come to the main point. The
Saf'1(aria Commission has finally come to a
conclusion and recommended some things.

SHRI SRIBALLAV PANIGRAHI
(Deoragh): Tt"tey have said clearly that it
should be a constitutional body.

SHRI CHITTA BASU: You listen to me
. you say whatever you want to say when
your tum comes. For your information, they
have said that;

"We, therefore, are of the view that
• being the supreme inter- governmental
body on all matters relating to the socio-
economic development, it is necessary
that the National Development Council
should be re-named and re- consti-
tuted as National Economic and Devel-
opment Council by a Presidential Order
underthe provisions of Article 263 of the
Constitution. The provisions of clauses
(b) and (c)of Article 263are wide enough
to encompass the functions of the
National Development Council. The
NEDC, thus constituted will, while re-
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taining adequate fleXibility, have a mea-
sure of authority and formalised status
having the constitutional sanction of
article 263:

My friend has raised the question. I
admit. They have suggested that the plan-
ning Commission or the NDC should be
given a constitutional status. But in prin-
ciple, they have said that it should be brought
under Article 263 of the Constitution. They
must have also felt the need of having a
constitutional basis beign given to these
important limbs of the economic and social
development of our country.

Again, the pianning Commission should
also, equally they have said, should be
formed by some other constitutional consid-
erations. .

Sir, while conclusing, Iwould say , I will
again appeal to aI/ the Members of this
august body not to treat this first proposal for
amending the Constitution as a move from a
single party or a private MerTber belonging
to the Opposition. But this amending Bill will
enable this great country of ours to rid itself
of the bureaucratic control for economic and
social development.

This amer..jjng bill would, if accepted,
rid this country of the disgrace of relying upon
borrowings, from within and outside, with
conditionalities which injure and harm the
nation's prestige, honour, economic Sover-
eignty and uhimately political Independence.
The Members of this great House sholud
have this perspedive while giving their views
on this amending Bill

With these words, I appeal to all the
Members to consider in depth this proposal
and express their views to uphold the honour
of this great country, to preserve the pledges
we have made under the Constitution and
see that the country makes strident progress
in future.

SHRI SRIBAlLAV PANIGRAHI
(Deogarh): Mr. Chairman, Sir, at the outset
I would like to congratulate our senior friend,
Chitta Basuji, for having presented this Bill,
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which has facilitated this august House to
deliberate on an important matter like the
status that is enjoyed at prasent and what
should be enjoyed coveted organisations,
institutions, like planning commission. Na-
tional Development Council, of our country.

It is an academic exercise, a sort of
academic exercise. that we are engaged in.
This is not the first time this Bill or this topic
is being debated In this august House earlier
also, discussion of this nature took place.
And outside the House also, there had been
deliberations and discussions on this mat-
ter.

Chitta Basuji himseH , as Iwas going
through the records, had come forward with
a Bill of this nature earlier when the National
Front Govemrnent was here propably. Those
who were cheering him. for thoir knowledge
'would like to...(/flierruptions)

SHRI CHITT A BASU (Barsat) : Sir. the
consideration of the Bill depends on the
ballot lot. Durinp the time 6f the National
Front Govemment, this would have been
taken up fordlscussion provided the ballot lot
favarred me at that time. He should also
know the process that is being observed
here ... (Interruptions)

SHRI SRIBAlLAV PANIGRAHI: Sir,
anyw.Olyduring ourtime the ballot is favouring
h,im. He should thank himseH and our Gov-
ernment because during this time only ,
fortune smiled on him and otherwise
not. ... (Interruptions)

SHRI NITISH KUMAR (Barn): Please
come to the subject.

SHRI SRIBALlAV PANIGRAHI: I am
cominjg to the subject. You are going to be
here till 70' Clock. 00 not be impatient,
Nitishjl .... (Intsnvptions)

SHRI NITISH KUMAR: I will give you a
patient hearing.

_. .

SHRI SRIBAllAV PANIGAAHI : Any-
way the National F~ Government, like
many other lofty things. attractive populist
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things, had Included this in their manifesto.
To give constitutional status to planning
Commission was In the monifesto ofthe then
Janata Dal. What had happened? Could
anything concrete come about?

From the beginning I would like to go on
record that I am myyseH and not happy
hundred per cent with the planning process
of our country. In the formulation of plan-
ning, there Is a lot of scope for improvement.
I do not subscribe or contribute to the view
that there is no need for improvement or no
scope for improvement in the planning pro-
cess. Isay that there should be much more
improvement both in the process of plan
formulation as well as in the process of its
implementation after proper formulation of
plan. On these two counts. much more
needs to be done.

Sir, our friend chitta Basuji had quoted
from some reports, some bo?ks and some
authors, There are many authors, and of
different school of thoughts, and one can
community note tham. It is a good question
that he raised about the constitutional status
to t:>egiven tothe planning body. He said that
these two bodies--the National Develop-
ment Council and the Nation"l Development
Commission - should have constituuonal
authority.

In 1950 we adopted the ~onstitution.
The great Constituent Assembly used to
meet in the Central Hall - which is now a
recreation place four Members of parlla-
rr.ent- and there the most sacred docu-
ment of our country was deliberated, drafted
and adopted. In 1950 we adopted it. Within
a month after the adoption of the Constitu-
tion, the Govemment- with pa.n<:litJawahar
Lal Nehru as the Head of the Cabinet -
decided to hive a planning bodY. I want to
say here that there were stalWarts and
veteran freedom fighters who were adoring
the Constituent Asserrblywho 818 ourfound-
ing fathers of the Constitution. All of them. In
their wisdom, thought· ri fit that It should '1~t
be a constitutional forum or InStttutlon. Had
they any difficulty adtiat point of time to
directly put it In the ConstltutJon? Justifter
one month of the adoption of the ConstItu-
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. tion, they had gone for this. That clearly
shows that the founding fathers deliberately
wanted these bodies to kept out of the
purview of the Constitution and not in it. Had
they had the tinkling to do it, they cou Id have
put it in the Constitution.

I want to know why every thing is to be
brought within the purview of the constitu-
tion. The Mother of democracy, the Great
Britain is running in entirety on the basis of
convensions. Can we not also have some
such convention? On so many occasions
we profess that conventions will have to be
developed. Why con not certain things be left
out to be governed and managed on the
basis of convention?

I agree with Shri Chitta Basu that plan-
ning Commission is not a new phenomenon
for India- after independence. We had the
legacy of planning from british days. Pandit
Jawahalal Nehru visited Soviet Union along
with his issustrious father in the late twenties
and he was inspired by the planning process
there. He was impressed by the planning
that was there at that point of time. They had
made their mark and impression in the mind
or pandit Nehru. On his return to India, he
also started deliberations in 1938 when
Netaji Subhas Chandra Bose was the Con-
gress president. The planning committee
was headed by pandit Nehru himself in 1938.

16.00 hrs.

And pandit Jawaharfal Nenru was a
great socialist, as all J:)fus know, and the
Land Reforms Committee was there at that
time, the planning committee was there, and
it was 10 Years prior to the achievement of
Independence our aim and objects were
very clear that we would go in for planned
development, planned economic develop-
ment, we would go in for democracy and we
would go in for planning and that is why
democratic soclallsmwas PanditJawaharlal
Nrhru's brain - child. He was, as you know,
a great thinker , a great doer and a great
dreamer. He was not only a dreamer of
drear1s but also a doer of deeds and he was
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one of the greatest intellectuals of that time,
ofthis century. So, Pandit Jawaharfal Nehru
put the planning Commission on a very high
pedestal and he also used to call it the
'brain- trust of the country'. the planning
Commission is also rightly called so, the
brain-trust of the country, and with esteem
he used to view it and treat it. Again, Sir,
when the planning commission was consti-
tuted, not that it was having a smooth sail.
The Finance Minister of that time, John
Mathai, put up a great resistance, he op-
posed It tooth and nail inasmuch as he
resigned, he quit the Cabinet on the charges
that another extra -constitution was going
to be set up which would infringe, and would
encroach upon the power and authority of
the Union Cabinet to a large extent. Dr.
John Mathai, making such observation in
protest chose to quitthe Cabinet. But Pandit
Jawaharfal Nehru was very firm in his posi-
tion, was very firm in his views and he went
ahead giving much respect and credibility to
the planning Commission, and as we all
know, the era of planning in India in 1951-
52 ushered in. The First plan was in 1952.
Sir, the planning Commission in very clear
terms- assigned to prepared the plan and
formulate It function was advisory nature.
I! is an advisory body any I feel thatto make
it Just an advisory body is the correct
position in a country of vast dimension and
vast population, where material conditions
differ largely from place to place climatic
conditions other things also differ.

THE MINISTER OF STATE OF THE
MINSTRY OF PLANNIG AND
PROGRAMME IMPLEMENTATION (SHRI
H. R. BHARADWAJ) : Sir, if the House
agrees, we can take up this business next
time because it is not going to conclude
today. I suggest this because of social
commitments. There Is a Dinner of the
President of Afghanistan. So, we are all
invited there. This can be carried to the next
week. (Jnte"uption)

SHRI SUDHER GIRl (Contai): Mr.
Chairman, Sir, the Private Members' Busi-
ness started at 4.45 p.m. and it is required to
continue upto 7.15 p.m.( Inte"uptlon)
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SHRI MORESHWAR SAVE
(Aurangabad) : Sir, it is not the question of
concluding this bill, but it is the question of
giving two-and--half hours rs to the private
Members' Business. .

MARCH 27,1992

THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD): Mr.
Chairman, Sir, since it is Friday, most of the
members want to get back to their houses
away from Delhi and so, I think we can take
up the Private Members' Business at 6.00
p.m. on Monday and give the remaining time
to the Members. So, I think, if the House
agrees, we can adjourn now.(Interruption)

[ TranSlation]

SHRI MOH AN SINGH (Deoria); Mr.
Chairman, Sir, two and half a hours are
allocated for it. But it is better if you allocate
us time on Monday.

MA. CHAIRMAN: What will happen if
the debate will not complete on that day.
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SHRI GULAM NABI AZAD: Then it will
be debated on next Friday ...(Interruptions)

SHRI MOHAN SINGH: We Want two
and half an hours morefortheiJiscussion on
it.

[EngliSh]

SEVERAL HON. MEMBERS: yes.

MA. CHAIRMAN: So, with the consent
of the House, on Monday, after 6.00 p.m.
the extended time would be usedforthis very
Bill.

Now, the House Stands adjourned tn.;
meet again on Monday, the 30 th March,
1992, at 11.00 a. m.

18.07 hrs.

The Lok Sabha then adjourned till Eleven
of the cloc.k on Monda'y, March 30, 19921

Chaitra 10, 19'14 (Saka)

Printed at : S. Narayan & Sons, Delhi· 110006.




